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 LOK  SABHA

 Tweaday,  February  24,  950/Phalguna
 5,  ६880  (Saka)

 —

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr  Sreaxme  m  the  Cha:r]

 ORAL  ANSWERS  TO  QUESTIONS

 Economy  Measures  on  Railways

 +
 Pandit  D.  N  Tiwary:
 Shri  Rajendra  Singh:
 Shri  Vajpayee:
 Shri  Sadhan  Gupta:
 Shri  Barish  Chandra

 Mathur:

 9569.

 Will  the  Minister  of  Rallways  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  work-
 ing  expenses  on  Railways  have  risen
 disproportionately  high  as  compared
 to  treffic  and  railway  earnings,

 (b)  af  so,  the  steps  taken  so  far  or
 proposed  to  be  taken  to  cut  down  the
 expenses,

 (९)  the  result  thereof,

 (d)  the  number  of  persons  retrench-
 ed  or  hkely  to  be  retrenched;  and

 (९)  whether  the  All  India  Ratlway-
 men’s  Federation  observed  the  6th
 January,  2959  as  “Retrenchment  Day’

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (८)
 No,  Sir.  Though  there  have  been
 increases  in  the  number  and  emolu-
 ments  of  staff  and  in  the  cost  of  mate-
 rials  particularly  of  coal,  of  which  the
 railways  consume  about  a  third  of  the
 country’s  total  production  there  has
 not  been  disproportionate  increase  in
 380  (Ai)  LSD—!

 a  =
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 the  working  expenses  az  will  be  seen
 from  the  statement  lad  on  the  Table
 of  the  Sabha  [8९९  Appendix  II,  an-
 nexure  No  26]  A  strict  control  over
 expenditure  has  all  along  been  exer-
 cised  as  a  result  of  which  the  working
 expenses  have  been  kept  under  con-
 trol  having  due  regard  to  the  needs
 of  traffic

 (d)  Nil

 (e)  Some  reports  to  this  effect  have
 appeared  in  a  section  of  the  press

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  there  are  any  proposals  to
 retrench,  if  not  already  retrenched,  a
 very  great  number  of  temporary  em-
 Ployees  who  are  working  for  the  last
 several  years?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  There  is  no  proposal
 to  retrench  any  single  railway  em-
 Ployee  So  far  as  the  casual  workers
 are  concerned,  it  has  always  been  the
 practice  that  when  the  work  or  the
 project  is  completed  their  services  are
 dispensed  with

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  the  hon  Minister  can  give
 me  an  idea  as  to  what  is  the  number
 of  temporary  staff  who  are  working
 for  the  last  five  years  but  who  have
 not  been  confirmed  as  yet,  and  whe-
 ther  there  35  going  to  be  any  retrench-
 ment  of  those  people?

 Shri  Jagjivan  Ram:  As  I  said,  Su,
 there  as  no  intention  or  any  proposal
 to  retrench  any  railway  employee  As
 regards  the  casual  workers,  the  num
 ber  of  casual  workers  at  present
 engaged  m  the  various  projects  under
 the  Railways  will  be  more  than  2)
 lakhs,  and  as  and  when  those  projects
 are  completed  they  will  naturally  be
 retrenched.



 Mr,  Speaker:  How  does  it  arse  out
 of  this  question?

 Shri  T.  B.  Vittal  Rao:  As  a  matter
 of  economy,  Sur.

 Mr.  Speaker:  Does  not  the  hon
 Member  want  economy?

 Shri  T.  B.  Vittal  Rao:  Economy  can-
 mot  be  had  there  We  do  want
 economy  but,  the  question  1s,  at  what
 place?

 Shri  Jagitvan  Bam:  No,  Sir  Where
 the  posts  were  sanctioned  but  have
 not  been  filled  up  for  the  last  six
 months,  or  where  the  particular  job
 for  which  staff  was  recruited  tem-
 porarily  has  been  completed,  naturally
 those  posts  will  not  be  filled  up

 Shri  Vajpayee:  Is  it  not  a  fact  that
 the  General  Managers  have  been
 instructed  not  only  to  exercise  strict
 scrutiny  in  sanctioning  permanent
 Posts  but  also  to  undertake  a  review
 of  even  the  existing  cadres  with  a
 view  to  attain  maximum  economy,
 and,  if  so,  may  I  know  whether  it
 will  not  lead  to  some  sort  of  retrench-
 ment?

 Shri  Jagjivan  Ram:  Yes,  instruc-
 tions  to  that  effect  have  been  issued,
 but  I  may  again  assure  the  House  that
 not  one  single  ralway  employee  who
 iz  in  service  is  going  to  be  retrenched

 Shri  Damani:  There  was  a  proposal
 to  use  superior  quality  of  coal  to  be
 purchased  directly  from  the  coal  mines
 in  order  to  make  savings  May  I  know
 whether  such  a  scheme  has  come  into
 practice,  if  so,  what  savings  have  been
 made?

 Shri  Jagjivan  Eam:  The  matter  is
 still  under  consideration  in  consulta-
 tion  with  the  Ministry  concerned

 Stri  8S.  M.  Banerjee:  The  bon.
 Minister  stated  that  some  casual
 workers  are  likely  to  be  reétrenched

 and  the  report  has  been  received

 Shri  Bimal  Ghose:  Will  that  report
 be  laid  on  the  Table  of  the  House?

 Shri  Tangamani:  In  view  of  the
 expansion  programme  that  we  have
 launched,  may  I  know  how  much  of
 these  casual  labourers—2)  Inkhs—
 will  be  de-casualised’

 Shri  Jagjivan  Ram:  There  is  no
 such  thing  as  any  scheme  of  de-
 casualisation,  but  it  has  been  the
 practice  in  the  various  Minutries  of
 the  Government  of  India  that  when-
 ever  any  particular  project  is  com-
 pleted  a  lst  of  the  names  of  the
 workers  working  on  that  project  ts
 circulated  to  the  different  employing
 Ministries  to  absorb  as  many  of  them
 as  possible

 Some  Hon  Members  rose—

 Mr  Speaker:  Order,  order  We  will
 go  to  the  next  question  The  Rail-
 way  Budget  will  be  discussed

 Trunk  Telephone

 +
 Shri  8.  C.  Samanta:

 *570,  <  Shri  Sebodh  Hansda:
 Shri  R  C.  Majhi:

 Will  the  Minster  of  Transport  ह. ह
 Communications  be  pleased  to  state:

 (a)  whether  steps  have  been  taken
 te  speed  up  Trunk  Telephone  working
 in  the  Trunk  exchanges:
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 (b)  whether  any  new  device  has

 —
 evolved  to  apeed  wp  the  work;

 (e)  whether  this  device  has  worked

 The  Minister  of  Transpert  and  Com-

 —
 (Shri  8.  EK.  Patil):  (a)

 es.

 (b)  Yes.  A  new  scheme  is  being
 progressively  mtroduced  whereby  the
 Trunk  Operator  will  be  able  to  dial
 directly  the  called  subscriber  at  the
 distant  end  provided  the  latter  i5  con-
 gected  to  an  Automatic  Exchange
 The  scheme  is  being  introduced  on
 major  routes  connecting  automatic
 exchange  systems  which  are  connect-
 ed  by  direct  trunk  circwta  Under
 this  arrangement  the  call  is  being
 handled  more  expeditiously

 {c)  Yes.  The  system  has  been  used
 en  a  hmited  number  of  routes  with
 Ppromusing  results.

 Shri  8.  C.  Samanta:  To  cope  with
 the  increase  in  trunk  telephones,  may
 I  know  how  many  new  exc
 have  been  opened  and  how  many

 =
 exchanges  have  been  expand-

 ?

 Shri  8.  K.  Patil:  This  question,  Sir,
 refers  to  the  special  scheme  that  has
 been  introduced  If  the  hon.  Mem-
 ber  wants  such  general  information,
 he  may  table  a  separate  question

 Shri  s.  C.  Samanta:  May  I  know
 whether  direct  dialling  has  been  ex-
 perimented;  7  so,  where  and  with
 what  result?

 Shri  8.  K.  Patil:  Direct  dialling  w
 now  being  experimented  in  Delhi,
 Bombay,  Calcutta  and  Madras,  but
 there  is  a  scheme  that  im  the  next
 few  weeks,  judging  from  the  results
 of  these  four  arcuits,  it  will  be  ex-
 tended  to  as  many  as  24  other  circuits.

 as  fee  वास  यह  जो  नई  प्रणाली
 प्रचलित  की  जा  रही  है,  क्या  वह  उस  बार  जगहों
 कै  सिधान  कहीं  भौर  भी  प्रचलित  की  जायेगी,
 शो  कि  प्रभी  माननीय  मंत्री  ने  बताई  है,  घौर
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 झगर  की  जामेणी,  तो  क्या  इस  सम्बन्ध  में  कोई
 निष्य  किया  गया  हैं  कि  कितनी  झावादी के
 स्थानों  में  की  जायेगी  ?

 जी  Go  काब  पाटिल  इस  का  निक्चय
 झ्राबादी  के  प्राधार  पर  नहीं  किया  जायेगा  1

 जहां  प्राटोमैटिक  एक्सचेंजिज़  हैं  भौर  जहां  हम
 इकानामिकनी काम  कर  सकते  है,  वहां  इस  को
 लागू  किया  जायेगा।  मेरे  पास  एक  बड़ी  लिस्ट

 है-उस  में  चोबीस  जगहो  के  नाम  हैं|  भ्रगर

 माननीय  सदस्य  किसी  पटिकुलर  टाउन  में

 इट्रेस्टिड  हो,  तो  मै  बता  सकता  हू  t

 Some  Hon  Members  rose—

 Mr.  Speaker:  Shri  Tyagi—I  find
 that  he  dees  not  want  to  put  a  supple-
 mentary—All  right,  Shri  Tariq.

 An  Hon  Member:  Shri  Tyagi.

 Mr.  Speaker:  Shri  Tyagi  rose  earlier
 but  when  I  called  him  he  did  not  get
 wp.

 Shri  Tyagi  rose—

 Mr,  Speaker:  No,  no;  I  do  not  want
 him  to  put  a  question  He  did  not  even
 care  to  respond  when  I  called  hum.
 When  hon  Members  get  up,  I  note
 down  who  are  all  the  Members  who
 want  to  put  supplementaries.  Here-
 aftc,  I  won't  call  hon.  Members  who
 do  not  even  respond  when  I  call
 them  if  his  question  has  already
 been  put  by  another  hon.  Member,
 courtesy  requires  that  he  should  in-
 form  the  House  and  inform  me  that
 the  question  which  he  wanted  to  put
 has  already  been  asked

 wt  ao  oo  तारिक :  क्‍या  हुकूमत को
 यह इल्म  है  कि  भरजेन्ट  झौर  इमीजिएट

 काल्स  की  री  की  वजह  से  झाडिनरी  काल

 करने  बाले  लोगो  को  बहुत  तकलीफ  होती  है?
 &  यह  जातना  चाहता हूं  कि  उन  को  फायदा

 बहुंचाने के लिये के  लिये  हुकूमत  क्या  कदम  उठ  रही
 है  a
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 Sw  ple  te  क  ७०५  प्

 oF  UM)  4  wt  wramed  yy)  eae

 #  फि  ly  355 SS  carl  ae  tony
 Ui  oy  pe  5  2  git  CAG  engt

 diple,  tJU  SF  ol  oS  oF  Lal

 oy  0)  ा  ood  US  ७०  LY  ८

 शी स० to  का०  पाटिल  *
 मै  नही  मानता  कि

 यह  सवाल  इस  सवाल  से  उठता है  |  यह  सवाल
 जो  नया  सिस्टम  इट्रोड्यूस  किया  गया  है,
 उस  से  ताल्लुक  रखता  है।  दाम  के  साथ  इस
 का  कोई  सम्बन्ध  नहीं  है  ।

 Rao  भु०  तारिक  में  यह  पूद्द  रहा  ह
 कि  भाडिनरी  ट्रक  काल  करने  में,  चूकि  प्रजेन्ट
 शौर  इमिडियेट  काल्स  की  तादाद  बहुत  ज्यादा

 होती  है,  मौका  नही  मिलता  है,  लोगो  को  बहुत
 तकलीफ  होती  है  i  में  जातना  चक्हता  हू  कि
 उन  को  सहूलियत  देने  के  लिये  मिनिस्ट्री  क्या
 कर  रही  है  q

 उरऊआं  ७  (७०  ley  er  *  Lee)

 अर  Erde)  Sy  (१६१  ०.६  (४  ५०.2

 इज  कर  जल  Sl  expe!

 rly)  2  Uke  tel  ter  yt

 Uke  cyte  =  iP  CHG  egy  of

 Be  ४०9३०  #  ol  S  uP  lala

 (-  By  SUS  ०  LS

 ft  go  wo  पाटिल  आप  का  सवाल
 तो  ठीक  है  लेकिन  बहू  इस  सवाल  से  उठता  नहीं
 है  कि  झाडिनरी  काल्स क  टाइम  मुकर्रर  किया
 ाये  1

 Shri  Dasappa:  In  view  of  the  fact
 that  the  efficiency  of  the  personnel
 operating  the  exchanges  is  as  :mport-
 ant  as  the  devices,  has  it  come  to  the
 notice  of  Government  that  very
 often  considerable  delay  occurs  in  the
 operators  giving  ug  the  information?

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  it  w
 proposed  to  send  a  delegation  to  China
 to  study  rice  producing  methods;

 (b)  if  so,  whether  such  delegations
 would  contain  only  farmers  who
 actually  do  farming  in  fice,  and

 (c)  of  so,  the  number  of  delegates
 and  the  States  to  be  represented
 thereon?

 The  Minister  of  Agriculture  (Dr
 P.  S  Deshmukh}:  (a)  Yes,  Sir

 (b)  and  (c)  No  final  decision  hes
 yet  been  taken  regarding  the  compom-
 tion  of  the  delegation

 ओऔो  भक्त  दर्शन  कुछ  वर्षों  पहले  से
 केन्द्रीय  भरकार  झौर  राज्य  सरकारे  थामें
 गाने  की  जापानी  प्रणाली  का  प्रचार  करती
 भा  रही  है,  भौर  श्रब  चीनी  प्रणाली  के  बारे  में

 यह  भ्रध्ययत  मंडल  भेजा  जा  रह  है।  झत.  मैं

 जानना  चाहता  हू  कि  इस  में  कौन  सी  विशेषता

 है  जिस  के  लिये  इतना  कष्ट  किया  जायेगा  ?

 Dr.  P.  8  Deshmukh:  It  will  take
 some  time  if  I  were  to  describe  the
 difference  between  fhe  two  systems

 भी  भक्त  दक्षत  :  मैं  जानना  चाहता  हूं
 कि  इस  झध्ययन  मंडल  को  मेजने  के  बारे  में
 कम  तक  निर्णय  हो  जायेगा  भौर  कब  तक  ह्
 जाने  वाला  है  ?
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 Wie  to  me  देमुक्ष  :  हमारा  इरादा

 इस  को  मार्च  में  मेजने का  था  ममर  चाइनीज
 सोयों का  कहना  है  कि  वह  जुलाई  में  प्रा  जाये
 तो  ठीक  रहेगा  ।  शायद  हाउस  को  विदित  है
 कि  एक  तो  शिष्ट  मंडल  जिस  में  एक्सपर्ट स
 हैं  भेजा  गया  है  माइनर  इरिगेशन  के  अध्ययन

 के  लिये  i

 Shri  Tyagi:  The  Japanese  system
 Was  propagated  in  our  country  only
 recently.  May  I  know  if  it  has  failed
 and  why  we  are  now  trying  to
 switch  on  to  another  system?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  It  has  not
 failed;  tt  has  ynelded  excellent  re-
 sults  But  we  want  to  learn  good
 things  from  anywhere  in  the  world;
 we  do  not  want  to  confine  ourselves
 fo  any  one  system

 Shei  Tridib  Kumar  Chacdhari:  The
 hon.  Minister  recently  went  to  China
 and  praised  the  Chinese  system  What
 is  the  difference  between  the  Japanese
 system  and  the  Chinese  system?

 Dr.  P.  8  Deshmukh:  The  main
 difference  ts  that  the  Chinese  resort
 to  deep  ploughing  and  they  fill  up
 the  space  layer  after  layer  with  com-
 post  and  soil  The  other  difference,
 which  a  contradiction,  is  that
 whereas  the  Japanese  method  requires
 very  few  seedlings,  the  Chinese  use
 seeds  profusely  going  up  to  660  Ibs.
 Per  acre  as  against  6  to  8  Ibs.  m  the
 Japanese  method.  They  say  they  use
 so  much  seeds  on  experimental  plots
 where  they  want  to  get  a  big  yneld

 Shri  0.  D  Pande:  Has  the  Govern-
 ment’s  attention  been  drawn  to  a
 statement  in  the  Chinese  papers  that
 the  yield  is  about  350  tons  per  acre?
 Does  Government  believe  in  such
 fantastic  figures?

 Shri  A.  P.  Jain:  We  have  seen  that
 Rews  item  referred  to  by  the  hon.
 Member.  We  do  not  want  to  express
 any  opinion  on  it.

 Shet  C.  D.  Pande:  I  want  to  know
 whether  that  was  the  temptation  for
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 Government  proposing  to  send  this
 delegation  or  is  there  any  other
 factor?

 Shri  A.  F.  Jain:  It  is  not  only  for
 that  reason,  but  we  have  good  mfor-
 mation  that  the  Chmese  have  made
 Progress.  We  wanted  to  know  how
 they  have  progressed,  ४०  that  we  may benefit  by  it.

 Shri  Tyagi:  Have  we  any  Ambas-
 sador  in  China?

 Shri  C.  D.  Pande:  Even  in  this
 country,  there  is  a  wide  range  of
 ifference  m  the  production  per  acre, from  I¢  maunds  to  00  maunds,  May I  know  whether  Government  have
 exhausted  the  possibilities  within  our
 own  country  to  get  at  least  to  the
 300  maunds  level?

 Shri  A  P.  Jain:  We  are  trying  our
 best  to  increase  the  production.  Of course,  there  29  a  wide  margin  be-
 tween  the  production  of  the  poor  far-
 mer  and  the  rich  farmer  We  are
 trying  to  make  the  best  use  of  such
 information  as  we  can  gather  inside
 the  country,  but  nonetheless,  we

 bing
 to  gather  information  from  out«

 जौ  वाजपेयी  :  क्या  प्रतिनिधि  मढल  प्रेणने
 का  निर्णय  करने  से  पूर्व  लतरकार ने  भपने  किसी
 भधिकारी  को  चीन  भेजा  था  जिन्हों  ने  चावल
 बोने  की  पद्धति  का  स्वयं  निरीक्षण  किया  है
 भोर  यदि  भेजा  है  तो  उन  की  रिपोर्ट क्या
 है?

 झरी झ०  प्र०  अत  :  इसीलिये तो  भेज  रहे
 हैं ।

 झो  वाजपेयों  मेरा  सवाल  यह  है  कि
 प्रतिनिधि  मडल  भेजने  से  पहुले  किसी  प्रधिकारी
 को  भेजा  गया  था  देखने  के  लिये  या  पूरा
 भ्रतिनिधि  मंडल  ही  भ्रष्ययन  करने  के  लिये  भेजा
 जायेगा  ?

 tq  Wo  लग  चुना  जायेगा  कि
 कौन  कौन  भेजे  जायें  भौर  चूकि  निरीक्षण  करना
 है,  इसीलिये  तो  हम  भेज  रहे  है  ।
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 was  referred  to  the  Rice  Committee
 which  met  at  Cuttack.

 Shri  Tyagi:  What  about  the  Korean
 method?  (Interruption).

 Mr.  Speaker:  I  cannot  go  on  allow-
 ing  questions,  but  evidently  it  seems
 to  be  in  the  back  of  the  mind  of  hon.
 Members  that  for  rice  and  for  every
 small  thing,  we  are  only  drawing  from
 other  countries  and  this  country  is
 always  put  up  so  as  to  follow  the  ex-
 ample  of  some  other  country  and  it
 never  gives  anything  of  its  own  to
 other  countries  I  would  lke  to  allow
 as  much  discussion  as  possible.  That
 seems  to  be  the  motive  behind  all
 these  questions.

 Shri  A.  P.  Jain:  The  primary  field
 from  which  we  can  benefit  is  inside
 the  country,  but,  some  other  countries
 have  also  made  progress  im  certain
 directions  and  we  want  to  benefit  from
 that.  We  do  not  want  to  copy  blindly
 either  from  Japan,  China  or  any  coun-
 try  in  the  world.

 Mr.  Speaker:  Some  time  ago  in  the
 crop  planning,  about  8000  lbs.  were
 produced  by  some  Salem  rice  agricul-
 turist

 Shri  Tyagi:  |  suggest  we  have  a
 Japanese  Minister  in  the  Cabinet.
 (Interruptions)

 Mr.  Speaker:  Next  question.

 Transport  Co-operative  Societies  for
 the  Educated  Unemployed

 to  the  reply  given  to  Starred  Question
 No,  590  on  the  4th  December,  1988,
 and  state:

 (a)  whether  the  reactions  of  the
 State  Governments  to  set  up  Trans-
 port  Co-operative  Societies  for  the
 educated  unemployed  have  since  been
 received;

 .

 (b)  whether  any  concrete  shape  has
 been  given  to  the  scheme;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  Govern-
 ments  of  West  Bengal  and  Kerala  and
 the  Delhi  Admunistration  have  agreed
 to  set  up  the  societies  subject  to  cer-
 tain  modifications.  Details  of  financial
 assistance  required  by  them  from  the
 Central  Government  are  still  awaited.
 The  Governments  of  Bombay  and
 Madras  have  not  so  far  communicated
 their  reactions  to  the  scheme.

 (b)  and  (c)  The  selection  and
 training  of  the  personnel  required  to
 run  the  Co-operative  Socreties  in  the
 three  States  mentioned  above,  which
 is  the  first  phase  of  the  scheme,  is
 expected  to  start  within  the  next  two
 or  three  month4.  Pending  their  train-
 ing,  other  details  will  be  finalised  with
 the  State  Governments  concerned.  If
 no  replies  are  recerved  from  the  re-
 maming  two  States  by  the  end  of
 March,  the  Co-operative  Units  will  be
 allotted  to  other  States.

 Pandit  D.  N  Tiwary:  May  I  know
 at  what  place  the  training  centre  will
 be  located,  how  many  persons  are
 going  to  be  trained  there  and  of  what
 category”

 Shri  Raj  Bahadur:  It  is  for  the
 State  Governments  to  choose  the
 locality  for  setting  up  this  particular
 society.  The  machinery  for  training,
 of  course,  will  be  evolved  in  consul-
 tation  with  them.

 Shri  Osman  All  Khan:  May  I  know
 whether  the  Government  is  aware  of
 the  existence  of  the  ex-servicemen
 transport  co-operative  society  and
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 whether  its  working  has  been  found
 to  be  satisfactory?

 Shri  Raj  Bahadur:  I  have  not  got
 further  information  about  the  ex-
 servicemen’s  societies  to  which  the
 hon  Member  just  now  referred  But
 I  will  make  enquiries  as  to  how  they
 are  functioning

 Shri  Rami  Reddy:  The  main  object,
 as  I  understand,  is  to  put  more  vehi-
 cles  on  the  road  to  provide  more
 employment  to  the  educated  un-
 employed.  The  other  day  the  hon
 Railway  Mimster  said  that  he  is  facing
 severe  competition  from  road  trans-
 port  May  I  know  the  reactions  of
 this  Ministry  to  the  observation  of  the
 Railway  Minister’

 Shri  Raj  Bahadur.  The  object  which
 the  Planning  Commission  had  in  view
 im  recommending  the  co-operative
 societies  was  two  fold—firstly,  the
 employment  of  educated  unemployed
 and,  secondly,  the  development  of  road
 transport  I  think  there  is  nothing
 that  runs  counter  to  the  objective  of
 the  Railway  Ministry  in  that

 Shri  Kodiyan:  May  I  know  whether
 Government  have  any  idea  as  to  the
 number  of  educated  unemployed  who
 might  come  under  the  ambit  of  this
 acheme?

 Shri  Raj  Bahadur:  These  co-opera-
 tive  units  which  we  propose  to  set  up
 are  of  an  experimental  nature  They
 are  some  sort  of  pilot  schemes  and  50

 bers  would  be  required  for  each
 of  these  units

 Sari  Aurobindo  Ghosal:  May  |  know
 whether  the  respective  State  Govern-
 Tents  have  made  any  survey  in  regard
 to  the  employment  potential  of  these
 schemes?

 Shri  Raj  Bahadur:  As  I  said  just
 now,  88  it  is,  the  scheme  visualizes  a
 membership  of  50  educated  unemploy-
 ed  under  esch  one  of  these  societies

 Shri  Tangamani:  May  I  know  how
 many  schemes  have  been  pro-
 Bosed  for  Madras  State?  I  would  also
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 hike  to  know  how  wuany  passenger
 transport  buses  will  be  run  by  each
 unit  and  the  help  that  would  be  given
 to  each  pilot  scheme  by  the  Centre

 Shri  Kaj  Bahadur:  We  have  offered
 one  of  these  co-operative  societies  to
 the  Government  of  Madras  We  have
 not  received  any  response  from  them
 so  far  The  offer  was  made  as  far
 back  as  August  958  Each  unit
 would  be  given  0  vehicles

 Shri  Dasappa:  What  is  the  kmd  of
 educated  that  we  expect  in  order  to
 bring  them  under  this  category  of
 educated  unemployed?

 Shri  Raj  Bahadur:  We  have  advised
 that  so  far  as  possible  they  should
 have  matriculates  for  the  membership
 of  the  co-operative  societies

 Mr  Speaker  For  drivers’

 Shri  Raj  Bahadur:  They  will  do  all
 types  of  work,  from  the  work  of
 managers,  clerks,  store-keepers  to  that
 of  drivers,  mechanics  etc

 Mr.  Speaker:  These  persons  will
 be  workers  They  are  not  going  to
 be  the  propnetors  who  will  get  work
 done  Is  it  expected  that  the  matn-
 culates  will  go  as  drivers?

 Shri  Baj  Bahadur:  The  co-operative
 society  will  be  composed  of  educated
 unemployed  They  will  do  the  job
 of  manager,  clerks  store-keeper,
 driver  and  so  on

 All  India  Institute  of  Medical  Sciences

 *573.  Shri  V  P.  Nayar:  Will  the
 Minster  of  Health  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  cancelled  the  assignment
 given  to  a  British  Firm  of  Architects
 or  Consultants  for  the  construction  of
 the  buildings  for  the  All  India  Insti-
 tute  of  Medical  Sciences,  New  Delhi,

 (9)  what  is  the  toial  amount  paid
 to  the  firm,  and

 (९)  the  reason  foi  the  cancellation
 of  the  assignment?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes,  Sir
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 (b)  Rs  10,08,591  BL  nP.

 {e)  The  assignment  has  been  can-
 eelled  with  a  view  to  ensuring
 economy  and  speedy  execution  of  can-
 struction  work

 Shri  द  P.  Nayar:  May  I  know
 whether  after  payment  of  Rs  i0  lakh
 and  odd  the  firm  had  fulfilled  all  the
 duties  for  which  the  money  was  paid?

 Shri  Earmarkar:  ‘Yes,  Sir  They
 have’an  additional  claim  of  Rs  3  lakhs
 and  odd,  which  is  now  being  finalised
 in  a  departmental  meeting

 Shri  द  P.  Nayar:  What  was  the
 percentage  of  the  architectural  fee  on
 the  total  cost  of  construction?  May  I
 also  know  whether  Indian  architects
 were  also  consulted?

 Shri  Earmarkar:  These  architects
 were  chosen  from  among  the  most
 successful  in  a  competition  held  for
 submitting  architectural  plants  That
 is  how  they  came  te  be  consulted
 The  various  demands  come  to  about  a
 page  In  short,  the  first  item  was
 Rs  50,000  to  be  paid  immediately  या
 being  a  payment  “on  account”,  then,
 a  payment  bringing  the  total  payments
 to  1b  per  cent,  calculated  on  the
 allotted  figure  of  Rs  172  lakhs,  the
 original  estimate  of  the  building,
 thirdly,  on  submission  of  sufficient
 information  for  the  CP  WD  to  get
 the  project  estimate,  a  further  pay-
 ment  of  i  per  cent,  based  upon  the
 amount  of  the  estimate,  fourthly  2
 per  cent  calculated  on  CP  WD  esti-
 mates  of  cost  for  each  based  upon
 ”  skilled  drawings  etc  and  the  re-
 maining  l  per  cent  to  be  paid  pro
 rata  The  actual  expenditure  will  be
 paid  on  half-yearly  instalments  as  the
 work  proceeds

 whole  project  and,  secondly,  is  there
 any  other  parallel  of  such  increase
 with  the  Government  of  India  in  con-
 nection  with  any  other  construction
 work?

 Shri  Karmarkar:  I  could  not  say
 that  the  payment  of  this  commission
 has  led  to  the  bulging  out  of  the  esti-
 mates  The  estimates  rose  on  account
 of  many  other  reasons  I  have  not
 studied  this  problem  from  the  point
 of  view  of  finding  out  parallels  So,
 I  have  no  information  on  that  point
 I  should  like  to  have  notice

 Shri  8  K.  Gaikwad:  By  cancella-
 tion  of  the  assignment,  may  I  know
 whether  the  Government  ws  the  loser
 by  making  an  overpayment  to  the
 British  firm?

 Shri  Karmarkar.  We  have  actually
 paid  a  little  less  than  what  was  due
 So,  there  is  no  question  of  over-
 payment  The  agreement  has  been
 terminated  as  I  said,  with  a  view  to
 ingroducing  economies

 Shri  Dasappa:  Was  the  negotiation
 done  directly  by  the  All  India  Inst-
 tute  of  Medical  Sciences  or  through
 the  CP  WD?

 Shri  Karmarkar  This  agreement
 was  between  the  Ministry  of  Health
 and  the  architects  concerned  The
 Ministry  of  Health  was  dealing  with
 this  matter  This  was  done  as  early
 as  953  or  954  The  termination
 came  last  year

 Shri  Dasappa:  Was  the  other  Minis-
 try  also  consulted?

 Shri  Karmarkar:  We  are  taking  all
 Ministries  into  perfect  confidence
 before  we  deal  with  any  matter  In
 this  particular  matter  the  CP  W.D  uw
 the  relevant  Ministry  and  in  every
 one  of  our  meetings  their  representa-
 tives  were  present  That  is  how  we
 function

 Shri  Tyagi:  May  I  know  if  this  firm
 was  employed  for  the  purpose  of
 obtaining  from  them  advice  on  archi-
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 tectural  beauty  of  the  building  or  for
 any  medico-technical  advice?

 Shri  Karmarkar:  It  was  meant  to
 be  a  hosprtal  as  also  a  medical  insti-
 tute  Since  it  was  a  hospital,  the
 medico  part  was  taken  into  account,
 since  it  was  a  building,  the  architec-
 tural  pert  was  taken  into  account,
 since  it  has  to  be  graceful,  the  beauty
 part  was  taken  into  account

 Shri  Tyagi+  Now  after  the  agree-
 ment  has  been  terminated  and  the
 firm  has  gone  out,  may  I  know  if  the
 bwilding  will  not  suffer  on  account  of
 being  deprived  of  the  advice  from
 them?

 Shri  Karmarkar:  Surely  not

 Shri  Kodiyan:  May  I  know  whe-
 ther  after  the  cancellation  of  the  pre-
 sent  assignment  this  work  has  been
 entrusted  to  any  new  firm  and,  if  so,
 what  us  the  fee  for  the  new  archi-
 tects?

 Shri  Earmarkar'  A  Sub  committee
 ig  in  charge  of  it  who  will  decide
 whether  it  is  advisable  to  give  it
 piecemeal  to  contractors  and  so  on
 I  have  no  personal  information  But
 the  commuttee  is  in  charge  of  a)]  the
 building  operations

 Shri  Joachim  Alva‘  Why  was  this
 foreign  assistance  taken  in  the  con-
 struction  of  the  building?  Was  it
 because  there  was  a  foreign  donation
 for  the  project  itself?  Why  was
 foreign  assistance  taken  when  there
 ws  plenty  of  talent  in  architecture
 available  for  building  construction  in
 this  country?

 Shri  Karmarkar:  The  original  com-
 petiuon  held  in  2953  was  open  to
 everybody  provided  they  had  an  office

 Shri  Tyagi:  I  wonder  if  the  Gov-
 ernment  has  realised  that  this  Pariia-
 ment  is  not  well  inclined  towards
 these  foreign  conmultants
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 Mr.  Speaker:  The  hon  Member
 should  not  and  ought  not  to  speak
 when  the  hon  Minister  is  on  his  legs

 Shri  Tyagi:  It  is  terrible  Foreign
 consultants  are  still  being  employed
 We  are  not  very  happy  about  it

 Mr.  Speaker:  Order,  order  His
 righteous  indignation  is  all  mght  But
 he  ought  not  to  interrupt  the  hon
 Minister  when  he  us  on  his  legs

 Jamuna  Hydel  Project

 “574,  John  &  M.  Banerjee.
 |  Shri  Bhakt  Darshan

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  the  reply
 given  to  Starred  Question  No  448  on
 the  lst  December,  958  and  state

 (a)  whether  the  second  stage  of  the
 Jamuna  Hydel  Project  is  likely  to  be
 completed  within  the  Second  Five
 Year  Plan  period,

 (b}  if  so,  whether  the  work  has
 already  been  started,  and

 (९)  if  not,  the  reasons  therefor’

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 project  report  ts  not  yet  ready  It  as,
 therefore  too  early  to  say  if  its  execu-
 tion  will  be  taken  up  and  completed
 within  the  Second  Plan  period

 (9)  and  (c)  The  Uttar  Pradesh
 Government  have  reported  that  sur-
 vey  and  investigation  of  the  scheme
 have  been  completed  and  that  the
 Project  is  under  the  examination  of
 the  State  Government

 The  project  can  be  taken  up  for
 execution  only  after  it  is  scrutinized
 by  the  Central  Water  and  Power
 Commussion,  cleared  by  the  Technical
 Advisory  Committee  on  Irrigation  and
 Power  Projects  and  finally  approved
 by  the  Planning  Commission  for
 implementation

 Shri  S  M.  Banerjec:  May  I  know
 the  total  estimated  cost  of  this  pro-
 ject  and  the  amount  which  the  Centre
 is  likely  to  contribute?
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 Shei  Hathi:  The  totel  estimated  cost
 as  at  present  envisaged  is  Rs,  1,081  नाक

 will

 Shri  ss.  M.  Banerjee:  May  I  know
 the  reason  for  excluding  this  project
 from  the  core  of  the  Second  Five-Year
 Plan  and  whether  it  us  likely  to  be
 included  in  the  Third  Five-Year
 Pian?

 Shri  Hathi;  There  is  no  question  of
 excluding  this  project  from  the  core
 because  it  has  not  yet  been  sanc-
 tioned

 att  wer  ae  में  यह  जानना  चाहता

 हू  कि  इस  सम्बन्ध  में  कब तक  निर्णय हो  जायेगा.
 झौर  क्या  यह  झाशा  की  जा  सकती  है  कि
 ब्ितीय  भ्रायोजता  की  समाप्ति  तक  इस  का
 काम  कम  से  कम  शुरू  तो  कर  दिया  जायेगा  ?

 Shri  Hathi:  It  all  depends  upon  our
 getting  the  final  project  report  from
 the  Uttar  Pradesh  Government

 Shri  Vajpayee:  May  I  know  if  the
 State  Government  had  intimated  to
 the  Central  Government  its  difficulties
 regarding  the  completion  of  investi-
 gation  or  taking  up  of  this  project’

 ment  by  the  Uttar  Pradesh  Govern-
 ment

 Shri  8  M  SHanerjee:  The  hon
 Minister  has  stated  that  this  will

 U.P.  only  one  has
 I  want  to  know  whether
 will  be  given  to  ths  project

 Shri  Hathi:  It  is  too  early  to  say,
 but  a  provision  has  been  made  for
 ‘his  in  the  Second  Five-Year  Plan

 थी  भक्त  इन.  इस  योजना  के  दूसरे
 अरण,  यानी  ढूखरी  स्टेज,  के  बारे  में  बातचीत
 की  जा  रही  है।  तो  क्या  मत्री  महोदय  यह  बताने
 a  छुपा  करेंगे  कि  पहुला  स्टेज  बिल्कुल  समाप्त

 pnonty

 e  गया  है  वा  सभी  उस  के  सम्यन्त  में  कुछ
 किये  जाने  की  सादा  की  जा  सकती  है  ?

 Shri  Hathi:  The  first  stake  hes  been
 postponed,  but  in  Tiew  of  that  the
 Central  Government  has  sanctioned
 another  power  house  at  Harduagan)
 which  will  generate  30,00  kilowatts  of
 power  For  that  financial  assstance  as
 well  as  foreign  exchange  is  bemg
 given

 aft  भक्त  दर्शात  मेरे  प्रपम  का  उत्तर  नहीं
 दिया  गया  ।  में  यह  जानना  चाहता  था  कि
 इस  की  समाप्त  कर  दिया  गया  है  या  भविष्य  में,
 पाच  दस  साल  बाद  भी  उस  के  लिये  जाने  की
 उम्मीद  की  जा  सकती  है  ?

 Shri  Hathi:  It  is  suspended,  as  I  saad

 Salem-Bangalore  Link

 375  Shri  T.  B.  Vittal  Rao:  Wall
 the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No  I73  on  the  l6th  August,
 958  and  state

 (a)  whether  the  exarmunation  of  the
 report  of  engineering  survey  of  the
 Salem-Bangalore  rail  link  has  since
 been  concluded,

 (b)  whether  the  Railway  Board
 Propose  to  order  a  final  location  sur-
 vey,  and

 (९)  af  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  s  V  Ramaswamy):  (a)  The
 report  is  still  under  examination

 (9)  and  (c)  Do  not  arise

 Shri  T.  8,  Vittal  Rao:  May  I  know
 the  réason  for  this  delay  because  the
 report  was  received  nearly  eight  or
 nine  months  ago’

 Shri  s.  क  Ramaswamy:  It  is  some-
 what  compheated  because  there  are
 three  alternative  routes  Also,  the
 question  of  BG  or  MG  has  to  be  decid-
 ed  Therefore  it  is  taking  such  a  long
 time.

 Shri  T  B.  Vittal  Eso:  What  are
 those  three  alternative  routes  that  are



 Mr.  Speaker:  Could  the  hon  Munu-
 ter  not  give  the  names  of  those  places’

 Shri  8.  V.  Eamaswamy:  It  us  vu
 Anakkal  or  Surjapur  or  Bayyanuppa
 Hall

 Shri  Narasimhan.  In  view  of  the
 fact  that  this  link  and  the  restoration
 of  the  dismantled  lines  are  within
 the  same  alignment,  may  I  know  the
 book  value  of  the  existing  portion  of
 the  dismantled  lines?  What  is  their
 present  book  value?

 Shri  S  V  Ramaswamy:  I  will
 require  notice  for  that  The  fact  is
 that  the  old  embankment  is  st:ll  there
 and  the  buildings  of  the  old  railway
 are  also  still  there  But  about  the
 book  value  I  will  require  notice

 Shri  Narasimhan.  In  this  connec-
 tion,  do  Government  remember  the
 assurance  given  by  Shri  Lal  Bahadur
 Shastri,  when  he  was  the  Railway
 Minister,  on  the  26th  February,  1953,
 in  his  speech  while  replying  to  the
 Railway  Budget,  viz,

 a.  after  the  work  on  the  first
 twelve  lines  has  been  completed
 Morappur-Hosur,  Tiruppattur-
 Krishnagim,  Akbarpur-Tanda  and
 Madhoganj-Auhadpur  lines  come
 under  the  second  category  Their
 case  for  restoration  will  be  put
 up  before  the  Central  Board  of
 Transport  when  the  work  on  the
 lines  already  m  hand  has  been
 completed

 Shri  S.  V  Ramaswamy.  Govern-
 ment  has  always  got  a  very  good
 Inemory  und  the  hon  Member  keeps
 on  reminding  the  Government  also
 lest  we  forget

 Sari  T.  B.  Vittal  Rac:  In  view  of
 the  fact  that  the  alurmnium  plant  is
 @eing  to  be  set  up  at  Salem  and  also
 that  there  u  going  to  be  expansion  of
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 the  manganese  and  beuxile  mines,
 will  the  Railway  Board  expedite  the
 examination  of  this  report?

 Shri  S  V.  Ramaswamy:  All  these
 factors  are  being  taken  into  conside-
 ration

 Mr,  Speaker:  The  hon  Minster
 himself  comes  from  Salem.

 Shri  T.  B.  Vittal  Rao:  He  should
 take  interest

 Shri  Dasappa:  It  cty  in  my  consti-
 tuency

 Has  there  not  been  a  very  express
 assurance  given  that  this  line  will  be
 taken  up  as  soon  as  the  engineering
 survey  is  conclided?  ‘That  m=  what
 T  want  to  find  out

 Shri  8  V.  Ramaswamy:  As  soon
 as  the  engineering  survey  is  complet-
 ed,  the  traffic  survey  has  also  got  to
 be  taken  into  consideration  Also,  in
 the  context  of  our  limitations  of
 finance,  this  has  to  be  considered

 Shri  Dasappa:  May  I  know  why
 this  line  has  not  been  set  out  m  the
 Budget  Speech  of  the  hon  Munuster
 of  Railways?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram).  There  are  so  many
 railway  lines  which  the  people  of  the
 area  or  the  State  Governments  want
 to  be  constructed  and  which  have  not
 been  included  in  the  budget  estamates

 Shri  Tangamani:  This  Bangalore-
 Salem  link  will  connect  Poona  with
 Trivandrum,  if  it  is  going  to  be  metre
 gauge  If  it  =  any  gauge,  it  will  con-
 nect  not  only  Salem  with  the  mange-
 nese  site  but  also  with  the  hgnite
 site  and  Neyvelh  But  in  view  of  the
 importance  of  this

 Mr  Speaker-  The  hon  Member  is
 giving  a  suggestion

 Shri  Tangamani  Why  has  there
 been  such  a  delay  of  mght  months?

 Mr.  Speaker.  He  has
 answered  that

 already



 Railway  Wagons  in  Ferosepuer  Division

 Will  the  Minister  of  Hailways  be
 pleased  to  state:

 (a)  whether  six  hundred  railway
 Wagons  are  lying  idle  at  various
 stations  of  the  Ferozepore  Division  of
 the  Northern  Railway  from  the  begin-
 ming  of  November,  1958;  and

 (b)  if  so,  whether  any  investiga-
 tion  has  been  made  to  find  out  the
 reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Ss.  दल  Ramaswamy):  (a)  It  is  a
 fact  that  dumng  November  and
 December  1958,  there  was  a  daily
 surplus  of  nearly  600  wagons  on
 Ferozepore  Division

 (b)  Yes.

 हां  Vasudevan  Nair:  What  steps
 were  taken  to  put  these  wagons  into
 eperation?

 Shri  s.  V.  Kamaswamy:  Those  were
 aeExceptional  circumstances  Normally,

 the  inward  traffic  towards  Ferozepore
 is  much  more  than  the  outward  traffic
 There  is  no  surplus  now

 Shrimati  Renu  Chakravartty:  What
 is  the  exact  reason  for  leaving  these
 600  wagons  surplus  during  the  whole
 of  November  and  December?
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 any  demand  for  wagons  from  other
 Divisions  of  the  Northern  Railway?  If
 80,  why  were  these  wagons  not  sent
 there?

 Shri  8.  V,  Ramaswamy:  As  I  said,
 normally  the  empty  wagons  move
 towards  the  Eastern  Railway  and  as
 there  was  a  large  holding,  that  is,
 surplus,  there  was  no  demand  and  the
 wagons  could  not  be  utilised.

 Shrimati  Rena  Chakravartty:  Dur-
 ing  November  and  December,  which
 the  hon  Deputy  Minister  claims  was
 a  slack  period,  were  limitations  en
 the  movement  of  goods  traffic  from
 varieus  stations  lifted?  May  I  know
 whether  during  this  period,  which  is
 supposed  to  be  a  slack  season  accord-
 ing  to  the  hon.  Deputy  Munister,
 restrictions  were  removed  on  move-
 ment  of  goods  traffic?

 Shri  5.  द  Ramaswamy:  Yes,  sub-
 sequently  removed,

 Mr.  Speaker:  She  wants  to  know
 whether  restrictions  were  removed
 during  the  period  when  these  wagons
 were  available  in  surplus.

 Shri  5.  द  Ramaswamy:  Subse-
 quently  all  these  wagons  were  utilised.
 It  is  only  during  those  two  months
 because  of  certain  difficulties,  for
 instance,  in  Lucknow  there  was  a
 derailment  in  the  Lucknow  yard  or
 in  Moghulsarai,  that  these  wagons
 were  not  utilised.  There  was  no
 demand  for  these  wagons  elsewhere.

 Shrimati  Benu  Chakravarity:  The
 hon  Deputy  Minister  very  categori-
 cally  stated  that  the  reason  for  this
 surplus  was  that  it  was  a  slack  season
 and  there  was  no  demand  for  wagons.
 My  question  is  whether,  in  view  of
 the  fact  that  there  was  slackness  in
 the  season  and  there  was  no  demand,
 restrictions  which  are  normally  placed
 on  Booking  of  goods  from  various
 stations  were  removed  so  that  more
 people  could  utilise  the  wagons.

 The  Deputy  Minister  of  Raflways
 (Shei  Shahnawas  Khan):  Regarding
 the  imposition  of  restrictions  on  book-
 ings,  these  are  governed  by  various
 factors.  One  very  major  fector  is  the
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 line  capacity  on  the  way  to  the  desti-

 But,  at  the  destination  station  there
 may  be  restriction  on  line  capacity  or

 Mr.  Speaker:  Next  question.  If  hon.
 Members  do  not  find  time  to  speak
 om  this  during  the  Railway  Budget,  I
 will  waive  delay  and  they  can  take
 up  the  matter  “Best  utilisation  of
 wagons”,  and  I  am  prepared  to  give
 falf  an  hour  any  day.  4

 मई  दिल्ली  में  ऋमिकों  के  लिये  मकान

 मैच,  श्ी  नल  प्रभाकर  :  क्‍या  स्वास्थ्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  जया  सरकार  ने  नई  दिल्‍ली  में
 इमारतों  -के  निर्माण  कार्य  में  लगे  श्रणिकों  को
 निवास-स्थान  की  सुविधा  प्रदान  करने  का
 निष्चय  किया  है;  और

 (ख)  यदि  हा,  तो  उन्हें  दी गई  जमीन
 और  सुविधाों  का  व्यौरा  क्‍या  है  ?

 ओ  स्वास्थ्य  संत्रो  (भी  करमरकर)  :

 (क)  भौर(ल).  निर्माण  कार्य में  लगे  श्रमिकों

 में  से  कुछ  लोगो ंको  जो  इस  समय  प्रशोष  होटल
 क्षेत्र में  पनधिकृत  रूप  से  बसे  हुए  हैं,  फिर  से
 बसाने  के  लिये  नई  दिल्‍ली  नगर  पालिका  ने
 किचनर  रोड  शौर  रिंग  रोड  के  जंकशन
 पर  लगभग  १४  ५  एकड़  भूमि  का  विकास
 कर  लिया  है  |  इस  प्रयोजन  के  लिये  सरकार
 से  भ्रमी  तक  कोई  दूसरी  योजना  नही  अपनाई
 ह।

 चीफ  कमिएनर  की  अध्यक्षता  में  गृह-
 मंभालय  द्वारा  एक  समिति  बनाई  गई  थी  जिसे
 दिल्‍ली  के  नगर  क्षेत्रों  मे ंश्रमिकों  की  बस्तियों,
 झौंपड़ियों  भौर  झुग्गियों  की  वृद्धि  तथा  मौजूदगी

 की  समस्या  पर  विचार  करने  तथा  इस  के  हल
 करने  सम्बन्धी  ठोस  सुझाव  प्रस्तुत  करने  का

 कार्य  सौंपा  भया  था  और  साथ  ही  समुचित  स्थानों

 के  चुनाव  पर  सुझाव  पेश  करने  को  कहां गया
 था  जहां  उचित  रूप  से  तैयार  की  गयी  योजना

 के  भनुसार  इन  ध्रनधिकृत  ढ़ांचों  में  रहने  वाले

 लोगों  को  हटाया  जा  सके  J

 इस  समिति  की  रिपोर्ट  को  अभी  हाल  में

 ही  प्राप्त  हुई  ह ैऔर  वह  सरकार  के  विचाराधीन

 है।  इस  सम्बन्ध  में  झागामी  कार्यवाही  उक्त
 समिति  की  सिफारिशों  की  दृष्टि  में  रख  कर
 की  जायेगी  t

 भी  नबल  प्रभाकर  :  मंत्री  महोदय  न
 जो  ध्रभी  कहा  कि  किचनर  रोड  के  ऊपर  भूमि
 ली  गई  है,  तो  मै  जानना  चाहता  हूं  कि  उस

 भूमि  के  ऊपर  नई  दिल्ली  म्युनिसिपल  कमेटी

 इस  तरह  के  कितने  श्रमिकों  को  बसायेगी  ?

 शी  करमरकर  :  शायद  कोई  ६००,  ७००

 श्रम्रिकों  को  बसाया  जायेगा  ।

 'राजा  महेगा  प्रताप.  सरवार  को  यह  बात

 मालूम  होगी  कि  १६  दिसम्बर,  १६५८
 को मैं  एक  बहुत  बढ़ा  जलूस  इन्हीं  बस

 का,  करोब  ४००  मजदूरों  का  प्रोसेश्न
 कै  कर  ग्राया  था  भौर  उन्होंने  उस  भौके  पर

 अ्रपनी  कुछ  डिमांडस  दी  थी,  मै  जानना  चाहता

 हूं  कि  सरकार  ने  उन  के  बारे  में  क्या  फैसला

 कियां  है  ?

 को  करमरकर  :  प्रासेशन  किस  बारे

 में  था

 राजा  हेख  प्रताप.  १६  दिसम् र,  रहि

 को  एक  बहुत  बड़ा  जलूस  इन्हीं  बकस  का  के

 कर  में  पालियामेंट  के  दरवाजें  पर  झ्राया  था  ।

 उस  समय  उन्होंने  कुछ  झपनी  डिमाइस  पेश्न
 की  थीं।  मैं  जानना  चाहता  हूं  कि  वे  डिमांड्स
 मिनिस्टर  साहब  तक  पहुंची  कि  नहीं  भौर

 झगर  पहुंची  तो  उस  के  बारे  में  क्या  फैसला
 किमा  गया  ?
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 aft  फरणरकर  :  करे  शक  तो  नहीं  थाई
 our  गह्ीं  were  a  उस  को  कहां  सिजनाबा  *

 जो  बल  न’  रीडिय रोड  के  पास
 जो  भगी  बस्ती  है  भर  वहां  पर  जो  बहुत  सारे
 इस  तरह  के  मजदूर  पड़े  हुए  हैं,  उन  के  सम्बन्ध
 में  सरकार  क्‍या  सोच  रही  है  शौर

 क्या  उन  को  भी  वहीं  किचनर  रोड  में

 चग  दी  जायेगी  ?

 शबी  wore  किचनर  रोड  में  सब

 जगह  प्राबादी  नहीं  बसा  सकते  ।  इस  के  बारे

 में  समिति  की  रिपोर्ट प्रा  चुकी  है  भौर  इस  समय

 जह  सरकार  के  विदाराधीत  है  ।  इत  सम्यसत
 में  आागामी  कार्यवाही  उक्त  समिति  की
 सिफारिशों  को  दृष्टि  में  रख  कर  की  जायेगी
 और  उस  रिपोर्ट  पर  विचार  पूरा  हो  जाने  के
 बाद  जहा  मुनासिब  समझेंगे  वहा  बसाया
 चबायेगा  t

 Mr  Speaker:  Next  question

 awe  प्रभाकर  मेरे  कहने  का  मतलब

 बह  है  कि

 Mr.  Speaker  Hon  Members  are
 shooting  their  questions  even  if  I  do
 not  call  them  I  have  proceeded  to
 the  nxt  qustion

 Beggar  Nuisance  on  Railways

 583.  Shri  Vajpayee:  Will  the
 Minster  of  Railways  be  pleased  to
 estate:

 (a)  the  steps  taken  to  check  the
 beggar  nuisance  on  the  Railways,

 {b)  whether  State  Governments’
 c0-operation  has  been  sought  in

 intensifying
 the  drive  against  beggars,

 (e)  of  so,  the  response  thereto’

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  a)
 Special  drives  with  the  aid  of  Rail-
 way  Police  especially  at  bigger
 stations;

 (ii)  Formation  af  special  squads  ह... उ

 (th)  Special  attention  by  station
 staff  including  Railway  Protection
 Force  to  prevent  the  entry  of  beggars
 mm  railway  premises;

 (av)  Seeking  public  co-operation
 through  exhibition  of  posters,  an-
 niouncements  over  the  loud-speakers,
 etc,  requesting  the  public  to  refrain
 from  giving  alms  to  beggars;  and

 (v)  As  a  long  term  measure,  replac-
 ing  all  old  types  of  passenger  coaches,
 having  foot-boards  or  exposed  frames
 along  their  full  length,  by  new  coach-
 ing  stock  having  foot-boards  only  at
 the  entrance,  to  prevent  beggars  mov-
 ing  from  compartment  to  compartment
 oF  running  trains  along  the  outside

 (b)  Yes
 (c)  The  response  from  the  State

 Governments  has  been  in  the  form  of
 establishment  of  beggar  homes,  enact-
 ment  of  legislation  for  contro]  of
 beggary  and  co-operation  by  the  Gov-
 ernment  Railway  Police  in  tackling
 the  problem  of  beggars

 Shri  Vajpayee.  May  I  know  the
 approximate  number  of  beggars  who
 were  arrested  and  against  whom  pro-
 sécutions  were  launched  during  the
 years  957  and  958°

 Shri  Shahnawaz  Khan  During  1957,
 ‘10,14 224  beggars  were  apprehended;
 during  1958-59  944I]4  The  number
 of  prosecutions  launched  is  not  known

 Raja  Mahendra  Pratap:  What
 afrangements  you  are  making  for  the
 beggars

 Mr  Speaker:  Order,  order  If  the
 hon  Member  goes  on  like  this,  I  am
 afraid  I  will  have  to  take  disciphnary
 action  against  him

 Raja  Mahendra  Pratap:  Members
 put  questions  like  this  ‘You  anly
 object  to  my  speaking

 Mr.  Speaker:  No,  no.

 Eaja  Mahendra  Pratap:  I  take
 objection  to  that  Many  many  times...
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 Raja  |  |  हि
 ह... छ  take  objection  only  to  my

 म्  Speaker:  Most  reluctantly  I
 obliged  to  ask  the  hon.  Mem-

 still  persists  in  interrupting
 ए  will  always  call
 catches  my  eye.  I

 turn.  He  cannot
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 I  had  not  called  him  then.  I
 |  him  later  on  But,  he  cannot

 a  special  rule  in  this  House.
 tever  might  be  his  age,  I  cannot

 show  him  special  preference  so  far
 as  he  is  concerned.

 Shri  Panigrahi:  What  happened  to
 those  9  lakh  beggars  who  were  arrest-
 ed?  May  I  know  whether  they  were
 sent  to  the  States  or  to  beggar  home?

 Shri  Shahnawaz  Khan:  There  are
 not  adequate  number  of  beggar  homes
 to  accommodate  this  number.  Gene-
 rally  they  are  apprehended,  taken  out
 and  let  off

 Raja  Mahendra  Pratap:  I  only  want
 to  ask  you  what  arrangements  you  are
 making  for  these  beggars  It  we  not
 very  nice  only  to  arrest  them  and
 harass  them  It  is  necessary  to  make
 some  arrangement  for  these  beggars
 That  is  what  I  want  to  know

 Shri  Shahnawaz  Khan:  I  fully  agree
 with  the  hon  Member  But,  to  make
 arrangements  for  accommodation  and
 feeding  of  the  beggars  is  not  the  res-
 ponsibility  of  the  Railway  Mumstry.
 The  State  Governments  are  opening
 some  beggar  homes  where  they  try
 to  give  them  some  sort  of  employment.

 Shri  Subbiah  Ambalam:  May  I
 know  the  number  of  beggar  homes  so
 far  established  and  the  number  of
 beggars  so  far  accommodated  in  these
 beggar  hones?

 Shri  Shahnawas  Khan:  The  nurnber
 ia  not  very  large.

 Whate

 ne  8
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 Ghri  Tangamani:  On  a  previous
 occasion  we  were  informed  that  in  the
 quarter  ending  September,  1957,  2.63
 lakh  beggars  were  apprehended.  After
 the  five-point  measures  were  taken,  I
 would  like  to  know  the  number  of
 beggars  apprehended  during  the  cor-
 responding  period  in  1958,  if  he  has
 got  the  figures.

 Shri  Shahnawas  Khan:  I  do  not
 have  the  figures.

 Mr.  Speaker:  Next  question.

 Forest  Research  Centre

 *585.  Shri  Subbiah  Ambalam:  Will
 the  Minster  of  Food  and  Agriculture
 be  pleased  to  refer  to  the  reply  given
 to  a  supplementary  raised  on  Starred
 Question  No  394  on  the  ist  Decem-
 ber,  958  and  state:

 (a)  whether  the  scheme  for  the
 Forest  Research  Centre,  Southern
 Zone,  has  been  fully  approved;

 (b)  if  so,  the  details  of  the  same;

 (९)  whether  the  Research  Centre  at
 Coimbatore  has  started  functioning;
 and

 (d)  the  amount  that  is  proposed  to
 be  spent  on  each  of  these  two  Centres
 during  the  Second  Five  Year  Plan
 period?

 The  Minister  of  Agriculture  (Dr.
 P.  8.  Deshmukh):  (a)  Yes,  Sir

 (b)  A  statement  ts  laid  on  the  Table
 of  the  Sabha.  (See  Appendix  IT,  an-
 nexure  No  27]

 (c)  Not  yet

 (d)  It  2s  proposed  to  spend  a  sum
 of  Rs  25  lakhs  on  the  two  units  at
 Bangalore  and  Coimbatore.

 Shri  Subbiah  Ambalam:  It  8  said
 that  the  expenditure  incurred  during
 the  first  two  years  of  the  2nd  Five
 Year  Plan  period  for  running  the
 Forest  Research  Laboratory  at  Banga-
 lore  will  be  adjusted  against  the  over-
 all  amount  of  Ra.  25  lakhs.  May  I
 know  what  amount  has  been  spent  for
 these  two  years?
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 Dr.  P.  B.  Deshmukh:  It  is  given  in
 the  statement.  I  think  the  hon.  Mem-
 der  has  got  it.

 Shri  Subbiah  Ambalam:  Twenty-five
 ‘Inkhs  78  allotted.  May  I  know  what
 ‘amount  has  been  spent  for  the  first

 .  two  years  of  the  Second  Plan?
 Dr.  ह  8.  Deshmukh:  The  amount

 actually  spent  is  given  in  the  state-
 ment.  For  1959-60,  for  the  Bangalore
 unit,  it  would  be  Rs.  9,83,250.  For
 1958-59,  so  far,  it  is  Rs.  70,000.
 Actually  the  expenditure  that  we  will
 ‘bear  comes  to  Rs.  2,48,4I2  for  1956-57;
 for  ‘1957-58,  Rs.  42,000.

 Mr.  Speaker:  The  hon.  Minister  is
 reading  from  the  same  statement.

 Dr.  P.  s.  Deshmekh:  The  other
 figure  I  am  reading  from  my  file.

 Mr.  Speaker:  Is  the  hon.  Minister
 reading  all  this  from  the  statement?

 Dr.  P.  s.  Deshmukh:  No,  Sir.  The
 other  figures  I  read  from  the  file

 Shri  Subbiah  Ambalam:  May  I
 know  when  the  Research  Centre  at
 Coimbatore  is  likely  to  function?

 Dr.  ह  8.  Deshmukh:  Now  that  the
 sanction  is  available,  it  might  start
 functioning  as  early  as  possible.

 Shri  Dasappa:  May  I  know  whether
 the  terms  and  conditions  of  service  of
 the  staff  have  been  finalised  after
 aaking  over  by  the  Centre;  if  not,  why
 is  xt  that  they  have  not  been  finalised?

 Dr.  RB  8,  Deshmukh:  The  whole
 proposal  has  been  just  approved.  So,
 all  these  things  are  bound  to  take
 some  time.

 Shri  Ramanathan  Chettiar:  Will  the
 ‘Coimbatore  Forest  Research  Institute
 be  upgraded  like  the  Dehra  Dun
 Forest  Research  Institute?

 Dr.  P.  Ss.  Deshmukh:  I  could  not
 gay  about  upgrading,  but  it  is  evident
 that  the  research  that  we  will  carry

 on  would  be  of  similar  status  as  the
 Dehra  Dun  Institute.
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 Bridge  Across  Gandsk  River

 9586,  Shri  Jhalan  Sinha:  Will  the

 (a)  the  progress  made  with  regard
 to  the  proposal  for  construction  of  a
 bridge  across  the  River  Gandak  at
 Guthni  in  Saran  District  of  Bihar
 approved  in  the  First  Five  Year  Plan
 for  the  purpose  of  connecting  Bihar
 with  Uttar  Pradesh;

 (b)  whether  it  is  a  fact  that  the
 construction  was  to  be  undertaken  in
 collaboration  with  the  Bihar  and  Uttar
 Pradesh  Governments;  and

 (c)  if  so,  the  reason  for  the  delay  in
 constructing  the  bridge?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  Govern-
 ment  of  Bihar  have  prepared  a  detailed
 estimate  amounting  to  Rs.  3  06  lakhs
 and  it  is  under  technical  scrutiny.

 (b)  The  construction  has  to  be
 undertaken  by  the  Bihar  Public  Works
 Department  but  the  Uttar  Pradesh
 Government  who  are  contributing
 Rs  5  lakhs  have  also  to  approve  the
 site  and  design  of  the  bridge.

 (c)  The  original  estimate  prepared
 in  954  needed  some  modifications.
 Also,  the  negotiations  regarding  the
 sharing  of  the  cost  of  the  bridge  be-
 tween  Bihar  and  Uttar  Pradesh  Gov-
 ernments  have  taken  time.

 The  modified  estimate  was  received
 in  December  958  and  is  now  under
 technical  scrutiny.

 Shri  Jhulan  Sinha:  May  I  enquire
 if  the  importance  of  this  bridge  as  a
 link  between  the  two  States  and  as
 a  means  of  inter-State  communica-
 tion  has  been  substantially  realised,
 and  whether  in  this  view  of  the  matter
 attempts  will  be  made  to  expedite  the
 construction  of  the  bridge?

 Shri  Raj  Bahadur:  The  importance
 of  the  bridge  as  an  inter-State  link
 is  fully  realised,  and  that  is  why  we
 have  been  taking  interest  ever  since
 the  proposal  was  first  moofed,  but
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 then  the  question  of  finances  as  also
 other  technical  questions  have  got  to
 be  ironed  out

 Nagarjunasagar  Project

 +
 “588  Shri  D.  V.  Rao. *

 +  Shri  Nagi  Reddy:
 Will  the  Munister  of  Irrigation  and

 Power  be  pleased  to  state

 (a)  whether  the  Government  of
 Andhra  Pradesh  have  requested  the
 Centre  for  wncreased  assistance  for  the
 Nagarjunasagar  Project,

 (b)  7  so  the  amount  so  requested,
 and

 (९)  the  amount  sanctioned  bv  the
 Centre?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,  Sir

 (b)  The  amounts  provided  in  the
 Budgets  for  the  years  ‘1056-57,  1957-58.
 and  1958-59  were  3,  55  and  7  crores
 respectively  while  the  Andhra  Pradesh
 had  asked  for  Rs  5,  8  and  85  crorcs
 respectively

 (c)  The  Central  Government  gave
 loan  assistance  of  Rs  396  crores  in
 1956-57,  7  crores  in  1957-58  and  Budget
 provision  for  Rs  7  crores  exists  in
 1958-59  Thus  a  total  of  Rs  १796
 crores  has  been  provided  as  against
 original  provision  of  Rs  55  crores  in
 the  Budgets  for  three  years

 Shri  D.  V  Rao:  In  view  of  the  fact
 that  the  project  needs  more  money  and
 there  is  no  need  of  foreign  exchange,
 why  are  the  Centra]  Government  with-
 holding  or  not  giving  the  amount
 which  Ws  necessary  for  carrving  out
 the  project?

 Shri  Hathi:  Financial  assistance  is
 being  given  having  regard  to  tee  over-
 all  financial  resources  It  is  not  only
 2  question  of  foreign  exchange,  it  is
 also  a  question  of  internal  resources

 The  second  point  is  that  in  the  whole
 Plan  we  have  provided  Rs  323  crores
 Out  of  that  Rs  7796  crores  have
 350A.  LSD—2
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 already  been  spent,  and  the  remain-
 ing  Rs  74  crores  have  to  be  spent  in
 the  next  two  years

 Shri  D.  V.  Rao:  In  view  of  the  fact
 that  at  this  rate  the  project  is  going
 to  take  more  time,  s  at  not  necessary
 that  the  Central  Government  give
 more  funds  to  the  State  Government?

 Shri  Hathi:  Planning  means  that  we
 plan  the  construction  of  projects
 according  to  the  resources  available
 This  Nagarjunasagar  project  has  been
 planned  so  that  the  first  stage  will  be
 completed  by  1963-64,  and  the  finan-
 cial  allocation  made  for  the  project
 during  the  Second  Plan  period  35
 Rs  323  crores  It  is  all  according  to
 the  Plan

 Shri  T  B.  Vittal  Rao:  In  view  of
 the  fact  that  the  funds  provided  for
 this  project  have  been  fully  utilised
 without  any  lapse,  may  4  know  whr-
 ther  there  cannot  be  any  revision  of
 the  target  for  completion  of  this  pro-
 ject  by  giving  more  assistance?

 Shri  Bathi:  In  fact,  we  are  trying
 to  give  as  much  assistance  as  possible
 In  fact,  instead  of  Rs  3  crores  we  gave
 Rs  396  crores,  instead  of  Rs  55
 crores,  we  provided  Rs  7  crores  So,
 if  there  is  any  surplus,  we  are  divert-
 ing  that,  looking  to  the  progress  of  the
 project

 Shri  T  B.  Vittal  Rao:  What  is  the
 provision  for  the  budget  year  1959-
 60?

 Shri  Hathi.  That  will  be  known  later
 on  not  now

 Shri  T.  B  Vittal  Rao-  Is  it  a  taxa-
 tion  measure  or  what?

 Shri  N.  R  Munisamy.  May  I  know
 whether  it  is  a  fact  that  work  is  being
 held  up  because  of  paucity  of  funds
 and  non-participation  of  the  State
 Government?

 Shri  Hathi:  No  The  work  is  not
 being  held  up  I  think  it  is  progres-
 sing  very  well

 Shri  M.  BR.  Krishna:  May  I  know
 whether  the  Government  of  India  5
 satisfied  with  the  reason  shown  by  the
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 Andhra  Government  while  asking  for
 more  funds?

 Shri  Hathi:  I  think  the  project  is
 progressing  very  well,  I  should  say  so,
 and  they  are  doing  the  work  well.
 We  are  trymg  to  assist  them  as  well
 as  we  can  The  Andhra  Government
 is  also  trying,  and  they  will  provide
 Rs  .74  crores  extra  from  the  State
 Government

 Shri  Venkatasubbiah:  In  view  of
 the  fact  that  the  amount  so  far  allot-
 ted  has  been  fully  utilised,  will  the
 Government  find  out  any  other  amount
 from  any  other  source,  and  divert  it
 to  this  project,  so  that  this  may  be
 completed  before  the  scheduled  time?

 Shri  Hathi:  That  is  what  we  have
 been  doing  during  the  last  three  years
 Whatever  was  available,  we  have
 diverted  to  this  project

 School  Health  Service

 *589.  Shri  Snpakar:  Will=sthe
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  any  detarled  scheme  for
 a  comprehensive  school  health  service.
 to  be  started  in  the  Third  Five  Year
 Plan,  has  been  formulated;  and

 (9)  the  hkely  cost  of  the  scheme”

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b)  A  comprehen-
 sive  school  health  service  scheme  far
 inclusion  in  the  Third  Five  Year  Plan
 has  not  yet  been  formulated

 सेठ  गोबिम्द दास  :  क्‍या  इस  सम्बन्ध में
 कोई  पत्र  भिन्न  भिन्न  राज्यों  को  भेजा  गया  है
 और  बपा  इस  विषय  में  उन  की  कोई  सिफारियों
 मांगी  गई  है  ?

 की  करमरकर  :  अमी  यह  काम  चल  रहा
 है  1

 एक  माननीय  सदस्य  :  कौन  सा  काम  ?

 श्वी  करमरकर  :  यह  काम  कि  थें  फाइव
 बीशर  प्लान  में  किस  किस  को  रखना  हैं  d
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 जो  बकिग  दर्प  मिलते  हैं,  उन  में  स्टेट  ्ससेंट्स
 से  भी  राय  ली  जायेगी  d

 Shri  Supakar:  May  I  know  if  the
 scheme  will  cover  all  schools  includ-
 ing  the  primary  schools?

 Shri  Karmarkar:  Already  some  type
 of  scheme  is  in  operation,  and  if  I
 remember  aright,  for  the  Second  Five
 Year  Plan  an  amount  of  Rs  85  lakhs
 has  been  provided  in  the  plans  gf  the
 States.  In  fact,  for  instance,  the  Mad-
 ras  Government  is  going  ahead  with
 the  scheme;  some  other  States  also;
 and  the  primary  schools,  in  so  far  as
 it  is  possible,  are  also  being  included

 पास  के  कीड़े

 +

 दर  भरी  कावीयाला  :
 wed

 9 ah  wo  भे०  मालबीय  :

 क्या  a  तथा  कृषि  मत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  क्या  भारतीय  कृषि  गवषणा  सस्था
 मेगोमिलविम  (  megomilvig)  कीड़ो  को,
 जो  कि  पान  की  फसल  को  नुकसान  पहुंचाते  है,
 मारने  के  लिये  कोई  विधि  खोज  निकालने
 के  लिये  प्रयत्नशील  है,

 (खि)  यदि  हा,  तो  सस्था  को  इस  सम्बन्ध
 में  शब  तक  कहा  तक  सफलता  मिली  है.
 श्रौर

 (ग)  क्या  सरकार  को  यह  जात  है  कि
 ये  कीड़े  मध्य  प्रदेश  में  पात  की  फसल  को  बहुत
 न्‌कसान  पहुंचा  रहे  है  ?

 कृषि  संत्री  (डा०  Yo  mo  देशमुझ्त)  :

 (क)  से  (ग)  पान  की  फसल  के  सम्बन्ध  में
 मेगोमिलविग्स  (megomivigs)  नाम  का
 कोई  ऐसा  कीड़ा  नहीं  है।  मेंगोंमीली

 (mango  mealy)  नाम  का  एक  कीड़ा  है

 परन्तु  वह  पाल  की  बेल  पर  नहीं  होता
 है।  केकित  बहुत  प्रकार  के  कीड़े हैं  जिन  को
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 कि  भीली  बग्स  (meaty  bugs)  कहा  जा

 सकता  हैं  भौर  इन  कीडों  में  से  एक  कीश
 जो  पान  की  बेल  पर  होता  है,  फेरीसिशाना

 (Rerrmana  Sp)  किस्म  का  कहताता
 है।  भारतीय  कृषि  प्रतुसन्धानशाला  में

 बहुत  से  भोली  बस्स  पर  शअ्रनुसन्धान  किये

 है  परन्तु  ऐसे  मौली  बग्स  पर  नही  जो  पान  की

 बेल  पर  झाकमण  करते  है।इस  कीड़े  पर

 अनुसन्धान  तथा  कन्ट्रोल  करने  का  कार्य  स्टेट

 एन्टोमोलोजिस्ट.  (Entomologist)  द्वारा
 किया  जाता  है,  जहा  इस  कीडे  की  मेमस्पा

 स्थानीय  किस्म  की  है

 मोली  बग्स  की  एक  किस्म  अझभो  खवालियर

 में  पान  की  बेल  पर  पायी  गयी  है  भौर  ग्वालियर

 के  कृषि  कालिज  में  एन्टोमोलोजिस्ट्स  द्वारा

 इस  कीडे  पर  कन्ट्रोल  करने  के  तरीके  मालूम
 कर  लिये  गये  है  ।

 स्टेट  के  कार्यकर्ताओं  ने  रिपोर्ट  दी  है  कि

 झागनिक  (orgame)  कीटाणुनाशक,  पैरा-

 चियन  (Parethon)  या  मालाथियन

 (malathion)  छिडकने  से  इस  कीड़े  पर

 सफलतापूर्वक  नियत्रण  किया  गया  है  1  ब्ूमस

 सुटारालिस  (Bromus  Suturshs)  नाम  का

 एक  शिकार  करने  वाला  कीड़ा,  जो  इन

 मीली  बग्स  पर  गुजार  करता  है,  भी  देखने

 में  आगा  है  1

 जी  लाबीबाला  :  क्या  मत्री  महोदय  का

 यह  मालूम  है  कि  मध्य  प्रवेश  में  पान  की  काफी

 खेती  होती  हैं,  और  वहा  उन  पानो  में  कीडा

 लगने  से  काफी  नुकसान  होता  है  ?

 Bo  to  Mo  बेषामुक :  च्चम्द  जगहो  से

 जून  कीडों  के  बारे  में  हमारे  पास  इत्तिला  भाई

 है।  उस  के  बारे  में  रिसर्च  का  भी  कुछ  इ  तिजाम
 किया  गया  था  ।इस  की  इन्फार्मेशन  भगर

 मेस्बर  साहब  को  चाहिये,  तो  में  दे  सकता

 ah  खादीबाला  :  कितना  वक्‍त  हो  गया  है

 इस  बात  को  ?

 to  Go  का  देशभुस :  यहू  नहीं  कह
 सकता  |

 सेठ  गोबिन्द  वास  :  कया  माननीय  मत्री

 जी  यह  बात  जानते  हे  कि  इस  सम्बन्ध  मं
 मध्य  प्रदेश  की  सरकार  ने  भी  भौर  वहा  की
 जनता  ने  भी  बार  बार  लिखा  है  कि  हर  वर्ष

 वहा  पर  हजारो  नही,  लाखों  रुपये  का  नुकसान
 होता  है  भौर  कया  यह  बात  सही  नहीं  है  कि
 इस  कार्य  के  सम्बन्ध  में  केन्द्रीय  सरकार  से

 बहुत  देर  हो  रही  है  भौर  क्या  यह  झाशा  की
 जा  सकती  है  कि  इस  सम्बन्ध  में  जल्दी

 ह्दो
 ?

 wre  तथा  कृषि  भंत्री  (शी  wo  wo

 जन)  :  इस  प्रकार  का  अनुसन्धान  राज्य  सरकार
 का  काम  है  भर  वह  यह  कार्य  कर  रही  है  ।
 इस  सम्बन्ध  में  उस  को  केन्द्रीय  सरकार  को
 लिखने  की  आवश्यकता  नहीं  थी  और  वह  जो
 कर  रही  है  वह  अपनी  जिम्मदारी  को  पूरा
 करे  रही  है  ।

 च्ी  खादोबाला .  राज्य  मरकोर  ने
 ता  लिखा  है  ाप  का

 को झ०  प्र०  जैन  .  मे  ने  कहा  कि  यह  काम
 उन  का  है  और  वहीं  कर  रहे  हे  ।  यह  एक

 मुकामी  दिककत  है  t  उस  को  दूर  करने  के  लिये

 बह  रिसर्च  करेगे।

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Accident  at  Mahaluxmi

 Shrimati  Parvathi
 376  Krishnan:

 Shri  Nagi  Reddy.

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  whether  on  the  l8th  December,
 958  two  goods  wagons  ran  off  the
 track  and  crashed  into  a  hut  killing
 two  men  and  injuring  two  others  in
 a  fodder  yard  at  Mahaluxm:  on
 Western  Railway,
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 (b)  if  so,  whether  Government  have
 enquired  into  the  accident;

 (c)  whether  any  compensation  has
 been  paid  to  the  families  of  the  deceas-
 ed  and  the  injured;  and

 (d)  what  was  the  total  amount  of
 loss  due  to  this  accident?

 The  Deputy  Minister  of  Railways
 (Shri  s.  V.  Ramaswamy):  (a)  On  18th
 December  4958  at  about  05.45  hours
 while  a  load  of  nine  wagons  was  being
 backed  to  be  placed  on  line  No.  3  in
 the  Grass  Yard  at  Mahalaxmi  station
 on  the  Western  Railway  it  entered
 line  No.  9  and  collided  with  a  load
 of  fifteen  wagons  already  placed  on
 that  line.  As  a  result  of  the  impact,
 three  wagons  which  were  near  the
 ‘Dead  end’,  smashed  the  Dead  end,
 overshot  and  derailed.  Four  persons
 who  were  sitting  beyond  the  ‘Dead
 end’  sustained  grievous  injuries.  One
 of  them  died  on  the  spot  while  another
 on  the  way  to  Hospital.

 (b)  Yes.

 (९)  Pending  consideration  of  the
 Claims  received  an  ex-gratia  payment
 of  Rs.  350  to  each  of  the  two  injured
 has  been  made  and  a  similar  payment
 of  Rs.  350  to  the  dependents  of  each
 of  the  two  deceased  is  under  con-
 sideration.

 (d)  Rs.  900  only  to  the  Railway  pro-
 perty.

 वासोनी  रेलवे  की  ढलान  Te  बुर्घटना

 *yoc.  oft  रघुनाथ  सिंह  :  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  २६  दिसम्बर,

 १६५८  को  प्रात:  सात  बजे  देवरिया  से  २२  मील

 दूर  पूर्वोत्तर  रेलवे  क ेलार  रोड  और  सलीमपुर
 स्टेशनों  के  बीच  के  रेलवे  लेबल  क्रासिंग  पर

 एक  रेलवे  मालगाड़ी  के  इंजन  शौर  भागलपुर
 मे  देवरिया  जाने  वाली  एक  बस  की  श्रापस  में
 टक्कर  हों  जाने  से  बस  के  पा  यात्री  मर  गये
 शौर  दर्जनों  श्न्प  व्यक्तियों  को  बोटें  भाई;
 और

 (ख)  यदि  हा,  तो  बुर्बटना  का  ब्यौरा
 क्या  क्या  है  ?

 रेलचे  उपभंत्री  [बी  Wo  Fo  राजस्थानी )  :

 (क)  भौर  (ल).  २६-१२-५८  को  सुबह
 लगभग  ७  बज  नर  १४  मिनट  कर  इंजन  नं  ७
 ४२  से  ८२  वाई०  जी०  अपने  ऋवान  के  साथ
 एक  पबलिक  बस  से  टकरा  गया  |  टबकर  लार
 रोड  सलीमपुर  स्टेशनों  के  बीच  मील  ११॥३
 to  ए०  पर  बने  हुए  सम-पार  (evel
 crossing)  पर  हुई  जिस  पर  कोई  चौकौ-
 दार  नहीं  रहता  ।  यह  सम-पार  सड़क  के
 रास्ते  देवरिया  से  लगभग  २३  मील  के  फासले
 पर  है।  टक्कर  की  वजह  से  बस  के  ४  मुसाफिर
 वहीं  मर  गये  दौर  १४  को  चोटें  अायीं,  जिन  में
 से  बाद  में  मर  गये  t

 Conversion  of  Metre  Gauge  Line

 "579.  Shri  Assar:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 metre  gauge  line  from  Poona  to  Miraj
 on  Southern  Railway  was  sanctioned
 to  be  converted  into  broad  gauge  tine;
 and

 {b)  if  so,  when  the  work  of  conver-
 sion  will  begin?

 The  Deputy  Minister  of  Rallways
 (Shri  S.  V.  Ramaswamy):  (a)  No,  Sir.
 Only  a  reconnaissance  engineering  and
 trafic  survey  was  sanctioned  in  Jan.
 957  which  have  since  been  completed
 but  the  reports  are  still  awaited.

 (9)  Does  not  arise  at  this  stage.

 Bombay-Kanya  Kumari  Road

 ‘  Shri  V.  Eacharan:
 580.  {  Sur  Jinachandran:

 Will  the  Minister  of  Transpert  and
 Communications  be  pleased  to  state:

 (a)  whether  construction  of  the
 Bombay-Kanya  Kumari  Road  hag  been
 completed;  and
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 (b)  if  not,  where  it  is  held  up  and
 why?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  ‘and  (b)
 Presumebly  the  Members  are  refer-
 ring  to  the  West  Coast  Road  This  is
 a  large  project  estimated  to  cost
 nearly  Rs  |  crores,  and  expected  to
 be  completed  by  the  end  of  the  Third
 Five  Year  Plan

 Kall  Link  with  Tripura
 Shri  9.  C  Sharma.

 #582,  Shri  Raghunath  Singh.
 Sardar  A.  S  Saigal:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  159  on  the
 i2th  August,  958  and  state  the  latest
 position  with  regard  to  the  construc-
 tion  of  rail  link  between  Tripura  and
 the  rest  of  Indie”

 The  Deputy  Minister  of  Railways
 (Shri  8S.  V.  Ramaswamy):  Attention
 of  the  hon  Members  is  invited  to
 para  27  of  the  Railway  Munuster’s
 Budget  speech,  wherein  it  has  been
 mentioned  that  the  possibihty  of  con-
 struction  of  the  hne  Patharkand:-
 Kharamanagai  i5  under  active  con-
 sideration

 Storage  of  Foodgrains

 *584.  Shri  Ram  Krishan:  Will  ihe
 Minister  of  Food  and  Agriculture  bi
 pleased  to  state

 (a)  whether  it  is  a  fact  that  great
 damage  is  done  to  foodgrains  on
 account  of  non-availability  of  storage
 facthties,  and

 (b)  if  so,  the  nature  of  steps  taken
 or  proposed  to  be  taken  for  bette:
 storage  of  foodgrains”

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  PR  Jain):  (a)  Informa-
 tion  is  not  available  mn  respect  of
 Private  stocks  In  Central  Govern-
 ment  godowns  the  damage  is  neghgble
 im  view  of  the  Scientific  methods
 adopted  for  storage  and  preservation

 (b)  To  improve  storage  of  private
 stocks,  a  Foodgrains  Storage  Advisory
 Committee  has  been  constituted  to
 study  the  problems  A  Grain  Storage
 Traiming  and  Research  Institute  at
 Hapur  is  being  set  up  to  tram  official
 and  non-official  personne)  in  better
 methods  of  storage

 Procurement  of  Bice  and  Paddy

 “587.  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state

 (a)  whether  co-operatives  have  been
 entrusted  with  the  work  of  procuring
 Tice  and  paddy  in  all  the  States  where
 such  procurement  is  going  on,  and

 (b)  whether  the  State  Bank  of  India
 has  advanced  any  loans  to  such  co-
 operatives  for  procurement?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  (a)  In  those
 States  where  procurement  is  being
 made  through  purchasing  agents,  the
 co-operatives,  if  available,  have  also
 been  entrusted  with  the  work  of  pro-
 curing  rice

 (b)  Loans  have  been  advanced  in
 certain  cases  by  the  State  Bank  either
 direct  or  through  the  State  Co-
 operative  Bank  In  other  cases,  loans
 are  advanced  by  the  State  Govern-
 ment  or  the  State  Co-operative  Bank

 Derailment  of  Goods  Trains

 *590.  Shri  Mohammed  Imam:  Wl
 the  Minister  of  Railways  be  pleased
 to  state

 (a)  whetber  it  is  a  fact  that  a  num-
 ber  of  derailments  of  goods  trams  have
 taken  place  on  the  Bangalore-Poona
 Section  of  the  Southern  Railway  dur-
 ing  1958-59,  and

 (b)  if  so,  the  causes  of  these  deraul-
 ments?

 The  Deputy  Minister  of
 rors (ShriS  V  Ramaswamy):  (a)  Yes
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 (b)  The  causes  of  these  derailments
 are—

 (i)  Pauure  of  Railway  staff  and
 (i)  Failure  of  Equipment:—

 {a)  Mechanical
 (b)  Track

 Fishing  Resorts

 *591.  Shri  Bishwanath  Roy:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  whether  any  new
 scheme  for  development  of  new  fish-
 ing  resorts  near  Delhi  is  under  consi-
 deration  of  the  Government?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  ह  Jain):  No,  Sir  There
 are  l2  fishing  resorts  in  the  area  of
 Delhi  termtory  already

 Rural  University  in  Orisa

 592.  Shri  के  C  Mullick:  Will  the
 Miruster  of  Food  and  Agriculture  be
 pleased  to  state.

 (a)  whether  it  is  a  fact  that  the  Gov-
 ernment  of  Orissa  has  requested  the
 Central  Government  for  the  establish-
 ment  of  a  rural  university  in  that
 State,

 tb)  whether  it  is  also  a  fact  thai
 the  TC.M.  experts  have  recently  ex-
 pressed  their  views  that  the  conditions
 for  setting  up  a  rural  =  agricultural
 university  in  Orissa  are  quite  favour-
 able,  and

 {e)  of  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  No

 (b)  Government  are  not  aware  of
 the  views  expressed  by  the  TCM  Ex-
 perts  in  the  matter  न

 (c)  Does  not  arise

 National  Highways  in  the  Andamans

 *§94.  Shri  Tangamani:  Will  the
 Minster  of  Transport  and  Communi-
 eations  be  pleased  to  state:

 (a)  whether  Government  propose
 to  connect  all  the  islands  in  the
 Andamans  by  a  National  Highway;

 (b)  if  so,  when  the  road  construc-
 tion  will  be  completed;  ang

 (९)  the  approximate  cost  of  the
 same?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahader):  (a)  to  (c).  It  is
 the  intention  of  Government  to  provide
 ultimately  a  trunk  road  connecting
 North,  Middle  and  South  Andamans
 The  trunk  road  s  not  to  be  constructed
 as  a  single  project  During  the  cur-
 rent  and  subsequent  plan  periods,
 the  road  construction  programme  will
 be  so  correlated  with  the  colonisation
 and  settlement  programme  that  the
 mam  colonisation  roads  will  ultimately
 form  the  trunk  road.  It  is  not,  there-
 fore,  possible  to  give  any  idea,  at
 present,  about  the  cost  of  such  a
 road  and  the  time  by  which  it  will
 be  completed

 we  को  कीमत

 *yex.  श्री  विभूति  मिथ  क्या  साथ
 तथा  कृषि  मत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क्‌)  क्‍या  यह  सच  है  कि  बिहार  की  चीनी
 मिलो  द्वारा  गन्ना  उत्पादकों  को  दी  जाने  वालो
 गे  की  कीमतो  में  से  प्रति  मन  दो  नये  पैसे  की
 कटौती  की  जा  रही  है

 खि)  यदि  हा  तो  क्या  केन्द्रीय  सरकार
 ने  इस  कटौती  के  लिये  अनुमति  दी  है,
 शौर

 (ग)  यदि  हा,  तो  इस  प्रकार  इकटठी
 की  गई  रकम  किन  किले  |. ड  पर  खर्च  की
 जायेगी  ?

 wre  तथा  कृषि  मंत्री  (भी  qo  we

 wr):  (8)  यह  प्रशवान  विकास
 कार्यक्रम  को  कार्योानवित  करने  के  लिये

 स्वेच्छा से  दिया  जा  रहा  है  ।

 (@)  भूकि यह  भ्रंशदान  स्वेज्थापूर्वक
 दिया  जा  रहा  है  इस  लिये  केम्दीय  सरकार की
 अनुमति  का  प्रश्न  ही  नहीं  उठता  ।
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 (ग)  इस  प्रकार  इकट्ठी  कौ  गयी  राशि
 चौनी  मिल  क्षेत्रों  के  चारों  भ्रोर  सड़कों  के
 विकास  में  लर्  की  जायेगी  4

 Price  of  Paddy

 Shri  Wodeyar:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state’

 (a)  the  price  of  paddy  per  maund
 fixed  in  Andhra,  Mysore  and  Madras
 States;  and

 (b)  whether  these  prices  are  based
 upon  regional  conditions  of  production
 or  on  any  arbitrary  basis?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  A  state-
 ment  showing  the  maximum  con-
 trolled  prices  fixed  for  paddy  in  the
 States  of  Andhra,  Mysore  and  Madras
 3  laid  on  the  Table  of  the  Sabha
 {See  Appendix  II,  annexure  No  28]

 (b)  These  pmces  were  fixed  after
 taking  into  consideration  all  the  rele-
 vant  factors  such  as  the  post-harvest
 prices  during  previous  years,  prevail-
 ing  market  prnces,  and  the  prices  in
 other  States.

 Panniar  Project

 *  Shri  A.  K  Gopalan:
 =  t=  Kodiyan:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  whether  Government  of  India
 Rave  received  a  request  for  the  inclu-
 sion  of  the  Panniar  Project  in  the  core
 of  the  plan;

 (b)  the  amount  of  foreign  exchange
 required  for  the  project;  and

 (c)  whether  Government  have  taken
 any  decision  on  it?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,  Sir

 (b)  Re.  320  lakhs.

 {e)  It  has  been  decided  that  the
 project  should  be  implemented  during

 the  Second  Five  Year  Pian  Efforts
 are  being  made  to  secure  foreign  ex-
 change  required  for  the  Project,  by
 examining  the  allocations  in
 different  Sectors  Release  of  foreign
 exchange  to  the  extent  of  Rs  78  lakhs
 for  purchase  of  equipment  required
 immediately  has  been  agreed  to

 State  Electricity  Board  for  Orissa

 Shri  Panigrahi:  Will  the  Mins-
 ter  of  Irrigation  and  Pewer  be  pleased
 to  state

 (a)  whether  it  38  a  fact  that  the
 Orissa  Government  have  brought  to
 the  notice  of  the  Central  Government
 the  difficulties  experienced  by  them  in
 constitutmg  the  State  Electricity
 Board;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b)
 The  Government  of  Orissa  had  sought
 clarification  on  certain  points  in  con-
 nection  with  the  formation  of  an  Elec-
 tricity  Board  The  position  was  ex-
 plained  to  the  State  Government

 Wagons  for  Jute  Transport

 {  Shri  P.  6,  Sen:
 Shri  Jnulan  Sinha:

 «sg9,.)  Shri  Barman:
 yy  Shri  s.  C  Samanta:

 |  Shri  Bibhuti  Mishra:
 [  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  what  is  the  average  supply  of
 wagons  for  Jute  hftung  from  the
 different  centres  of  Purnea  and
 Saharsa  during  the  last  three  years
 including  the  current  one.

 (b)  m  which  period  of  the  year  the
 demand  for  wagons  is  very  acute,

 (c)  whether  there  was  a  short
 supply  of  wagons  for  jute  in  Bihar
 dunng  the  penod  from  October  to
 December,  1958;  and
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 (a)  if  so,  whether  it  affected  the
 prices  of  Jute?

 The  Deputy  Minister  of  Eallways
 (Shri  8.  V.  Ramaswamy):  (a)  Seven
 important  jute  loading  stations  which
 fell,  within  the  jurisdiction  of  Purnea
 Civil  District  of  Bihar  State  in  956
 were  subsequently  merged  with  West
 Bengal.  The  average  daily  supply  of
 wagons  for  movement  of  jute  from
 the  different  centres  of  Purnea  Civil
 District  as  it  existed  during  ‘1056,
 957  and  958  were  75  ,  69.7  and  676
 respectively,  and  that  from  Saharsa
 District  during  1956,  957  and  958
 was  16.5,  252  and  I8!  respectively

 (b)  The  demand  of  wagons  for
 movement  of  jute  generally  becomes
 acute  when  the  fresh  jute  crop  comes
 in  the  market  in  September  and  lasts
 till  the  end  of  April

 (e}  Due  te  a  bumper  jute  crop  as
 also  inability  of  the  mulls  in  Calcutta
 area  to  cope  with  arrivals  necessitat-
 ing  imposition  of  restrictions  and
 quotas  from  time  to  time,  there  were
 heavy  outstandings  during  October  to
 December,  958  in  spite  of  wagons
 being  supplied  for  loading  to  the
 maximum  extent  possible  consistent
 with  the  clearance  capacity  available
 by  the  various  routes  Such  outstand-
 ing  registrations  durimg  the  busy  sea-
 son  as  compared  to  the  actual  load-
 ing  cannot  be  interpreted  as  short
 supply  of  wagons.

 (a)  It  cannot  be  said  that  the  prices
 of  jute  were  affected  by  short  supply
 of  wagons.  नि

 Balladilla-Raipur  Rail  Link

 "600,  Shri  Elayaperumal:  Will  the
 Minister  of  REallways  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  conduct  a  survey  for  the  construc-
 tion  of  a  new  line  to  link  Bailadilla
 with  Raipur  in  Madhya  Pradesh;  and

 (b)  if  so,  when  it  will  be  started’

 The  Deputy  Minister  for  Railways
 (Shri  ss  द / ह  Ramaswamy):  (a)  No,  Sir,

 (b)  Does  not  arise.

 Subsidised  Hostels  for  Children  on
 Northern  Rallway

 *60l,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  439  on  the  25th  August,
 4958  and  state  the  progress  since  made
 in  setting  up  of  subsidised  hostels  for
 children  of  Railway  employees  on  the
 Northern  Railway?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  Plans  and
 estimates  for  the  construction  of  a  new
 building  for  the  subsidised  hostel  on
 the  Northern  Railway  at  Lucknow
 have  been  prepared  and  are  under
 verification  Meanwhile  arrangements
 are  being  made  to  start  the  hostel
 temporarily  in  an  old  grain  shop  build-
 ing  by  making  minor  additions  and  al-
 terations  from  the  next  session  which
 starts  in  the  month  of  July

 Punctuality  Awards  Schemes

 (  Shri  Rajendra  Singh:
 «602.  J  Shri  Radha  Raman:

 "y  Shri  Rameshwar  Tantia:
 {Shri  Vajpayee:

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  whether  it  i,  8  fact  that  en-
 couraged  by  experience  in  Bilaspur
 region  in  SE  Railway,  the  Railway
 Board  have  approved  in  principle  the
 extension  of  the  “Punctuality  Awards
 Scheme”  to  all  Railways,

 (b)  the  principles  and  practices
 evolved  and  worked  in  this  region
 coupleg  with  extensive  prizes  which
 have  resulted  in  improving  percentage
 of  punctuality,  and

 (९)  the  nature  and  the  extent  of
 “Punctuality  Awards"?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  han):  (a)  ‘The
 Punctuality  Award  Scheme  introduced
 on  Bilaspur  Region  of  SE.  Railway
 has  been  brought  to  the  notice  of
 other  Railways,  as  the  matter  is  within
 the  competence  of  General  Managers.
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 (9)  and  (९)  On  account  of  the  ex-
 tensive  Engineering  works  and  the
 pressure  of  traffic  which  is  sometimes
 a  little  beyond  the  capacity  of  the
 section  punctuality  suffered.  It  was
 necessary  to  ensure  punctuality  des-
 pite  these  adverse  factors  and  it  was
 considered  by  the  South  Eastern  Raul-
 way  that  a  scheme  of  incentive  cash
 awards  may  produce  results.  The
 running  crew  of  the  train,  ue.  driver,
 firemen  and  guard,  are  formed  into
 teams  and  qualify  for  the  award  of  a
 cash  prize  under  the  following  condi-
 tion:-—

 Gi)  A  minimum)  of  80%  of  the
 trains  worked  by  the  winning
 team  during  the  period  must
 be  brought  to  destination
 without  loss  of  time

 (n)  No  attempt  is  made  to  make
 up  time  on  the  run  by  under-
 eutting  the  existing  minimum
 inter-sectional  times  given  for
 the  various  coaching  trains
 or  exceeding  the  permanent
 and  temporary  speed  restric-
 tions  imposed  from  time  to
 time

 (Gi)  Guards  do  not  refuse  to  per-
 form  the  loading  and  unload-
 ing  of  packages.  Any  over-
 carriage  of  parcels  or  unneces-
 sary  refusal  to  load  ts  also  Iia-
 ble  to  disquahfy  the  team  for
 the  award.

 The  score  of  each  team  is  recorded  for
 every  day  that  they  run  and  the  prize
 is  awarded  on  the  basis  of  the  monthly
 score  Three  cash  awards  are  given
 every  month  for  the  following  ser-
 vices:—

 (i)  Important  mail  and  express
 trains;

 (2)  Other  passenger  and
 trains;  and

 (3)  Suburban  local  trains

 mixed

 The  award  35  valued  at  Rs.  30,-  for
 the  guard  and  Rs.  60).  for  the  driver
 and  his  two  firemen.  In  addition,

 is  given  to  the  winning  team
 the  Railway's  Newsletter. |

 Leckers  at  Big  Stations

 +608,  Shri  Kam  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  38  a  fact  that  Gov-
 ernment  propose  to  provide  suitable
 lockers  at  big  stations  on  each  Railway
 for  keeping  valuable  belongings  im
 these  lockers  at  reasonable  charges;
 and

 (b)  rf  so,  at  what  stage  the  scheme
 4s?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,  Sir.

 (b)  The  details  of  the  scheme  are
 under  examinations,

 Kharif  Campaign

 Pandit  D.  N.  Tiwary:
 een.

 }

 Shri  Bam  Krishan:
 Dr.  Ram  Subhag  Singh:
 Shri  D.  C  Sharma:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Government  propose  to
 follow  the  rab:  campaign  by  a  more
 intensive  Khariff  campaign  in  the  com-
 ing  Kharif  season  in  all  the  States:
 and

 (७)  whether  details  of  this  proposed
 scheme  have  been  finahsed?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P.  Jain):  (a)  Yes,  Sir.

 tb)  Yes,  Sr  An  outline  of  the
 Khanf  Production  Campaign,  ‘1959,  35
 laid  on  the  Table  of  the  Sabha.
 {Placed  in  Library,  See  No  LT-242  7
 59]

 Sleeping  Coaches  in  Janata  Trains

 *605.  Shr  S  M.  Banerjee:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  much  difficulty  is  being
 experienced  by  the  passengers  in
 Janata  trains  because  of  three-tier
 sleeping  coaches;
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 (b)  if  so,  whether  two-tier  coaches

 =
 likely  to  replace  these  coaches,

 (९)  af  so,  how  many  two-tier  coaches
 have  been  running  in  the  Janata  trains
 between  Delhi  and  Howrah’?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khban):  (a)  Some
 complaints  have  been  received  that
 difficulty  is  experienced  in  climbing
 to  the  uppermost  tier  of  the  3-tier
 coaches  by  old  persons

 (b)  The  facility  of  sleeping  accom
 modation  mn  III  class  and  the  type  of
 coach  to  be  used  are  still  in  an  ex-
 pernmenta]  stage  There  is  no  proposal
 to  replace  the  3-tier  coaches  at  pre
 sent

 (९)  Nil

 Bemodelling  of  Kazipet  Railway  Yard

 °€06,  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  733  on  the  8th  December,
 958  and  state

 (a)  whether  the  scheme  for  the  re-
 modelling  of  the  yard  at  Kazipet  Ratl-
 way  Station  has  since  been  finalised
 and

 (b)  af  so  when  the  work  is  hkely
 to  commence?

 The  Deputy  Minister  of  Railways
 (Shri  8,  V  Ramaswamy).  (a)  The  re-
 vised  plan  is  bemg  finalised

 (b)  The  work  will  commence  after
 the  plan  is  finahsed  and  the  revised
 estimate  sanctioned

 Foreign  Exchange  for  Sugar  Co-opera-
 tive  Factories  in  Punjab

 *g97  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Community  Develop-
 ment  and  Co-operation  be  pleased  to
 state

 (a)  the  amount  of  foregn  exchange
 ezsential  for  the  implementation  of
 the  Second  Five  Plan  target  for  Sugar
 Co-operative  Factories  in  the  Punjab,
 and

 {b)  the  amount  to  be  sanctiqned  for
 the  purpose  durimg  the  Second  Five
 Year  Plan  peroid?

 The  Minister  of  Deve-
 lopment  and  Cooperation  (Shri  ss.  EK.
 Dey):  (a)  Rs  50  lakhs

 (७)  This  is  under  consideration

 Use  of  Indian  Airports  by
 for  Jet  Operation

 Shri  Raghunath  §  2
 “008.  {  shi  RS  Tiwary:

 Will  the  Mimiste:  of  Transport  and
 Communications  be  pleased  to  state

 B.O.AC,

 (a)  whether  BOAC  intends  to  use
 Indian  Airports  for  the  round-the-
 world  jet  service  and

 (b)  if  so,  the  conditions  on  which
 the  Government  have  accorded  ap-
 proval  to  the  above  scheme®

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin).  (a)  According
 to  a  public  announcement  made  by
 the  BOAC,  BOAC  will  be  intro-
 ducing  Comet  IV  Jet  services  on  the
 London  to  Tokyo  route  oe  India
 with  a  frequency  of  four  services  in
 a  week  in  each  direction  with  effect
 from  459  The  point  of  halt  in  India
 will  be  Calcutta

 (9)  All  Scheduled  air  services  of
 the  BOAC  to  and  across  India  are
 operated  under  the  India-UK  Air
 Services  Agreement

 Sugar

 (  Shri  Nagi  Reddy:
 *609.  {  Shri  Vasudevan  Nair:

 [  Shri  Morarka:

 Will  the  Minmter  of  Food  and  Agri-
 culture  be  pleased  to  state

 (a)  the  amount  of  loss  incurred  due
 to  failure  of  the  contractors  te  supply
 87,000  tons  of  imported  sugar  in  1084,

 (b)  whether  the  recoverable
 amounts  from  the  firms  have  been
 finally  realised;  and
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 (ec)  if  not,  the  amount  still  pending
 and  the  reasons  therefor’

 The  Minister  of  Food  and  Agricul-
 tere  (Shri  A.  P.  Jain):  (a)  to  (c)
 Offers  for  supply  of  57,000  tons  of  im-
 ported  sugar  were  accepted  from  4
 Indian  firms  at  £  4  to  5  per  ton  below
 the  the  then  prevailing  market  prices
 These  firms  could  not  fulfil  their  con-
 tracts  and  Government  levied  liqui-
 dated  damages  on  them.  An  amount
 of  Rs  5i,055  recoverable  from  three
 firms  has  been  recovered  in  full.  In
 the  case  of  the  fourth  firm,  a  sum  of
 Rs  10,000  has  so  far  been  recovered

 Giter  Cram  im  Dein

 Shri  Vajpayee:
 60  Shri  D  C.  Sharma: ‘‘)  Shri  Ram  Krishan:

 |  Shri  R.  8  Tiwary:
 Will  the  Minister  of  Transport  and

 Communications  be  pleased  to  state’

 (a)  whethér  it  is  a  fact  that  on  the
 98th  January,  959  a  ghder  while  tak-
 ing  off  from  Safdarjung  Airport,  New
 Delhi,  crashed,  thereby  resulting  in
 the  death  of  the  pilot;

 (b)  whether  any  enquiry  has  been
 conducted  into  this  mishap;  and

 (९)  ४  so,  the  findings  thereof*

 The  Deputy  Minister  of  Civil  Avia-
 tien  (Shri  Mohinddin):  (a)  Yes,  Sir

 (b)  and  (९)  The  accident  is  under
 investigation

 Kathua  Feeder  Canal

 “611.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  :t  is  a  fact  that  the
 Kathua  Feeder  Canal,  taking  off  from
 the  Madhopur  Headworks  on  the  Rav:
 is  going  to  be  extended  for  providing
 irrigation  facilities  in  Jammu  and
 Kashmir;

 (b)  if  s0,  whether  any  scheme  has
 been  drawn  up;

 (०)  the  estimated  expenditure  on
 thi®  Project;  and

 (a)  the  Central  assistance  proposed
 to  be  given  for  this  project?

 fhe  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and
 (b).  The  Jammu  &  Kashmir  Govern.
 ment  have  prepared  a  scheme  for  the
 construction  of  Kathua  Feeder  It  is
 deSigned  to  replace  irrigation  from  the
 old  Basantpur  Canal  which  was  badly
 damaged  in  955  floods  Kathua  Fee-
 der  will  also  provide  assured  supphes
 fof  the  areas  on  the  right  bank  of  the
 Revi  and  its  tmbutames  which  m  the
 past  got  inadequate  and  precarious
 supplies  through  Zammdari  Kuhls

 (c)  Rs  666  lakhs

 (8)  The  Scheme  is  under  considera-
 ten  and  has  not  yet  been  sanctioned
 The  question  of  providing  Central
 Assistance  will  be  considered  after  the
 scheme  has  been  approved

 Indian  Airlines  Corporation

 612,  Shri  V  P  Nayar:  Will  the
 Minister  of  Transport  and  Communica-
 tions  be  pleased  to  state

 (a)  whether  the  Government  of
 Ipdia  have  issued  any  instructions  to
 tpe  Indian  Aurlines  Corporation  re-
 garding  the  promotions  to  be  made
 from  grade  to  grade  among  the  staff,
 and

 (b)  whether  a  copy  of  the  instruc-
 ons  in  force  will  be  laid  on  the
 Table?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohinddin):  (a)  and  {by
 he  promotions  of  the  staff  are  gov-
 etned  by  the  Recruitment  and  Promo-
 tion  Rules  framed  by  the  Corporation,
 with  the  approval  of  the  Central  Gov-
 emment,  under  Section  45  of  the  Air
 Corporations  Act  These  rules  stand
 gsmended  on  the  basis  of  the  Award  of
 the  National  Industria]  Tribunal  in  the
 dispute  between  the  Indian  Airlines
 Corporation  and  their  workmen
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 Tourism  in  Kerala

 Shri  A.  हू,  Gopalan:
 oe  {  Shri  Kodtyan:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (8)  the  number  of  tourist  schemes
 submitted  by  the  Government  of
 Kerala  during  the  last  3  years;

 (b)  whether  it  is  a  fact  that  no
 Central  aid  has  been  given  to  Kerala
 for  tourist  development;  and

 (९)  af  so,  the  reasons  therefor  and
 the  steps  proposed  to  be  taken  to
 develop  tuormy  fnvirtres  ot  Xerake?

 The  Minister  of  State  In  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Two.

 (b)  and  (c)  No,  Sir  The  State
 Government  submitted  proposals  for
 the  expansion  of  the  Mascot  Hotel  at
 Trivandrum  and  improvement  of  the
 rest  house  known  as  Aranya  Nivas  at
 Thekkady.  The  Central  Government
 is  meeting  half  the  actual  expenditure
 on  the  expansion  of  the  Mascot  Hotel
 at  Trivandrum  A  subsidy  of  Rs.  .00
 lakh  was  offered  to  the  State  Gov-
 ernment  cover  the  Central  Govern-
 ment  share  of  the  expenditure  dur-
 ing  ‘1958-59  The  State  Government
 have  now  stated  that  they  will  not
 be  able  to  utilise  more  than  Rs.  45,000
 out  of  this  during  this  year  As  re-
 gards  Thekkady,  the  State  Govern-
 ment  was  asked  to  furnish  plans  of
 the  portions  of  the  rest  house  propos-
 ed  to  be  modified  and  the  age  of
 the  building  on  the  l8th  August  958
 This  information  75  sti!)  awaited

 Bridges  on  Pipli-Konarak  Road

 *§4,  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  438  on  the
 lst  December,  958  and  state:

 (a)  whether  the  construction  of  three
 proposed  bridges  on  Pipli-Konarak
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 Road  in  the  district  of  Puri  in  Orissa
 has  since  started;

 (b)  if  not,  whether  preliminary
 arrangements  for  starting  construction
 Work  have  been  completed;

 (c)  what  is  the  total  financial  assis-
 tance  given  to  Orissa,  so  far  for  com-
 Pleting  the  all-weather  road  to  Kona-
 Tak;  and

 (d)  the  reasons  for  delay  in  con-
 structing  this  all-weather  road?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No,  Sir.

 tb)  Yes  Sir.  The  State  Public  Works
 Department  has  invited  tenders  for  the
 Bhargav:  and  Khushabhadra  Bridges
 Ah  estimate  for  the  Dhanua  Bridge

 Me
 sanctioned  on  the  24th  December

 3958

 (c)  Grants  aggregating  Rs.  8  lakhs
 have  so  far  been  sanctioned

 (0)  It  is  understood  that  there  has
 been  some  delay  in  the  work  of
 Toad  construction  due  to  difficulty  of
 lang  acquisition  and  in  bridge  work
 dup  to  time  taken  for  collecting
 hydraulic  data  The  State  Govern-
 mé@nt  have  been  requested  to  supply
 full  information

 Indian  Pharmacy  Act,  948

 *6l5.  Shri  Rajendra  Singh:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No  33  on  the  i8th  November,  958
 and  state:

 fa)  whether  the  provisions  of  the
 ndian  Pharmacy  Act,  948  for  the

 establishment  of  Pharmacy  Councils  in
 different  States  in  order  to  exercise
 effective  checks  on  spurious  and  sub-
 Standard  drugs  and  medicines  have
 been  given  effect  to;  and

 (bh)  sf  so,  in  what  States  and  with
 wh&t  results?

 The  Minister  of  Health  (Shri  Kar-
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 Councils  have  been  given  effect  to,  in
 States  of  Bihar,  Bombay,  Madras
 Andhra  Pradesh,  Uttar  Pradesh  Pun-
 jab  and  West  Bengal.  However  the
 functions  of  the  State  Pharmacy  Coun-
 ceils  are  the  registration  of  Pharma-
 cists  under  the  Act  and  regulation  of
 the  profession  of  Pharmacy  and  not
 to  exercising  contro]  over  spurious  and
 sub-standard  drugs  and  medicines

 (b)  This  does  not  arise  in  view  of
 reply  under  (a)  above

 Sugarcane  Prices

 616.  Pandit  D.  N  Tiwary:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (8)  whether  the  price  of  sugarcane
 for  the  year  1959-60.  has  been  fixed,
 and

 (b)  uf  not  the  reasons  for  delay  in
 fixing  the  sugarcane  price  for  the  com.
 ing  season?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P.  Jain):  (a)  No,  Sir

 (b)  The  matter  is  under  considera-
 tion

 Integral  Coach  Factory,  Perambur

 (  Shri  S.  M.  Banerjee.
 *6l7.  <  Shri  Tangamani:

 |  Shri  A  KK.  Gopaian:

 Will  the  Minister  of  Raltways  be
 pleased  to  state:

 (a)  whether  production  in  Integral
 Coach  Factory  at  Perambur  has  gone
 up  in  ‘1958;

 (b)  if  so,  to  what  extent,  and
 (९)  the  number  of  coaches  manu-

 factured  in  19587

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawar  Khan):  (a)  Yes

 {b)  To  the  extent  of  157  coaches
 over  the  production  in  '57

 (९)  344  shells  during  958

 Production  of  Paper  and  Boards

 gig  J  Sari  Nagi  Reddy:  ’

 ‘|.  Shri  Vasudevan  Nair:

 Willi  the  Minister  of  Food  and  Agri-
 enlture  be  pleased  to  refer  to  the
 reply  given  to  part  (c)  of  Starred
 Question  No  l77  on  the  26th  August,
 957  and  state  whether  the  pilot  plant
 for  manufacture  of  different  types  of
 Paper  and  boards  from  indigenous  raw
 ma‘erials  to  be  constructed  under
 Technical  Co-operation  Mission  Agree-
 Ment  with  the  help  of  a  foreign  firm
 has  gone  into  production?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P.  Jain}:  Not  yet  Trial
 runs  on  the  Paper  Plant  are  expected
 to  be  undertaken  between  July  and
 December  this  year  and  if  is  expected
 to  go  into  full  working  by  January,
 1900.

 Telephonic  Lines  between  Chandigarh
 and  Commercial  Centres

 "619,  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  many
 of  the  important  coinmercial  centres
 latk  direct  telephonic  lines  with
 Chandigarh  (Punjab);  and

 (b)  if  so,  what  is  the  policy  of  hav-
 ing  direct  telephonic  lines  between
 Chandigarh  and  commercial  centres
 like  Phagwara  and  others?

 The  Minister  of  Transpert  and
 Communications  (Shri  8,  K.  Patil):
 (a)  No  Chandigarh  ts  connected  by
 direct  trunk  cireut  to  imoortant
 centres  hke  Ambala,  Amritsar,  Jul-
 lundur,  Kalka.  Ludhiana,  New  Delhi,
 Patiala,  Simla  and  Solan

 {by  Direct  telephone  circuit  _  bet-
 “een  two  stations  38  provided  .f  it  5
 economical  and  technically  feasible
 and  justified  by  the  Trunk  trafic
 between  the  two  stations

 Based  on  this  policy,  direct  link
 between  Phagwara  and  Chandigarh
 is  not  justified  at  present  Calls  from
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 Phagwara  to  Chandigarh  and  wwe
 versa  are  transmitted  at  present  at
 Jullundur.

 Extension  of  Service  of  Railway
 Employees

 *620.  Shri  Vajpayee:  Will  the  Minis-
 ter  of  Rallways  be  pleased  to  state:

 (a)  the  total  number  of  Railway
 employees  who  have  been  granted  ex-
 tension  in  service  after  55  years  of
 age  during  ‘1958-59  so  far,

 (b)  whether  Government  have
 received  representations  from  other
 employees  against  this  extension,  and

 ६९)  ४  aD,  he  reacnons  of  Govern-
 ment  thereto?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  The  total
 number  of  Railway  employees  on  ex-
 tension  of  serviie  35  on  ‘1-10-1958,  was
 25

 (b)  Yes

 (c)  Extension  35  oni;  given  where
 it  75  inescapable

 Locusts

 "621  Shri  Ram  Krishan:
 Shri  Anirudh  Sinha:

 Will  the  Minster  of  Food  and  Agri-
 ealture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  three
 swarms  of  locusts  have  entered  Pakis-
 tan  and  there  is  an  apprehension  of
 their  invading  India;  and

 (b)  if  so,  nature  of  the  anti-locust
 measures  taken  in  view  of  the  am-
 pending  danger  of  invasion  of  locusts’

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  FP.  Jain);  (a)  Yes,  Sir

 (b}  Infiltration  of  locust  swarms  is
 mainly  through  the  Rajasthan  desert.
 All  the  28  outposts  set  up  over  the
 desert  area  under  the  Central  Locust
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 These  outposts  ate  fully  equipped  with
 modern  equipments  and  pesticides
 Wireless  sets,  which  have  already
 peen  installed  in  the  various  strategic
 points,  would  also  be  used  for  locust
 intelhgence  and  to  maintain  close
 }aison  for  control  operations.  Two
 aeroplanes  have  also  been  kept  in
 readiness  for  undertaking  aerial
 operations,  if  required.

 Late  Running  of  Trains

 735.  Shri  Ram  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  the  number  of  times  during  958
 when  Express,  Mail  and  Passenger
 trains  on  metre  gauge  section  of
 Northern  Railway  ran  late,

 (b)  the  total  time  in  hours  lost,

 (c)  the  reasons  for  such  irregulari-
 tres;  and

 {d)  the  steps  being  taken  to  im-
 plove  the  situation?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Mail/

 Express  and  Important
 through  trains  927  hours
 Passenge™  trains  (in-
 cluding  mixed)—  3256  hours

 ToTAL  4i83

 (b)  Mail/Express  and
 important  through
 trains—  683  hours
 Passenger  trains  (in-
 cluding  mixed)—  2883  hours.

 TOTAL  3566  hours

 (c)  and  (d)  <A  statement  is  laid  on
 the  Table  of  the  Sabha  [See  Appen-
 dix  II,  annexure  No  29]

 Family  Planning  Clinics

 136.  Shri  Ram  Krishan:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  36l  on  the  Ft]  0  December,
 i058  and  state  the  total  amount  of
 grants  given  to  Voluntary  Organisa-
 tions  during  ‘1958-59  so  far  for  the
 opening  or  maintenance  of  family
 planning  clinics  in  rural  ereas  (State-
 wise)?
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 The  Minister  of  Health  (Shri
 Karmarkar):

 As.

 Bombay  1755§0°
 Kerala.  38,400
 West  Bengal  6,836

 Torat  rary

 Telephone  Facilities  at  Stations

 ‘137,  Shri  Ram  Krishan:  Wil!  the
 Minister  of  Hallways  be  pleased  to
 state:

 {a)  the  names  of  the  Stations  where
 telephone  facilities  exist  in  Bikaner
 Division  of  Northern  Railway;  and

 (b)  the  names  of  the  Stations  where
 telephone  facilities  will  be  provided
 during  1959-607

 The  Deputy  Minister  of  Rallways
 (Shri  Shabnawas  Ehan):  (a)  Names
 of  Railway  Stations  on  Bikaner  Divi-
 sion  of  Northern  Railway  where  tele-
 phone  facilities  exist.

 i
 Ganga  Nagar.

 numangarh  Jn
 numangarh  Town

 Rai  Singh  Nagar. ri  Karanpur.
 Debwali.

 ae

 z

 ss
 90

 2

 5°
 के
 ६9
 हुए
 १०

 s

 32  a

 rE
 10.  Hansi.
 .  Bhiwam
 12.  Rewari.
 13.  Gurgaon.
 i4.  Delhi  Cantt.
 1.  Delhi  Serai  Rohiila.
 i6.  Delhi  Queens  Road.
 17.  Muktsar.
 18,  Gajner
 i9.  Fazilka.
 20.  Lallgarh.
 232i,  Sadulpur.

 (b)  Names  of  Railway  Stations
 where  telephone  facilities  are  expect-
 ed  to  be  provided  during  1959-60,  on
 Bikaner  Division  over  Northern  Rail-
 way.

 Ratangarh.
 Raman.

 .
 2.
 3  Sangaria.
 4  Charkh:  Dadri.
 5  Sirsa.

 Approach  Road

 438.  f  Shri  Ram  Krishan:
 |  Shri  Daljit  Singh:

 Will  the  Minister  of  Railways  be
 nlzased  to  state:

 (a)  whether  any  provision  7  made
 for  the  repairs  and  construction  of
 approach  roads  to  Stations  on
 Northern  Railway;

 tb)  uf  so,  the  total  amount  spent
 during  1958-59,  so  far;  and

 (८)  the  names  of  Stations  at  which
 the  roads  were  constructed  or  repair-
 ed  during  the  same  period?

 The  Deputy  Minister  of  Railways
 (Shri  5.  ¥V  Ramaswamy):  (a)  Yes,  Sir

 (9)  Out  of  the  total  budget  provi-
 sion  for  the  year  1958-59  t.e,  Rs,  5°05
 lakhs,  a  sum  of  Rs.  2°95  lakhs  has
 been  spent  upto  December,  958

 (c)  Pipar  City,  Mandore,  Malwana,
 Jalore,  Didwana,  Raja-ka-Sahaspur,
 Garhmukhtesar,  Bridge  Halt,  Dehra-
 dun,  Najibabad,  Rajghat  Narora,
 Atrauli  Road,  Babrala,  Bahjoi,  Khaga,
 Kanchausi,  Barthana,  Ferozepore
 Cantt,  Abohar,  Ludhiana.  Phullaur,
 Goraya,  Phagwara,  Uklana,  Jamalpur
 Shaikhan,  Pirthala,  Laluda,  Jagraon,
 Ferozeshah,  Ahmadgarh,  Amritsar,
 Talwand,  Pathankot.  Patti.  Nurmahal,
 Delhi,  Kishangan},  Hazrat  Nizamud-
 din,  Subzimand:,  Tara  Devi,  Kalka.
 Jagadhri,  Ganaur,  Badli,  Sonepat,
 Tarauri,  Tapa,  Dhuri,  Rohtak.  Dharam-
 pur,  Kherawir,  Sampia,  Tohana,
 Amauri,  Unnao,  Kanpur  Bridge  left
 bank,  Malhaur,  Barabanki,  Rasaul,
 Safdarganj,  Daryabad,  Sultanpur,
 Baksha,  Hanumangarh  Town,  Charkh
 Dadri,  Hissar,  Kesrisinghpur,  Kanina
 Khas,  Delhi  Sarai  Rohilla,  Loharu,
 Gurgaon,  Sirsa,  Pataud:  Road  and
 Mandi  Dabwali
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 Rural  Electrification

 129,  Shri  Nagi  Reddy:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  Government  have  taken
 any  final  decision  on  the  Study
 Group's  proposals  on  rural  electrifica-
 tion  and  the  help  that  should  be  given
 to  the  States;  and

 (b)  if  so,  what  are  the  proposals  of
 the  Study  Group  and  what  are  the
 decisions  of  the  Government’

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No

 (b)  Does  not  arise

 Foreign  Exchange  for  Projects

 ‘740,  Shri  Nagi  Reddy:  W4ll  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  246  on  the
 17th  February,  2958  and  state,

 (a)  whether  the  attempts  made
 to  procure  equipment  on  long  term
 deferred  payments  basis  have  been
 finalised,

 (b)  of  so,  what  amount  of  foreign
 exchange  was  made  available  through
 Government  to  Government  loans,  aid
 schemes  and  barter  agreements;  and

 (c)  the  names  of  projects  that
 have  benefited  by  these  agreements
 and  to  what  extent?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (८)
 The  following  equipments  for  the  pro-
 jects  were  purchased  on  long-term
 deferred  payment  basis‘-—

 Equipment  Value  in
 Rs  lakhs

 l,  Insulators  from  Japan
 which  were  distributed  to
 the  various  States  Electri-
 city  Authorities  (for  the
 transmussion  and  distribu-
 tion  schemes)  besides
 Chambal  Hydel  Project,
 Rihand  Project  and  Hira-
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 Value  in
 Rs,  lakhe

 kud  Project  Authorities;  60°00
 2.  Generating  plant  and

 transformers  from  Japan
 tor  Bhakra  Nangal  Pro-
 ject;  ut  40
 Switchgear  from  United
 Kingdom  for  Mysore  State
 Electricity  Board;  O78

 4.  Transformers  from  Italy
 for  Bhadra  Hydel  Pro-

 Equipment

 ject;  old
 5  Turbines  from  France  for

 Bhadra  Hydel  Project;  52°57
 6  Generators  from  Japan  for

 Bhadra  Hydel  Project:  44-96
 7  Generating  plant  from

 Japan  for  Hirakud  Dam
 Project  (ist  Stage);  6i-]l

 8.  Switchgear  from  France
 for  Paras  Therma]  Project
 (Bombay);  912

 9  Generatmg  Plant  from
 West  Germany  for  Hardua-
 ganj  Power  Station  (Uttar
 Pradesh);  ‘127-00

 0  Boilers  from  United  King-
 dom  for  Harduagan)
 Power  Station  (U.P.);

 l]  One  50  tons  Gantry  Crane
 from  West  Germany  for
 Bhakra  Dam  _  Project
 (which  is  being  procured).  1433

 Masulipatam-Guntur  Line

 41  J  Shri  Nagi  Reddy:
 ‘|  Shri  Ramam:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  proposal  to  have
 a  mixed  gauge  from  Tadepalli  to
 Guntur  has  been  finalised;

 (b)  of  so,  what  is  the  estimated  cost;
 (c)  when  the  work  is  likely  to

 begin,  and
 (d)  the  amount  allotted  for  1959-

 607

 The  Deputy  Minister  of  allways
 (Shri  है,  है  Ramaswamy):  (a)  Yes.

 (b)  and  (c)  A  survey  is  in  progress
 and  it  is  too  early  to  say.

 (d)  Nil.
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 दिल्ली  के  गाँों  में नालियों  की  खुधाई

 ७४२.  श्री  नचल  प्रभाकर  :  क्‍या  लाश
 सभा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कक  :

 (क)  क्या  यह  सच  है  कि  जमीनों  की
 कावन्दी  के  समय  ग्रामीण  क्षेत्रों  में  नालिया
 खोदने  के  लिये  जो  जगह  छोडी  गयी  थी
 वहा  नालियों  की  खुदाई  के  लिये  दिल्ली  प्रशासन
 के  राजस्व  विभाग  ने  ५  से  ११  जनवरी,
 १६४५६  तक  एक  प्रान्दोलन  चलाया  का;

 (ख)  यदि  हा,  तो  कितनी  लम्बी
 लालिया  खोदी  गईं;

 (ग)  में  नालिया  किन-किन  गांवों  में
 खोदी  गईं,

 (घ)  यह  कार्य  शोष  गायों  मे ंकब  तक

 पूरा  हो  जाये  wv,  भौर

 (४)  इस  काये  में  कोई  कठिनाइयां
 अनुभव  की  गई  हों,  तो  वे  क्या  है  ?

 era  तथा  कृषि  भन्त्रो  शनी  we  wo

 wr)  :  (क)  से  (ग)  दिल्ली  प्रशासन  के
 राजस्व  विभाग  ने  इस  वर्ष  के  जनवरी  महीने
 में  नालिया  खंदने  ह. 2 ह  काई  भश्र.दालन  नहीं
 चलाया  |

 लेकिन  भलीपुर  ौर  कझावला  ब्लाक्स
 के  नहर  द्वारा  सीचे  जाने  वले  क्षेत्रों  में  विकास
 कमिएनर,  दिल्‍ली,  बे  सिंचाई  की  छोटी
 नालिया  खोदने  के  लिये  एक  आन्दोलन  इस
 उद्देश्य  स ेचलाया  था  ।  दिल्ली  प्रशासन  से
 मिली  हुई  सूचना  निम्न  प्रकार  है  —

 झलोपुर  कंझावला  ब्लाक
 अलाक

 १.  गायों  के  (१)  बादली  (१)  मदनपुर
 नाम  जिन  में  (२)  लेडा  (२)  रानी  लेड़ा

 'नालिया
 खोदी  गईं  (३)  पहलाद  (३)  साला  पुर

 पुर  माजरा
 350  (५५)  LaD—3.

 झलोप्र  ब्लाक  कलझावला  बलाक

 (४)  कुरंती  (४)  कप्मावला

 (x)  लामपुर  (५)  लाडपुर

 (६)  जाटबोर

 (७)  बवाना

 (=)  भ्ौषन्दी

 (६)  दरयापुर
 कला

 र्‌  खोंदी  गई  १६२०  गंज  ४४००  गज
 सिचाई  की
 नालियों  की
 सम्बाई

 ३.  लर्भि  प्राप्त  १५००  बीवा  २२७४  बीचा
 केनी

 (3)  यह  कार्य  केवल  ऊपर  दिये  हुए
 गावों  में  किया  जाना  था  और  पूरा  कर
 दिया  गया  है  1

 (ड)  इस  आन्दोलन  में  काई  विशेष
 कठिनाइयों  नहीं  हुईं  t

 दिल्‍्लो  के  प्रासीण  क्षेत्रों  में  प्रसूति  कना

 eek,  off  नवल  प्रभाकर  :  क्या
 स्वाह#म  मत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  प्रशा-
 सन  ज्ञादली  शौर  बवाना  में  दो  प्रभूति  केन
 खोलते  वाला  है,  भौर

 (ख)  यदि हा,  तो  वे कत  तक  खोले
 जायेंगे  और  उन  पर  कितना  खर्च  होने  का

 झनुमान  है  ?

 स्वास्थ्य  मंत्री  थ्ची  करमरकर)  :

 (क)  भर  (ख)  इन  केन्द्रो ंको  दिल्ली  नगर

 निगर  द्वारा  द्वितीय  परचवर्षीय  योजना  के

 अन्तर्गत  खोलने  का  विचार  है  तथा  प्रत्येक

 केन्द्र  पर  लगभग  ५२,६००  रुपये  खर्च  होने  का

 अनुभाग  है।



 (९)  when  the  applicants  are  expect-
 ed  to  be  provided  with  telephones?

 The  Minister  of  Transport  and  Cam-
 munications  (Shri  5  K.  Patil):  (a)

 Name  of  Exchange  No.  of
 applicants

 on  the
 wating list

 Parbhani  he  Parbhans  8
 District  2  Hingol  3

 3.  Salus.  I
 4.  है, ह  डे

 Nanded  I.  Nanded  79
 District  2.  Dharmabad  I

 (b)  Demand  notes  are  being  issued.
 The  connections  are  delayed  for  want
 of  materials  mainly,  iron  wire  and
 Brackets.

 (९)  The  connections  will  be  provided
 when  material  becomes  available.  This
 is  expected  to  take  not  less  than  6

 क्या  wre  तथा  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  क्या  यह  सच  है ंकि  योजना  झायोथ
 मे  रत्तर  प्रदेश  सरकार  को  चालू  वर्ष  में  नालियौ
 के  निर्माण  के  लिये  २०  लाख  रुपये  लिये

 है;

 (ख)  यह  राशि  किन-किन  जिलों  मे
 खर्च  की  जायेगी,  भौर

 (ग)  क्‍या  इस  से  उन  क्षेत्रों  की  दशा

 सुघर  जायेगी  जिन  में  पानी  भरा  रहता  है  ?

 सजा  तथा  कृषि  मनत्रो  (भी  tro  we  जेन  )  :

 (क)  जौ  हा  |  २०  लाख  रुपये  भ्रलाट  किये
 गये  है  ।

 (क्ष)  सहारनपुर,  मुजफ्फरनगर,  मेरढ,

 बुसन्ददाहर,  अलीगढ़,  मथुरा,  एटा,  चेगपुरी,
 फरुलाबाद,  इटावा,  कानपुर,  फतहपुर,  इलाहा-
 बाद  शौर  गुड़गाव  ।

 (ग)  जी  हां  |  सुधरने  की  भाशा  है  ॥

 Sager  Facteries  in  Bomhay

 ‘347.  Shri  Jadhav:  Will  the  Minister
 of  Food  and  Agrieniture  be  pleased  6p
 state  what  is  the  number  of  private
 and  co-operative  sugar  factories  im  the
 State  of  Bombay  region-wise?
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 The  Minister  of  Food  and  Agrical-

 tare  (Shri  A.  P.  Jain):  The  no.  of  pri-
 vate  and  co-operative  sugar  factories
 working  in  Bombay  State  (district-
 wise)  during  1958-59  season  is  given
 below:—

 No.  of  factories
 Name  of  Distnet

 Private  Co

 t.  Surat  !
 a.  Ahmednagar...  6  5
 3.  Nasik  ्  ह छ
 4.  Poona  I  2
 s.  North  Satara  |  7  I
 6.  South  Satara  I
 7  Koblapur  I
 a.  Aurangabad  t
 9.  Sholapur  z

 TOTAL

 1  Under-bridge  at  Warangal

 748.  Shri  B.  Madhusudan  Rao:  Will
 the  Minister  of  Eailways  be  pleased
 to  state:

 (a)  whether  the  recent  proposal  sub-
 mitted  by  the  City  Municipality,
 Warangal,  regarding  the  construction
 of  an  under-bridge  at  the  site  between
 pole  No  207/l0-l!  has  been  examin-
 ed  by  Government;  and

 (b)  if  so,  the  decision  taken  there-
 on’

 The  Deputy  Minister  of  Eailways
 (Shri  8,  द  Ramaswamy):  (a)  Yes,  Sir.

 (b)  The  proposal  has  not  been  found
 feasible  due  to  inadequate  head-room
 and  difficulty  of  dramage.  The  City
 Municipality  have  recently  suggested
 an  alternative  site  for  the  construc-
 tion  of  the  under-bridge  and  the
 posal  is  under  examination.  4
 Assistance  to  Private  Schools  on

 Northern  Rallway
 ‘149.  Shri  Daljit  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  Railway  Board  hes
 sanctioned  financia)  assistance  to

 Private  Bchoolg  situated  on  Northern
 Railway  during  ‘1968-50;  and

 (b)  if  so,  the  number  of  educational
 institutes  which  have  been  benefited
 by  such  assistance?

 The  Deputy  Minister  ef  allways
 (Shri  Ghahnawas  Kham}:  (a)  No.

 (b)  Does  not  arise.

 Monthly  and  Quarterly  Passes

 ‘150.  Shri  Assar:  W:!l  the  Minister  of
 Railways  be  pleased  to  state  the  num-
 ber  of  paid  monthly  and  quarterly
 nasses  of  all  classes  from  Poona  to
 Dehu  Road,  Poona  to  Talegaon  and
 Poona  to  Lonavala  and  vice  veren  as
 on  the  3ist  December,  9587

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  A  statement
 is  lad  on  the  Table  of  the  Sabha.
 [See  Appendix  I,  annexure  No  80).

 Air-Conditioned  Coaches

 75l.  Shri  Siddizh:  Will  the  Minister
 cf  Railways  be  pleased  to  state:

 (a)  the  total  number  of  aur-cond:-
 tioned  coaches  which  are  in  use  in  all
 the  railways  in  India  (first  class  and
 third  class  separately);

 (b)  the  amount  spent  in  the  pur-
 chase  of  those  coaches;

 (c)  the  categories  of  officers  who
 are  entitled  to  travel  in  Ist  Class  air-
 conditioned  coaches  and  their  total
 «umber;

 (ay  what  percentage  of  accommoda-
 tion  in  air-conditioned  I  class  coaches
 was  utilsed  by  the  officers  in  the
 years  1957-58  and  1058-59  (upto  the
 end  of  January,  959)  and  what
 percentage  by  o.hers,  and

 (e)  the  total  fare  collected  from  the
 passengers  (of  the  I  and  [I  Class  aur-
 conditioned  coaches  separately)  in  the
 years  1957-58  and  1958-59  (upto  the
 end  of  January,  (1959)?

 The  Deputy  Minister  of  Eallways
 (Shri  Shahnawaz  Khan):  (a)

 Air-conditioned  I  Class  धा  208
 प्रा  Class  5
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 (b)  About  Rs.  6,61,46,390  inclusive

 of  8  Generator  cars,
 (c)  Officers  of  the  Administrative

 Rank  travelling  on  duty  are  eligible
 for  air-conditioned  accommodation.
 The  total  number  of  such  officers  is
 +2,  ‘Besides,  Gazetted  Railway
 Officers  whether  travelling  on  duty
 or  on  privilege  pass  can  travel  by  air-
 conditioned  accommodation  on  pay-
 ment  of  1p  of  the  difference  between
 the  fares  of  I  class  and  air-condition-
 ed  class,

 (9)  There  is  no  record  from  which
 this  information  can  be  collected.

 fe)  1957-58  1958-59,

 (Figures  in  thousands  of  Rupees)
 !  9866  8006
 Til  227  1908"

 “(Figures  for  December  958  and
 January  7959  not  available)

 Waiting  Eooms

 Shri  Siddish: =
 J  Shri  Elayaperumal:

 Will  the  Minister  of  Rallways  be
 pleased  to  state:

 (a)  the  names  of  stations  on  which
 waiting  rooms  have  been  constructed
 during  the  years  1957-58  and  ‘1958-59
 go  far  on  the  Southern  Railway;  and

 (b)  the  amount  spent  for  the  same
 in  the  above  years?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b)
 The  names  of  the  stations  with  costs
 of  new  upper  class  wanting  rooms
 built  are  as  under:—

 Name  Cou

 ‘r9szes8  Rs

 Kadiri  3,760

 bee
 4,000 :  4,000

 195R°S9

 Agricultural  Schemes  in  Mysore

 153,  Shri  Siddiah:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased  to
 state  the  amount  allotted  by  the  Cen-
 tral  Government  to  the  State  of  Mysore
 for  the  development  of  various  agri-
 cultural  schemes  during  the  years  1957.
 58  and  (958-59  so  far?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P,  Jain):  The  allocations
 for  Central  Financial  Assistance  for
 Agricultural  Sector  to  the  State  of
 Mysore  are  as  under:—

 Re.
 (Lakhs)

 1987-58  165-68.
 1958-59  253  “40

 Bombay  Harbour

 754.  Shri  D.  C.  Sharma:  Will  =  the
 Minister  of  Transport  and  Commu-
 nications  be  pleased  to  lay  a  state-
 ment  on  the  Table  showing:

 (a)  the  revised  allotment  for  the
 development  of  Bombay  Harbour
 during  the  Second  Plan;

 (b)  the  progress  so  far  made;

 (९)  the  monetary  contribution  by
 the  Central  Government;

 (d)  contribution  by  the
 Port  Trust;

 (e)  the  expected  foreign  aid  and
 prospects;  and

 (f)  berthing  capacity  after  comple-
 tion?

 The  Minister  of  State  in  the  Ministry
 ok  Transport  and  Communications
 (Shri  Eaj  Bahadur):  (a)  Rs.  26°8
 crores.

 (b)  A  statement  is  laid  on  the  Table
 of  the  Sabha.  (See  Appendix  Tf,
 annexure  No.  81).

 (९)  Rs,  77  lakhs  upto  the  end  of
 1957-58  during  the  Second  Plan  period.

 (व)  Rs.  0  crores  during  the  period
 of  the  Second  Plan.

 Bombay
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 (९)  An  approach  was  made  to  the
 International  Bank  for  Reconstruction
 and  Development  in  957  for  a  loan
 to  cover  the  foreign  exchange  part  of
 the  expenditure  relating  to  the  deve-
 lopment  schemes  of  Bombay  Port.
 The  Bank  could  not,  however,  con-
 sider  the  loan  application  as  two
 major  schemes  relating  to  the  Port
 (viz.  the  dredging  of  the  main
 entrance  channel  concerning  which
 model  experiments  were  in  progress
 at  the  Central  Water  &  Power  Re-
 search  Station,  Poona,  and  the  scheme
 for  modernisation  of  the  Princes  &
 Victoria  Docks  concerning  which  the
 Government  of  India  had  not  taken
 a  final  decision)  had  not  yet  become
 ripe  for  consideration  by  the  Bank.
 The  question  of  approaching  the  In-
 ternational  Bank  for  Reconstruction
 and  Development  for  assistance  will
 be  considered  as  soon  as  final  deci-
 sions  have  been  taken  in  regard  to
 these  major  schemes.

 2.  The  possibility  of  utihsing  other
 external  credits  has  also  been  ex-
 plored.  A  limited  credit  of  5  million
 dollars  (Rs,  2°38  crores)  from  the  U  8.
 Export  Import  Bank  was  earmarked
 for  purchase  of  port  equipments.  It
 was  proposed  to  utilise  a  portion  of
 this  credit  (Rs.  °25  crores)  for  pur-
 chasing  a  Suction  Dredger  for  Bombay
 but  the  proposal  had  to  be  dropped  in
 view  of  the  prohibitively  high  Ameri-
 can  quotations.  The  possibility  of
 financing  this  purchase  under  yen
 Credit  is  under  active  consideration.

 cannot  be  precisely  estimated  at  this
 stage.

 Paddy  and  Rice  Exported  from
 Punjab

 155.  Shri  Daljit  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  te  state:

 (a)  the  total  quantity  of  paddy  and
 rice  exported  during  1958-59  so  far

 i
 Punjab  to  other  States  in  India;

 an

 (b)  the  prices  at  which  these  are
 procured?

 The  Minister  of  Food  and  Agrical-
 mre  (Shri  A.  P.  Jain):  (a)  About
 37,000  tons  of  rice  were  exported  from
 Punjab  on  Government  account  during
 the  period  27th  October,  958  to  3th
 February,  1959,

 {b)  The  prices  of  the  different  varie.
 pes  are  given  below:—

 Price  per
 maund

 Variety  of  Rice  naked
 grain

 y  Fine  Ra.

 Basmati  (Raw)  न
 Sela  Basmati  PH  4

 parmal  &  Hansraj
 {a)  Raw  ae?
 (6)  Boiled  20  oo

 #  Coarse

 Begmi  aye
 Dara  6  oo Sela  Josh  16-00

 कु  Broben  Rice

 Mongra  5  *  74
 White  Tom  ar  75

 i  ty  and  are  subject  to  cuts  om
 grounds  of  quality  at  the  rates
 specified  in  the  Price  Control
 ;
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 Whest  with  लला  Flour  Millis  in

 Punjab
 786,  Shri  Ram  Krishan:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  total  quantity  of
 wheat  requisitioned  so  far  by  the  Cen-
 tral  Government  from  the  roller  flour
 mills  in  Punjab?

 The  Minister  of  Food  and  Agricul-
 tere  (Shri  A,  P,  Jain):  The  Centra‘
 Government  have  not  requisitioned
 any  quantity  of  wheat  from  the  roller
 flour  mills  in  Punjab.

 Reduction  in  Running  Time  of  Trains
 157.  Shri  Siddiah:  Will  the  Minister

 of  Railways  be  pleased  to  state:

 (a)  whether  the  Government  are
 aware  that  the  time  taken  to  travel
 a  distance  of  38  miles  from  Chama-
 rajanagar  to  Mysore  is  3  hours  5
 minutes;

 (b)  whether  representations  have
 been  received  to  reduce  the  time  to  2
 hours  as  passengers  prefer  to  travel
 by  buses  which  will  cover  the  distance
 within  2  hours;  and

 (९)  if  so,  the  action  taken  thereon?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  The
 overall  time  taken  by  trains  running
 between  Mysore  and  Chamarajanagar
 ranges  between  2  hours  and  50
 minutes  and  3  hours  and  50  minutes

 (9)  Yes.

 fe)  As  the  trains  between  Mysore
 and  Chamarajanagar  run  with  the
 maximum  booked  speed  on  the  various
 sections,  it  is  not  feasible  to  speed
 up  the  trains.  The  representationist:
 have  been  informed  of  the  position.

 Incidence  of  Kala-Azar  in  India
 158,  Shri  V.  P.  Nayar:  Will  the

 Minister  of  Health  be  pleased  to  state’

 (a)  the  present  incidence  of  Kala-
 Azar  in  India;  and

 (hb)  the  details  of  studies  made
 Fecently  or  being  made  of  the  parasite
 Leishmaria  donovanli?

 The  Minister  of  Health  (Shri  tar-
 markar):  (a)  and  0b).  The  informa-
 tion  is  being  collected  and  will  be laid  on  the  Table  of  the  Sabha  in  due

 Nayar:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  any  studies  are  now
 being  conducted  on  the  phage  typing of  organisms  causing  cholera;

 (b)  the  work,  if  any,  done  so  far  of
 classifying  pathogenic  bacteria  in  res-
 pect  of  their  behaviour  to  viruses;

 (c)  whether  by  such  work  the  foci
 and  lines  of  spread  of  infection  of
 cholera  has  been  traced  in  India;  and

 id)  if  so,  details  thereof?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes.  Studies  on  phage
 typing  of  organisms  causing  Cholera
 are  being  conducted  at  the  Indian
 Institute  for  Bio-chemistry  and  Ex-
 Perimental  Medicine,  Calcutta  (under
 the  Council  of  Scientific  and  Indus-
 trial  Research).

 The  Indian  Council  of  Medical  Re-
 search  is  also  sponsoring  a  study  at  a
 centre  to  examine  again  the  possibility
 of  typing  vibrio  straing  with  the  aid
 of  bacteriophages  and  to  study  the
 relationship  between  organisms  caus-
 ing  cholera  and  other  related  organ-
 isms.

 (b)  Many  studies  are  being  conduct-
 ed  on  such  inter-relationships,  but  a
 general  classification  of  either  patho-
 venic  bacteria  or  viruses,  based  on
 such  studies,  is  not  posible.  How-
 ever,  the  Indian  Institute  for
 Bio-chemistry  and  Experimental
 Medicine  hes  undertaken  classification
 of  cholera  organisms  (Vibrio  cholerae)
 according  to  their  reaction  to  cholera
 bacteriophages.  One  hundred  and
 sixty-eight  strains  of  cholera  bacterio-
 phage  have  been  isolated  so  far  from
 stools  of  cholera  patients,  strains  of
 क,  Cholerne,  Ganga  water  and  sewage
 water.  These  are  classified  into  four
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 dreups  by  testing  their  ability  to  dis.
 solve  cells  of  cholera  germs,  the  tem-
 perature  at  which  they  cease  to  be
 active  and  other  immunological  reac-
 tions.  Four  hundred  amd  seventy-
 three  strains  of  V.Cholerae  have  been
 isolated  from  cholera  patients  in  Cal-
 cutta  and,  on  being  tested  with  the
 bacteriophages,  classified  into  fire
 types.

 fc)  Not  as  yet

 4a)  Does  not  arise

 Livesteck  Progeny
 760,  Shri  V.  P.  Nayar:  हि 4115  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  any  study  has  been  or
 is  being  made  of  the  effects  of  the
 chorionic  gonado-trophic  harmone  in
 multiplying  livestock  progeny,

 (9)  af  so,  the  results  achieved,  of
 any,  १0  far;  and

 (c)  whether  there  are  any  scheme«
 for  the  extensive  use  of  this  harmone
 an  animal  husbandry?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes,  two
 trials  were  made

 (b)  Results  achieved  were  unsatis-
 factory

 (c)  Extensive  use  of  this  harmone  in
 the  present  state  of  knowledge  is  not
 advocated  as  it  35  fraught  with  danger

 Railway  Staff  at  Ambala  Cantt.

 76L,  Shri  Rajendra  Singh:  Wil]  the
 Minister  of  Ballways  be  pleased  to
 state:

 (a)  whether  the  Government  :s
 aware  of  the  fact  that  the  Railway
 Staff  of  Ambala  Cantt.  (Northern
 Rallway)  stopped  working  for  three
 hours  sometime  in  the  last  week  of
 December,  1998;  and

 (b)  if  a,  the  reasons  therefor?
 The  Deputy  Minister  of  Railways

 Shri  Shaheawas  Khan):  (a)  and  (b).
 Where  was  no  stoppage  of  work

 Specialists  im  Consirustion  Work
 Shri  Rajendra  Singh:
 Shri  8.  C.  Samanta:

 4  Shri  Subodh  ह! .
 {  Shri  Vajpayee:
 (  Shri  Ajit  Singh  Sarhadi:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 grven  to  Starred  Question  No.  37  on
 the  8th  November,  958  and  state:

 (a)  whether  the  proposal  to  prepare
 and  maintain  a  panel  of  specialists  in
 construction  work  has  been  finalised:
 and

 (b)  how  many  retired  officers  have
 een  set  on  the  panel?
 The  Deputy  Minister  of  Irrigation

 wnd  Power  (Shri  Hathi):  (a)  The  pro-
 vosal  has  not  yet  been  finalised.

 (b)  Does  not  arise  at  this  stage

 Health  Minister's  Discretionary  Funds

 763.  Shri  Subodh  Haneda:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (ay  how  many  institutions  have
 recerved  non-recurring  help  from  the
 itealth  Minister's  Discretionary  Funds
 smee  ‘1957;

 (b)  the  highest  amount  that  has  been
 granted  to  T.B.  and  mental  diseases
 sufferers;  and

 (ey  whether  the  budgeted  amount
 for  1957-58  has  been  fully  spent?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  60  Institutions  received
 grants  from  January.  957  upto  10th
 February,  959

 (b)  Rs  1,000/-
 (c)  Yes

 Message  Rate  System

 f  Shri  Subodh  Hansda:
 764.  <  Shri  s.  C.  Samanta:

 Shri  है.  0.  Majhi:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state.

 (a)  whether  the  message  rate  sys-
 tem  has  been  extended  to  all  tele-
 phone  systems  in  Industrial  towns  In
 India;
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 (b)  whether  there  ls  a  proposal  to

 —
 this  system  in  other  towns;

 a

 4c)  if  so,  when  this  will  be  dane?

 The  Minister  of  Transpert  and  ध
 munications  (Shri  s.  KE.  Patil):  (a)

 Agra  City  (Belanganj)

 $
 a
 3
 6
 5.
 me
 G8
 ३७
 1

 10.  Bihar  Coal  Feld  Exchanges
 aL  Bikaner

 (b)  It  छ  the  general  policy  to  imtro-
 duce  message  rate  system  of  charging
 in  all  exchanges  with  capacity  of  300
 Hnes  and  above.

 (c)  This  is  being  progressively
 introduced  as  the  necessary  meters

 pleased
 mendations  of  the  Agricultural  Prices
 Enquiry  Committee  have  been  fully
 implemented?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ९,  Jain):  A  number  of
 important  recommendations  of  the
 Agricultural  Prices  Enquiry  Commit-
 tee  have  been  already  implemented  by
 the  majority  of  the  State  Govern-
 ments.  Other  recommendations  are
 being  umplemented.

 Tram  Service  in  Dethi

 166.  Shri  N.  Keshava:  Will  the
 Minister  of  Transport  and  Commu-
 nications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 efnment  have  a  proposal  and  scheme
 for  improvement  of  the  tram  services
 an  Old  Delhi;  and

 (b)  if  so,  what  progress,  if  any,
 has  been  made  in  the  matter  so  far?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).  The
 whole  question  regarding  the  future
 of  Tramways  is  under  consideration
 of  the  Delhit  Municipal  Corporation
 and  its  Transport  Committee.

 Bridge  over  Brahmputra

 767  J  Shri  Ram  Krishan
 ‘|  Shri  Shivananjapps

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  566  on  the
 4th  December,  2958  and  state  the
 progress  made  so  far  with  regard  to
 the  scheme  for  the  construction  of  a
 bridge  on  the  river  Brahmputra?

 The  Deputy  Minister  of  allways
 (Shri  8.  V.  Ramaswamy):
 ancillary  works,  vir.  construction  of
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 wells  for  the  foundations  of  pliers  has
 been  taken  in  hand.

 Road  Transport  Corporation  for
 Punjab

 768.  Shri  Ram  Krishan:  Will  the
 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  469
 on  the  Ist  December,  958  and  state  at
 what  stage  ४  the  question  of  setting
 up  a  Road  Transport  Corporation  by
 the  Punjab  Government  for  the  re-
 maiming  areas  of  Punjab?

 The  Minister  of  State  In  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  The  matter  is
 still  under  consideration  of  the  State
 Government,

 Power  Supply  to  Cement  Plant  at
 Dadri

 769,  Shri  Ram  Krishan:  Will  the
 Munster  of  Irrigation  and  Power  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  Dalma
 Dadr:  Cement  Ltd,  Charkhi  Dadri  is
 not  being  supplied  full  power  for  run-
 ning  expanded  cement  plant;  and

 (b)  if  80,  what  steps  Government
 propose  to  take  to  supply  full  power?

 The  Deputy  Minister  of  Irrigation
 asd  Power  (Shri  Hathi):  (a)  Yes,  Full
 quantum  of  power  could  not  be  given
 because  of  all-round  paucity  of  power
 in  the  State.

 (b)  The  total  requirements  of  thi«
 i  E  ४  ;

 i

 Tabe-Wells  in  Dethi

 770,  Shri  Ram  Krishan:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  405  on  the
 i2th  December,  958  and  state  at  what
 stage  is  the  question  of  arranging
 tube-well  irrigation  for  Delhi?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  A  scheme  for
 the  construction  of  25  tube-wells  in
 five  groups  of  five  tube-wells  each  nas
 been  drawn  up.  Two  of  these  groups
 will  be  in  the  Alipur  Block,  two  m
 the  Shahdara  Biock  and  one  in  the
 Mehrauh  Block  A  pilot  bore  is  to
 be  drilied  in  each  of  the  five  areas  to
 ascertain  whether  tube-wells  giving
 sufficient  discharge  of  water  can  be
 constructed  im  the  area.  Pilot  boring
 has,  So  far,  been  completed  at  Chat-
 tarpur  in  the  Mehrauli  Block  and  at
 wo  places  near  Bakhtawarpur  in
 he  Alipur  Block.  Favourable  water

 pearing  strata  have  been  encountered
 3  these  bores  and  the  water  sent  for
 hemucal  analysis.

 State  Bank  of  India

 1,  Shri  Shree  Narayan  Das:  Wit
 the  Minister  of  Community  Develop-
 ment  and  Co-operation  be  pleased  to
 state  the  nature,  scope  and  extent  of
 part  played  by  the  State  Bank  of
 India  during  2958  towards  the  needs
 of  Co-operative  institutions  connected
 with  credit,  marketing  and  processing?

 The  Minister  of  Community  Deve-
 lopment  and  Co-operation  (Shri  8.  K.
 Dey):  |  The  State  Bank  of  India
 provided  facilities  fur  remittance  to
 the  extent  of  Rs  8,428  lakhs  to  Co-
 operative  Banks  during  the  Co-opera-
 tive  year  ended  30th  June,  1958,  for
 transferring  funds  to  the  up-country
 branches  particularly  in  the  rural
 areas

 2  The  State  Bank  continued  to
 provide  Co-operative  Banks  with  loan-
 over  draft  facilities  against  Govern-
 ment  securities  at  a  concessional  rate
 of  interest  The  credit  limits  current
 on  30th  November,  958  were
 Rs  2,06l  lakhs
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 3  The  State  Bank  continued  to
 provide  Co-operative  Banks  with  short
 term  credit  facilities  n  repledge  of
 goods  at  a  concessional  rate  of  inte-
 rest.  On  30th  November,  1958,  accorm-
 modation  under  this  head  steod  at
 Rs  2  lakhs

 4  The  Bank  =made  temporary
 advances  to  State  Co-operative  Banks
 agamst  Government  guarantee  to  en-
 able  them  to  finance  their  affiliated
 Co-operatives  for  specific  purposes  As
 on  30th  November,  1958,  the  Bank
 granted  a  credit  limit  to  the  extent  of
 Rs  8  crores  to  two  Co-operative  Banks
 for  financing  Co-operative  Sugar  Fac-
 tories  and  distribution  of  chemical
 fertlhsers

 5  Durng  the  year  ended,  30th
 June,  ‘1958,  the  State  Bank  had  col-

 lected|purchased|discounted,  bills,
 drafts/cheques  for  Co-operative  Banks
 at  concessional  rates  to  the  extent
 of  Rs  7984  lakh.

 6  The  State  Bank  of  India  continu-
 ed  to  assist  the  Land  Mortgage  Banks
 “by

 (a)  providing  temporary  fin-
 ancial  accommodation  (Rs  30
 lakhs  on  3ilst  December  2958)
 against  Government  guarantee  for
 carrying  on  loan  business  pending
 floating  of  debentures,

 (b)  subscribing  to  such  deben-
 tures  (on  3ist  December,  ‘1058,
 the  Bank  held  debentures  to  the
 extent  of  Rs  6225  lakhs)  and

 (c)  granting  advances  (Rs  32
 lakhs  as  on  230th  November,  958)
 on  the  securities  of  such  deben-
 tures  with  a  view  to  improve
 their  marketabilitv

 id  The  State  Bank  finances  Co-opera-
 tive  Marketing  and  processing  societies
 directly  in  areas  where  no  Co-opera-
 ‘ive  Financing  Agency  is  able  to
 finance  them  As  on  3ist  December
 3958,  46  Co-operatives  had  piedge-
 Jimits  to  the  extent  of  Re  39°88  lakhs

 guarantee,  pending  disbursement  of
 loans  granted  to  the  factories  by  the
 Industrial  Finance  Corporation.  On
 30th  September,  ‘1988,  the  Bank  had
 provided  accommodation  of  Rs.  65
 lakhs  to  five  sugar  factories

 9  The  Bank  also  provided  pledge
 accommodation  to  the  extent  of  Rs.  80
 lakhs  as  on  30th  September,  ‘1958,  to
 two  Sugar  Factories  against  sugar

 0  The  State  Bank  assisted  Co-
 operative  Sugar  Factories  in  establish-
 ing  letters  of  credit  and  guaranteeing
 deferred  payment  to  sugar  machinery
 supplicrs,  to  the  extent  of  Ra  368
 crores  and  Ra  4  03  crores  respectively
 upto  the  30th  September,  ‘1988

 Accidents

 Shri  Tangamani-
 772.  4  Shri  8.  M  Banerjee

 Shri  A.  K.  Gopalan:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  24  on  the
 2Ist  November,  958  and  state

 (a)  whether  any  more  preventive
 measures  have  been  taken  to  avoid
 aceidents  and  derailments.  and

 (b)  if  so,  what  are  those  measures?

 The  Deputy  Minister  ef  Hallways
 (Shri  8.  द /  Ramaswamy):  (a)  and  (b)
 Apsrt  from  the  numerous  steps  taken
 to  minimise  incidence  of  train  acc-

 Organisations  which  were  set  up  Inst
 year  on  the  Railways,  have  slso  stext-
 ed  functioning  in  full  swing.
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 कधराला-रोसा  साइन

 भी  प्रकाशबीर  शास्त्री  :  क्‍या

 मस्ते  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  पहुले  सरकार  से. णर

 बबराला  से  रोसा  तक  रेतवे  लाइन  बिछाने

 की  वोजना  थी;

 (ख)  यदि  हा,  तो  क्या  इस  पर  विचार

 किया  गया  है;  भौर

 (ग)  क्‍या  बतलटाली  से  गजरौला

 अथवा  सम्मल  से  गजरौलां  तक  रेलवे  लाइन

 बिछाने  की  कोई  योजना  है  ”

 रेलवे  उपमंत्री  (करी  सें#  Fo  रामस्थामी)

 (क)  शौर  (ग).  जी  नहीं !

 (ख)  सवाल  नही  उठता  ।

 हथाई  झड्डों  पर  धोवषणा  करते  की  व्यवस्था

 ७७४.  भरी  प्रकाशबोर  हास्त्री :  क्या

 परिवहन  तथा  संज्ार  मंत्री  यह  बताने  की

 क्र्पां  करेंगे  कि

 (क)  भारत  के  कितने  किंने  हवाई  रॉ
 पर,  यात्रियों  के  साथ  प्रदर्शाते  के  लिये,  लाउड-

 स्पीकरों  पर  हिन्दी  अर  अंग  जी  दोनों  भाषाओं

 में  घोषणा  करने  की  व्यवस्था  है,

 ल)  उन  हवाई  आड्टी  के  नाम  क्या  हैं,
 जिन  पर  केवल  अंग्रेजी  में  पोषणा  की  जाती

 है;  शौर

 (ग)  किन  हवाई  ज््ह्ो  पर  प्रंग्रेजी  के

 अतिरिक्त  प्रावेशिक  भाषाभों  में  भी  घोषणा

 की  जाती  है  ?

 ahine  उड्धपन,  मंत्री  (ओ  मुहदीयहीन 0:
 i,  एमर  इंडिया  इंटरजेशनल  कारपोरेशन

 नीचे  बतलाई  हुई  जबामों  में  एयर  पोर्टों पर
 एलान  करता  है  :---

 खजाने  एप्प  पोर्ट
 ——

 १  प्रंब्रेजी  शौर  द्स्ली

 हिन्दी

 कलकत्ता,  अम्बई  भौर

 मद्रास

 हैं  इग्डियस  एयरलाइनस  कारपौरेशन
 नीचे  बतलाई  हुई  जवानों  में  एयर  पीर्ट  पर

 एलान  करता  है  --

 जताने  एयर  पार्ट

 १  प्रप्नेजी  श्रौर  दिल्‍ली,  पालम  नभौर  तफदर-

 हिन्दी  जग,  श्रीनगर,  जम्म,
 पठामकोट,  बनारस,  लखनऊ,

 अमृतसर  प्रहमदाबाद,
 बम्बई,  नागपुर  भौर

 पटना  ।

 ०  wast,  |  कनकता,  प्रगरतला,  गोहाटी
 बागड़ोगरा,  मुज,  माव-

 नगर,  बगलौर,  कोचीन,
 हैदराबाद,  मद्रास,  मैंगलौर

 राजकोट,  तिरुचिशपल्ली,
 बौर  चक्न्दरम  tT

 2  प्रग्नेजी  भौर

 मौजू  ब्राविन्शल

 जबाने  ग्रगतला
 4

 बगाली बागडोगरा  Jf
 4

 | 'भविनगर

 बम्बई  एुजराती

 राजकोट



 (a)  the  progress  made  in  regard  to
 the  clearance  of  the  slums  around
 Juma  Masjid  Delhi;

 (b)  whether  the  scheme  to  build  a
 roodern  fish  market  at  Dujana  House,
 Delhi  has  since  been  finalised;  and

 (९)  if  so,  the  details  thereof?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b).  Government
 has  sanctioned  the  scheme  for  the
 re-modelling  of  the  Dujana  House
 which  provides  for  a  fish  market  with
 a  cold  storage,  besides  residential
 units,  vegetable  booths  and  shops  etc.
 The  Central  P.W.D.  are  ready  to  take
 up  the  work  in  hand,  but  the  work
 cannot  be  started  unless  the  existing
 structures  are  vacated  by  their  pre-
 sent  occupants.  The  Delhi  Develop-
 ment  Authority  is  using  all  possible
 methods  to  persuade  these  people  to
 shift  temporarily  to  any  of  the
 Transit  Camps  or  subsidised  houses  of
 the  Authority,  but  so  far  it  has  not
 been  successful.  The  Mayor  of  the
 Dethi  Municipal  Corporation  has  also
 been  requested  to  use  her  good  offices
 in  the  matter  so  that  this  scheme
 which  is  to  the  advantage  of  the  pre-
 sent  occupants  is  executed  without
 any  further  delay—The  reluctance  on
 the  part  of  the  occupants  to  shift  to
 alternative  accommodation  is  delaying
 the  implementation  of  this  scheme.

 हिडुस्तान-तिव्यत  सड़क

 ७७६-  ओ  भक्त  बर्षान :  क्या  परिवहन
 तथा  संचार  मंत्री  हिन्दुस्तान-तिब्बत  सड़क
 के  बारे  में  ४  दिसम्बर,  १६५८  के  प्रतारांकित
 दन  संक्या  ६६३  के  उत्तर  के  सम्दन्य  में

 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  निर्माण  कार्य  कहां  तक  पूरा
 @  च्भ्का  है;

 (@)  इस  पर  झंब  तक  कितना  व्यय
 किया  जा  भुका  है;

 (7)  शेष  कार्य  किसने  समय  में  समाप्त
 होने  की  भाणा  है;  भौर

 (घ)  दोष  कार्य  को  ययाक्षीत्त  समाप्त
 करने  के  लिये  क्‍या  विशेष  कार्यवाही  की  जा

 रही  है  ?

 परिषा न  तथा  संचार  संजालय  में  राज्य
 अंत्री  (थमी  राज  बहादुर)  :  (क)

 मोटर  चलाने  लायक  (शिमला  मील
 से  आग  )  e¥

 जीप  मोटर  चलाने  लायक  (दस  में
 ११  मील  लम्बी  सड़क  शामिल  है
 जो  कई  टुकड़ों  में  है)  देप

 »  ६  फीट  चौड़ा  पैदल  रास्ता  ts
 पैदल  रास  के  लिये  डाले  गये  २

 फीट  के  निशान  4 अ

 (@)  मार्च,  १९५८तक  १.  ८८  करोड़
 रपये  ।  चालु  वर्ष  के  बजट  में  ३५.  ८५४  लाख
 रुपये  सड़क  बनाने  में  होने  वाले  खर्च  को  पूरा
 करने  के  लिये  रखे  गये  हूं  ।

 (ग)  दूसरी  पंचवर्षीय  योजना  के  झन्त

 तक  शिमले से  १३८  मील दूर  चिनी  (Chini)
 तक  जाने  वाली  सड़क  के  मोटर  चलाने  लायक
 बन  जाने  की  आशा  है  t  सीमा  पर  शिपकी

 (Shipki)  तक  ६२  मील  लम्बी  सड़क
 के  टुकड़े  का  काम  तीसरी  पंचवर्षीय  योजना  में

 शुरू  किया  जायेगा  t

 (धघ)  सड़क  को  शौर  जल्दी  तैयार
 करने  के  लिये  चिती  में.  एक  नया  सरकारी
 निर्माण  विभाग  खाला  जा  रहा
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 Nagarjunasagar  Project

 Shri  Nagi  Reddy:
 7.

 1
 Shrimati  Parva

 Krishnan:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  any  Agro-Economic
 survey  of  Nagarjunasagar  Project  area
 has  been  planned;

 (b)  if  so,  the  estumated  cost  of  the
 plan;

 (९)  the  tame  it  ws  expected  to  take,
 and

 (d)  under  whose  direction  it  i5  to  be
 carried?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes

 (b)  Rs  23  lakhs

 (c)  The  survey  is  expected  to  be
 completed  by  June,  96i

 (a)  Broad  policies  will  be  laid  down
 by  the  Technical  Advisory  Committee
 and  the  Development  Committee  ०
 the  Project,  but  details  will  be  work-
 ed  out  by  the  Heads  of  Departments
 of  Statistics  and  Economics  of  the
 Andhra  University  .

 Indian  Road  Congress

 f  Shri  N  R  Munisamy:

 बह  Shri  Raghunath  Singh,
 Shri  Ram  Krishan:

 L  Shri  Aurobindo  Ghosal

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state

 (a)  what  are  the  decisions  taken  at
 the  Indian  Road  Congress  Conference
 held  m  Hyderabad  in  January,  1959,
 and

 {b)  whether  Government  propose  to
 give  effect  to  all  the  decisions’

 The  Minister  of  State  in  the  Minis-
 try  ef  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  decisions
 have  not  been  intimated  to  Govern-
 ment  so  far.  This  will  be  done  who”
 the  Executive  Committee  of  the  Indian

 Road  Congress  has
 matter

 (b)  Does  not  arise

 considered  the

 Training  of  Medical  Scientists  in
 USSR.

 179,  Shri  Raghunath  Singh:  Will  tlc
 Minister  of  Health  be  pleased  to  state
 whether  it  i5  a  fact  that  some  medical
 scientists  are  to  be  sent  to  USSR  for
 training  in  the  production  of  medicine?

 The  Minister  of  Health  (Shri  Kar
 markar):  There  is  no  such  proposal

 झनाज  का  संप्रह

 ७८०.  भी  रघुनाथ  सिह: |.  लाच्य  तथा
 कृषि  मत्री  यह  बताने  की  कृपा  करेंगे  कि
 दिसम्बर  १६४८  और  जनवरी,  ११५६  के
 महीनों  में  सघ  सरकार  के  पास  चावल  शौर
 न्य  झनाज  का  कितना  स्टाक  था  ?

 खाद्य  तथा  कृषि  मंत्री  (भी  sto  प्र०  जन):
 यह  सूचना  देना  सार्वजनिक  हिल  में  नही  है  t

 All  India  Institute  of  Medical
 Sciences

 71.  Shri  V.  P.  Nayar:
 Shri  Easwara  Iyer:

 Will  the  Minster  of  Health  be
 pleased  to  state  what  are  the  specific
 subjects  in  cardiology  in  which  re-
 search  i5  undertaken  at  present  in  the
 All  India  Institute  of  Medical  Science:*

 The  Minister  of  Health  (Shri  Kar
 markar):  The  following  research  pro-
 jects  are  at  present  undertaken  m  the
 Department  of  Cardiology,  All  India
 Institute  of  Medical  Sciences,  New
 Delhi —

 I  Category  A  Apphed  Cardiology

 l  Haemodynamic  Studies

 By  means  of  introducing  cardiac
 catheters  from  a  superficial  vein  in
 the  arm  to  the  various  chambers  of
 the  nght  side  of  the  heart  and  by
 measuring  the  pressures  and  oxygen



 haemodynamic
 ducted  in  the  catheter  laboratory.
 This  investigation  is  being  carried  out
 in  normal  persons,  and  patients  with
 congenital  and  acqitred  heart
 disease

 murs  in  different  types  of  congenital
 heart  disease.

 8.  Electrocardiography:
 A  new  system  called  the  AHC  sys-

 tera  as  being  applied  here  to  find  out
 uf  this  methed  gives  better  informa-
 tion  about  coronary  artery  disease  as

 ompared  to  newmal  eeoepted  system.
 Tl,  Category  B:  Experimental  Re-

 search

 A  study  of  new  blood  vessels  azis-
 ing  in  the  hearts  of  dogs  after  lig>ing
 one  branch  is  being  conducted  in  the
 animal  experimenta]  laboratory.  Also
 the  effect  of  various  vasodilator:  on
 the  dogs  blood  supply  to  the  heart
 are  being  studied.

 Ill.  Category  C.  Clhn:cal  Investigations

 l,  Clinical  investigations  in  Juvenile
 form  of  mitra]  stenosis  as  a  result  of
 rheumatic  fever  in  childhood,  and  the
 incidence  of  a  particular  type  of
 peripheral  vascular  disease  (Burger's
 disease)  are  being  studied

 2.  Clinical  trial  with  a  new  diuretic
 deug  Chiorthiazide  and  e  vasodilator
 @rug—choledyl  are  being  employed
 in  both  the  inpatients  and  outpatients

 Lett  Luggage  on  Eallways

 182,  Shrimati  Ila  Palchoudhari:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  pleces  of  luggage  are  eft
 behind  every  month  in  raflway  com-
 partments  by  passengers  travelling  on

 were  left  behin  le  trains,  stations  eic.
 during  the  period  Ist  April  te  Slst
 October,  1958,

 (9)  Yes.

 (c)  On  Railways  other  than  Central
 and  Western,  about  8,700  packages
 were  auctioned  during  the  perisd  Ist
 April  to  3lst  October  958  and  ap-
 proximately  Rs,  40,000/-  were  realised
 On  the  Central  and  Western  Railways

 famed  separately.  These  figures  in-
 clude  the  packages  received  in  the
 Lost  Property  Offices  prior  to  April
 i958  but  sold  during  April  to  October,
 3958

 हापुड़  (उत्तर  प्रदेश)  में  साइलो  एलोबेटर

 हभा  गोबाम
 हि

 wc}.  को  प |  प्रभाकर  :  क्या  काल
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  77  यह  सच  है  कि  मेहू  का

 झाधुनिक  ढंग  से  सम्रह  करने  के  लिये  हापुड़
 (रुत्तर  प्रदेश)  में  कैनदीन  सरकार  हारा  एक

 ऐसा  गोदाम  बनाया  गया  है  जिसमें  साइलों
 एलीवेटर  (si'o-clevator)  लगा  ड््मा  है;

 (ख)  यदि  हां,  तो  उसमें  कितना  |
 एक  समय  ्  जा  सकेगा सौर  प्रति  सन  |...
 ार्च  शावेथा;
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 (a)  avers  fort  शबधि  के  लिए
 रखा  जा  सकेगा;

 (घ)  क्या  इसमें  शाधाक्ष  संग्रह  करने  के
 प्रदीक्षण  सफल  रहे  हैं;

 (ढ)  यदि  हां,  हो  क्या  सरकार  का  अन्य
 तयों  में  भी  इस  प्रकार  के  गोदाम  स्वापित
 करने  का  विचार  है;  झौर

 (च)  इस  खाइनो  एलीवेटर  (sito
 elevator)  के  निर्माण  पर  क्‍या  व्यय

 हमा है ?

 खाद  तथा  कृषि  मंत्री  (भी to  7०  जैन)  :

 (क)  शौर  व).  जी  हां,  ह्वापुड़  में  साइलो-
 कम-एलीवेटर  की  मात्र  रखने  कौ  क्षमता

 १००००  टन  है।  प्रति मन  पर  बच  का  भनुमान,
 साइलो-कम-एलोवेटर  को  कुछ  समय  तक
 योग  में  लाते  पर  और  माल  की  आमदनी  शौर
 लिकासी  शौर  उस  समय  के  खर्च  के  भराधार  पर

 ही  बयाया  जा  सकता  है  t

 (ग)  शाइलो  में  पाइचात्य  परिस्थितियों
 में  खाद्यान्न  ३  से  ५  वर्ष  तक  सुरक्षित  रखा  जा
 सकता  है  |  भारतीय  परिस्थितियों  में  कितने
 काल  के  लिये  माल  सुरक्षित  रखा  जा  सकता  है,
 इसका  पता  लगाया  जा  रहां  है  ।

 (घ)  और  (४).  साइलों  परीक्षणाय्े
 कमाया  गया  है  1  इस  को  सफलता  पर  ऐसे  ही
 झस्य  साइलों  के  निर्माण  पर  विचार  किया
 जायेगा  ।  एक  दूसरा  साइलो-कम-एलोवेंटर
 च्ते  ae  सी०  एम०  सहाक्ता  के  भ्रधीन  प्राप्त

 हुआ  है  कलकत्ते  के  लगाया  जा  रहा  है  ।

 (भ)  साइलों  की  सज्जा  जो  टी०  सी०

 एम०  ने  दी  है,  का  मूल्य  ४  लाल  डालर  भनुमान
 किया  जाता  है,  शौर  इसके  निर्माण  में  लगभग
 थ्. |  लाख  च्फ्बे  सर्च  हुए  हैं  ।
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 and  September,  a  a  the
 further  progress  ३0  far  made  in  con-
 nection  with  the  Pilibhit  colonization
 scheme  undertaken  in  Uttar  Pradesh
 for  the  educated  unemployed?

 The  Minister  ef  Feod  and  Agrical-
 tare  (Shri  A.  P.  Jain):  Progress  of
 work  received  from  the  State  Govern-
 ment  as  upto  the  end  of  September,
 858  is  indicated  in  the  statement
 given  below:

 ४  ०]  $  ch  |  E  i
 approved  is  being  taken

 since  surveyed  have  been  prepared  and
 are  under  technical  scrutiny.

 Settlers  Tenements

 The  estimates  for  the  construction
 of  675  settlers  tenements  are  under
 the  consideration  of  Government.

 Hydrographic  Survey

 Hydrographic  survey  work  is  |  m
 progress.  A  total  area  of  23676  acres
 has  been  contoured.

 Barbed  Wire  Fencing

 The  estimates  for  Barbed  wire  fenc-
 ing  have  been  prepared  and  are  un-
 der  technical  scrutiny.

 Irrigation  Department

 Estimates  for  the  construction
 Tube  Wells  have  been  prepared.

 Soil  Survey

 The  report  of  the  Soil  Chemist  on
 detailed  soil  survey  of
 Block  and  random  soil  survey  of
 Hazara  Block  was  recetved  in  the
 month  of  August  and  was  discussed
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 in  the  meeting  of  the  Officers  connect-
 ed  with  the  implementation  of  the
 Colonisation  Scheme,  held  at  Sam-
 surna  Nagar  on  August  18,  1958.

 ह ४... अ  Survey
 A  total  area  of  8000  acres  has  been

 covered  by  layout  road

 Derallments

 Shri  D.C.  Sharma:
 ane  +f  Shri  Raghunath  Singh:
 Will  the  Minister  of  Rallways  be

 pleased  to  lay  a  statement  showing:
 (a)  the  total  number  of  derailments

 ‘and  the  extent  of  loss  to  property  and
 persons  during  1958-59  so  far;  and

 (७)  the  reasons  for  each  derail-
 ment?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 During  the  year  1958-59  (upto
 3l--959)  0  serious  train  derailments
 eccurred  on  the  Indian  Government
 Railways.  The  particulars  sought  for
 in  respect  of  these  derailments,  are
 furnished  in  the  statement  laid  on  the
 Table  of  the  Sabha  [See  Appendix  II,
 annexure  No.  32].

 Development  of  Ports  in  Andhra”

 786  Shri  Rami  Reddi:  Will  the
 Minister  of  Tran-port  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  the  schemes  for  the
 development  of  ports  on  the  east
 coast  m  Andhra  Pradesh  have  been
 finalised;

 (b)  if  so,  the  developments  proposed
 to  be  made  port-wise;

 (९)  when  the  developments  pro-
 posed  are  expected  to  be  completed;
 and

 (a)  the  extra  tonnage  that  is  ex-
 pected  to  be  negotiated  by  these  porta
 as  a  result  of  the  proposed  develop-
 ments?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  ang  Communications
 (Shri  Raj  Bahadur):  A  statement  is
 laid  on  the  Table  of  the  Sabha.  [See
 Appendix  II,  annexure  No.  33).

 Piring  at  Ealchur  Raliway  Siation

 787  Shri  Agadi: .  Shri  Siddananjappa:
 Will  the  Minister  of  Railways  be

 pleased  to  state  whether  any  com-
 pensation  has  been  paid  to  the  in-
 jured  and  disabled  Railway  staff,
 consequent  to  the  firing  by  armed
 forces  personnel  at  Raichur  Station  on
 the  26th  March,  ‘1958?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  In  the  firing
 incident  at  Raichur  station  on  26th
 March  ‘1958,  8  persons  received  in-
 yuries,  of  whom  4  were  railway  em-
 ployees,  I  licenced  porter  and  three
 non-raillwaymen.  Only  one  of  the
 railway  employees  injured  was  eligi-
 bie  for  compensation  under  the
 Workmen's  Compensation  Act,  1923.
 None  of  the  others  suffered  disable-
 ment  entithng  them  to  compensation.
 However,  ex-gratia  payments  of  Res.
 50  each  were  made  to  all  the  rail-
 way  employees  except  one  (who  had
 received  only  trivial  injuries)  and  the
 licenced  porter.  One  railway  em-
 ployee  who  was  a  substitute  server  on
 daily  rates  of  pay,  who  was  eligible
 fer  compensation  as  mentioned  above,
 was  paid  a'lump  sum  compensation  of
 Rs  504  towards  proportionate  loss  of
 earning  capacity  under  the  Work-
 men’s  Compensation  Act,  in  addition
 to  the  ex-gratta  payment  of  50  He
 has  also  been  absorbed  out  of  turn  as
 a  temporary  server  on  monthly  rates
 of  pay.

 National  Bura]  Water  Supply  Beheme

 788.  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  whether  any  scheme  for  provid-
 ing  drinking  water  in  villages  under
 the  National  Rural  Water  Supply
 Scheme  had  been  sanctioned  for
 Orissa  in  1957-58  and  958-§9  so  far;

 (b)  if  so,  whether  such  a  scheme
 tag  been  implemented  by  now;  and

 (९)  the  number  of  villages  provided
 with  drinking  water  facilities  in
 g6  and  1958-50  so  fart
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 fhe  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes.  A  scheme  for  pro-
 viding  water  supply  in  drought  affect-
 ed  areas  of  the  State  was  approved  m
 (1957-58

 (9)  Out  of  1,682  wells  and  600
 tubewells  proposed  to  be  sunk  during
 1957-59  work  on  1,039  wells  and  65
 tubewells  has  been  completed

 (c)  In  addition  to  the  provision.  of
 water  supply  for  drought  ailected
 areas,  958  villages  have  been  provided
 with  water  supply  facilities  during  the
 Second  Plan  penod  so  far

 Uttariya  Railway  Mazdoor  Union

 188.  Shri  Tangamani:  Will  the  Munis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 registration  of  the  Uttarrya  Railway
 Mazdoor  Union,  Delhi  affilated  to  the
 INTUC  has  been  cancelled  by  the
 Registrar  of  Trade  Unions,  Delhi;  and

 (b)  af  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,
 the  Union  7  incidentally  not  affiliated
 to  the  INTUC  but  to  the  NFIR

 (b)  Non-submission  of  the  annual
 returns  required  under  the  Indian
 Trade  Unions  Act,  1926,

 Chlorinated  Wa'er  Supply  in  Delbi

 790  Shrimati  Na  Palchoudhari:  Will
 the  Minister  of  Health  be  pleased  to
 state

 (a)  whether  Government  of  India’s
 attention  has  been  drawn  to  a  letter
 to  the  Editor  published  m  the  “Delhi
 Hindustan  Standard”  of  January  16,
 1959,  from  Dr  ४  N  Roy  of  New
 Dela  in  which  he  made  a  categorical
 statement  that  because  polluted  water
 with  a  high  dose  of  chlorine  and
 bleaching  powder  38  being  continuous-
 ly  supplied  for  some  years  to  the  pub-
 he  of  Del,  almost  85  per  cent  of
 them  have  become  victims  of  either
 muld  or  acute  type  of  amoebic  dy-
 sentry  and  consequently  premature
 baldness  among  young  men  and  near
 baldness  in  ladies  bas  alarmingly  in-
 creased;

 350  (Ai)  L.8.D.—4.

 (b)  if  so,  what  are  the  actual  facts;
 and

 (c)  the  steps  taken  or  proposed  to
 be  taken  m  regard  to  this  serious
 matter?

 The  Minister  of  Health  (Shri  EKar-
 markar):  (a)  Yes

 (b)  There  is  no  reliable  evidence  to
 suggest  that  excessive  doses  of  chlo-
 rine  can  cause  either  amoebic  dysen-
 try  or  premature  balaness  The
 question  regarding  proper  dose  of
 chiorine  and  its  effects  on  the  human
 system  has  been  carefully  studied  by
 the  Delhi  Municipal  Corporation.  The
 dose  of  chlorine  with  a  residual  of
 upto  I‘°5  ppm  is  considered  to  have
 no  adverse  effect  on  human  system

 (c)  Does  not  arise

 National  Highways  in  Madray  State

 79l.  Shri  Snbbiah  Ambalam:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  the  amount  provided  in  the
 Second  Five  Year  Plan  for  the  con-
 struction  of  National  Highways  im
 Madras  State;

 (b)  the  amount  spent  so  far,

 (c)  total  mileage  constructed  50
 far,  and

 (a)  how  far  the  Ramanathapuram-
 Begapatinam  Scthu  Road  in  the  East
 Coast  National  Highway  Road  Scheme
 has  progressed?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur).  (a)  Rs  22005
 lakhs

 (b)  An  expenditure  of  Rs  34  49
 lakhs  has  been  incurred  upto  lst
 January,  959

 (९)  Improvement  03  miles,  new
 construction  2  miles.  Also,  one  bridge
 has  been  completed  and  3  more  are
 im  progress

 (a)  The  member  presumably  is
 referring  to  the  Nagapattinam-Ramana-
 thapuram  Road  which  is  entirely  the
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 concern  of  State  Government  and  no
 Central  aid  has  been  given  to  deve-
 lop  this  road.
 Relief  and  Rehabilitation  of  the

 Handicapped
 192,  Shri  Jhulan  Sinha:  Will  the

 Minister  of  Health  be  pleased  to  state
 the  nature  and  extent  of  provision
 made  so  far  since  the  beginning  of  the
 Second  Five  Year  Plan  for  relief  and
 rehabiutation  of  the  handicapped?

 The  Minister  of  Health  (Shri  Kar-
 markar):  In  so  far  ag  the  Central
 Health  Plan  is  concerned  a  provision
 of  Rs.  15,  lakhs  has  been  made  for  the
 establishment  in  Bombay  of  8  Reha-
 bilitation  and  Training  Project  for
 Yne  physically  disabled.  An  Ali
 India  Institute  of  Physical  Medicine
 and  Rehabilitation  is  functioning  in
 Bombay  from  September,  1955.  This
 Institute  apart  from  treating  physi-
 cally  disabled  persons,  gives  demons-
 tration  in  the  rehabilitation  techni-
 que  of  those  persons.

 Fishermen  in  Manipur
 793.  Shri  L.  Achaw  Singh:  Wil!  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 Written  Anrwers  26h

 794.  Shri  Aurobindo  Ghosal:  Will
 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  class  Ili  and  class
 IV  employees  of  the  Railways  are  en-
 Hed  to  medical  benefits;  and

 (b)  ४  so,  how  many  such  employees
 of  the  Eastern  and  South-Eastern  Rail-
 ways  have  received  this  benefit  in
 9§8°

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,  to
 free  medical  treatment

 (b)  The  number  of  patients  regis-
 tered  and  treated  in  Railway  Hospitals
 and  Health  Units  during  the  calendar
 year  958  is  given  below:

 Eastern  South-  Eastern

 ro

 eens  pen).
 —

 patties
 Class  Hf  rwres  I,39,225  2.164  1.62,001

 Class  IV  10,874,  2,13,103  3,659  2  97649
 Pedanandipadu  High  Level  Canal  | The  Deputy  Minister  of  Irrigation

 Scheme

 15.
 {

 Shri  Nagi  Reddy

 Will  the  Minister  of  Irrigation  and
 Pewor  be  pleased  to  state:

 (a)  whether  the  Government  of
 Andhra  Pradesh  have  sent  for  the
 approval  of  the  Centre  Pedanandi-
 padu  High  Level  Canal  Scheme;

 (9)  what  is  its  total  estimated  cost:
 and

 (c)  whether  it  would  be  included
 in  the  medium  scheme  in  the  Second
 Five  Year  Plan?

 and  Power  (Shri  Hathl):  (a).  The
 reply  is  in  the  negative.

 (b)  Does  not  arise

 (c)  There  is  at  present  no  proposal
 to  include  it  in  Second  Five  Year
 Plan.

 (a)  whether  it  is  a  fact  that
 amount  sanctioned  for  the  year  |
 59  for  minor  irrigation  in  Tripura
 not  been  fully  utilised;

 ret
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 (b)  if  so,  bow  much  amount  has
 not  been  utilised;  and

 (९)  the  reason  therefor?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A  P.  Jain):  (a)  to  (c).  An
 amount  of  Rs  5  lakhs  was  sanctioned
 for  Minor  Irrigation  Schemes  of  Tri-
 pura,  but  the  Admunistration  has  re-
 ported  that  due  to  paucity  of  techni
 cal  staff  it  will  not  be  possible  to
 spend  more  than  Rs  2°00  lakhs  dur-
 ing  the  current  financial  year

 Over-crowding  on  Southern  Railway
 797.  Shri  Jinachandran:  Will  the

 Minister  of  Rallways  be  pleased  to
 state

 (a)  the  steps  taken  or  proposed  to
 be  taken  to  relieve  over-crowding  in
 III  Class  compartments  on  the  West
 Coast  lime  of  Southern  Railway;

 (b)  how  many  Broad  Gauge  गा
 Class  bogies  were  imported  and  manu-
 factured  m  India  during  ‘1957-53,  and
 1958-59,  and

 (c)  how  many  of  these  have  been
 allotted  to  the  West  Coast  Section  of
 Southern  Railwa}?’

 The  Deputy  Minister  of  Eailways
 (Shri  Shahnawaz  Khan):  (a)  The
 steps  taken  and  proposed  to  be  taken
 are  indicated  below

 G)  A  sectional  third  class  coach
 wa;  introduced  on  Nos  19/20
 Madras-Cochin  Express  trains
 between  Madras  and  Salem
 with  effect  from  14-8-1958
 from  Madras  end  and  from
 ‘15-8-1958  from  Salem  end.

 (i)  The  sectional  third  class  coach
 running  between  Madras  and
 Arkonam  on  No  9  Madras-

 Jalarpet—Madras
 was  extended  to  run  between
 Madras  and  Jalarpet  with
 effect  from  14-2-59,  to  clear
 the  sectional  traffic  between
 Madras  and  Jalarpet  and  thus
 afford  some  relief  to  through
 passengers  going  to  West
 Coast.

 Cochin  Express  and  No.  32
 Passenger

 (an)  With  effect  from  1-4-59,  the
 Madras-Jalarpet  sectional
 third  class  coach  referred  to
 in  (1)  above,  will  be  extend-
 ed  to  run  between  Madras
 and  Erode  on  Nos  19,20
 Madras-Cochin  Express  trams

 (av)  With  effect  from  1-4-59,  by  a
 re-adjustment  of  the  present
 train  services,  a  through  pas-
 scnger  tram  will  be  provided
 each  way,  between  Madras
 and  Shoranur  to  convenient
 timings

 (v)  During  the  period  {~om  +1-4-59
 to  30-v-59,  Nos  9  and  20
 Madras-Cochin  Expresses  and
 Nos  1  and  2  Madras-Manga-
 lore  Mauls  will  be  strengthen-
 ed  by  one  additional  third
 class  coach  whenever  possi-
 ble

 (vi)  Other  passenger  trains  on  the
 West  Coast  line  will  also  be
 strengthened  to  the  maximum
 extent  possible  during  the
 summer  months  subject  to
 availability  of  room  on  trains
 and  the  extent  of  over-crowd-
 ing

 (pb)  No  Broad  Gauge  third  class
 bogies  have  been  imported  during
 1957-58  and  ‘1958-59

 The  third  class  Broad  Gauge
 coaches  manufacture  in  India  during
 1957-58  and  ‘1958-59  (upto  end  of
 December,  958)  are  as  under:

 Fell  Composite  containing
 third  class  third  class

 39507
 5  443  86

 Ra
 5  s  4c6  to

 to  Ducember  29६5)  ee

 (6)  Durmg  the  years  7957  and
 1958,  40  third  class  coaches  have  been
 allotted  to  run  on  the  Olavakkot
 Division  which  serves  the  West  Coast
 section  of  the  Southern  Railway.
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 Dental  Colleges

 700  «Shri  Jinachandran:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  number  and  location  of
 Dental  Colleges  going  to  be  opened
 during  the  next  two  years;  and

 (b)  the  total  cost  and  the  Central
 aid  proposed  for  each  of  the  Colleges’

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b)  The  requisite
 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha
 in  due  course

 T.  B.  in  Himachal  Pradesh

 eee.
 Shri  Padam  Dev:
 Shri  §  C.  Samanta:

 Will  the  Minister  of  Health  be
 Pleased  to  state-

 (a)  whether  it  is  a  fact  that  the
 awncidence  of  TB  is  on  the  increase
 in  Himachal  Pradesh,  and

 (b)  whether  Government  have  con-
 ducted  any  survey  in  this  connection?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  In  the  absence  of
 statistics,  या.  is  not  possible  to  say
 whether  TB  ३8  on  the  increase  in
 Himachal  Pradesh

 (b)  A  sample  TB  survey  was  con-
 ducted  in  Chamba  and  Mandi  districts
 by  the  Himachal  Pradesh  Admunistra
 tion  and  the  incidence  of  TB  m  those
 districts  was  found  to  be  055  and
 046  per  cent  respectively

 Panehayats  in  Himachal  Pradesh

 got
 Shri  Padam  Dev .  Shr  S.  C.  Sama  .tu

 Will  the  Minster  of  Community
 Development  and  Cooperation  be
 pleased  to  state:

 (a)  the  number  of  Panchayats  m
 Himachal  Pradesh  to  which  health
 facilities  are  available,

 75)  the  nature  thereof,  and

 (a)  the  time  by  which  such  facilities
 will  be  made  available  to  the  remain-
 ing  Panchayat?

 The  Minister  of  Community  Deve-
 lopment  and  Cooperation  (Shri  8  K
 Dey):  Ta)  241

 (b)  Civil  hospitals  and  dispensaries,
 rura]  dispensaries  (including  Ayur-
 vedic  dispensaries)  and  Health
 Centres.

 (c)  The  speed  of  progress  depends
 on  availability  of  funds  and  technical
 personnel.

 राष्ट्रीय  विस्तार  सेषा  तथा  सामुदाधिक
 विकास  लडों  को  ऋण

 goe,  भी  पद्म  देव  :  क्या  सामवायिक
 विकास  तथा  सहुकार  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  हिमाचल  प्रदेश  में  राष्ट्रीय
 विस्तार  सेवा  खडो  श्र  सामुदायिक  विकास
 छडों  के  क्षधिकारियों  ने  प्रथम  तथा  द्वितीय
 पच्रवर्षोत्  योजनाओ के  भ्रन्तगंत  भवन  निर्माण
 के  लिये  पृथक्‌-पृथक्‌  कितना  ऋण  दिया  झौर

 इससे  कितने  भवन  बनाये  गये,

 (ख)  क्‍या  ऋणो  कौ  पूरी  बसूली  हो
 गई  है,  और

 (ग)  शेष  ऋण  की  वसूली  के  लिए
 सरकार  क्या  कार्यवाही  कर  रही  है  ?

 साम॒दापिक  बिकात  तथा  सहकार  मंत्री

 (शो  सुर  go  डे)  (क)  से  (ग)  हिमाचल
 प्रदेश  प्रशायन  से  पूरी  जानकारी  की  प्रतोक्षा
 अभी  तक  की  जा  रही  है  और  मिलने  पर
 सभा  पटल  पर  रख  दी  जायेगी  ।

 कुनिहार खंड  में  ऋण

 ८०३  श्रों  पग्म  बेब  :  कया  सामुदायिक
 विकास तथा  सहकार  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  कुनिहार  खंड  में  प्रच्छे  बीज,  खेती

 के  झौजारो,  बैलों  भर  घरों  के  लिये  सामुदायिक
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 विकास  कार्यक्रम  के  न्तमंत  कितना  ऋण
 दिया  गया;

 (स)  बया इस  प्रकार  दो  गई  घन  शशि

 की  वसूली  हो  गई  है;  भौर

 (ग)  यदि  नहीं,  तो  वसूली  के  लिये  क्‍या
 कार्यवाही  की  जा  रही  है  ?

 सां उुदाध्कि  विकास  लया  सरकार  नंत्री

 (धोलु०  qo  डे)  (क)से  (ग).  हिमाचल
 प्रदेश  प्रधासन  से  सूचना  की  प्रतीक्षा  की  जा  रही
 है  भोर  मिलने  पर  सभा  पटल  पर  रख  दी
 जायेगी  r

 हिमाचल  प्देवा  में  पंचायतें

 oY,  ओ  पद्म  देव  गया  सामुदायिक
 विफासत था  सहकार  मंत्री  यह  बताने  को
 कृपा  करेंगे  कि:

 (क)  वर्ष  १६५८  में  हिमाचल  प्रदेश  में
 पंचायतों  द्वारा  कितनी  सड़कें,  बावलिया  और
 पंचायतघर  बनाये  गये,  और

 (ख)  पंचायतों  ने  लोगो  में  कितनी-कितनी
 मात्रा  में  उर्वरक,  अच्छे  बीज,  फ्लो  के  पौधे
 और  खाद्यान्न  वितरित  किये  ?

 सामुदायिक  विकास  तथा  सहुकार  मंत्रों

 थी  go  xo  i):  (क)

 सड़के  व  गाव  के  रास्ते जो  बनाये

 गये  २१०  मील
 बावलिया  जो  बनाई  गईं.  KR
 पंचामतघर  बनाये  गये  देद  (बन

 रहे  है)

 (ख)  यह  चीजें  पंचायतों  द्वारा  नहीं
 बांटी  जाती

 हिमाचल  प्रदेश  में  विशुत  परियोजना

 soy,  st  7  देव  .  क्‍या  लियाई  शोर

 चिछत्‌  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  हिमाचल  प्रदेश  की  विद्युत  परि-
 योजनाओं  के  लिये  दूसरी  पंचवर्षीय  योजनावधि

 #  झब  तक  झायात  किये  गये  सामान  का  क्या

 मूल्य  है;

 (ल)  ओ  सामान  शझमी  बाहर  से  भाना
 है  उसका  क्‍या  मूल्य  है,

 (ग)  द्वितीय  पंचवर्बीय  योजना  के
 अन्तरगत  कौन-कौन  सी  योजनायें  ह! छ  तक  पूरी
 हो  चुकी  हैं  शौर  झब  तक  कौन  सी  अधूरी  पडी
 हैं;  भौर

 (घ)  क्या  ये  सारी  योजनाये  योजनावधि
 में  पूरी  हो  जायेंगी  ?

 सिंचाई  और  विद्यत  उपभंत्री  (भी  हाथी)
 (क)  YL 00  लाख  रुपये  i

 (ख)  ७  २  लाख  रुपये  ।

 (ग)  दूसरी  प्रचवर्षीय  योजनावधि
 में  कुल  २०  योजनाओं  को  पूरा  करने  का
 प्रस्ताव  है  ।  निम्नलिखित  ४  योजनाएं  लगभग
 पूरी  हो  चुकी  है  —  ह

 (१)  मडी  से  सुन्दरनगर तक  बिजली
 का  विस्तार

 (२)  नाहन-पयोन्‍टा घाटी  को  बिजली
 देने  की  योजना

 (व)  जोगिन्दर  नगर  से  चौन्तरा  तक
 बिजली  का  विस्तार

 (४)  सोलन  तथा  उसके  बाहरी  क्षेत्रो
 को  बिजली  देने  की  योजना

 झन्य  १६  योजनाझो  के  सम्बन्ध  में  काम

 हो  रहा  है|  इन  में  से  कई  निर्माण  की  विभिन्न
 झवस्थानों  में  है  t

 (घ)  निम्नलिखित  ८  योजनाएं  “दूधरी
 योजनावधि  के  झन्त  तक  पूरी  हो  जायेंगी
 घौर  बाकी  योजनाभों  पर  भी  काफी  काम

 हो  जायेगा  :--

 (१)  ध्योग,  कोटकहाई,  नरकपण्हा  क्षेत्रों
 को  बिजली  देना  ।

 (२)  रामपुर,  कोटगढ़  को  बिजली  देना  t



 2669  Written  Answers

 (  )  नाहुउ-पमोन्‍्टा  भारी  बिजसी
 योजना  में  सुधार  ।

 (४)  सोलन  को  बिजलो  देने  को  योजना
 में  सुधार  ।

 (x)  मडी-सुन्दरसगर  लाइन  से  अन्य
 ग्रामीण  क्षेत्रों  क ेलिये  बिजली  का
 विस्तार  ।

 (६)  ला  भरल  भर  उसके  भासपास
 के  क्षेत्रो  को  बिजली  देना  1

 (७)  लोलन  से  शर्की  शौर  कुनिहार  तक
 बिज्ली  का  विस्तार  |

 (८)  मण्डी  से  रावलसर  भौर  सरका  घाट
 तक  बिजली  का  बिस्तार  1

 हिमाचल  प्रदेश  में  फलो  को  पोषशालायें

 घ०६.  श्री  पद्म  वेव  क्या  छाद्य  तथा

 कृषि  मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  हिमाचल  प्रदेश  में  इस  समय  वन

 विभाग  द्वारा  फलो  की  कितनी  पौधशालाओ
 का  सचालन  किया  जा  रहा  है

 (ख)  इन  पौधशालाओ  में  कौन-कौन  से
 फलो  के  पौधे  चैदा  किये  जाते  हूँ,

 (4)  ६५  में  गर (र  ने  जागो  को
 कितने  प्रकार  के  फलो  के  पौधे  दिये  और

 (घ)  उनकी  बिक्री  से  सरकार  ने
 कितनी  धन  राशि  वसूल  की  ?

 काच  तथा  कृषि  मंत्री  (श्री प्र०  प्र०  जेन)
 (क)  से  (घ)  पझ्रावष्यक  जानकारी  इकट्ठी

 की  जा  रहो  है  भौर  मिलने  पर  सभा-पटल  पर

 रख  द्वी  जायेगी  ।

 हिनाचल  प्रवेदा  स्टेट  फेडरेहन  (कोझापरेटिय )
 डारा  करोदे  गये  झाल

 cov.  को  पद्म  देव  गया  Bre  तथा

 कृषि  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  हिमाचल  प्रदेश  स्टेट  फेडरेदान

 (कोप्रापरेटिव  )  द्वारा  १६५८  में  कितने  झालू
 खरीदे  गये,
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 (&)  किसानों  को  क्या  कीमत  दी  ई,
 शौर

 (ग)  इस  सौदे  में  उक्त  फेडरेसन  को
 कितना  लाभ  हुमा

 ?

 ्ाच  तथा  कृषि  संत्री  (भी  Wo  fo  जेन):
 (क)  से  (ग)  श्रावश्यक  जानकारी  इकट॒ठी

 की  जा  रही  है  भौर  मिलने  पर  सभा-पटल  पर
 रख  दी  जायेगी  ।

 हिमाचल  अ्रदेद  में  सहकारी  समितियां

 sec.  श्री  पद्म  वेव  क्या  लाश  तथा
 कृषि  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  हिमाचल  प्रदेश  में  १६४८  में
 प्रानुओ  का  व्यापा  करने  वाली  सहकारी
 समितियों  की  मसब्या  क्‍या  थी,

 (7)  कृपको  को  दिया  गया  उच्चतम
 मुल्य  क्या  है.  और

 (ग)  क्या  झालुझौ  की  बिक्री  के  लिये
 कोई  ऐसी  योजना  सहकारिता  विभाग  के
 विचाराबीन  है  जिससे  कृषकों  को  लाभ  हो  ?

 ere  तथा  कृषि  मत्री  भी  Wo  Ro  जन)
 (क)  से  (ग)  हिमाचल  प्रदेश  से  जानकारी
 इकट्टी  की  जा  रहो  है  और  एक  विवरण
 सभा-पटल  पर  रख  दिया  जायेगा  |

 हिमाचल  प्रवेश  मे  भेडो  को  समस्ल  सुधार  की
 पोजना

 sot  श्री  पद  वेव  क्‍या  साथ  तथा
 कृषि  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  हिमाचल  प्रदेश  में  भेंडो  की  नस्ल
 सुधारने  की  योजना  १६९५८  में  किल-किल
 स्थानों  पर  लागू  की  गई,

 (@)  अत्येक  नस्ल  सुधार  केन  में
 कितनी-कितनी  भेडे  है,  भौर

 (ग)  प्रत्येक  कै  का  १६४५८  का  बबट
 क्या है ?
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 खाता  तथा  कृषि  मंत्री  (औ  wo  wo  शेन)
 (क)  हिमाचल  प्रदेश  प्रश्चासन  के”  लिये

 TERARRS  में  एक  जेड  अजनन  फार्मे,  जिसके
 साथ  ऊन  विदलेषण  प्रयोगशाला  थी  भौर
 ८  मेड  शौर  ऊन  विस्तार  केन्द्र  स्वीकृत  किये
 गये।  समा  के  सेंड  प्रजनन  फार्म  के  कार्ये
 आरम्भ  करने  की  आदा  PERSE  के  भ्रन्त

 सक है है  ।  ग्राठ  भेड  और  ऊन  विस्तार  कन्द्रो  में

 हे  निम्न  तीन  केन्द्र  स्थापित  हो  भुके  है.

 १  महास  जिले में  दोदरा  कवर
 २  चीनी  जिले  में  सागला
 ३  चम्बा  ज़िले  में  चरी

 (ख)  इस  भेड  प्रजनन  फामे  में  ६००
 गेडें  होगी,  जिनमें  भेडा  भेड  झौर  उनके  बच्चे
 शामिल  है  !

 प्रत्येक  विस्तार  केन्द्र  में  ¥ooo—se00
 अजनन  भेडे  होगी  1

 (7)  १६४८-५६  में  भव  प्रजनन  फार्म

 के  लिये  १  ६५  ५००  रुपये  झौर  प्रत्येक  विस्तार
 केन्द्र  के  लिये  95  ०००  रूपये  स्वीकार  क्ये
 गये  हैं  t

 पलचर्ध  मसल  के  में

 ste  ओ  पद्म  देश  जया  ee  तथा
 कृषि  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  हिमाचल  प्रदेक्ष  के  गादो  को  देशी
 मेंढो  की  नस्ल  सुधारने  के  लिये  पलवर्थ  नस्त
 के  कितने  मेंबि  दिये  गये  है

 (ख)  ये  सुविधायें  कितने  गावों  को  दी
 गई  है,  भौर

 (ग)  इनका  क्‍या  परिणाम  निकला  है  ?

 खाद्य तथा  कृषि  मंत्री  (शो  wo  sto  जैन )
 (क)  PERE-K  में  ६१  मेंढे  ।

 (@)  २३  t

 (थ)  दन  मेंदों मे  श्रभी  तक  पैदा  हुई  कुल
 खंतति  लगभग  veo  है

 Serigated  Lands  जि  States

 8ll.  Shri  Jadhav:  Will  the  Minister
 of  Irrigation  and  Power  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  759  on  the  28th  Feb-
 ruary,  958  and  state:

 (a)  whether  the  information  re-
 garding  Irngated  land  in  the  States
 and  Umion  Terrftories  has  since  been
 collected,  and

 (b)  if  so  when  it  will  be  laid  on
 the  Table  ?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi)"  (a)  Neces-
 sary  information  regarding  the  total
 acreage  of  land  and  the  percentage
 of  arable  land  thereto  has  been  col-
 Jected  and  i,  under  examination

 (b)  The  information  will  be  laid
 on  the  Table  of  the  House  as  soon
 as  it  i5  ready

 TB.  in  Deihi

 gig  J  Sh  9.  C  Sharma
 “Shri  Ram  Krishan

 “Wall  the  Minister  of  Health  be  pleas
 ed  to  state

 (a)  whether  the  Municipal  Corpora-
 tron  of  Delhi  has  made  a  request  to
 the  Umon  Government  for  the  grant
 of  more  funds  for  anti-TB  activi-
 tie?  m  the  Capital;  and

 (by  if  s0,  the  decision  taken?

 The  Minister  of  Health  (Shri  Kar-
 mé@rkar):  (a)  No  Sir

 ‘b)  Does  not  arise

 Stock  of  Foodgratns
 12  Shri  Pangarkar:  Will  the  Mins-

 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  state

 (a)  the  stock  of  mce  and  wheat
 held  in  centra]  food  godowns  situat-
 ed  77  Bombay  State  as  on  Ist  Feb-
 ruérv,  i959,  and

 (b)  the  quantities  moved  from  these
 godowns  outside  the  State  during  the
 jest  quarter  of  the  year  ‘1958?
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 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  I  is  con-
 sidered  that  it  will  not  be  in  public
 interest  to  disclose  this  information.

 (b)  About  265  thousand  tons.

 Procurement  of  Rice

 si,  Shri  Pangarkar:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  the  total  quantity  of  rice  pro-

 i958  and  January,  1959;  and

 {b)  tha  places  where  it  has  bean
 stocked?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  ह  Jain):  (a)  The  re-
 quired  information  is  given  in  the

 cured  by  the  Central  Government  statement  below:—

 Quantity  Quantty
 bee  procured

 Procured Name  of  the  State  November,  Deccuber  Pes  Total
 7958  7958  7959

 —,

 (Figures  tn  thousand  tons)
 Andhra  Pradesh  NIL  7  $  73
 Madhya  Pradesh  38  है  489  a"  >
 Onssa  NIL  NIL  NIL

 TOTAL  38  8  66  4  T0§  2

 {b)  The  rice  was  taken  to  stock  in
 the  Central  Government  Depots  in  the
 States  of  Bombay,  Bihar,  West  Bengal,
 Andhra  Pradesh  and  Madhya  Pradesh

 Pigs  in  C.D,  and  N.E.S.  Blocks

 eis.  Shri  V  P.  Nayar:  Will  the
 Munster  of  Food  and  Agriculture  be
 pleased  to  state.

 (a)  whether  Government  have  any
 plan  to  introduce  rearing  of  pigs  in
 the  C.D.  and  NE.S.  Blocks,  and

 (9)  ४४  so,  the  details  thereof?

 The  Minister  of  Food  and  Agricul-
 gare  (Shri  A  P.  Jain):  (a)  The  Gov-
 ernment  of  India  have  recently  spon-
 sored  an  All-India  Piggery  Develop-
 ment  Scheme  under  the  Secand  Five
 Year  Plan  both  for  rearing  pigs  and
 improving  their  breeds  Under  this
 acheme,  preference  for  piggery  deve-
 lopment  work  will  be  given  to  all
 guch  C.D.  and  N.ES.  Blocks  as  offer
 acope  for  intensive  development  in
 this  field

 (b)  A  note  is  lala  on  the  Table  of
 the  Sabha  [See  Appendox  II,  annexure
 No  34)

 New  Railway  Lines

 $16  Shri  N.  8.  Muni  amy:  Will  the
 Munster  of  Railways  be  pleased  to
 stale’

 (a)  how  many  route  miles  of  new
 Railway  hnes  have  been  constructea
 since  955  till  the  end  of  988  zone-
 Wise;

 (9)  the  cost  incurred,  and

 (c)  whether  backward  areas  are
 also  to  be  covered  by  such  new  con-
 structions?

 The  Deputy  Minister  of  Rallways
 (Shri  s.  V.  Eamaswamy):  (a)  to  (ec).
 A  statement  35  laid  on  the  Table  of
 the  Sabha  [See  Appendix  I,  an-
 nexure  No  35).
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 irrigation  Kates

 st  Shri  Ajit  Singh  Sarbadi:  Wi
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state

 (a)  whether  any  steps  have  been
 teaxen  to  reduce  irrigation  rates  in
 different  States  in  accordance  with
 the  recommendation  of  Food  Grain
 Commuttee  Report  to  raise  production,
 and

 (bd)  ॥  80,  what  steps  have  been
 taken?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b)
 ‘Tne  recommendation  of  Tne  Foodi-
 grains  Enqury  Committee  Report  in
 regard  to  irrigation  rates  has  been
 communicated  to  all  State  Govern-
 ments  for  consideration  and  necessary
 action  as  they  are  responsible  for  its
 implementation

 Kangra  Valley  Railway

 18  Shri  Hem  Raj:  Wi!)  the  Minis-
 ter  of  Rallways  be  pleased  to  state

 (a)  the  number  of  passenger  «  oaches
 goods  wagons  and  locomotives  sanc-
 tioned  for  the  narrow  gauge  Kangra
 Valley  Railway  during  1958,

 (b)  the  number  of  such  coaches,
 wagons  end  locomotives  actually  used,

 (९)  the  number  of  the  damaged  and
 unusable  of  each  category,  and

 (d)  the  period  for  which  they  hac
 been  lying  m  thus  condition?

 The  Deputy  Minister  of  Railways
 (Shri  Shabnawas  Khan):  (ay

 Locomotives  i9

 Coaches  66

 Wagons  86

 (b)  Locomotives  6

 Coaches  84

 Wagons  75

 )  None  are  damaged  and  un-
 usable  but  as  on  31-1-50  the  following
 stock  were  under  repaira  sither  for

 periodical  overhaul  or  normal  run-
 ming

 Locomotives  é
 Coaches  |
 Wagons  Ik

 (9)  a)  I  coach  from  3-12-58
 l  coach  from  ‘12-1-59°
 0  coaches  for  one  month

 (a)  lo  wagon  from  26-7-58
 l  wagon  from  4-12-58
 3  wagon  from  ‘3-12-58
 l  wagon  from  5-I-59
 7  wagons  for  one  month

 \ut)3  Ioco.  one  month

 The  workshop  to  attend  to  the  Narrow
 Gauge  stock  of  the  Kangra  Valley
 Section  as  well  as  the  Kalka—Simla
 Section  is  located  at  Kalka  Stock  of
 the  Kangra  Valley  Section  for  peniod-
 ca)  overhaul  have  to  be  transported
 on  BG  wagons  from  Pathankot  to
 Kalka  shops  ang  back  and  hence  the
 period  out  of  commussion  As,  naturally
 high  Moreover,  a  large  percentage  of
 cofches  and  wagons  are  non-standard
 and  are  being  kept  in  service  in  view
 of  the  tight  ways  and  means  position

 Donble  Cropping
 Shri  Aurobindo  Ghosal:

 819.  ¢  Shri  S  C  Samanta
 [  Shri  Subodh  Hansda:

 Will  the  Minister  of  Food  and  Agn-
 culture  be  pleased  to  state

 (a)  whether  any  statistic,  have  been
 taken  regarding  the  acreage  of  lands
 which  yield  double  crop,  and

 (b)  ॥  so,  which  State  is  advanced
 m  double  croppoing?

 The  Minister  of  Food  and  Agricul-
 fore  (Shri  A.  P.  Jain):  (a)  Yes  In-
 formation  regarding  “areas  sown  more
 than  once”  m  a  crop  year  are  collect-
 ed  as  part  of  annual  Land  Utilisation
 Statistics

 (b)  According  to  Land  Utilization
 gtatastics  for  1955-56  Uttar  Pradesh



 2677  Written  Answers  FEBRUARY  mM,  089  9  Written  Answers  2678

 has  the  largest  area  on  which  more
 than  one  crop  is  raised  in  a  year.  A
 atatement  giving  the  area  sown  more
 than  once  m  each  State  is  lald  on  the
 ‘Table  of  the  Sabha  (See  Appendix
 II,  annexure  No.  36).

 Acquisition  of  Land  in  Tripura

 820  Shri  Dasaratha  Deb:  Will  the
 “Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  com-
 pensation  for  land  acquired  by  the
 Tripura  Administration  is  being  paid
 at  the  rate  of  valuation  of  land  in  1946;
 and

 (b)  if  s0,  what  is  the  difference  in
 the  valuation  of  land  m  Tripura  bet-
 ween  the  period  on  or  pre-946  and
 that  9  955  and  onwaids”

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P  Jain):  (a)  and  (b)
 The  information  ४  being  collected  and
 will  be  laid  on  ine  Table  of  the  Lok
 Sabha  as  soon  3  possible

 Food  Stocks  in  Himacha)  Pradesh

 82l.  Shri  Daljit  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  present  stock
 position  of  foodgrains  in  the  Central
 godowns  in  Himachal  Pradesh?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  There  are  no
 Central  Government  godowns  in
 Himachal  Pradesh  It  is  considered
 that  it  will  not  be  in  the  public  in-
 terest  to  disclose  information  about
 stocks  of  foodgrains  held  in  the  depots
 of  Himachal  Pradesh  Administration

 Reclamation  Schemes  in  Bhal

 Shri  Agadi:
 eae  Shri  Siddananjappsa:

 Wi)  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  preliminary  survey  of
 the  reclamation  echeme  in  Bhal
 (Rajkot)  has  commenced;

 (७)  if  so,  what  m  the  estimate  of
 cost  of  this  survey  and  the  major
 scheme;  and

 (९)  what  ere  its  prespects”
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  A.  P  Jain):  (a)  and  (b).
 The  Bombay  Government  have  report-
 ed  that  a  preliminary  survey  was  con-
 ducted  by  the  ex-Saurashtra  Govern-
 ment  four  years  ago,  but  the  informa-
 tion  about  its  costs  is  not  available
 The  cost  of  the  major  scheme  is  Rs.  56
 lakhs  (revised).  In  collaboration  with
 the  Dutch  Experts  a  pilot  polder  is  to
 be  constructed  at  an  estimated  cost  of
 Rs  45  lakhs  The  entire  project  in-
 cluding  the  expenditure  on  works  al-
 ready  completed  and  in  progress  is
 expected  to  cost  about  Rs  83  to  200
 jakhs

 {c)  According  to  present  estimates,
 an  area  of  62,000  acres  will  be  ulti-
 mately  benefited

 Purl  Raflway  Station

 J  Shri  Sanganna- ‘$23,
 5  Shri  Panigrahi:

 Will  the  Minister  of  Railways  be
 Meased  to  state’

 (a)  whether  there  has  been  any
 uwheme  before  the  Railway  Mimustry
 for  rnprovem:  nt  of  Pum  Railway  Sta-
 tion  in  South-Eastern  Railway;

 (b)  if  so,  the  nature  of  improve-
 ments  proposed  for  the  Pur:  Railway
 station;  and

 (९)  whether  the  proposed  improve-
 ments  are  expected  to  be  completed
 before  the  end  of  the  Second  Five
 Year  Plan  period?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Yes,  Sir.

 (b)  Qa)  Extension  of  platforms  No.  2
 and

 (u)  Extension  of  the  covering  over
 (i)  above;

 (ii)  A  new  goods  shed  with  office
 and  a  merchants  waiting  room.
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 (९)  (i)  above  has  been  completed,
 (i)  has  been  postponed  for  the  time
 being  and  (ih)  7  expected  to  be  com-
 pleted  within  the  Plan  period

 Varieties  of  Foodgrains

 $24  Shri  Jadhav:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased  to
 atate

 (a)  what  is  the  estymated  require-
 ments  of  foodgrams  of  all  varieties  of
 the  different  States  and  Union  Terri-
 tories  in  India  at  present  with  a  break
 up  of  cach  State  and  Union  Territory,

 (b)  what  i,  the  production  of  the
 game  in  the  above  State.  and  Union
 Territories  giving  the  deficit  of  each
 of  them,

 (९)  what  is  the  arca  under  cultiva-
 tion  in  the  above  States  and  Union
 Territoric,  at  piesent  and  what  area
 can  be  brough  under  cultivation  in
 the  near  tuture  and

 (d)  what  is  the  percentage  of  irm-
 gated  land  in  the  States  and  the  Umon
 Terr'tories  at  prescnt?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P,  Jain):  (a)  and  (b)
 Under  condition,  of  decontrol  or  res-
 tricted  control  it  is  difficult  to  assis
 properly  ihe  deficit  of  each  State  at
 a  particular  time  as  a  State  which  i3
 surplus  or  self-sufficient  dumng  a  nor-
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 mal  year  of  production,  may  become
 deficit  either  because  of  sho.t  pro-
 duction  or  excessive  exports  of  food-
 Tans  to  other  States  through  trade
 chénnels  Normally  the  States  of
 Andhra  Pradesh,  Madhya  Pradesh,
 Orissa  and  Punjab  are  surplus,  UP,
 Rajasthan  Madras  and  Mysore  are
 more  or  less  self-sufficient  and  other
 States  are  deficit

 Figures  of  production  and  off-take
 ere  given  in  the  bulletm  on  food
 statistic,  supplied  to  membe  ५  of  Par
 hament

 (c)  and  (d)  Two  statements  are
 laig  on  the  Table  of  the  Sabha  [See
 Appendiy  J,  annexure  No  37)

 Compensation
 825  Shri  Subbiah  Ambalam:  Will

 the  Minister  of  Railways  be  pleased  to
 sta'e  the  number  of  accidents  mn  Rail-
 Ways  and  the  total  amount  of  com-
 Pehsation  paid  to  passengers  involved
 Mm  such  accidents  (zone  wisc)  dunng
 the  years  1957-58  and  1958-59  so  far?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawar  Khan)  The  num-
 ber  of  serious  tram  accidents  which
 OCtured  on  the  Indian  Government
 Ranways  (Zone  wisc)  during  the
 Years  1957-58  and  ‘1958-59  (upto  3st
 January  1959)  and  the  compensation
 Paid  are  indicated  below

 Number  of  semous  ©  |  yn.nsation  paid  wD  passen train  accidents  gers  im  respect  of  imyuries
 Dyath  &  loss  of  property

 9§7-§8  =  9¢8-59  1987-5  7958  59
 upte  upty

 3I-I-$9  38  73  58

 Central  4  7  3  77  333  Ba  40  4०4  ~Y

 Eastern  6  t  595309  3  Nl
 Northern  3  2  1 26,090  I5  Nil
 North-Eastern  5  Nil  4085  09
 North-east  Fronter  2  Nil  Nil
 Southern  I  I  T00  09  Nil
 South-Eastern  3  I  2385  00  7300  00
 Western  I  Nil  I.42  547

 Tora.  I  4  459  47  82  «=:  88  536  79
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 Claims
 oa.  Shri  Subbiah  Ambalam:  Will

 the  Minister  of  Railways  be  pleased  to
 state  the  total  amount  paid  by  way  of
 claims  inr  goods  lost  and  damaged

 Statement

 durmg  the  years  ‘1957-58  and  ‘1958-89
 aP  far  (zone-wise)?

 The  Deputy  Minister  of  Bailways
 (Shri  Ss.  V.  Ramaswamy):  A  statement

 given  below

 Railways

 *r958-59
 ४093  upto  348t  De-

 cember,  7958)
 Rs  Rs.

 (an  thousands)  (छ  thousands)"

 7503  77
 4p18  57.33
 52,88  38.07
 57,23  ‘16,08,

 ‘15,70
 20,64  16,48
 53  65  32,54
 30,84  26,43

 ‘TOTAL  327.45  (227,34

 *Provisonal  &  unaudited

 Price  Index  of  Foodgrains

 Shri  Jadhav:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased  to
 state:

 (a)  what  was  the  price  index  of  the
 important  foodgrains  m  all  the  States
 and  Union  Territones  during  the  last
 six  months  and  up  to  date  with  a
 break  up  of  each  month,  State  and
 Union  Territory-wise,

 (b)  what  wb  the  number  of  fair
 price  shops  at  present  in  the  various
 States  and  Union  Territories  separate-
 ly,  and

 (०)  m  how  many  States  and  Umon
 Territories  stocks  with  the  millers  and
 the  wholesale  dealers  were  confiscated
 during  the  Jast  six  months  in  order  to
 ensure  proper  supply  at  fair  price?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  The  in-
 formation  asked  for  is  available  in  the
 ‘Index  Number  of  Wholesale  Prices
 in  India’  a  priced  publication  published

 py  the  Office  of  the  Economic  Adviser
 to  the  Government  of  India

 (b)  A  statement  is  laid  on  the  Table
 of  the  Sabha  [See  Append'x  IT,
 amnexure  No  38]

 (९)  Presumably,  the  Hon'ble  mem-
 per  wishes  to  have  information  about
 the  requisitioning  of  stocks  Stocks  of
 poodgrains  were  requisitioned  in  the
 gtates  of  Andhra,  Bihar,  Madhya
 yYradesh,  Mysore,  Punjab,  Rajasthan,
 Uttar  Pradesh  and  West  Bengal

 Sugarcane  in  Punjab
 828  Shri  Daljit  Singh:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state-

 (a)  the  total  amount  of  subsidy
 spent  during  the  2nd  Five  Year  Plan
 period  so  far  for  the  development  of
 Sugarcane  in  Punjab  State  factory-
 wise  for  the  item  of  construction  of
 pucea  roads,  and

 (b)  the  total  amount  spent  separate-
 iy  by  the  Central  Government,  Punjab
 Government,  and  the  beneficiaries?
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 The  Minister  of  Food  and  Agrical-
 tare  (Shri  A,  P.  Jain):  (a)  and  (४)
 A  statement  us  laid  on  the  Table  of
 the  Sabha  [See  Append:x  I,  annex-
 ure  No  89]

 Price  of  Wheat  in  Punjab
 829  Shri  Daljit  Singh:  Will  the

 Minster  of  Food  and  Agriculture  be
 pleased  to  state

 (ay  the  present  price  of  wheat  m
 Punjab  State,  and

 (9)  the  total  numoper  of  fair  price
 shops  opened  so  far  in  the  State?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A  P  Jain):  fa)  The  whole-
 sale  prices  of  fair  average  quality
 wheat  m  Punjab  are  ranging  between
 Rs  2000  and  Rs  2250  per  maund,  and
 the  general  trend  now  is  downward

 (७)  1,062

 Hotel  Industry

 830  Shri  Shivananjappa.  Wll  the
 Minster  of  Transport  and  Commani-
 cations  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  a  com-
 prehensive  legislation  covering  all
 aspects  of  the  Hotel  industry  is  being
 prepared  in  consultation  with  the  State
 Governments  and

 (b)  if  so  when  it  will  be  ready”

 The  Mmuter  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur).  (a)  and  (b)
 That  a  comprehensive  legislation
 eovering  all  aspects  of  the  Hotel  in-
 dustry  should  be  introduced  is  one  of
 the  recommendations  made  by  the
 Hotel  Standards  and  Rate  Structure
 Committee  in  their  Report  submitted
 to  the  Government  of  India  last  year
 This  recommendation  has  been  ac-
 cepted  in  principle  But  on  view  of
 the  fact  that  various  other  Muinustries
 of  the  Government  of  India,  State
 Governments,  represetatives  of  the
 travel  trade,  ete  have  to  be  consulted
 m  the  matter  before  any  such  legis-
 lation  js  mtroduced,  it  is  difficult  to

 ay  at  this  stage  as  to  when  the  pro-
 posed  legislation  will  be  ready  fo-  in-
 troduction  in  the  Parliame  it

 Dehydration  of  Bananas

 8§i  Shri  Jadhav:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased
 to  state

 (a)  how  many  centres  for  dehydra-
 tion  of  bananas  arc  there  in  the  coun-
 try,  separately,  State-wise,  and

 (9)  whether  it  28  a  fact  that  there  is
 a  demand  from  Russia  for  the  dehy-
 drated  bananas  from  Indta?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jam):  (a)  and  (9)
 The  information  is  being  collected  and
 a  statement  will  be  laid  on  the  Table
 of  the  Sabha

 DVC.  Water-tax

 833.  Sardar  Iqbal  Singh:  Will  the
 Munster  of  Irrigation  and  Power  be
 plea,ed  to  refer  to  the  reply  given  to
 Unsterred  Question  No  462  on  the
 27th  November,  958  and  state

 (a)  whether  the  information  regard-
 ing  Damodar  Valley  Corporation
 water-tax  has  since  been  collected,  and

 (b)  uf  so  when  it  will  be  laid  on  the
 Table?

 Tpe  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi).  (a)  and  (b)
 The  information  35  still  awaited  from
 the  State  Government  of  West  Bengal
 and  it  will  be  laid  on  the  Table  of  the
 House  in  due  course

 Agricultural  Schemes  in  Punjab

 g33  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  tne  amount  allotted  by
 the  Central  Government  to  the  Punjab
 State  for  the  development  of  various
 agricultural  schemes  in  that  State
 during  the  First  Five  Year  Plan  year-
 wise?

 ype  Minister  of  Food  and  लैदलट्वान-
 tare  (Shri  A  P.  Jain):  The  amounts
 allotted  by  the  Central  Government
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 to  the  Punjab  State  for  the  develop-
 ment  of  various  agricultural  schemes
 during  the  First  Five  Year  Plan  year-
 wise  are  given  below:

 (Re.  in  crores)
 1951-52  05
 1952-58  09
 39§3-54  06
 1954-55.  24
 ‘1955-56  47°

 *  Includes  Rs  3°5  crores  of  loans
 tanctioned  for  Tubewells

 Bookleis  and  Brochures

 ‘834,  Sardar  Iqbal  Singh:  Will  the
 Mimster  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  book-
 lets  and  brochures  in  English  as  well
 as  regional  languages  containing  safety
 rules  and  regu  tions  are  bemg  sup-
 phed  to  different  categorie;  of  Rail-
 way  staff  to  create  safety  conscious-
 ness  amongst  them,

 (b)  if  so,  the  number  of  such  book
 lets  and  brochures  which  have  been
 published  in  Punjabi;

 (c)  if  not,  the  reasons  therefor;  and

 (a)  when  they  are  hkely  to  be  pub-
 lished?

 The  Deputy  Minister  of  Railways
 (Shri  हैं,  V.  Ramaswamy):  (a)  Yes

 (b)  Punjabi  ts  prevalent  only  47
 certain  areas  served  by  Northern  Rail-
 way  who  have  issued  one  brochure  in
 Gurmukhi  script.  In  addition  to  this
 one  monthly  accident  bulletm  in
 Gurmukhi  is  issued  regularly.

 (९)  and  (d).  Do  not  arise,

 Raid  by  Dacoits  on  JSindpur  Railway
 Station

 885.  Shei  Vajpayee:  Will  the  Minis-
 ter  of  Bailways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 dacoits  attacked  the  Jindpur  Railway
 Station  between  Shahjahanpur  and
 Pilibhit  on  the  6th  Pebruary,  7959  and
 looted  the  railway  property,  includ-
 ing  the  cash;

 (b)  af  so,  the  deteils  of  the  incident;
 and

 (९)  the  ateps  taken  in  the  matter?

 The  Deputy  Minister  of
 (Shri  Shahnawas  Khan):  (a)  and  (b).
 On  the  night  of  5th  February,  ‘1959,  20
 to  25  persons  entered  the  office  of  the
 Assistant  Station  Master,  Zindpura
 Station  at  about  2-I5  hours  by  break-
 ing  open  the  glass  panes  of  the  door.
 The  intruders  ransacked  the  recepta-
 cles  ot  the  AS.M.’s  office  and  aq  help
 from  the  nearby  villages  approached,
 left  with  small  cash  amounting  to
 Rs  2  and  certain  articles  of  clothing
 of  small  value.  No  other  Railway
 property  was  looted  nor  any  Railway
 «employee  injured

 (c)  Armed  protection  by  the  Rail-
 way  Protection  Force  was  arranged
 immediately  and  the  matter  reported to  Police  Officers  also  arrived  at  the
 place  exped't  ously,  made  necessary
 enquiries  and  restored  confidence
 among  the  Railway  Staff

 Medical  College  at  Gauhati

 836.  Shr:  Hasumatan:  Will  the
 Ministe:  o:  Health  be  pleased  to  state
 whether  any  scheme  has  been  sub-
 mitted  by  the  Government  of  Assam
 for  establishment  of  a  Second  Medical
 College  at  Gauhati’

 The  Minister  of  Health  (Shri
 Karmarkar):  The  Government  of
 India  have  not  received  any  scheme
 from  the  Government  of  Assam  for
 the  establishment  of  a  Second  Medical
 College  at  Gauhat:

 Non-payment  of  Godowns  Rent

 837.  Shri  E.  Madhusudan  Bao:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  number  of  cases  pending
 for  non-payment  of  godowns  rent  by
 the  Ministry;

 {b)  reasons  for  non-finalisation  of
 cases;  and
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 (c)  whether  there  is  any  posmbility
 of  finalsation  of  such  cases  in  the
 near  future?

 The  Minister  of  Food  and  Agricul-
 fare  (Shri  A.  P.  Jain):  (a)  46,  in  res-
 pect  of  godowns  hired  from  private
 parties,

 (b)  A  Statement  38  laid  on  the  Table
 of  the  Sabha  [See  Appendix  II,  an-
 nexure  No  40}

 (९)  Yes,  as  soon  as  the  points  men-
 thoned  against  (b)  are  settled

 Falr  Price  Shops  in  Delhi

 888.  Shri  E  Madhusudan  Rao:  Wili
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 Area

 Vinay  Nagar
 Lodi  Colony
 Gole  Market
 Dev  Nagar
 Sewa  Nagar
 Timarpur
 South  Avenue

 Torar

 Delhi  Sewage  Treatment  Plant

 839,  Shri  Siddananjappa:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No  36  on  the  Sth  December,
 958  and  state  the  progress  made  in
 Tegard  to  the  scheme  to  convert  the
 gas  produced  at  the  sewage  treatment
 Plant  near  Keshopur,  Delhi,  to  elec-
 tric  energy?

 The  Minister  of  Health  (Shri
 Karmarkar):  The  sewage  treatment
 Plant  at  Keshopur  has  not  started

 so  fer.  The  gas  energy
 Produced  by  this  plant  will  be  con-
 verted  inte  electric  energy  and  utilis-
 ed  for  running  the  plant  when  it
 starts  functioning.

 (a)  number  of  fair  price  shops  open.
 ed  80  far  in  various  Government  em-
 Ployees’  colonies  of  Delhi,  and

 tb)  what  are  the  colomes  not  provid-
 ed  with  these  shops  so  far?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A,  P.  Jain):  (a)  and  (b)  In
 Opening  fair  price  shops  this  year  the
 pattern  of  distribution  adopted  has
 becn  the  same  as  in  previous  years  curd
 dividing  ऐश  into  8  circles,  each
 eircle  consist  ng  of  compact  areas  con-
 venient  from  the  point  of  view  of
 distribution  to  consumers  The  num-
 ber  of  shops  in  some  areas  where  Gov.
 ermment  employees  constitute  bulk  of
 the  population  ts  indicated  below

 No  of  wheat  No  of  atta
 Shops  Shop.  Toul

 BO

 ww

 i
 ome

 -
 a

 Ne

 #«

 i  aoe  ts  के  we  ~t

 Embankments  in  Kerala
 0  Shri  Siddananjappa.  Will  the

 Manister  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  Kerala
 State  Government  has  submitted  a
 Plan  for  construction  of  embankments
 m  the  State,

 (b)  if  so,  the  details  of  this  plan,

 (c)  the  Central  Flood  Control
 Board’s  reaction  to  the  Plan?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b)
 The  Government  of  Kerala  have  re-
 cently  forwarded  a  note  to  the  Central
 Water  and  Power  Commussion,  indi-
 cating  the  flood  control  measures  con-
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 sidered  necessary  in  the  State  These
 measures  envisage  construction  of  em-
 bankments,  desilting  and  cutting  chan.
 nels  and  flood  storage  works  on  various
 rivers.  The  note  contains  only  tenta-
 tive  proposals  based  on  a  general  study
 of  the  Survey  of  India  maps  and  a
 reconnaissance  of  the  region.  The  pro-
 posals  which  are  not  supported  by  any
 data,  are  estimated  to  cost  Rs.  7950
 lakhs  ag  indicated  below:

 Rs.
 Embankments  875  Lakhs.
 Storage  Works  200  Lakhs
 Desilting  &  Cutting

 Channe}  740  Lakhs.
 Miscellaneous  Work  29  Lakhs

 Total  250  Lakhs

 (९)  The  note  furnished  by  the  Gov-
 ernment  of  Kerala  has  not  been  consi-
 dered  by  the  Central  Flood  Control
 Board  so  far.  The  State  Government
 have  been  requested  to  formulate
 detailed  proposals  supported  by  hydro-
 logical  and  other  data  after  through
 investigations.  These  proposals  when
 ready,  will  have  to  be  considered  and
 approved  by  the  Stute  Technical  Ad-
 visory  Committee,  and  the  State  Flood
 Control  Board.  These  will  then  be
 examined  by  the  Central  India  Rivers
 Commission  (Floods)  and  then  placed
 before  the  Central  Flood  Control!
 Board

 Smoke  Nuisance  in  Calcutta

 a  {
 Shri  मां,  N.  Mukerjec: ‘  Shri  Muhammed  Elias:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 scheme  has  been  received  from  the
 West  Bengal  Government  for  combat-
 ing  the  smoke  nuisance  in  Calcutta;
 and

 {b)  if  so,  whether  sanction  has  been
 accorded  thereto?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  No.

 (b)  Does  not  arise.

 22  re.

 RE:  MOTION  FOR  ADJOURNMENT
 Shrimat!  Renu  Chakravartty  (Basir-

 hat):  Before  you  take  up  the  next
 item,  may  I  just  ask  you  about  my
 adjournment  motion?  You  have  dis-
 allowed  the  adjournment  motion  on
 this  terrible  acerdent  that  has  taken
 place  in  the  Ina.an  Iron  and  Steel  Co.,
 namely  molten  iron  killing  several
 workers,  on  the  ground  that  it  is  in  a
 private  company.  You  know,  Sir,  that
 Rs  i0  crores  have  been  lent  for  this
 expansion  work  by  the  Government  of
 India.  Since  it  is  a  terrible  gruesome
 tragedy,  we  would  like  to  know  what
 the  position  is  regarding  this  terrible
 tragedy.

 Mr.  Speaker:  |  find  a  report  from
 The  Statesman  here  about  this  acci-
 dent  due  to  molten  mixture  falling
 from  a  crane  as  a  result  of  which  one
 man  died.  Whoever  it  might  be  who
 has  dicd,  these  are  all  accidenta  in  a
 company  where  suddenly  the  crane
 breaks  off.  Shall  I  adjourn  the  House
 for  that  purpose?  I  am  not  going  to
 allow  this.  Various  accidents  occur
 here  and  there,  merely  because  we
 have  lent  Rs  0  crores,  have  we  got
 jurr  diction  over  that  company  here?
 Many  people  have  borrowed;  life  will
 become  intolerable  for  any  person  if
 we  enter  into  his  household  affair  on
 this  ground  J  am  not  going  to  allow
 this

 Shrimati  Renu  Chakravartty:  May  |
 submit  that  hfe  would  be  intolerable
 to  the  workers  also?  The  workers
 have  been  killed

 Mr.  Speaker:  That  is  all  right;  but
 I  have  no  jurisdiction  This  House
 has  no  juvisdiction  to  get  into  the
 private  affairs  of  a  company.

 Shri  Dasaratha  Deb  (Tripura):  Life
 would  become  intolerable  to  the
 workers.  (Interruptions).

 Mr.  Speaker;  Hon.  Members  will
 think  about  this.  I  am  not  here  to
 give  advice.  All  that  I  say  is  that  I



 36  62  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Nomrications  unper  Essenria,  Com-
 Moprties  Act

 The  Minister  of  Agriculture  (Dr.  P.
 8.  Deshmukh):  I  beg  to  Iay  on  the
 Table,  under  sub-section  (6)  of  sec-
 tion  3  of  the  Essential  Commodities
 Act,  ‘1955,  a  copy  of  eath  of  the  dol-
 lowing  Notifications

 a)  GSR  No  62  dated  the  17th:
 January,  1959,  and

 in)  GSR  No  १02  dated  the  24th
 January,  959  {Placed  m

 Library  See  No  LT-24/59  ]

 12 023  hrs.

 APPROPRIATION  BILL*  959

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  authorise
 payment  and  appropriation  of  certain
 further  sums  from  and  out  of  the  Con-
 solidated  Fund  of  India  for  the  ser-
 vices  of  the  financial  year  1958-59,

 Mr.  Speaker:  The  question  is

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  fur-
 ther  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for
 the  services  of  the  financial  year
 1958-59."

 The  motion  was  adopted.

 Shri  Morarji  Desai:  I  introducet  the
 Bull

 PHALGUNA  5,  2880  (SAKAY  2693

 12.68  hrs.

 COMMITTEE  OF  PRIVILEGES

 है : 1...  Rerort

 ghri  Naushir  Bharucha  (East
 Khandesh).  Before  I  speak  on  the
 Eighth  Report  of  the  Privileges  Com-
 mittee,  may  I  seek  a  clarification  from
 you,  Sir,  on  a  point  of  procedure?
 Under  rule  ‘315,  first,  this  House  has
 to  discuss  the  formal  issue  that  the
 report  be  taken  mto  consideration,
 and  after  this  House  votes  on  that
 issue,  then  a  substantive  proposition
 can  be  brought  forward  May  I  re-
 quest,  if  the  House  so  desires,  we
 might  skip  over  the  first  stage  and
 take  it  for  granated  that  the  House
 desires  to  consider  the  report?  That
 will  save  half  an  hour  of  the  House,
 because  I  think  the  House  is  agreed
 on  the  point  that  it  wants  to  discuss
 the  report,  and  we  need  not  spend  the
 half  an  hour  provided  for  in  rule  335
 only  to  discuss  that  formal  issue

 Mr  Speaker:  Shall  I  put  ५  straight-  ,
 way  to  the  vote  of  the  House  that  the
 report  be  discussed?  The  procedure
 is  this)  Whenever  any  matter  of  pri-
 wilege  or  motion  of  privilege,  after
 consideration  by  the  House,  :s  sent  to,
 the  Privileges  Committee  and  the  re-
 port  is  submitted  by  the  Committee  to
 the  House,  the  procedure  that  is  laid
 down  is  that  first  of  all,  it  has  to  be
 taken  mto  consideration  The  time
 allotted  for  this  consideration  motion!
 is  palf  an  hour  After  the  considera-
 tion  motion  is  carried,  an  amendment,  ,
 or  a  further  motion  can  be  made  by
 any  Member  to  accept  the  report  or
 to  modify  it  or  to  suggest  any  other  '
 amendments,  so  far  as  the  punishments
 are  concerned,  what  further  course  of
 action  should  be  taken  etc

 The  hon  Member  Shri  Naushir
 Bharucha  suggests  that  we  need  not
 spend  time  over  the  first  portion,
 namely  that  the  report  be  taken  into

 es

 “Published  in  the  Gazette  of  India  Extraordinary  Part
 dated  24th  February,  1958.

 Il—Section  2,

 fintroduced  with  the  recommendation  of  the  President.

 9$90(Ai)  LSD—5.
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 (Mr  Speaker]

 consideration,  but  we  may  straight-
 way  go  into  the  other  matter  as  to
 what  is  to  be  done  with  this  report
 If  the  House  is  agreeable,  I  sha]  put
 the  question  immediately

 Shri  C.  D.  Pande  (Naini  Tal)  And
 get  the  approval  of  the  House

 Shri  Asoka  Mehta  (Muzeffarpur)  I
 feel  that  a  brief  discussion  is  neces-
 sary,  because  before  we  are  called
 upon  to  give  our  vote  one  way  or  the
 other,  I  think  it  necessary  to  know
 why  the  report  needs  to  be  di.cussed
 I  feel  that  for  the  first  time,  when
 the  report  was  placed  on  the  Table  of
 the  House,  we  were  eble  to  see  the
 full  text  of  the  telegram  The  report
 says,  as  you  know,  that  the  commit-
 tee  felt  that  only  a  particular  sentence
 in  the  telegram  need  be  considered
 Now,  some  of  us  feel  that  an  oppor-
 tunity  should  be  there  to  consider  the
 full  text  of  the  telegram,  and  _  the
 Pmvileges  Committee  had  not
 considered  the  full  text  of  the
 telegram  The  report  is  based
 upon  a  particular  sentence  in  that  tele-
 gram  The  full  text  of  the  telegram
 was  not  before  us  or  before  this  House
 at  any  time  Now  that  the  full  text
 is  there,  some  of  us  at  least  feel  that
 the  House  should  have  an  opportunity
 of  considering  the  report  m  the  light
 of  the  full  telegram  which  the  com-
 mittee  has  not  considered,  and  that  is
 the  reason  why  it  would  be  necessary
 to  consider  the  report

 Raja  Mahendra  Pratap  (Mathura)
 May  I  move  that  this  be  dropped?
 Can  it  be  moved?

 Mr,  Speaker:  Yes,  after  the  con-
 sideration  stage  is  over,  the  hon
 Member  can  say  that  the  matter  may
 be  dropped

 Raja  Mahendra  Pratap:
 that  the  matter  be  dropped

 An  Hon.  Member:  He  can  oppose
 this  motion.

 Mr.  Speaker:  It  is  not  to  be  moved
 now;  it  is  to  be  moved  after  the  con-
 aideration  motion  is  carried

 I  propose

 Shri  A.  EK,  Gopalan  (Kasergod):  f
 have  no  objection  to  the  report  being
 discussed  But  what  I  have  to  say  is
 this  In  the  new  Paihament,  there
 have  been  several  occasions  when  the
 Committee  of  Privileges  has  given  its
 report  on  privilege  motions,  this  is  the
 first  trme  where  before  it  was  sent  to
 the  committee,  there  was  a  full  dis-
 cussion  here,  and  after  the  report  alzo,
 a  discussion  »  sought  to  be  raised.
 There  is  the  unanimous  opinion  of  the
 committee  that  this  report  must  be
 adopted  The  convention  has  been
 that  when  the  committee  gives  its  re-
 port,  we  adopt  it,  and  let  it  not  be
 said  and  let  not  the  idea  be  there  in
 the  minds  of  the  people  that  this  Mm  @
 new  thing  which  we  are  seeking  to  do;
 let  not  the  impression  be  created  that
 it  7४  because  the  Kerala's  Chief  Minw-
 ter  is  involved  that  we  are  again  and
 again  discussing  this  thing  That  is
 what  I  want  to  say  This  is  the  first
 tame  when  after  the  committee  has
 given  its  report,  we  are  seeking  to
 discuss  it  I  do  not  find  any  reason
 why  there  should  be  a  discussion
 again  I  am  not  objecting  to  the  dzs-
 cussion,  but  I  only  wanted  to  make
 this  submission

 Shri  T  B  Vittal  Rao  (Khammam):
 It  oe  a  good  precedent

 Shrimati  Renu  Chakravartty
 (Basirhat)  May  I  just  ask  one  thing?
 We  are  now  going  to  consider  the  re-
 port,  under  rule  325  (1)  the  considera-
 tion  of  the  report  will  be  there.
 Afte:  the  considcration  motion  wm
 adpoted,  we  have  again  a  half-an-hour
 discussion

 Shri  Naushir  Bharucha.  No,  no

 Mr.  Speaker;  The  only  queston  mw
 as  to  what  ought  to  be  done

 Shri  Bima]  Ghose  (Barrackpore):
 This  discussion  is  for  half  an  hour.

 Mr.  Speaker:  This  discussion  is  for
 half  an  hour.
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 Shrimatl  Reno  Chakravartty:  After
 that,  again,  there  is  to  be  another  sub-
 stentive  motion  saying  that  the  House
 agrees  or  disagrees  or  agrees  with
 amendments  with  the  recommenda-
 tions.  May  we  know  whether  those
 amendments  have  been  circulated  to
 us?

 Mr,  Speaker:  There  and  then,  I  shall
 allow  any  hon  Member  to  make  a
 motion  orally  or  move  an  amendment

 Shrimati  Renu  Chakravartty:  Nor-
 mally,  you  never  allow  anybody  to
 move  an  amendment  without  the
 House  being  seized  of  the  amendment
 Therefore,  we  should  hke  to  know
 your  ruling  on  the  matter.

 Shri  Bimal  Ghose:  No  amendments
 ean  be  moved  unless  the  motion  is
 adopted

 Shri  Tangamani  (Madurai):  Let  us
 know  from  the  Chair

 Mr.  Speaker:  As  it  is,  the  rules  seem
 to  be  rather  silent  over  this  matter
 They  give  the  iumpression—this  acy  only
 a  first  impression,  so  far  as  we  are
 concerned—that  as  soon  as  the  House
 takes  it  into  consideration,  any  hon.
 Member  can  rise  in  his  seat  and  then
 say  that  he  proposes  such  and  such
 amendment,  as  to  what  further  ought
 to  be  done  If  there  is  so  much  of
 complication,  then  we  can  always  ad-
 journ  and  then  allow  opportunities  to
 hon  Members  to  table  amendments

 I  think  this  may  be  disposed  of
 easily.  What  Shr:  Naushir  Bharucha
 wanted  was  that  there  need  not  be
 two  debates  on  this,  but  let  there  be
 only  one  debate,  namely  considera-
 tion  of  what  exactly  is  to  be  done
 Immediately,  I  shall  put  the  motion
 for  consideration  to  the  vote  of  the
 House.  Why  should  there  be  two
 separate  discussions?  We  can  always
 adopt  the  consideration  motion,  and
 then  whoever  wants  to  say  anything
 on  this  can  say  it  on  the  next  motion,
 ang  he  can  also  say  what  he  advises
 this  House  to  do.

 It  may  be  said  by  an  hon.  Member
 that  let  the  report  be  adopted,  or  be
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 modified  in  such  and  such  a  manner.
 I  shall  note  down,  and  then  dispose
 of  it  immediately

 Shri  V.  P.  Nayar  (Quilon).  May  I
 seek  a  clarification  from  you?  ‘You
 say  that  from  the  wording  of  this
 particular  rule,  it  has  to  be  inferred
 that  amendments  can  be  made  But,
 if  you  go  through  the  entire  rules  of
 procedure,  you  will  find  that  wherever
 amendments  have  scope,  they  have
 been  specifically  referred  to.  If  im
 this  particular  rule,  the  amendments
 have  not  been  referred  to,  I  think  it
 was  due  to  the  wisdom  of  the  person
 who  made  the  rules  in  having  omit-
 ted  it  completely.  You  cannot  make
 an  inference,  because  there  is  no  ref-
 erence  to  amendment  here,  and  be-
 sides,  in  the  whole  body  of  the  rules
 of  procedure,  wherever  amendments
 are  referred  to,  they  are  specifically
 referred  to  We  cannot  draw  an
 inference  from  this  rule  at  all

 Mr  Speaker:  After  the  considera-
 tion  motion  is  carried,  then  if  it  is
 necessary  to  give  some  time  to  table
 an  amendment—hon  Members  may
 think  of  an  amendment  even  from
 now  and  hand  it  over  ta  me—I  will
 give  that

 "Sbri  Naushir  Bharucha:  Suir,  you
 may  put  to  vote  the  proposition  that
 the  House  do  take  imto  consideration
 this  Report  The  vote  of  the  House
 must  be  there  Then,  I  can  move  my
 substantive  motion

 Mr.  Speaker:  If  there  is  unanimity
 so  far  as  thi,  suggestion  of  Shri
 Bharucha  ७  concerned,  I  would  ac-
 cept  it  The  rule  says  that  half  an
 hour  discussion  ought  to  be  allowed
 Shri  Asoka  Mehta  says  that  we  must
 discuss  this  matter  on  this

 Shri  Asoka  Mebta:  With  your,  per

 ह  ल्  जि

 I  pointed  out  Whic-it  ४
 i  ag  a

 y
 Sor.  etn  dacuss  the  Resort

 not  want  to  go  into  the  merits  of
 it  because  according  to  the  Rules  I
 cannot  go  into  the  merits  at  this  stage
 I  merely  draw  the  attention  of  the
 House  to  the  fact  that  the  Commit-
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 {Shri  Asoka  Mehta)
 tee  have  not  taken  the  full  telegram
 into  consideration  and,  therefore,  this
 House  should  get  an  opportunity  to
 monsider  the  telegram  as  a  whole
 where  there  are  certain  sentences
 about  which  some  of  us  may  have
 e@omething  to  say.  I  was  trying  to  in-
 ‘vite  your  attention  and  through  you
 the  attention  of  the  House  to  the  fact
 that  unless  such  an  opportunity  is
 given  to  the  House  to  discuss  the  Re-
 port,  we  shall  not  be  in  a  position  to
 say  anything  on  the  telegram  as  a
 whole  which  has  not  been  considered
 by  the  Committee.  ]  cannot  go  into
 the  merits  of  the  matter  just  now  at
 this  stage.

 Sardar  Hukam  Singh  (Bhatinda):
 This  is  what  he  wants  Shri  Bharucha
 wants  that  the  Report  be  taken  into
 consideration  so  that  he  or  any  other
 Member  should  have  the  opportunity
 to  speak  on  it  Therefore,  he  agrees
 to  at.

 Mr.  Speaker:  Hon  Members  will
 address  themselves  to  sub-clause  (2)
 of  this  Rule  It  says,  at  this  stage,
 such  a  debate  shall  not  refer  to  the
 details  of  the  report  further  then  is
 necessary  to  make  out  a  case  for  the
 consideration  of  the  report  by  the
 House  i  think  the  whole  House  is
 agreed  that  the  Report  may  be  con-
 sidered  We  may  now  proceed  to  the
 next  stage  as  to  what  ought  to  be
 done  with  regard  to  this  Report

 The  question  is

 “That  the  Exghth  Report  of  the  I
 Committee  of  Privileges  presented
 to  the  House  on  the  20th  Febru-  |!
 ary,  +1959,  be  taken  into  conaidera-
 tuon.”.

 rte

 The  motion  was  adopted
 ee  reese  en  eee  eet

 Mr.  Speaker:  Now,  any  hon  Mem-
 ber  may  speak  with  respect  to  the
 details  and  say  what  has  to  be  done.

 Shri  Naushir  Bharucha:  Sir,  I  move
 a  substantive  proposition  as  follows:

 “While  adopting  the  Eighth  Re-
 port  of  the  Committee  of  Privi-

 leges  presented  to  the  House  on
 20th  February,  2989,  and  recom-
 mending  that  no  further  action  be
 teken  in  the  case,  this  House
 regrets  that  unfortunate  expres-
 sions  such  as  ‘hitting  below  the
 belt’  and  ‘political  propagandist
 hoax’  should  have  been  used  in
 the  telegram  dated  20th  Septem-
 ber,  8958  in  connection  with  the
 legitimate  expression  of  wews  by
 some  hon.  Members  of  this
 House.".  (Interruption).

 Sir,  I  will  just  discuss  it,

 The  broad  facts  of  the  case  are  that
 on  20th  September,  1958,  the  कपा,
 reported  in  respect  of  a  telegram  pur-
 Porting  to  have  been  sent  by  the  Chief
 Minister  of  Kerala  to  the  Home  Minis-
 ter  which  included  certain  phrases  and
 in  the  opinion  of  this  House  it  was
 then  felt  that  on  placing  a  reasonable
 interpretation  on  those  phrases  ait
 amounted  to  attmbuting  of  certam
 motives  of  slandering  the  Kerala  Ad-
 munistration  to  certain  Members.

 Sir,  at  that  time,  the  whole  debate
 in  the  House  turned  on  a_  certain
 Phrase,  which  contained  the  word
 ‘slander’  And,  naturally,  the  House
 was  exercised  by  the  fact  that  it
 meant  that  the  major  purpose  on  the
 Ppait  of  these  Members  was  not  to
 mention  anything  about  the  Kerala
 Admunistration  but  to  slander  it.  At
 that  time  we  had  not  the  text  of  the
 original  telegram  with  us  and,  there-
 fore,  perforce,  we  had  to  proceed  on
 the  secondary  evidence  that  was  be-
 fore  us  of  the  telegram,  namely,  the
 Press  report.

 amounted  to  a  breach  of  privilege.
 In  the  circumstances  of  th
 particularly  bearing  im  mind
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 one  point

 The  Committee  of  Privileges  acted
 yn  a  lughly  judicial  manner  in  call-
 ing  for  the  original  telegram  that  was

 evidence  of  the  reports  m  the
 On  reading  the  text  of  the

 telegram,  Sir,  the  Committee  came  to
 certam  conclusions  It  will  be  re-
 called  that  so  far  as  the  Press  reports
 were  there,  the  Press  reports  stated
 that  m  the  course  of  the  telegram
 Mr  Namboodrpad  had  attributed  the
 motive  of  slander  to  some  hon  Mem-
 bers  in  this  House  ‘This  was  the  part
 of  the  Resolution  But,  actually,
 what  transpired  from  the  telegram
 was  something  very  different  Where-
 as  we  thought  that  the  Chief  Minis-
 ter  used  the  words  “tried  to  slander”—
 actually,  the  text  of  the  telegram
 reads  thus  This  is  the  relevant
 portion

 “PRAY  PERSUADE  HONOUR-
 ABLE  SPEAKER  THAT  STATE
 SUBJECT  MAY  NOT  FAIRLY
 BE  DISCUSSED  IN  PARLIA-
 MENT  WITHOUT  STATE  GET-
 TING  OPPORTUNITY  BECAUSE
 EXPLANATION  OF  MEMBER
 BECOME  MERE  SLANDER  ON
 STATE  GOVERNMENT”

 Sur  the  Privileges  Committee,  there-
 fore,  very  correctly  interpreted  that
 what  the  Chief  Minster  wanted  to
 convey  was  not  that  certain  Members
 tried  to  slander  the  State  Government
 but  that  if  the  State  Government  did
 not  get  an  opportunity  to  represent
 its  side  of  the  case,  then,  statements
 made,  however  bona  fide,  by  any  other
 Members  would  amount  to  slander  on
 State  Government,  in  the  absence  of
 Clear  explanation  by  the  State  Gov-
 ernment  of  its  case

 To  my  mund,  the  whole  thing  28  20
 very  clear  that  the  Privileges  Com-
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 pected—and  that  there  was  no  breach
 of  privilege

 It  so  happened  that,  unfortunately,
 m  the  course  of  consideration  of  this
 subject  by  the  Privileges  Committee,
 when  the  telegram  was  produced,  at
 least  two  phrases  emerged  from  that
 which,  in  my  op.nion,  perhaps,  are
 from  the  point  of  view  of  severity  of
 criticism  much  worse  than  the  origi-
 nal  phrase  which  we  complained  of
 And,  this  telegram  is  reproduced  m
 Appendix  II  of  the  Report  and  I
 desire  only  to  refer  to  that  part  of  the
 telegram  which  contained  these
 phrases  It  says

 “ASPERSIONS  ON  OFFICERS
 BY  SHRI  MEHTA  IN  PARLIA-
 MENT  UNJUST  HITTING  BE-
 LOW  THE  BELT  UNLESS  AC-
 TUAL  FACTS  AND  THEIR
 EXPLANATION  HEARD”

 Later  on,  it  states

 “KERALA  GOVERNMENT  RE-
 PORT  SHOWS  SHRI  MEHTA'S
 CHARGES  A  POLITICAL  PRO-
 PAGANDIST  HOAX”

 Now,  we  have  got  to  consider  these
 two  phrases  The  first  point  to  be
 borne  in  mind  is  that  these  phrases
 have  got  a  legal  aspect  and  the  other
 an  aspect  from  the  point  of  view  of
 public  decency  and  fair  criticism
 But  the  Privileges  Committee  was  per-
 fectly  justified  im  not  going  into  this
 issue—this  is  a  side  issue  which
 cropped  up,  a  very  important  side
 issue  which  cropped  up  later  on—be-
 cause  the  Privueges  Committee  was
 strictly  bound  by  its  terms  of
 reference

 And,  if  we  read  the  Resolution,
 though  it  mught,  at  first  sight,  appear
 that  the  entire  telegram  was  refer-
 red  to,  the  Resolution  has  to  be  taken
 along  with  the  debate  in  the  House
 and  it  is  very  obvious  that  what  was
 referred  to  the  Privileges  Commutiee
 was  that  narrow  and  very  clear  issue
 whether  this  particular  phrase  refer-
 red  to  in  the  Resolution  amounted  to
 a  breach  of  privilege  of  this  House.
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 Mr  Speaker:  Then,  we  go  beyond
 it  as  a  matter  of  fact

 Shri  Naushir  Bharucha:  The  Privi-
 leges  Committee  cannot  go;  but  the
 House  has  got  the  right

 Mr.  Speaker:  Order,  order  The
 hon  Member  wil]  kindly  hear  me
 The  House  takes  cognizance  of  a
 matter  only  on  a  motion  The  motion
 referred  only  to  one  point,  namely,
 slander  We  are  not  going  into  other
 things  It  was  open  to  the  House  then
 to  have  referred  other  points  also  to
 the  Privileges  Committee  and  then
 say,  take  the  telegram  as  a  whole  and
 say  whether  it  38  slander  or  not

 The  Committee  did  not  go  into  it
 because  the  House  did  not  direct  it
 The  House  itself  should  not  have
 jurisdiction  over  matters  which  were
 not  placed  before  it  by  a  motion  I
 think  the  hon  Member  may  confine
 himself  in  his  motion  only  up  to  the
 portion  ‘agrees  and  feels  dropped”
 This  motion  may  be  split  up  into  two
 parts  The  latter  part  which  refers  to
 other  matters  in  the  telegram  is  out-
 side  the  scope  of  the  original  motion

 Shri  Naushir  Bharucha:  Sir,  it  35
 true  that  originally  only  one  parti-
 cular  i9sue  was  referred  to  the  Privi-
 leges  Committee  and  it  has  confined
 itself  to  this  issue  But  this  House
 has  got  various  courses  open  to  ut
 Today  it  can  pass  a  Resolution

 Mr,  Speaker;  The  hon  Member  can
 give  notice  separately

 Shri  Naushir  Bharucha:  It  is  open  to
 ths;  House  to  refer  back  to  the  Privi-
 leges  Commuttee  the  report  with  a
 further  reference  on  this  issue  Cer-
 tainly  this  House  is  sovereign  It  35
 ummaterial  how  the  fact  of  the  breach
 of  privilege  of  the  House  comes  to  ४८
 notice  It  may  come  through  Press
 reports  or  through  the  report  of  the
 Committee  It  may  come  from  any
 other  source  Whatever  be  the
 source,  this  House  cannot  be  shut  out
 from  referring  any  additional  pointe
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 which  it  wants  to  refer  to  the  Privi-
 leges  Commuttee

 Mr.  Speaker:  I  am  afraid  the  hon.
 Member  has  not  understood  me  pro-
 perly  I  do  not  say  that  this  House
 728  incompetent  to  go  into  any  matter
 This  House  cannot  of  its  own  accord
 do  it  Some  Member  must  make  a
 motion,  whether  he  is  on  the  left  or
 on  the  mght  side  Otherwise,  we
 have  nothing  to  do  with  whatever
 appears  in  the  newspapers  uf  nobody
 brings  3t  to  the  notice  of  the  House
 A  motion  was  specifically  made  with
 reference  to  that  particular  part  of  the
 telegram  The  hon  Member  must
 give  notice,  as  Shri  Masami  did,  of
 another  motion,  later  on  we  will  con-
 sider  whether  it  is  necessary  to  go
 into  that  matter  and  whether  thus
 House  should  go  into  xt  and  send
 the  matter  to  the  Privilege  Commit-
 tee  It  is  not  as  if  the  whole  tele-
 gram  is  before  us  Only  one  part  of
 it  was  brought  to  the  notice  of  the
 House  by  that  motion  I  think  this  ह. उ
 all  irrelevant  Now,  many  other  hon
 Members  may  have  taken  notice  of
 many  other  things,  some  other  Mem-
 bers  may  find  something  else  in  the
 same  letter  or  telegram  Are  we  tn
 go  into  it  hke  this  and  split  it  up
 into  a  number  of  side  issues?  There-
 fore,  I  am  afraid,  unless  I  am  convinc-
 ed  otherwise,  this  motion  is  out  of
 order  Only  one  part  of  the  telegram
 which  has  been  referred  to  as  bring-
 ing  this  House  into  contempt  and  in
 regard  to  which  the  Committee  has
 found  that  there  728  no  breach  of  privi-
 lege  can  be  taken  note  of  and  we
 cannot  take  note  of  any  other  part
 of  the  document  once  it  was  not  the
 subject  matter  of  the  motion  adopted
 by  the  House  That  is  what  exactly
 the  hon  Member  wants  to  do

 Shri  Naushir  Bharucha;
 315(3)  says  as  follows

 Bir,  rule

 “After  the  motion  made  under
 sub-rule  (i)  is  agreed  to,  the
 Chairman  or  any  member  of  the
 Committee  or  any  other  member,
 a3  the  cme  may  be,  may  move
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 that  the  House  agrees,  or  dis-
 agrees  or  agreea  with  amendments
 with  the  recommendations  con-
 tained  in  the  report.”

 Mr  Speaker.  Amendment  cannot
 relate  to  any  other  thing  (Inter-
 ruptions)  If  any  other  hon  Mem-
 ber  agrees  with  it  :

 Some  Hon.  Members.  No

 Mr.  Speaker  So,  I  disallow  that
 portion  as  I  find  it  out  of  order  So
 far  as  the  other  portion  of  the  motion
 ws  concerned,  it  may  be  relevant  As
 regards  other  matters,  the  hon  Mem-
 ber  may  table  a  separate  motion  It
 would  then  be  for  this  House  to  con-
 sider  later  whether  the  motion  Is  an
 order  or  not  and  whether  in  view  of
 the  time  that  has  lapsed  the  motion
 should  be  admitted  and  so  or  We
 shall  confine  ourselves  to  this  report
 and  to  this  particular  portion  of  tie
 telegram  which  had  been  referred  to
 the  Privileges  Committee  to  repoit
 whether  there  had  been  a  breach  of
 privilege

 Shri  Asoka  Mehta:  Sir,  before  you
 give  your  ruling,  may  I  invite  your
 attention  to  the  Resolution  which  this
 House  ha,  adopted,  it  us  there  7  the
 report  It  says

 “That  the  attention  of  the  House
 having  been  drawn  by  an  hon
 Member  on  September  23  to  the
 telegram  sent  by  Mr  E  M  8
 Namboodiripad

 ©

 Unfortunately  the  telegram  was  not
 before  us

 Mr.  Speaker
 telegram.

 Shri  Asoka  Mehta:  The  telegram  is
 to  be  considered  The  telegram  was
 mot  before  them

 It  is  not  the  whole

 Mr  Speaker:  The  hon  Member  wil
 Kindly  read  para  I

 iA  .  on  September  2,  in  the
 course  of  which  Mr  Nambootiri-
 pad  has  attributed  the  motive  of
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 stander  to  some  hon  Members  of
 ths  House  re

 That  is  the  point,  it  goes  further
 “  and  havmg  taken  note  of

 the  subsequent  telegarm  from
 Mr  Namboodiripad  to  Pandit
 G  B  Pant  which  was  read  to
 this  House  by  the  hon  the  Speaker
 on  September  23,  this  House  re-
 solves  that  the  matter  be  referred
 to  the  Committee  of  Privileges

 Now,  what  ४  the  matter?  The  matter
 is  slander  No  other  matter  has  been
 referred  to

 Shri  Asoka  Mehta.  But  the  tele-
 gram  was  not  before  us  at  that  time

 Mr  Speaker:  Whatever  information
 wa.  obtained  from  the  newspaper  re-
 Port  related  only  to  slander  That  us
 exactly  why  the  Privileges  Commut-
 tee  has  seid  that  there  has  been  no
 breach  of  privilege  If  now  the  tele
 gram  is  before  the  House  and  if  lion
 Members  want  to  look  into  that,  they
 may  by  all  means  move  this  House  on
 any  other  matter  which  may  be  deem-
 ed  to  constitute  a  breach  of  privilege
 but  not  as  an  amendment  to  this
 motion  It  should  be  an  independent
 motion

 Raja  Mahendra  Pratap.  Will  you
 allow  me  to  say  a  few  words’

 Shri  Naushir  Bharucha.  I  have  not
 finshed  my  speech

 Mr  Speaker:  The  portion  which  I
 had  indicated  will  be  ehminated  He
 may  say  a  few  words  more  if  he
 Tok

 Shri  Naushir  Bharucha  It  is  open
 to  the  House  to  reject  my  proposition,
 it  is  open  to  you  to  rule  it  out  of
 order

 Mr  Speaker:  I  have  ruled  it  out  of
 order

 Shri  Naushir  Bherucha.  The  point
 that  I  am  making  ७  this  While  the
 Privileges  Committee  has  concentrated
 its  attention  on  one  thing  only,  there
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 {Shri  Naushir  Bharucha)
 are  two  other  phrases  in  the  tele-
 gram  admittedly  sent  by  the  Chief
 Minister  of  Kerala  which  contained
 these  two  deprecating

 ‘  observations.
 The  meanmng  of  these  two  things  is
 very  obvious  In  the  first  place,  he
 uses  the  term  ‘hitting  below  the  belt’
 which  really  means  attributing  foul
 play.

 Shri  A  छू,  Gopalan:  Sir,  he  is  rais-
 ing  a  discussion  which  you  have  ruled
 out  of  order

 Mr.  Speaker:  I  have  disallowed  all
 other  matters  not  arising  out  of  this
 motion  that  was  referred  io  the  Com-
 mittee  The  Committee  confined  :t-
 self  only  to  this  particular  part
 Therefore,  I  have  disallowed  any  other
 reference  in  this  amendment  which
 has  been  tabled  by  Shri  Bharucha.
 Therefore,  he  may  confine  himself  to
 this:  “no  further  action  be  taken  in
 this  case”  Has  he  anything  more  to
 gay  on  that?

 Shri  Naushir  Bharucha:  My  sub-
 mussion  is  this  The  whole  report  has
 been  placed  before  us.  The  tele-
 gram  also  forms  part  of  the  report
 It  3s  certainly  open  to  me  to  make
 comments  on  it  I  can  understand
 you  have  power  to  rule  out  my  reso-
 Jution  on  technical  grounds  But  how
 ean  any  Member  be  prevented  from
 saying  something  which  is  included  in
 the  body  of  the  report?

 Mr,  Speaker:  But  it  must  be  rele-
 vant

 Shri  Naushir  Bharucha:  The  tele-
 gram  is  entirely  reproduced  there,
 word  for  word.

 Mr  Speaker:  The  hon.  Member  is  a
 lawyer.  All  that  can  be  said  in  this
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 punished,  even  then  it  will  be  irre-
 levant.  His  only  motion  was  that  the
 report  must  be  taken  into  considera-
 tion  and  we  have  already  passed  It.

 Now,  I  will  allow  opportunities  to
 other  hon  Members.  Raja  Mahendra
 Pratap.

 Raja  Mahendra  Pratap;  I  say  that
 whatever  the  Privileges  Committee  has
 said  has  sand  very  wisely  and  we  accept
 all  that  It  was  said  that  there  has
 been  no  slander.  If  we  think  that  the
 Committee  has  not  pronounced  a  right
 verdict,  at  would  reflect  on  the  judg-
 ment  and  wisdom  of  the  individua}
 Members  of  the  Committee,  If  we  are
 not  prepared  to  accept  it  that  would
 be  the  meaning  This  motion  has
 been  put  forward  by  some  people  on
 the  idea  that  some  are  opposing  the
 Communist  Party  It  is  very  bad
 because  the  idea  of  the  Communist
 Party  then  becomes  stronger  on  tas
 point,  that  is,  7  you  take  such  steps.
 We  do  not  want  to  make  the  Com-
 mumst  Party  stronger.  We  want  that
 we  should  learn  to  work  together  m
 the  interest  of  the  entire  country  in
 which  our  hon  Prime  Minister  also
 beheves  I  support  the  Prme  Mims-
 ter  in  this  line  of  thinking  also,  that
 we  should  all  work  for  the  country.
 So,  my  suggestion  is  that  we  accept
 the  verdict  of  the  Privileges  Commit-
 tee  as  it  is  and  we  drop  the  matter
 entirely

 Shri  Jaipal  Singh  (Ranch:  West—
 Reserved—Sch.  Tribes):  Granting  that
 the  Privileges  Committee  confined  its
 deliberations  to  that  one  item  only,
 which  had  been  entrusted  to  it,  a  new
 situation  hes  developed  by  the  publi-
 cation  of  the  telegram  in  extenso,  in
 toto.  I  would  like  to  have  your  ad-
 vice  as  to  what  the  remedy  is.  Do
 we  have  to  reject  the  report,  and
 have  another  motion?

 Mr.  Speaker:  I  did  not  invite  any
 other  motion.

 Shri  Jaipal  Singh:  Then  there  is  no
 discussion  required  in  that  case.
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 Mr,  Speaker:  It  is  open  to  hon.
 Members  to  move  a  motion.  Some
 people  may  take  exception  to  one
 portion  and  some  other  people  to  an-
 other  portion.  In  a  case  of  defamation,
 the  ordinary  rules  of  procedure  in  a
 court  are,  if  a  particular  portion  is
 made  the  subject-matter  of  the  case,
 or  suit  on  the  ground  that  it  consti-
 tutes  a  libel  or  slander,  then  the
 parties  concerned  will  confine  them-
 selves  only  to  that.  The  case  stands
 or  fails  on  that.  It  is  open  to  them
 to  file  another  suit  and  bring  another
 case.

 Likewise,  if  hon.  Members  find  from
 the  telegram  any  other  portion  to
 which  they  can  take  exception,  and
 think  that  it  is  a  breach  of  privilege,
 certainly  it  is  always  open  to  them  to
 bring  it  up  by  way  of  other  motions
 here.  Now,  there  was  a  substantive
 motion.  This  was  taken  into  con-
 sideration,  and  so  far  as  the  motion  of
 Shri  Naushir  Bharucha  :s  concerned,
 the  motion  for  consideration  has  been
 pessed.  I  understand  Raja  Mahendra
 Pratap  to  have  tabled  a  motion  by
 way  of  an  amendment.

 Shri  Mahanty  (Dhenkanal):  I  have
 also  tabled  an  amendment

 Mr,  Speaker:  Yes,  I  am  reading
 Raja  Mahendra  Pratap’s  amendment.
 Raja  Mahendra  Pratap  says  “that  this
 House  having  considered  the  report,
 is  of  opimon  that  the  matter  may  be
 dropped.”

 Shri  Jaipal  Singh:  The  whole  thing
 is  out  of  order.  If  Mr.  Bharucha’s
 motion  is  out  of  order  there  can  be
 no  amendment  to  the  motion.

 Mr,  Speaker:  It  is  an  amendment
 to  the  motion  for  consideration  of  the
 report.  It  is  not  an  amendment  to  the
 motion  a8  moved  by  Mr.  Bharucha.
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 Mr,  Speaker:  What  does  he  want?
 The  House  has  passed  the  motion  for
 consideration  Now,  any  hon.  Member
 who  speaks  has  to  speak  on  the  sub-
 ject  under  consideration  as  per  the
 rules.  Rule  315(3)  says:

 “After  the  motion  made  under
 sub-rule  (l)  78  agreed  to,  the
 Chairman  or  any  member  of  the
 Committee  or  any  other  membcr,
 as  the  case  may  be,  may  move
 that  the  House  agrees,  or  disagrees
 or  agrees  with  amendments,  a?
 ete.

 Rajya  Mahendra  Pratap  has  said  that
 we  agree  with  this  and  that  the  whole
 matter  be  dropped.  What  does  Dr
 K.  B.  Menon  want?

 Dr.  EK.  B.  Menon  rose—

 Shri  Nath  Pai  (Rajapur):  May  I  seek
 one  clarification  on  your  ruling,  Sir?
 I  am  not  going  into  the  merits  of
 anything.  But  I  want  to  be  guided  by
 you  on  one  ruling  you  have  given.
 Without  any  reference  to’  the  original
 reference  made  in  this  House  to  the
 Privileges  Committee,  we  want  to
 know  what  is  before  us  today;  we
 have  the  report  of  the  Privileges  Com-
 mittee.  The  whole  report  is  before
 us.  If  I  want  to  discuss  the  report  of
 any  Corporation,  everything  that  is  in-
 cluded  in  it,  I  can  bring  to  the  notice
 of  the  House.  So,  in  this  case....

 Mr.  Speaker:  I  have  already  given
 a  ruling.

 Shri  Nath  Pai:  If  :t  is  the  ieport,
 is  rt  not  the  whole  report?  If  it  is
 the  whole  report,  to  be  adopted  by  us,
 ean  I  not  refer  to  any  part  of  il?  I
 am  not  interested  in  anything  other
 than  this.

 Mr.  Speaker:  The  whole  report
 ariees  out  of  a  motion  here.  If  the
 Select  Committee  makes  a  report  on
 a  number  of  things  or  matters  which
 have  not  been  referred  to  it  at  all,
 certainly  it  is  open  to  Members  to  say
 that  this  was  not  referred  to  the  Com-
 mittee  at  all,  that  they  have  gone



 Likewise,  here  is  a  report  that
 is  sent  and  is  based  on  a
 motion  adopted  by  this  House
 I  have  already  given  my  ruling  7
 is  not  that  it  prevents  any  hon  Mem-
 ber  trom  bringing  to  the  notice  of  the
 House  and  asking  this  House  to  take
 action  on  any  other  portion  which
 they  find  constitutes  a  breach  of  privi-
 lege

 Dr.  K  B  Menon:  As  I  said,  I  am
 presenting  the  layman’s  point  of  view

 Mr.  Speaker:  On  what  matter?  Does
 he  want  to  support  or  oppose?

 Dr.  KE  5B.  Menon:  You  have  allowed
 us  to  speak  on  the  report

 Mr.  Speaker.  The  report  has  been
 taken  into  consideration

 Dr  K.B  Menon:  Yes  We  were  fight-
 ung  a  shadow  dumng  the  couple  of
 ‘hours  that  was  spent  on  the  debate  on
 the  issue  of  privilege,  because  we
 had  not  before  us  the  original  tele-
 gram  The  Home  Minister  was  reluc-
 tant,  but  at  the  same  time,  was  willing
 to  place  the  telegram  before  the
 House,  uf  the  House  wanted  it  The
 whole  issue  was  then  referred  to  the
 Privileges  Committee,  and  the  House
 left  at  to  the  Committee  to  decade
 whether  that  telegram  should  be
 obtained  from  the  Home  Munster  or
 not.  The  Committee  picked  out  the
 telegram  from  the  Home  Minister  and
 some  of  us  also  were  called  upon  to
 give  evidence  The  telegram  was  read
 out  to  us  I  was  asked  whether  I
 took  objection  to  that  telegram  I
 said  I  took  stronger  objection  to  the
 telegram  than  to  the  edited  version  of
 the  telegram  as  appeared  in  the
 papers  My  reason  for  taking  objec-
 tion  to  that  telegram  was  because  of
 these  two  expressions  “propagandust
 hoax”  and  “hittmg  below  the  belt”,
 and  then  with  reference  to  me,  calling
 mea  propagandist.  The  Chief  Minis-

 pubbe  with  regard  to  the  real  facts,
 The  Chief  Minister's  telegram  I  think,
 is  a  challenge  to  the  House,  using

 before  us  for  discussion,  and  because
 the  report  is  placed  on  the  Table  of
 the  House  and  is  made  available  to
 the  press,—the  whole  press  and  the
 public  know  what  the  original  tele-
 gram  is—I  fee]  that  there  has  been
 an  interference  with  the  privileges  of
 the  House  The  general  desire  among
 the  hon  Members,  that  they  should
 have  safety  and  security  and  that  they
 will  also  have  their  freedom  to  ex-
 press  what  they  want  to  express  has
 been  shaken  Therefore  I  beheve
 that  that  aspect  also  should  be  taken
 into  consideration  and  that  the  House
 should  have  a  discussion  of  the  tele-
 gram  as  origimally  sent—the  onginal
 telegram—-and  as  released  by  the
 Chief  Minister

 Shri  Mahanty:  Mr  Speaker,  Sir,  I
 have  given  notice  of  my  amendment
 which  may  be  in  your  hands  by  now
 My  amendment  reads  as  follows"

 That  in  the  motion—
 for  the  words  “recommending  that  no
 further  action  be  taken  in  this  case”—

 This  House  regrets  that  unfortunate
 expressions  such  as  “hitting  below  the
 belt”  and  “politcal  propagandist
 hoax”  should  have  been  used  in
 the  telegram  dated  20th  September,
 958  in  connection  with  the  legitimate
 expression  of  views  by  some  hon.
 Members—

 the  following  be  substituted:
 “and  recommends  that  it  be  an

 instruction  to  the  Committes  of
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 Privileges  te  review  its  recom-
 mendations  in  the  light  of  the
 Kerala  Chief  Minister's  telegram
 dated  20th  September,  958  in  its
 entirety”.

 Have  I  the  leave  to  speak  about  it?

 Mr.  Speaker:  Yes,
 Shri  Mahanty:  My  first  submission

 is  that  the  terms  of  reference  which
 were  laid  down  in  the  resolution  of
 this  House  passed  on  the  27th  Novem-
 ber,  958,  were  wide  enough  to  include
 the  telegram  dated  20th  September,
 958  sent  by  the  Chief  Minister  of
 Kerala  to  the  Union  Home  Muster
 I  may  read  out  the  preamble  of  that
 resolution:

 “That  the  attention  of  the  House
 having  been  drawn  by  an  hon.
 Member  on  September  23,  to  the
 telegram  sent  by  Mr  EN  S
 Namboodiripad,  Chief  Mimster  of
 Kerala,  to  Pandit  G  8  Pant,
 Home  Minister,  extracts  from
 which  are  contained  in  a  report
 based  allegedly  on  official  sources
 issued  by  the  Press  Trust  of  India
 from  Trivandrum  on  September  20
 and  pubhshed  m  the  Trmes  of  India
 Delhi,  and  the  Amrita  Bazar
 Patrika,  Calcutta,  on  September,
 21,  in  the  course  of  which  Mr.
 Namboodiripad  has  attributed  the
 motive  of  slander  to  some  Hon'ble
 Members  of  this  House;

 “and  having  taken  note  of  the
 subsequent  telegram  from  Mr.
 Namboodiripad  to  Pandit  G  8.
 Pant,  which  was  read  to  this
 House  by  the  Hon'ble  the  Speaker
 on  September  23,”  ete  etc.

 Therefore,  Sir,  two  facts  emerge

 Mr.  Speaker:  I  am  afraid,  this
 amendment  is  out  of  order  I  hope  the
 hon,  Member  will  bear  with  me  I
 will  explain  to  him  the  position.  The
 Tule  here  says:

 “After  the  motion  made  under
 sub-rule  (i)  is  agreed  to,  the
 Chairman  or  any  member  of  the
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 Committee  or  any  other  mem-
 ber,  as  the  case  may  be,  may
 move  that  the  House  agrees,  or
 disagrees  or  agrees  with  amend-
 ments,  with  the  recommendations
 contained  in  the  report.”

 There  is  no  provision  here  for  send-
 ing  the  report  back  to  the  Committee.

 Shri  Mahanty:  In  that  case,  under
 Rule  315(3)  I  am  entitled  to  say  that
 I  do  not  agree  with  the  recommenda-
 tions  of  the  committee.

 Mr  Speaker:  Certamly.

 Shri  Mahanty:  That  is  what  I  am
 submitting

 Mr.  Speaker:  Very  good.  I  disallow
 this  amendment  Let  him  say  that  he
 disagrees  (Interruption)  Hon  Mem-
 ber,  Shri  Mahanty  may  say  that  he
 disagrees

 Shri  Mahanty:  I  disagree  with  the
 recommendations  of  the  Privileges
 Committee,  and  my  submussion  will
 be  to  refer  the  entire  matter  back  to
 the  Privileges  Committee

 Mr,  Speaker:  There  is  no  provision
 for  that  Here  it  only  says:  “agrees,
 or  disagrees  or  agrees  with  amend-
 ments”

 Shri  Jatpal  Singh:  Earher,  Suir,  I
 sought  your  guidance  on  this  parti-
 cular  difficulty,  and  you  suggested  that
 anew  motion,  a  substitute  motion
 was  the  remedy

 Mr.  Speaker:  Not  now

 Shri  Jaipal  Singh:  May  I  have  your
 permission  to  move  that  motion?

 Mr.  Speaker:  Not  now.  He  must
 give  notice  of  the  motion  in  the
 usual  course  I  will  circulate  it,  and
 hon  Members  will  come  prepared  as
 to  whether  any  other  portion  is  8
 breach  of  privilege

 Shri  Jaipal  Singh:  I  will  submit  it
 right  now.
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 Mr.  Speaker:  I  will  take  time  to
 consider  whether  |  should  give  con-
 sent  or  not,

 Shri  Mahanty:  What  I  am  submitt-
 ing  is  this.  It  is  within  my  rights,
 under  Rule  3i5(3)  to  submit  before
 the  House  that  the  House  should  not
 accept  the  recommendations  of  the
 Privileges  Committee,  and  I  can  also
 make  a  further  submission  that  the
 matter  be  reviewed  once  again—there
 can  be  a  substantive  motion  later
 (Interruption).

 Mr.  Speaker:  Order,  order.  I  can  hear
 only  one  ata  time.  I  do  not  agree
 that  this  House,  under  the  rules,  can
 send  it  back  to  the  Privileges  Com-
 mittee.  Otherwise,  there  won't  be
 any  end  to  this  discussion.  The  rule
 says:  “agrees,  or  disagrees  or  agrees
 with  amendments”.  Here  and  now  he
 may  say—it  is  said  that  the  matter
 may  be  dropped—that  he  does  not
 agree  to  the  matter  being  dropped  and
 he  wants  that  the  individual  con-
 cerned  should  be  punished.  He  may
 say  anything  he  likes.  You  must
 agree  with  the  report,  or  disagree  with
 the  report  or  agree  with  amendments.
 If  he  feels  that  the  matter  need  not
 be  dropped  and  the  individual  should
 be  punished,  let  him  say  so.  There
 is  no  provision  to  send  it  back  to  the
 Committee.

 Shri  Surendranath  Dwivedy
 (Kendrapara):  They  have  not  con-
 sidered  the  telegram.

 Shri  Jaipal  Singh:  I  am  still  some-
 what  hazy  about  the  guidance  you
 have  given,  Sir.

 Mr.  Speaker:  There  must  be  a
 separate  motion.

 Shri  Jaipal  Singh:  May  I  say,  Sir,
 that  the  penultimate  ruling  that  you
 have  given  is  obviously  quite  correct
 as  far  as  I  am  concerned.  But  the
 question  is  that  a  new  situation  has
 been  created  by  the  fact  that  we  have
 a  telegram  which  gives  some  more
 facts  than  what  we  had  previously.  I
 am  not  quarrelling  with  the  Com-
 mittee  or  anything  of  that  kind,  What
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 a  report.  It  does  not  serve  any  pur-
 pose  by  discussing  it  here  now.

 Mr,  Speaker:  That  is  a  separate
 motion,  The  original  motion  referred
 to  a  particular  portion  of  the  tele-
 gram,  and  the  Committee  was  asked
 to  report  whether  the  use  of  the  word
 slander  constituted  a  breach  of  privi-
 lege.  If  any  other  portion  is  taken
 exception  to  now,  by  all  means  hon.
 Member  may  table  another  motion
 drawing  attention  to  that  portion  to
 which  he  objects  or  which  he  consi-
 ders  as  a  breach  of  privilege.  Then  I
 will  circulate  it  to  hon.  Members,  and
 thereafter  if  I  find  that  really  that  is
 a  case  where  there  is  a  prima  facie
 breach  of  privilege,  I  will  give  my  con-
 sent.  Before  giving  my  consent  noth-
 ing  can  be  done.

 Shri  Mahanty:  May  I  say  a  word,

 Mr.  Speaker:  No.  This  is  over.  Does
 any  hon.  Member  on  this  side  want
 to  speak?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  Sir,  so  far  as  the  report
 goes,  we  accept  it  and  there  is  noth-
 ing  to  be  said.  We  agree  with  the
 recommendations  that  have  been  made
 by  the  Committee  of  Privileges.  With
 your  permission,  Sir,  I  should  like  to
 say  a  few  words.

 We  all  hold  here,  and  I  hope  the

 integrity,  and  we  respect  him  for  his
 character,  his  public  spirit,  and  by
 his  culture,  by  his  erudition,  by  his
 usual  behaviour  and  manner  he  is  a
 thorough  gentleman  (laughter).  I  find
 that  some  hon.  Members  are  laugh-

 like  to  pay  my  tribute  to  him,  and  if
 there  is  any  remark  anywhere  which
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 is  inconsistent  with  what  I  have  said
 I  would  express  my  regret  that  such
 @  remark  should  not  have  been  made.

 Shri  Naushir  Bharacha:  That  is  my
 motion.  Why  don’t  you  accept  it?

 Mr,  Speaker:  I  have  received  notices
 of  a  motion  similar  in  terms  to  the

 Bharucha’s  motion

 to  the  vote  of  the  House.

 =

 after  taking  into  consid-
 eration  the  Eighth  Report  of  the

 ttee  of  Privileges  the
 38  of  the  opinion  that  the

 tter  may  not  be  proceeded
 th  ity

 The  motion  was  adopted

 12.47  hrs.

 INDIAN  INCOME-TAX
 MENT)  BILL—contd

 (AMEND-

 Mr,  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motin  moved  by  Shn
 Moran  Desa:  on  23rd  February,  959

 “That  the  Bull  further  to  amend
 the  Indian  Income-Tax  Act,  922
 be  taken  into  consideration”

 Shr  फ  R  Mumsamy  may  continue
 lus  speech

 Shri  N.  R.  Munisamy  (Vellore)
 Mr.  Speaker,  Sir,  yesterday  I  was
 making  certain  references  about  the
 Finance  Act  of  ‘1956,  and  you  were
 Pleased  to  draw  my  attention  and
 aay  that  it  is  not  proper  or  even  rele-
 vant  at  this  juncture  to  speak  any-
 thing  about  that  particular  Act  Shr,  I
 made  out  certain  points  regarding  the
 justification  of  the  points  that  I  rais-

 the  proper  time  comes  I
 ean  once  again  touch  upon  this  point
 over  the  Finance  Act  which  will  be

 (Amendment)  ८0  6
 Bi

 32.68  hrs.

 (Ms.  Derury-Serazm  in  the  Chatr.]

 Mr  Deputy-Speaker,  Sir,  I  do  not
 Propose  to  end  my  speech  today  with-
 cut  making  certain  appreciative  ref-
 erences  with  regard  to  the  service  of
 the  Central  Board  of  Reverue  As  far
 as  my  information  goes,  a  large  sum
 to  the  tune  of  Rs  800  to  Rs  700
 crores  is  collected  by  the  Central
 Board  of  Revenue  and  given  to  the
 Exchequer  of  this  Government  But,
 if  only  they  spend  a  little  more  time
 and  effort  they  can  make  some  more
 amount  by  way  of  collection

 व्‌  am  of  opmion  that  the  mcome-
 tax  officers  are  chasing  only  the  small
 fry  leaving  the  big  sharks.  People
 who  have  money,  who  earn  income
 over  a  certain  amount  are  charged,
 but  people  who  earn  on  the  border
 line  are  very  much  harassed  and  very
 much  teased  So,  I  would  suggest
 that  this  department  cshewld  =  give
 more  attention  to  the  bireer  sharks
 who  know  the  game  of  manipulating
 accounts,  sO  as  to  evade  payment  of
 tax  to  the  Government

 In  the  mofussil,  the  trensport  own-
 ers  are  able  to  make  a  huge  amount
 of  profit,  but  they  maintain  the  ac-
 counts  m  such  a  way  that  one  can-
 not  find  any  loopholes  Moreover,  if
 any  assessment  is  Jevier!  these  trans-
 Port  owners  have  got  the  right  to
 go  by  way  of  appeal  and  more  often
 they  succeed  That  is  how  these  big
 income-tax  asgessees  «Scape  payment
 of  large  amounts  of  taxes  to  Govern-
 ment

 I  would  request  the  Fmance  Munis-
 ter  to  bring  certain  amendments  which
 Would  give  greater  power  to  the
 income-tax  officers  in  the  perform-
 ance  of  their  legitimate  duties  so  that
 they  may  seize  the  accounts  and  also
 check  them  in  an  informal  way  They
 ean  depute  officers  to  find  out  the
 yeal  income  of  the  transport  owners
 by  sending  somebody  incognito  to
 see  how  much  they  earn  per  day
 People  owning  50  buses  earn  at  the
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 [Shri  N.  R.  Munisamy)
 rate  of,  say,  Rs.  1,000  per  month  on
 every  bus,  but  actually  the  accounte
 will  show  something  different  How
 they  are  able  to  hide  their  imcome
 we  are  not  able  to  make  out  So,  the
 only  way  open  to  Government  is  to
 depute  somebody  to  go  mcognito,  find
 out  their  income  from  the  actual  col-
 lections  and  evolve  some  formula  for
 assessmg  their  income

 So,  a  little  more  effort  has  to  be
 taken  by  the  department  to  book  the
 people  who  escape  assessment  For
 that,  the  officers  must  be  given  extra
 powers  That  should  be  done  by
 bringing  forward  a  consolidated  Bill
 incorporating  all  these  amendments
 in  the  near  future,  so  that  these
 amendments  may  not  confuse  the
 main  issue  Sometimes  day  to  day
 orders  are  issued  and  they  happen
 to  be  incongruous  along  with  earlier
 orders  They  have  got  their  own
 Manuals,  but  the  rules  framed  under
 the  manuals  are  sometimes  contrary
 to  the  sections  of  the  Income-tax  Act
 So,  it  is  better  that  they  take  early
 steps  to  see  that  the  sections  are
 framed  so  as  to  suit  the  existing
 manuals,  so  that  they  may  be  under-
 stood  very  easily  The  Income-tax
 Act  is  an  ill-drafted  piece  of  legis-
 lation  and  at  present  the  whole  thing
 1s  ९०  complicated  that  when  we  come
 to  the  end  of  a  particular  section  of
 the  Income-tax  Act,  we  forgct  the
 earlier  parts  of  the  section  So,  it  is
 better  that  the  sections  are  made
 More  concise,  instead  of  having  com-
 pheated  sections  running  to  several
 pages

 aft  राम  कृष्ण  (महेद्वगढ)  :  उपाध्यक्ष
 महोदय,  जों  यह  बिल  पेश  किया  गया  है,
 जिस  का  मकसद  यह  है  कि  १  श्रप्रेल,  १६४२
 के  बाद  की  तमाम  इनकम  पर  भी  सेक्शन
 ३४  का  झसर  हो  भौर  इस  बिल  के  जरिये
 इस  बात  को  साफ़  कर  दिया  जाय,  मैं  उस
 की  ताईद  करता  हू  ।  इस  मौके  पर  मैं  यह  भी

 कहना  भाहता  हू  कि  अगर  शुरू  से  इस  तरफ
 ध्यान  दिया  जाता  तो  और  मी  ज्यादा  भअ्च्छा

 (Amendment)  Bit  ayig

 होता  ।  हालाकि  जो  इनकम  टैक्स  इन्वेस्टिगेशम

 कमिशन  मुकरेर  किया  गया  था,  उस  में
 झपनी  रिपोर्ट  में,  जोकि  सम  १९५३  में  उस
 ने  तैयार  की  थी,  इस  बात  का  जिक्र  किया
 झौर  इस  तरफ  गवनेमेट  का  ध्यान  दिलाया
 था,  लेकिन  इस  के  बावजूद  ६  साल  के  बाद
 झाज  इस  बिल  को  तरमीम  किया  जा  रहा  है,
 जिस  से  एरियर्स  को  वसूल  करने  में  काफी
 दिवकत  भाई  और  गवर्नमेट  को  काफी  नुकसान
 हुआ  ।

 इस  मौके  पर  4  यह  भी  कहना  चाहता

 हू  कि  पिछली  दफा  झ्ानरेबल  डिप्टी  मिनिस्टर
 श्रॉफ  फाइनेन्स  ने  हाउस  में  इस  बात  का
 जिक्र  किया  था  कि  इनक+  टैक्स  के  एरियसे
 की  बहुत  मी  रकम  ऐसी  है  जो  वसूल  नहीं

 हो  सकती  t  और  उस  के  बसूल  न  होने  का
 सब  से  बडा  कारण  यहं  है  कि  हाई  कोर्ट्स
 श्रौर  सुप्रीम  कार्ट  में  अ्रपीले  दायर  है  7  जब

 हमे  एरियर्स  को  वसूल  करने  में  काफी  दिकत
 बाती  है  ्तो  हमे  चाहिये  कि  हम  कोई  इस
 किस्म  का  कानून  तैयार  करे,  एक  काप्रिहेन्सिव
 बिल  ले  श्रायें  ताकि  इस  रकम  को  आ्रासानी
 से  वसूल  हर  लिया  जाये  t  यह  इसलिये  भी
 जरूरी  है  वि  उस  रकम  को  तादाद  वाफी  से
 ज्यादा  है  इसलिये  मैं  अपील  करूगा  कि  उस
 रकम  को  वसूल  करने  की  पूरी  कोशिश  की
 जॉनी  चाहिये  1  इस  के  लिये  अगर  इनकम
 टैक्स  ऐक्ट  से  काई  पझ्रमेंडमेंट  करने  वी  जरूरत
 हा  तो  वह  भी  जरूर  किया  जाय  ।

 दूसरी  बात  जो  मैं  इस  सिलसिले  में  कहना
 चाहता  हु  वह  यह  है  कि  मैं  ने  इस  मकसद  के

 लिये  एक  बिल  भी  पेश  किया  था  कि  हमें  जो
 सैक्शन  xv  इनकम  टैक्स  ऐक्ट  का  है  उस
 को  कुछ  तरमीम  कर  लेना  चाहिये  ।  बड़े

 दु  ख  की  बात  है  कि  हमे  ग्राज  यह  नहीं  मालूम,
 कोई  भी  इस  हाउस  का  भेम्बर  यह  नहीं  जाम
 सकता  कि  इनकम  टैक्स  की  कुल  कितनी

 रकम  बाकी  है,  वह  किन  किन  लोगो  की  तरफ
 बाकी  है  और  उस  को  बसूल  करने  के  लिये



 779
 ——

 PHALGUNA  5,  880  (SAKA)

 wet  कोशिश की  जा  रही  है  |  जब  भी  कोई
 इस  किस्म  का  सवाल  यहा  किया  जाता  है

 तो  कहा  जाता  है  कि  सेक्शन  uv  की  तहत
 इस  तरह की  हम्फार्मेशन  नही ंदी  जा  सकती  i
 इसलिये  मैं  अपील  करूगा  कि  इस  सैक्दान  को
 भी  मेंड  किया  जाय,  ताकि  पालियामेट  के
 मेम्बरान  को  यह  पता  लग  सके  कि  वह  कौन
 कौन  की  बड़ी  फर्म्स  या  कारखानेदार  है  जिन
 की  तरफ  इनकम  टैक्स  का  काफी  बडा
 अमाउट  बाकी  है  और  वे  लोग  श्रपनी

 राय  दे  सकें  कि  उस  रकम  को  वसूल  करने
 के  लिये  क्या  कोशिश  हमें  करनी  चाहिये

 हमें  इस  बात  की  पूरी  कोशिश  करनी

 जाहिये कि  ैक्‍्सेज  के  अन्दर  जो  चोरी  होती  है,
 की  एवेजन  होता  है,  उस  को  हम  रोक  सके  1
 इनकम  टैक्स  इन्वेस्टिगेशन  कमिशन  जो

 मुकरर  किया  गया  था  उस  ने  भ्रपनी  रिपोर्ट  के

 अन्दर  बहुत  मी  ऐसी  बातो  का  जिक्र  किया  था  ।

 ऐसे  तरीके  बतलाये  थे  जिस  से  इस  रकम  की
 चोरी  करने  की  कोशिश  क्षी  जाती  है  |  में  उन
 दो  चार  तरीको  को  इस  हाउस  के  सामने  रखना

 चाहता ह  ताकि  हम  ऐसे  कदम  उठा  सके  जिस
 से  इनकम  टैक्स  को  ज्यादा  से  ज्यादा  रकम

 वसूल  हो  सके  ।

 उपाध्यक्ष  महोदय  माननीय  सदस्य  इस
 बिल  की  तो  हिमायत  कर  रहे  है,  यह  ठीक  है  ।
 लेकिन  बांकी  चीजे  या  जो  पअपने  सजेशन्स  दे

 रहे  है  उन  को  किसी  और  मोके  के  लिये  रक्‍खे
 आप  ने  बहुत  ज्यादा  हवाला  दे  दिया  कि  गवने-
 मेंद  को  एक  काप्रिहेन्सिव  बिल  जाना  चाहिये  ।
 प्रगर  इनकम  टैक्स  ऐक्ट  की  एक  एक  चीज
 को  लेगे  तो  हम  सारे  दिन  भी  बैठे  रहे  तो  भी

 यह्  चीज  खत्म  नहीं  होगी  ।

 एक  माननीय  सदस्य  लेकिन  यह  बहुत
 करूरी  है  ।

 शपाध्यक्ष  महोदय  मैं  ने  तो  नहीं  कहा
 कि  भही  क्री  है  छेकिन  इस  मसले  के  साथ

 ताल्लुक  नही  रखता  t

 आह
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 श्री  राम  कृष्ण  इसलिये  मै  सिर्फ  इतना

 ही  कहना  चाहता  हू  कि  हमें ऐसे  तरीके  अख्त्यार
 करने  चाहियें  जिन  से  कि  इनकम  टैक्स  की
 शोरी  कम  से  कम  हो  और  ज्यादा  से  ज्यादा
 रकम  गवर्नमेंट  के  खजाने  में  द।खिल  हो  ताकि

 हम  उस  रकम  को  सेकेन्ड  फाइव  इर  प्लैन
 के  लिये  शर  देश  के  भ्रच्छे  कामो  के  लिये
 इस्तेमाल  कर  सके  t

 इस  सिलसिले  में  मेरी  प्राखिरी  तजवीज

 यह  है  कि  जैसेकि  कम्पनी  ऐक्ट  के  मातहत
 एक  रिपोर्ट  सालाना  पेश  की  जाती  है  कि
 कम्पनी  ऐक्ट  के  मुताबिक  कसा  काम  हुभा,
 उसी  तरीके  से  इनकम  टैक्स  ऐक्ट  के सिलसिले  में
 भी  होता  चाहिये  कि  इन  रकमो  को  वसूली
 के  लिये  कमिशन  ने  क्या  काम  किया  और
 कौन  कौन  से  कदम  उठाये  |  इस  तरह  की  एक
 कांग्रिहे। सब  र्पिर्ट  साला  हाउस  की  मेज
 पर  क्सी  जाय  ताकि  मेम्बरान  को  यह  मौका
 मिले  और  वे  यह  जान  सकें  कि  इनकमटैक्‍्स
 की  वसूली  के  लिये  क्‍या  क्‍या  कोशिशें  की
 जा  रही  हैं  भौर  वे  अपनी  राय  दे  सके  t

 ‘13.00  hrs.

 मुझे  इस  सिलसिले  में  इतना  ही  कहना
 था  1  यह  कह  कर  में  इस  बिल  की  ताईद  करता

 है  प्रौर  में  शानरे एल  मिनिस्टर  से  फिर
 अपील  करूगा  कि  वे  भेरी  इस  तजवीज़  को
 जरूर  स्वीकार  कर  ले  जिस  से  कि  तमाम
 मेम्बरान  को  यह  मालूम  हो  सके  कि  इनकम-
 टैक्स  की  रकम  किन  किन  लोगो  की  तरफ
 बकाया  है  शौर  उस  को  वसूली  के  लिये  क्या
 कोशिश  की  जा  रही  है  |  आज  सब  से  ज्यादा
 जरूरत  इस  बात  की  है  कि  हम  सैक्शन  ४४

 की  तरभीम  करे  ।

 Shri  Jhunjhurwala
 There  was  no  other  alternative  for  the
 Government  but  to  bring  this  Bill  and
 so  before  that  to  advise  the  Pic  nt
 ta  promulgate  the  Ordinance,  so  that
 the  tax-dodgers  who  had  concealed
 the  income  and  who  tried  to  deprive
 the  Government  of  its  legitimate
 dues  may  be  prevented  from  domg  80.

 (Bhagalpur)
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 But  alter  saying  this  I  want  to
 bring  to  the  notice  of  Government
 one  thing.  There  should  be  some  fin-
 ality  in  the  mind  of  the  government
 and  the  income-tax  department  about
 the  last  date  by  which  the  concealed
 income  of  the  people  be  investigated
 Every  time  we  come  m  with  an
 amendment  for  section  34.  Origmally
 it  was  for  four  years,  then  it  was
 changed  to  8  years  and  now  it  is  any
 number  of  years  which  the  income-
 tax  department  Lkes  I  do  not  for  a
 moment  suggest  that  the  tax-dodgers
 should  go  unpunished  But,  at  the
 same  time,  my  experience  has  been
 that  the  real  tax-dodgers  always  es-
 cape  in  spite  of  all  the  amendments
 which  the  Government  bring  im.  Then,
 there  are  certain  honest  people  who
 are  always  harassed  As  my  frend,
 Shn  Munisamy,  was  saying  so  many
 People  who  are  just  on  the  border
 of  the  taxable  income  are  harassed
 and  they  get  the  penalty,  not  the  real
 tax-dodgers,  so,  I  suggest  that  the
 Government  should  have  some  fina-
 lity  regarding  the  number  of  years
 up  to  which  section  34  should  apply
 and  they  should  make  up  their  mind
 soon

 Then  it  is  said  that  all  the  cases
 will  be  re-examined  It  is  necessary
 to  meet  the  provision  of  law  that
 they  should  be  reopened  and  decided
 But  m  so  many  cases  settlements
 have  been  arrived  at.  So  I  would  im-
 Press  on  the  Government  one  thing
 So  much  of  labour  has  been  spent  on
 it,  things  have  been  gone  through
 and  account  books  have  been  exam-
 ined  Now  to  re-open  all  the  cases
 and  to  go  through  aJl  the  accounts
 will  be  another  harassment  and  there
 will  be  loss  of  tume  to  the  income-

 that  they
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 have  to  be  finished.  With  these  re-
 marks,  I  support  the  Bill  whole-
 heartedly.

 Shri  Naushir  Bharucha  (East  Khan-
 desh)  While  by  and  large  this  Bull
 must  receive  the  support  of  this
 House,  because  it  seeks  to  prevent
 leakage  of  income-tax  through  sur-
 reptutious  channels,  I  think  one  or
 two  matters  require  close  considera-
 tion  by  this  House  In  the  firat  ins-
 tance,  this  Bill  seeks  to  clarify  sec-
 tion  34  by  laying  down  very  clearly
 that  this  section  apphes  to  all  kinds
 of  income  relating  to  any  year  after
 the  3l4t  March  94]  and,  secondly,  it
 enables  the  Government  to  set  off  the
 amount  already  paid  by  assessees  in
 pursuance  of  certain  §  settlements
 against  taxes

 There  is  one  point  to  which  the  at-
 tention  of  the  House  has  to  be  directed
 and  it  is  this  Was  it  really  necessary
 to  promulgate  an  Ordinance  to  attain
 the  purpose  which  this  Bill  has  in
 view?  Only  recently  the  hon  Speak-
 er,  speaking  outside,  stated  that  Ordi-
 nances  were  being  promulgated  with-
 out  sufficient  and  adequate  reasons.

 Mr.  Deputy-Speaker:  Why  should
 that  be  brought  in  here—what  the
 Speaker  has  said  outside?  We  ought
 to  be  concerned  with  what  he  says
 here

 Shri  Naushir  Bharucha:  I  cited  that
 because  I  fully  agree  with  that  view.
 Now  I  shall  confine  myself  to  my
 views

 Very  frequently  Ordinances  are
 promulgated  without  sufficient  and
 adequate  reasons  The  hon  Munister

 extent  of  Rs  70  crores  were  made  for
 refund?  I  say,  assuming  that  claims
 are  made,  does  it  mean  that  the
 fund  is  made  immediately?
 not  mean  that  the  assessee
 to  the  court  and  file  a  suit  for
 recovery  of  the  amount?  Surely,  f
 have  not  seen  the  Government  being
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 ds  refundable  to  the  assessee  The
 second  point  is  that  it  is  open  to  the
 eourt  to  award  interest  when  a  final
 judgment  is  given.  Therefore,  there

 is  nothing  lost  there  This  might
 prove  a  flaw  and  I  am  simply  asking
 the  hon.  Minister  to  look  into  it

 who  रणवोर  सिंह  (रोहतक)  :  उपा-

 व्यक्  महोदय,  मै  इस  बिल  का  समर्थन  करते

 हुए  यह  कहे  बगैर  नहीं  रह  सकता  कि  मेरे

 क्याल  में  यह  अभ्रार्डिनेंस  देर  में  निकला  |

 “इस  को  पहले  निकलना  चाहिये  था  a  मुझे

 मालूम  नहीं,  हो  सकता  है  कि  किसी  को

 इक  पाई  भी  रिफंड  न  हुई  हो  लेकिन  यह
 भी  हो  सकता  है  कि  कुछ  भ्रफ़सरान  जिन्हें

 कि  वापिस करना  हो  वे  शायद  किसी  किसी  में

 इंटेरेस्टेड  हों  शौर  उत  को  दन्हों ने  पैसा  वापिस

 भी  कर  दिया  हो  ।  तो  उस  से  सरकार  को

 बढा  भी  रह  सकता  है  1  मैं  मानवता  हूं  कि

 औज  के  हिसाब  से  शायद  यह  नहीं  कहा  जा

 याकता  कि  वह  रुपया  सरकार  का  है|  चुनांचे
 wm  ier  wt  का  शक  फैसला  है... अ  तो  -

 उस  के  मुताबिक  यह  दवमा  सरकार  का  मांगभा

 शायद  सही  बात  न  हो  लेकिन  जब  वहु  सुंद
 मानते  हैं  भौर  क्रामून  की  प्रदालत  को  छोड़

 कर  के  बाकी  हर  एक  हिन्दुस्तानी  यह  भानता

 हो  कि  बह  रुपया  सरकार  का  है  तो  उन  के

 शाथ  हमदर्दी  रखना  मेरी  समझ  में  नहीं
 ‘arar  1

 जहां  तक  सूद  का  वास्ता  है  मुझे  मालूभ:
 नहीं  क्‍योंकि  में  कोई  वकील  तो  हूं  नहीं  ।
 लेकिन  जिस  वक्‍त  उन  से  फैसला  हुआ  था
 झदालत  में  कि  इतना  षुपया  उन  से  लेना

 है  तो  क्या  उस  वक्‍त  भी  सूद  का  हिसाब  लगाया
 गया  था  कि  इसने  दिन  तक  उन्हों  ने  पैसा

 नहीं  दिया  उस  का  भी  वे  सूद  झदा  करें  ।
 ग्राखिर  यह  तो  भ्रदालत  शौर  वकीलों  का
 काम  है  ।  रोज़ाना  हम  कानूतो  को  गैरकानूनी
 बनते  देखते  है  ।  उस  डर  से  कोई  सदन  चल

 नहीं  सकता  और  यह  भी  नहीं  हो  सकता  कि
 अदालत  के  भ्रधिकार  को  छीना  जाय  भौर
 उस  को  भी  बरकरार  रखना  है  लेकिन  साथ

 ही  इस  प्रजातत्रवादी  युग  में  डर  कर  भी

 नहीं  चल  सकते  ।  इसलिये  मैं  समझता  हूं  कि
 उन  के  साथ  हमें  हमदर्दी  झवध्य  रखनी

 आहिये  बयोंकि  जैसे  मेरे  साथी  श्री  राम
 “कृष्ण  ने  बताया  कि  एक  तरफ  तो  यहां  तक
 उन  के  साथ  यह  रिभ्रायत  है  कि  पैसा  सरकार
 का  देश  का  मारे  फिरते  है  छेकिन  उन  का
 नाम  नहीं  लिया  जा  सकता  और  दूसरी
 तरफ  इसी  देश  के  कुछ  देशवासियों  की  एक

 बहुत  बड़ी  तादाद  है  भौर  भ्रगर  उन  पर  २
 रुपये  भी  बाकी  होता  है  तो  पुलिस  उथ  ते, ,
 बह  रिकवरी  करने  के  लिये  पहुंच  जाती  है.
 धौर  रकम  न  मिलते  की  सूरत  में  उस  का  '

 सब  कुछ  कुर्क  कर  लिया  जाता है  यही  नहीं
 बहू  त्पया  एक  किस्म  का  टैक्स  है  d  उस  ह 4

 ६  को  झाप  श्  महीं  कह  सकते  क्योंकि i
 देश  सब  का  है,  उन  का  भी  है  जो  सेंड  नप



 शक.
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 -  aire  एक  कौड़ी  भी  की  नहीं  ।  झगर

 1 अ  बाटा  भी  हो  तो  टैक्स  देगा  है  |  इस  तरह
 ३६००,  ४२५०  तक  की  छूट  है  |  उस  ने

 इधर  उपर  दायें  शाये  कामज  रक्ष  कर  छूट
 ह... द  सी  और  अब  भी  उस  के  साथ  हमदर्दी
 क्यों,  यह  मेरी  समझ  में  नहीं  श्ाता  भौर
 में  चाहता  हूं  कि  झगर  सरकार  उन  के  साथ
 डहती  सहती  ते  करें  जितती  सहती  कि  aq
 woe  किसानों  के  साय  करती  है  तो  कम  से
 कम  ऐसे  बेईमान  झादमियों  के  नाम  तो  देश
 के  सामने  शाने  चाहियें  ताकि  लोगों  को  यह
 बता  तो  श्ब्ल  सके  कि  क॑से  दयानतदार  और

 ख्क्जत,  लोग  हैं  जोकि  बहुत  श््च्छो  कोदियों
 में  रहते  हैं,  भच्छी  भच्छी  कारों  में  घूमते  घामते

 हैं  भौर  लाखो  रुपये  का  सरकार  की  ठकेवारी
 दे  फ़ायदा  उठाते  हैं,  भाखिर  कसी  उन  की
 इंटैगिरैटी  है,  कैसी  ईमानदारी  है  भौर  राष्ट्र
 के  रपये  की  वह  किंतनी  कट्  करते  हैं  ।

 शी  ह्यागी  (देहरादून)
 बक्त  का  रुपया  है  |

 अपरजों  के

 शी  ब्रअराज  सिह  (फिरोजाबाद)
 पाध्यक  महोदय,  जहा  तक  इस  कानून  का
 बवाल  है  में  ह्स  का  समर्थन  करना  चाहता

 हूं  परन्तु  दु  ल  है  कि  जिस  तरीख  से  भाडिनिंस
 वास  किया  गया,  उस  का  मैं  समर्थन  नहीं
 कर  सकता  |

 ाप  को  याद  होगा  कि  लोक-समभा  का

 थो  पिछला  प्रधिवेशन  हुआ  था  उस  से  पहले

 अरकार  ने  कई  झा्डिनेंस  पास  किये  थे  शोर  उन

 शाडहिनेसेज  को  खत्म  करने  के  लिये  और

 डिस्एप्रूव  करने  के  लिये  इस  सदन्‌  में  प्रस्ताव

 बी भाये  |  यह  भाडितेंस  जि  क्त  पास

 हुआ  था  उस  गक्‍त  मी  में  सोचता  था  कि  क्‍या

 we  मुनासिव  होगा  कि  इस  के  डिस्एप्रूवल
 के  लिए  कोई  प्रस्ताव  भेजा  जाये  लेकिन  यह

 दोचते  हुए  कि  यह  भ्रच्छे  उद्देश्य  से  पास  किया
 बदा है है  ।  प्रस्ताव  नहीं  भेजा  गया  ।  केकित

 1...  कहता  है  कि  उद्देष्य  कितना  ही  भच्छा

 हो,  यहां तक  विधात की  भाराधों  का  संबाल

 शाता  है,  उन  को  तोड़ने  की  ोर  उन  के
 खिलाफ जाने  की  हमें  कभी  कोशिश  नहीं
 करनी  चाहिये  ।  मैं  तो  यह  पूछना  चाहता  हूं
 कि  इस  तरह  की  बात  क्या  सरकार  को  पहले
 से  नहीं  मालूम  होती  ?  कुछ  ऐसे  मामले

 होते  हैं  जिन  में  कि  बहुत  पहले  से  ही  कार्यवाही
 की  जा  सकती है  ।  सदन  के  सामने  क़ानून
 खाये  जा  सकते  हैं  ।  सदन्‌  के  सामने  कानून
 न  ला  कर  उन्हें  स्‍भ्राश्निंसेज  के  जरिये  पास

 किया  जाता  है  1  इस  में  इस  सदन्‌  के  सदस्यों
 को  अपनी  राय  जाहिर  करने  का  अच्छी  तरह
 मकां  नहीं  मिलता  ।  इसलिए  में  कहना
 बादा  fe  पिछले  धचिवेशन,  ौर रम |  ें
 बान  बजट  भ्रधिवेंशन  के  बीच  में  जो  ay
 सिर्फ़  एक  ही  भाशिनिंस  पास  हुआ,  तो  यह

 एक  भ्रच्छी बात  है।  यह  झाडिनेंस भी  एक  भच्छे
 कार्य के  वास्ते  पास  हुआ  इसलिये  यह  श्रच्छी

 बात  है  छेकिन  में  चाहुगा  कि  भविष्य  में  सरकार
 इतनी  भागाह  रहे  कि  उन्हें  कतई  किसी  तरह
 का  आडिनेंस  पास  करने  की  ज़रूरत  न  पड़े  ।
 विधान  में  यह  धारा  होते  हुए  भी  कि  किसी
 बक्त  भ्रगर  जरूरत  पड़े  तो  भाडिनेंस  पास
 किया  जा  सकता  है,  आड्डिनेत  पास  करने  की
 कोई  ग्रावश्यकता  पड़े  ही  नहीं  भौर  बनेमेंट
 झाफ  इंडिया  की  मशीनरों  इतनी  सते

 होनी  चाहिये  कि  वह  पहले  से  ही  देख ले  कि

 इमें  किन  किन  कानूनो  की  ज़रूरत  है  और

 खन  को  इस  सदन्‌  के  सामने  लला  कर  पहले से
 ही  ास  करवा  ले

 जहा  तक  इस  कानून  की  भावनाओं

 का  सवाल  है  में  समझता  हू  कि  यह  देर
 से

 झाया  है  भौर  इस  को  झौर  पहले  भाना  चाहिये
 था  |  हमें  हर  वह  कोशिश  करनी  चाहिए
 जिस  से  कम  से  कम  राष्ट्र  के  वे  नागरिक  जो

 कि  समय  हो  राष्ट्र  को  सहायता  करने  में

 टैक्स  के  जरिये,  उन  से  जो  टैग्स  वाजिब  हो

 बह  कहीं  पर  छिपाया  न  जाय  भौर  जो  उन  बे
 है  लिया  जा  सकता  है  वह  ज़रूर  लिया

 -
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 भियेदन  करूँगा  कि  इस  आरे  में  जरूर  सस्ती

 होनी  चाहिये  धोर  |  नमटैक्स  का  बकाया  है
 बह  सकती  से  वसूल  किया  जाना  चाहिये  ।  में

 इस  कानून  की  भावना  के  साथ  हूं  लेकिन
 @  समझता  हूं  कि  झगर  प्रा्डिनेंस  बनाने  कौ
 Sree  का  कतई  इस्तेमाल  न  हो  तो  ह्
 शास्तव  में  एक  अझच्छा  राज्य  बना  सकते  ।

 जो  त्यावी  :  उपाध्यक्ष  महोदय,  में  इस
 बिल  का  समर्थन  करता  हूं  भौर  8  यह  समझता

 हूं  कि  यह  जरूरी  था  झौर  इसका  पास  होना  भी
 भरूरी  है,  क्योंकि  एक  बार  यह  ते  होने  के  बाद
 भी  कि  इतना  रुपया  गवनेमेंट  को  वसूल  होना
 चाहिए,  कानूती  फैसला  होने  को  वजह  से  वह
 खतरे  में  पड  गया।  गधनेसेंट  की  इतनी  बड़ी

 रैबेन्यू  खतरे  में  पड़  जाये  भोर  गवनेमेंट  सोती

 रहे,  यह  मुनासिव  नहीं  भा  ।  मेरे  खयाल  में  यह
 कहना  गसत  है  कि  इसके  लिये  भ्रा्डिनेन्स  नहीं
 लिकालना  चाहिए  था  1  सह  तो  च्प्ये  पैसे  का
 बामला  है।  इसमें  सवर्नमेंट  को  बेर  करते  का

 झणिकार  नहीं  है  |  गवर्नेमेंट  को  प्रधिकार  है  कि

 अपने  पैसे  की  वसूली  के  लिए  झाडितेन्स  निकाले

 और  यह  तो  विल्कुस  निर्दोष  किस्म  का  झािनेग्स
 का  ।  इससे  आम  जनता  पर  तो  कोई  सख्ती

 नहीं  होती  न  कोई  न  पड़ता  है।  इसलिए
 जे  बाल  में  इस  झाशिनेन्स  की  मुकासिकत
 करना  तो  बिल्कुल  बलत  होगा  ।

 (Amendment)  BM  ह...

 i8238  bre
 (Ma.  Seaaxza  in  the  Chair]

 इस  सिलसिले  में  मैं  नबनेनेंट  को  .... ड

 सलाह  देगा  चाहता  हूं।  मैंने  देखा  है  कि  इनफके-

 टैक्स  भौर  दूसरे  डाइरेक्ट  फक्सों  के  मामले  में
 बब्नमेंट  भौर  असेसीज  में  काफी  diwate
 होती है  |  भव  माना  ऐसा  भा  गया है  कि
 कोई  ऐसा  तरीका  निकाला  जाये  कि  गवर्ममेंट
 और  झ्रसेसीज्  के  तारे  में  मिठास
 भावे  i  भाज  हालत  यह  हैँ  कि
 असेसीज  को  डिपार्टमेंट पर  ऐतबार  नहीं
 रहा  है|  गह  समझो  हैं  कि  कम  रिटन  दो
 क्योंकि  बाद  में  डिपार्टमेंट  सो  बढ़ाबेगा  ही  ।
 डिपाटेमेंट  को  ाम  तौर  से  असेसीज  पर

 ऐतबार नहीं  रहा  है  t  तो  भेरा  कहना  है  कि
 गवर्नमेंट  के  तरीके  में  कुछ  तबदीली  होनी
 चाहिए  i}  यह  जो  कैपीटेलिस्ट  को  रोजाना

 है  1  ऐसा  कहने  से  प्रसेसी  बिदक  जाते हैं  ।
 थगर  झाप  गाय  को  लाठी  मारेंगे  तो  वह  दूध

 नहीं  देगी  1  द्ण  देने  के  लिए  गाय  को  पुचकारना
 पड़ता  है  ताकि  वह  दूध  देने  वाली  हालत  में

 भा  जावे  ।  बाज  इन  भ्सेसीश्ञ के  ऊपर  ही
 हमारी  डिमाक्ेसी  का  इनहिसार  है  t  a  at

 पैसा  टैक्स  के  ज़रिये  से  मात  है  बह  प्रसेसी  दे
 ही  धाता  है  इसलिए  मेरी  राय  में  पाल

 डिमाक्रेसी  असेसी  से  टैक्स  मिलने  पर  ही  |... ड
 हई  है  झगर  भ्रामदगों का  वह  रास्ता  बन्द
 हो  जाये  तो  कोई  ऐडमिनिस्ट्रेशन  नहीं  चल
 सकता  |  प्रसेसीज  से  ही  स्टेट  में  सारे  कामों  के
 लिए  रुपया  मिलता  है।  इसलिए  इनकमटैकश
 बरैरह  का  मुहकमा  निहायत  मुलायमियत  के
 काम  करने  वाला  होना  चाहिए  ।  उसको

 इस  तरह  काम  करना  चाहिए जिस  तरह  कि
 दरक्त  की  जड़ें  जमीन  से  रस  चूसती  रहती  हैं
 पर  जमीन के  साथ  कोई  बायलेंस नहीं करतीं, नहीं  करतीं,
 ज्ञामोशी  से  रस  चूसती  हैं  शोर  श्रख्त  कुछ

 देते  हैं।  तो  अबनंमे  का  यह  ह्म  है  कि  जिनका
 रत  चूसना  है  उसको  चका  कड  भी  ॥.
 भावे  1
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 eft  हजराज  सिंह  :  प्रगर  नाव  देने  पर
 जौ  फल  न  दे  तो  ?

 श्री  त्यागी  :  सिर्फ  खाद  ही  नहीं  दी

 जाती  बल्कि  जो  भास  वगैरह  उग  भ्राती  उसको
 शुरपी  से  सरोचा  भी  जाता  है  |  छेकित  खाद
 @  दिया  ही  जाना  चाहिए  i

 तो  में  यह  कहना  चाहता  हूं  कि  झसेसी
 को  बिदकाने  से  गवर्नमेंट  को  कोई  फायदा

 नहीं  है,  क्योंकि  भ्रसेसी  की  जितनी  झामदनी

 होती  है  उसका  करीब  करीब  झाधघा  हिस्सा
 या  उससे  ज्यादा  स्टेट  के  पास  भा  जाता  है
 तो  एक  डिमाक्रेटिक  स्टेट  को  यह  समझना

 जआहिए  कि  वह  एक  तरह  से  भ्रसेसी  की  हिस्से-
 दार  है,  बिना  एनवेस्टमेंट  किये  हुए  ।  यह
 इसी  लिए  है  कि  वह  स्टेट  है  ।  भ्रसेसी  को
 जितना  ज्यादा  मुनाफा  होगा  उतना  ही  ज्यादा
 स्टेट  को  फायदा  होगा  |  तो  मेरा  खयाल  यह  है
 कि  स्टेट  को  अपना  रेवेन्यू  बढ़ाने  के  लिए  यह
 जरूरी  है  कि  जिनसे  टैक्स  लेती  है  उनके  मुनाफे
 को  बढ़ाने  का  भी  इन्तिजाम  करे  ।  भर  यह
 सभी  सम्भव  हो  सकता  है  जब  भ्रसेसी  की  सारी

 समस्यामों,  लेबर  वर्गरह  की  तरफ  टीक  से
 ध्यान  दिया  जाये  ।  जब  ऐसा  होगा  तमी  मुल्क
 के  अन्दर  इस  मामले  बे  भ्रमन  हो  सकता  है  ।
 वो  मेरे  खयाल  में  यह  पालिसी  ज्यादा  अच्छी

 होगी  बजाये  इसके  कि  रोजाना  यह  कहा  जाये
 कि  यही  कैपीटलिस्ट  एक्सप्लाइट  करते  हैं,

 यही  ख़राब  है  ।  ऐसा  नहीं  होना  बाहिए  ।
 क्योंकि  जब  एक  आदमी  को  बार  बार  चोर  या

 बेईमान  कहा  जाता  है  तो  उसके  दिमाग  पर  एक
 झजीब  तरह  का  झसर  होता  है  और  वह  सचमुच
 चोर  होते  लगता  है  |

 Who  रचबीर  सिह  :  भोर  प्रगर  साबित

 हो  जाये  ।

 शी  त्यागी  :  शौर  जो  यह  रुपया  हैं  मह
 उन्होंने  भरंग्रेजों  की  हुरूमत  के  वक्‍त  टैक्स  में

 नहीं  दिया  था।  वही  चला  प्राता  है।  उस  बक्त

 कोई  भी  देशभवत  यह  नहीं  चाहता  था  कि

 किसी  किस्म  की  रपये  वैसे  की  इसदाद  प्रंग्रेजी

 बसूमत  की  की  जाये  ।  इसलिए  उस  जमाने  में
 टैक्स  का  कम  देना  भी  कोई  बुरी  चीज  नहीं
 समझी  जाती  थी  ।  उस  वक्‍त  सरकार  के  पैसे
 को  लोग  दूसरे  तरीके  से  भी  लेना  बुरा  नहीं
 समझते  थे  1  क्या  आप  कह  सकी  है  कि  जिन
 लोगों  ने  काकोरी  की  डकैती  डाजी  बे  बुरे  थे
 या  जिन्होंन  नो  शट  कैम्पेन  किया  वे  लोग  बुरे
 थे  1  उस  वक्‍त  तो  यह  समझा  जाता  था  कि
 जो  भी  जिस  तरह  से  अंग्रेजो  की  मलालिफत
 करता  है  वह  सही  बात  करता  है  ।  तो  मेरा
 बयाल  है  कि  जिस  झादमी  से  उस  जमाने  में
 टैक्स  का  दवा  बचाया  है  उसको  चोर  न  कहा
 जाये  ।  हां,  जिसने  अपने  देश  की  सरकार  के
 आने  के  बाद  एक  पैसा  भी  बचाया  है  उसको  मैं
 बर्दाना  नहीं  चाहता,  उसने  तो  मेरी  राय  में
 स्टेट  के  खिलाफ  भाफेंस  किया  है।  उसका

 हमारा  स्वराज्य  भाने  के  बाद  पैसा  चुराना  वैसा

 दही  है।  जैसा  कि  किसी  का  सरकारी  खजाने  मे
 पैसा  चुराना  झौर  वह  एक  क्राइम  है  !

 में  चाहता  ह  कि  कोई  ऐसा  तरीका
 खोजा  जाना  चाहिए  कि  जिससे  एक  मर्तंबा
 जिस  तरह  के  ताल्लुकात  भाज  चल  रहे  हूँ  वे
 खत्म  हो  जाये  |  इसके  लिये  जरूरी  है  कि
 मिनिस्टर  साहिबान  में  से  कोई  बराहरास्त
 इस  चीज  4  दिलचस्पी  ले  और  असेसीज़  के
 साथ  मीठे  ताल्लुकात  बढ़ायें  ।  सरकार  को

 कोई  आखिरी  तारीख  मुकरंर  कर  देनी  चाहिए
 जिस  तारीख  तक  असेसी  अपने  पुराने  हिसाब
 की  सफाई  कर  लें,  शौर  यह  साफ  कर  दिया

 जाये  कि  अगर  उसके  बाद  यह  मालूम  होगा
 कि  किसी  असेसी  ने  अपनी  प्रामदनी  छुपा  कर

 सरकार  को  कम  पैसा  दिया  है  तो  उसके

 खिलाफ  सख्त  कार्रवाई  की  जायेगी।

 भौर  उसको  सख्त  सजा  दी  जायेगी  t  उसको

 जेलखाने  की  सजा  से  कम  सजा  नहीं  को  जायेगी

 मेरा  झपना  ताललुक  भी  इस  डिसक्नोज़र  की

 स्कीम  से  था  t  लेकिन  उसमें  एक  कमी  रह

 गयी  ।  हम  लोग  यहू  भूल  गये,  हमको  खयाल

 नहीं  रहा,  कि  उसमें  कोई  इस  किस्म  का
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 पी  त्यागी]
 आबौजन  रख  दिया  जाता  कि  जो  टिस्क्लोशर

 में  नहीं  आझाता  हैं  शौर  उसके  बाद  जिस  पर

 पैसा  निकलता  है  तो  उसे  जेलखाने  की  सलत

 सजा  दी  जाये  t  तो  में  चाहता  हूं  कि  कोई

 ऐसा  ही  तरोका  निकालना  चाहिए  जिसमें  न

 देने  वाले  को  सख्त  सजा  हो,  ताकि  जो  किसी

 तरह  पैसा  देने  से  बच्च  जाता  है  उसको  फायदा

 न  हो  जाये  भौर  जिन्होंने  पूरा  पैसा  दे  दिया  है
 उनको  मायूसी  हो  ।

 झौर  इसके  साथ  ही  गवनेमेंट  की  तरफ  से

 ag  भी  &  कर  दिया  जाये  कि  इस  तरह से  एक
 मर्तेबा  हिसाब हो  जाने  के  बाद  फिर  बाद  में  कोई

 हिसाब  नहीं  मांगेगा  -  इस  तरह  से  मै  चाहता

 हूं  गवर्नेमेंट  को  भ्रसेसीज़  के  साथ  ईमानदारी

 धोर  मोहन्नत  के  ताल्लुकात  पैदा  कर  लेने  चाहियें,

 बेहतर  तो  यह  हो  कि  कोई  परसेंटेज  मुकरर
 कर  दिया  जाये,  २५  परसेंट  या  ३०  परसेंट

 जो  कि  गवर्नमेंट  ले  ले  1  भ्रगर  हो  सके  तो

 ऐसा  किया  जाये  कि  भ्रसेसी उस  रुपये  से

 बांड  खरीद  लें  जिसमें  से  २०  फीसदी  या  २५

 फीसदी  गवनेमेंट  ले  ले  भौर  वह  रुपया  इनकम

 हैस में चला में  जला  जाये  बाकी  रुपया  उस  भ्रादमी  का

 र्हे।  भौर  साथ  ही  उन  बांड्स  को  नैगोशियेबिल
 भी  कर  दिया  जाये  ताकि  उसको  अपने  व्यापार

 में  रुपये  की  दिक्कत  भी  तन  हो  ।  मेरा  झपना

 अन्दाजा तो पर हैं कि तो  यह  हैं  कि  इस  तरह  से है भ्रवों

 पये  का  डिस्कलोज़र  हो  सकता  है  भौर  सरकार

 शौर  झर्सेसीड के  ताल्लुकात भी  मीठे  हो  सकते

 हैं।  मैं  समझता  हूं  कि  उत  बांड्स  में  गवर्तेमेंट

 का  हिस्सा  २४  परसेंट  रखा  जाये  और  37

 बहस  को  नेगोशियेबिल  कर  दिया  जाये  तो

 क्षयनेमेंट को  बहुत  रुपया  मिल  सकता है  |
 अगर  आपके  एक्सपट्ट  इस  राय  को  पसन्द  करें

 कदम  उठायें  योर  भाखिरी  तारीख  मुकर्रर

 कई  दें  कि  उस  ारीकष  ow  सारा  हिसाव  हो

 (Amendment)  Bill  734

 बाये  शौर  यह  बतला  दिया  जाये  कि  का
 उस  तारील  के  बाद  यह  मालूम  होगा  कि
 किसी ने  चोरी  की  है  तो  उसको  काले  पाती

 जैसी  प्राठ  दस  साल की  सस्त  सजा  दी  जायेगी
 धौर  उसको  स्टेट  के  खिलाफ  क्रिमितनंस  करार
 दिया  जायेगा  ।  बहरहाल  मेरा  खास  जोर  इस
 बात  पर  है  कि  गवर्नेमेंट  धौर  भ्रसेसीज  के

 ताल्लुकात  मीठे  होने  की  झाज  बहुत  जरूरत  है  t

 Shri  Jaganatba  Rao  (Koraput);  Mr.
 Speaker,  I  am  in  general  agreement
 with  the  provisions  of  the  Bill  How-
 ever,  I  wish  to  make  a  few  observa-
 tions  in  respect  of  this  provision.  The
 effect  of  clause  2  is  to  authorise  the
 department  to  re-open  cases  under  sec-
 tion  34  up  to  the  year  commencing
 from  the  year  ending  on  3lst  March,
 94l  provided  the  other  conditions  are
 fulfilled.  However,  I  feel,  new  cases
 should  not  be  re-opened,  but  only  the
 5i6  cases  in  which  notices  have  been
 issued  should  be  re-opened.  In  all
 fairness  and  equity,  if  notices  have
 not  been  issued  previously  either  under
 section  34  or  under  the  Income-tax
 Investigation  Commission  Act  of  ‘1947,
 I  feel  if  by  this  amendment  new  cases
 are  re-opened,  it  may  work  hardship.
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 sessment  is  made  It  may  be  found  on
 scrutiny  that  no  income  has  escaped
 assessment.  So,  the  amount  that  is
 now  in  the  hands  of  the  Government
 cannot  be  retained  by  the  depart-
 ment.  The  settlement  having  fallen
 down,  they  have  no  mght  to  retain
 the  money  The  right  to  set  off  arises
 only  in  cases  where  there  is  a  con-
 tractual  babilty  or  obhgation  or
 where  the  sum  35  an  ascertained  sum
 Here,  no  tax  is  due  unless  the  officer
 finds  that  a  certain  amount  is  due
 from  a  particular  person  So,  how  can
 you  retain  it  tll  the  assessment  is
 made’  The  assessee  has  the  mght  to
 recover  the  money  from  the  depart-
 ment  So,  I  feel  that  it  is  still  open

 Shri  Morarji  Desa:  That  us  why
 the  Bill  is  here

 Shri  Jaganaths  Bao:  It  us  not  a  con-
 tractual  obhgation  Under  Article
 39(I)  (१)  of  the  Constitution  a  per-

 the  property  which  also  includes

 to  the  assessee  So,  it  is  open  to

 !  :  |
 and  whatever  amount  has  been  paid,
 or  whatever  security  has  been  depos~
 ted,  could  be  treated  as  a  set-off
 under  this  section  when  ultimately
 some  amount  is  found  due,  otherwise,
 I  think  it  is  open  to  objection

 I  would  submit  m  all  fauness  to
 the  assessee  that  when  the  proceed-
 ings  were  started,  he  came  forward
 and  revealed  whatever  be  the
 amount  that  escaped  assessment,  and
 accordingly  the  settlement  was  arnv-
 ed  at,  or  in  some  cases  it  was  pend-
 ing,  because  the  Commission  mught
 have  recommended  the  case  for  settle-
 ment  and  the  Central  Government
 might  not  have  passed  orders,  that
 should  be  taken  as  the  basis  and  pro-
 ceeded  with,  in  which  case  I  feel  that
 would  be  quite  legal  because  under
 the  proposed  section  49EE  it  is  said
 “whether  under  this  Act  or  other-
 wise",  that  is,  aif  there  is  any  proceed-
 ing  under  section  34  previously,  it
 will  be  quite  valid,  “otherwise”
 mean  under  any  other  Act,  that  is
 the  Income-tax  Investigation  Com-
 mussion  Act,  and  that  is  certainly
 quite  illegal  because  the  Supreme
 Court  has  struck  down  that  as  being
 unconstitutional  Under  article  3  also,
 any  law  that  Parhament  may  pass
 should  not  go  against  Part  ITI  of  the
 Constitution,  at  will  be  vad  Soe,  I
 think  section  3$4(I)(b)  should  be
 amended

 Section  34()(b)  gives  six  months
 time  for  an  assessee  who  has  been
 served  with  notice  to  come  forward
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 [Shri  Jaganatha  Rao}
 and  ask  the  department  to  give  him
 time;  he  will  not  press  for  payment.
 I  think,  that  way,  it  would  be  more
 proper  to  get  over  the  difficulty

 My  hon  friend  Shri  Ram  Krishan
 referred  to  section  54  and  said  that
 information  should  be  given  to  Mem-
 bers  of  Parliament  I  think  —  section
 54.2  a  very  salutary  provision  in  the
 Income-tax  Act  which  enjoms  on  the
 officers  not  to  disclose  information  It
 ig  not  in  the  interests  of  any  assessee,
 much  less  the  country,  for  any  person
 to  know  the  secrets  of  another

 I  understand  that  the  Central
 Board  of  Revenue,  im  recent  years,
 have  announced  the  payment  of  some
 reward  to  persons  who  give  any  clue
 of  tax  evasion  This  practice  has  been
 am  existence,  I  understand,  for  the
 last  several  years,  and  I  came  to
 know  recently  that  some  persons  have
 Teceived  a  reward  of  Rs  40,000  It
 leads  to  blackmail  No  man  is  safe,
 no  assessee  is  safe

 The  Minister  of  Eevenue  and  Civil
 Expenditure  (Dr.  B.  Gopala  Reddi):
 On  mere  information  he  will  not  be

 titled  to  anything  It  must  lead  to
 assessment  and  the  assessment  must
 also  be  realised

 Shri  Jaganatha  Rao:  But  why
 should  you  depend  on  these  people
 to  give  you  the  clue?  Why  not  you
 strengthen  your  special  investigation
 department,  have  more  officers,  spend
 more  money  on  them,  instead  of  pay-
 ing  Rs  40,000  to  the  private  individu-
 al?  I  think  xt  Is  not  a  very  salutary
 practice

 Shri  Morarji  Desai’  This  is  a  spe-
 cial  pleadmg

 (Amendment)  mm  9738

 fere  with  the  accounts  of  anybody.
 No  man  is  safe

 Ch,  Ranbir  Singh:  It  is  yust  pas
 img  on  information

 Shri  Jaganatha  Bao;  He  can  pam
 on  the  information  to  the  department,
 but  why  recognise  the  services  of  the
 man  by  a  reward?  Every  citizen  has
 a  duty

 Shri  Morarji  Desal:  You  perform
 your  duty

 Shri  Jagansatha  Rao.  I  can  very
 well  appreciate  the  services  of  a  citi-
 zen  who  gives  information,  but  why
 expect  a  reward  from  the  depart-
 ment?

 Shri  Morarji  Desai.  How  many
 people  perform  that  duty?

 Shri  Jaganatha  Rao:  You  mmprove
 your  special  department,  and  then
 certainly  you  can  find  cases  for  in-
 vestigation  The  very  fact  that  only
 5I6  cases  have  been  there,  pendmng
 for  the  last  8  years,  I  am  afraid,
 does  not  speak  very  well  of  the  de-
 partment,  or  show  that  result  that
 was  expected  from  this  department
 m  these  years

 Except  for  the  objection  which  I
 have  about  the  constitutionality  of
 clause  3,  I  am  in  general  agreement
 with  the  provisions  of  the  Bull

 Shri  Morary:  Desai  I  am  thankful
 to  all  the  hon  Members  for  support-
 ing  this  legislation  That  being  so,  I
 would  not  have  much  to  speak  about
 the  merits  of  the  provisions  in  the
 Bill  but  seveial  relevant  points  have
 been  raised  in  the  debate  on  which  I
 should  hke  to  give  my  views,  so  that
 if  there  2s  any  musunderstanding:
 about  something,  it  728  removed,  and
 if  any  use  can  be  made  of  these  sug-
 gestions,  I  may  utilise  them

 But,  before  I  proceed  with  these
 suggestions,  I  should  lke  to  refer  to
 the  objection  raised  as  regards  the
 promulgation  of  the  ordinance  I



 because  of  that  that  it  has  been  pro-
 vided  in  the  Constitution  that  ordi-
 mances  can  be  issued.  If  it  is  the  argu-
 ment  that  this  Government  does  not
 at  all  consider  whether  ordinances
 should  be  issued  or  not  and  is  not
 earetul  about  it,  if  that  is  the  argu-
 ment  of  some  hon.  Members,  I  am
 afraid  they  are  doing  an  injustice  to
 the  Government.  Whenever  an  ordi-
 nance  is  issued,  it  is  very  carefully
 considered  as  to  whether  it  can  be
 avoided,  and  it  is  only  as  a  last  re-
 sort  that  an  ordinance  is  promulga-
 ted.  In  this  particular  case,  it  was  said
 that  no  action  was  taken  for  two
 months  and  then  just  three  weeks
 before  the  House  was  to  mect,  the
 ordinance  was  promulgated.  But,  two
 months’  time  had  to  be  spent  in  find-
 ing  out  what  we  could  do  to  over~ come  the  difficulty  which  had  arisen
 85  &  result  of  the  decision  of  the  Sup- reme  Court.  There  were  various
 courses  suggested  to  us  which  might
 meet  the  situation,  and  we  did  not
 want  to  take  any  hasty  action,
 because  the  history  of  the  Investi-
 gation  Commission  Act  has  been  a
 very  peculiar  one,  as  has  been  point- ed  out  by  the  hon,  Member  who  start-
 ed  the  debate,  very  thoroughly  and
 forvefully,  and  with  ell  the  weight  he
 could  command  and  which  is  more
 than  that  of  any  other  hon.  Member
 in  the  House.  That  is  the  peculiar
 history  of  this  Investigation  Commis-
 sion  Act.

 PHALGUNA  rs  vy  (SAKA)  (Amendment)  2740
 Bill

 That  was  enacted  in  ‘1947.  But  after
 the  Constitution  came,  it  has  created
 all  the  difficulties.  When  the  Act  was

 it  was  not  known  then  what
 would  be  the  Constitution,  and  what
 difficulties  would  arise  as  a  result  of
 the  Constitution  that  would  come
 into  effect.  It  was,  therefore,  that  this
 could  not  be  foreseen  and  afterwards,
 ag  judicial  decisions  came  in,  the  Act
 had  to  be  amended  from  time  to  time
 in  @  piece-meal  way,  because  of  the
 history  or  the  Act  itself.  Therefore,
 it  is  not  that  Government  were  not
 careful  as  regards  the  consideration
 of  the  various  points  arising  out  of
 the  legislation,  but  it  was  the  pecu-
 jiar  circumstances  of  the  legislation
 igself,  which  were  responsible  for  the
 difficulties  that  arose,  and  for  the
 piece-meal  amendments  that  had  to
 be  made.  I  do  not  think  that  that
 sort  of  a  difficulty  will  now  arise.

 It  was  also  pointed  out  that  the
 Income-tax  Act  has  become  too  cum-
 brous  and  too  complicated  and
 requires  overhauling.  It  was  last  done
 in  1939.  The  Law  Commission  have
 considered  it  also  and  suggested  codi-
 fication.  This  is  being  very  carefully
 considered,  But  I  doubt  if  the  Income-
 tax  Act  can  be  made  so  very  simple
 that  there  will  be  no  complications
 arising  out  of  it.  The  nature  of  the
 taxation  is  such.  It  is  not  only  these
 people  who  are  complicated,  but  we
 are  all  very  complicated.  Human
 beings  are  very  complicated,  and  there
 are  unknown  depths  in  every  human
 being.  and  more  so,  in  the  hon.  Mem-
 vers  who  are  talking  about  it.

 Shri  Naushir  Bharucha:  Ministers
 glso.

 Shri  Morarji  Desai:  I  have  not
 excluded  myself  from  it.  I  have  said
 that  we  are  all  complicated.  I  am  a
 puman  being....

 Shri  Punnoose  (Ambalapuzha):
 Really?

 Shri  Morarji  Desai:  ....as  much  as
 all  other  hon.  Members  are.  There-
 fore,  how  can  I  be  free  from  it?
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 (Shri  Morarji  Desai}
 Therefore,  I  am  able  te  see  the  com-
 Plications.  The  only  difficulty  is  that
 the  hon.  Members  who  are  complain-
 ing  about  that  are  not  able  to  see  the
 complications.  They  see  complica-
 tions  only  in  others  and  not  in  them-
 selves.  That  is  my  quarrel  with  them.
 i  have  no  other  quarrel.

 In  the  same  line,  it  was  suggested
 that  the  return  may  be  made  very
 simple,  and  one  return  may  be  there.
 If  I  remember  rightly,  it  was  pointed
 out  that  Mr.  Kaldor  had  suggested  that
 this  might  be  done,  and,  therefore,
 also  it  should  be  done.  Long  before
 Mr.  Kaldor  had  suggested  it,  the
 Department  has  been  considerng  it,
 that  is,  the  mmplification  of  the  form,
 and  having  only  one  form,  But  it  is  a
 difficult  thing;  it  is  not  a  very  easy
 thing.  It  may  become  more  compli-
 eated  and  cumbrous  if  only  one  form
 is  there,  and,  therefore,  it  has  got  to
 be  very  carefully  considered,  and  it  is
 likely  to  take  some  time.  We  are  at
 it.  I  cannot  say  that  we  shall  be  able
 to  achieve  it,  but  we  should  try  to
 achieve  it,  and  if  we  achieve  it,  then
 it  must  be  one  which  is  really  stmple
 and  which  is  not  cumbersome  or  com-
 plicated  or  is  more  difficult  to  fill  in
 than  even  on  the  present  date.  But
 that  question  is  before  Government
 and  Government  have  been  consider-
 ing  it.

 As  a  matter  of  fact,  I  am  looking
 very  hopefully  to  the  committee  which

 Shri  Tyagi:  Very  much  so.

 Shri  Morarji  Desai:  That  is  our
 difficulty,  but  somehow  we  have  got  te
 overcome  this  difficulty,  but  we  can-
 not  overcome  these  difficulties  very
 quickly.  It  will  take  perhaps  a  gene-
 ration  or  more  to  overcome  these
 things.  Yet,  it  has  been  the  endeavour
 of  this  Government  to  see  that  a  feel-
 ing  of  trust  is  created,  and  I  have  no
 doubt  in  my  mind  that  Government
 have  got  to  make  a  beginning  in  this
 matter  rather  quickly  It  is  precisely
 for  this  purpose  that  this  committee
 has  been  appointed.  I  have  great
 hopes  on  this  committee,  because  it  is
 presided  over  by  a  chairman  who  is
 very  conscious  of  it,  and  who  wants
 to  do  it.  Therefore,  I  hope  we  shall
 have  some  very  useful  result  coming
 out  of  this  committee.

 It  has  been  suggested  that  we
 should  amend  articles  32  and  226  of
 the  Constitution,  so  that  such  matters
 cannot  be  taken  to  the  High  Court  or
 the  Supreme  Court  to  delay  recoveries.
 The  hon.  Members  who  suggested  this
 could  suggest  it,  but  we  have  always
 to  give  a  careful  consideration  to  the
 fact  that  in  a  democracy,  the  judiciary
 should  not  be  very  lightly  treated.
 The  judiciary  is  one  of  the  fundamen-
 tal  pillars  of  democracy,  and  if  that
 pillar  become  shaken  or  it  is  felt  that
 we  have  not  that  profound  respect  for
 the  judiciary  which  we  should  have,
 even  if  we  differ  from  them,  then
 democracy  itself  will  become  very
 wesk.  It  is,  therefore,  that  we  must
 not  lightly  consider  the  amendments
 of  such  articles,  not  that  if  it  becomes
 necessary  and  if  it  is  in  the  interests
 of  justice  itself,  we  shall  not  consider
 it;  when  some  amendments  are  neces-
 sary,  we  shall  certainly  consider,  and
 we  should  consider  the  matter;  so,  मे



 be  F  Z  is  all  E  EF  ;
 point  out  in  this  connection

 Shri  Morarji  Desai:  It  is  not  dis-
 respect  to  the  judiciary.  If  a  flaw  is
 sought  to  be  removed,  it  has  got  to  be
 done

 Shri  Bimal  Ghose:  That  wag  what  I
 said.  We  should  amend  the  Constitu-
 tion

 Shri  Tyagi:  The  judiciary  has  poimt-
 ed  out  the  defects  in  the  provisions,
 and  they  are  being  amended  now

 Shri  Morarji  Desai:  Amendment  by
 itself  is  not  disrespect  to  the  judiciary
 But  to  consider  that  the  judiciary  us
 commg  in  the  way  of  the  efficient
 dealing  with  things  is  not  a  happy
 thing.  That  Bt y  all  that  I  am  saying
 As  I  said,  of  it  9  necessary  to  amend
 something,  it  may  be  amended  That
 does  not  mean  any  disrespect  to  the
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 several  times  that  the  effective  arrears
 are  not  Ra  280  crores.  Therefore,  we
 should  not  take  the  figure  as  it  is  at  its
 face  value  and  try  to  make  our
 deductions  from  that,  Out  of  Rs,  280
 crores,  the  effective  arrears  are  not
 more  than  Rs.  i50  crores  as  ca
 I-7-958.  But,  it  is  difficult  to  sepa-
 rate  these  Rs  30  crores  very  quick-
 ly.  and  we  do  not  want  to  ‘ake  a
 chance  in  this  matter  so  that  some
 arrear  which  may  be  recovered  may
 go  out.  As  a  matter  of  fact,  my  hon.
 friends  themselves  will  be  holding  me
 to  task  uf  any  defect  takes  place  in
 that  and  somebody  escapes  I  do  not
 want  to  lay  myself  open  to  that  charge
 that  I  was  careless  in  the  matter  of
 recoveries  of  money.

 Shri  Tyagi:  Is  there  any  proposal  to
 write  off  the  meffective  arrears  now,
 since  these  have  been  pending  for  a
 long  time?

 Shri  Morarjl  Desai:  That  is  being
 considered  every  day  But  we  have
 got  to  be  very  careful  to  see  that  no
 arrear  which  can  he  recovered  is
 written  off  in  the  process  of  wmting
 off  ineffective  arrears  Therefore,  we
 have  got  to  consider  this  point  and
 Wwe  are  considering  it  But,  wn  the
 present  days  when  charges  are  easily
 levelled  at  the  Admmustration  and  the
 Ministers  (Interruption  )  it  is  difficult
 for  anybody  to  take  the  consequence
 of  an  act  which  may  not  be  very
 carefully  thought  out  and  which  can
 be  shown  to  have  been  not  very  care-
 fully  thought  out

 Shri  Tyagi:  No  charges  are  possible
 against  you

 Shri  Morarji  Desal:  I  am  not  the
 only  person  concerned

 But  we  have  been  taking  action  alse
 by  resorting  to  the  Insolvency  Act  and
 all  other  methods  in  order  to  recover
 the  arrears.  The  arrears  are  recover-
 ed  as  land  revenue  through  the  States
 and,  therefore,  it  is  only  that  machi-
 nery  which  comes  into  effect.  To  set
 up  8  separate  machinery  will  not  be
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 are  trying  to  see  that  the  arrears  are
 Tmade  eg  gmall  as  possible.  There  will
 be  some  arrears  always.

 There  is  also  another  difficulty.
 Since  a  demand  is  made,  it  is  consi-
 dered  arrears.  It  may  not  be  arrcars
 at  all  in  the  sense  that  it  is  a  long
 pending  arrear.  All  these  things  give
 a  large  figure.  I  am  trying  to  find
 out  a  way  whereby  I  can  give  these
 separate  figures  differently  so  that  this
 misunderstanding  in  the  public  mind
 that  there  are  very  large  arrcars
 which  are  pending  recovery,  or  about
 the  ineffectiveness  of  the  machinery,
 may  be  removed.  I  am  trying  to  put
 this  before  the  House  as  soon  as  I  am
 able  to  find  out  the  remedy.

 My  hon.  friend  who  was  so  forceful
 raised  the  question  of  section  34  being
 misused  in  the  State  of  Kerala.  A
 complaint  was  received  from  the  hon.
 Member  himself.  And  that  complaint
 was  investigated  and  it  was  found  that
 im  that  particular  case,  there  were
 ample  grounds  for  initiating  action
 under  section  34,  and  that  the  state-
 ment  that  under  section  34  notice  was
 issued  at  the  instance  of  a  money-
 lender  was  thoroughly  incorrect.  I
 hope,  Sir,  that  such  incorrect  informa-
 tion  will  not  be  utilised  in  order  to
 make  charges  against  the  Administra-
 tion,  in  helping  wrongdoers.  The
 Government  machinery  wil]  not  help
 such  people....

 Shri  Easwara  Iyer  (Trivandrum):  I
 did  not  make  any  complaint  regarding
 the  misuse  of  this  section.  I  have
 noticed  in  a  case  filed  in  the  High
 Court  of  Kerala  in  which  this  matter
 has  arisen,  the  Income-tax  Depart-
 ment  entered  their  appearance  and
 admitted  that  all  proceedings  had  been
 dropped  as  against  a  particular  indi-
 vidual.  So,  it  is  not  the  casc  that  }
 have  made  the  complaint.  I  was  not
 giving  incorrect  information.

 Shri  Morarji  Desai:  I  would  only
 refer  the  hon.  Member  to  what  he  has
 put  in  writing  so  that  he  may  refer  to
 it  and  ascertain  whether  he  has  not
 made  a  complaint  of  it.

 Shri  Easwara  Iyer:  I  did  not  make
 2  complaint

 Shri  Morarji  Desai:  I  am  giad  he
 says  he  did  not  make  a  complaint.  I
 accept  him  at  his  word;  his  word  is
 quite  enough.  Then,  I  will  have
 nothing  to  say  about  it.

 A  lacuna  was  pointed  out  in  the  pro-
 posed  section  49EE  that  it  fails  to
 provide  for  pending  suits.  If  my  hon.
 friend  had  seen  an  amendment  which
 is  Proposed  to  be  moved  by  me,  he
 will  have  seen  that  this  is  provided
 for.  Therefore,  that  lacuna  does  not
 remain.

 He  also  said  that  extra  staff  is  not
 required  for  working  up  these  cases
 because  there  are  already  settlements.
 Well;  the  settlements  are  no  long
 settlements  unless  they  are  accepted  by
 those  assessees  concerned.  I  shall  be
 very  happy  if  these  assessees,  as  soon
 as  the  notices  are  issued,  come  forward
 and  say  that  they  accept  the  settle-
 ments.  Nothing  further  need  be  done
 We  do  not  want  to  harass  anybody;
 we  shall  certainly  take  these  settle-
 ments  and  if  they  do  not  accept  and
 they  say  that  the  whole  thing  should
 pe  examined,  because  that  is  the  law
 and  one  could  take  advantage  of  the
 new  procedure,  then,  I  cannot  say  that
 I  will  not  give  them  that  advantage
 of  the  new  procedure.  In  that  case,
 all  the  staff  is  required.  But,  if  all
 these  people  come  forward  and  say
 that  they  accept  the  settlements  then
 there  is  no  question  of  having  more
 staff.  Then,  the  staff  will  be  dispensed
 with,  We  do  not  want  to  have  the
 luxury  of  a  staff  and  spend  money
 unnecessarily.  But,  this  staff  will  be
 necessary,  at  any  rate,  in  the  begin-
 ning  to  see  that  all  these  questions  are
 attended  to.

 In  this  connection,  my  hon.  friend
 at  my  back  pointed  out  that  this  pro-
 vision  of  withholding  the  money  and
 keeping  that  in  deposit  may  not  be
 very  legal.  This  is  how  points  are
 found  out  by  the  persons  concerned
 grom  this  very  House  itself.
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 are  thinking  of  extending  that  rule  to
 all  these  so  that  they  could  not  prac-
 tise  without  the  permission  of  the
 Government.  This  is  a  problem  of
 which  the  Government  is  seized  and
 as  we  are  all  aware  we  are  trying  to
 see  that  no  wrong  advantage  is  taken
 ef  the  opportunities  available  to  these
 gentlemen.  But  may  I  say  in  this
 eonnection  that  all  the  income-tax
 efficers  are  not  dishonest  and  a  large
 majority  of  them  are  honest  and  the
 Jarge  noainrity  of  the  incametay  near
 titioners  do  not  also  do  misdeeds  and
 as  far  as  possible,  they  are  only  taking
 advantage  of  the  law  and  that  ought
 not  to  be  grudged  by  anybody  if
 advantage  8  taken  of  the  law.  Then

 the  fault  will  be  of  this  House  and  not
 ef  those  who  take  advantage  of  that
 Therefore,  we  have  got  to  be  very
 eareful  in  this  matter.  है

 Shri  D.  0.  Sharma  (Gurdaspur):  Is
 permission  ever  withheld?

 Shri  Morarji  Desai:  It  is  still  being
 eonsidered;  that  rule  is  not  yet  made.
 It  was  also  pointed  out  that  income-
 tax  commissioners  utilise  the  cars  of
 assessees  and  other  people  Circulars
 have  been  issued,  not  now  but  even
 5-6  years  ago,  that  they  should  not  do
 so.  They  are  not  supposed  to  use  the
 ears  of  businessmen  or  the  assessces,
 they  can  use  only  their  own  cars  or
 the  cars  of  their  frends  and  they
 should  not  also  accept  perties  in  gcne-
 ral  from  these  people  They  can  accept
 parties  only  from  established  associa-
 tions.  But  I  would  not  encourage
 even  that.  We  are  trying  to  see  that
 these  things  are  not  done.  But  if  it
 is  found  that  some  people  are  acting
 eontrary,  I  shall  be  grateful  to  the
 hon.  Members  if  such  instances  are
 pointed  out  to  the  Government  so  that
 proper  action  can  be  taken  against
 gueh  defaulting  officers.

 ह.  Baswara  yer:  There  are
 wmpteen  instances.

 not  within  their  jurisdiction.  That  is
 all  that  I  meant.  So,  the  Government
 Ww4uld  not  want  that  the  Administra-
 tion  should  come  into  any  difficulties
 On  account  of  such  wrong  behaviour
 OM  the  part  of  some  stray  officers....

 डाल  Morarji  Desal:  Ministers  do  not
 COme  m  the  category  of  Government
 S€tvants  If  hon.  Members  can  do  go,
 Ministers  also  can  do  so.  (Interrup-
 tions.)  They  are  in  the  category  of
 hon.  Members;  they  arc  their  repre-
 SChtatives  and  their  agents  and,  there-
 fore,  Ministers  are  in  no  other
 Category  except  that  of  the  hon  Mem-

 of  the  House  There  cannot  be
 any  other  category  for  the  Minister.
 TMat  is  all  that  I  have  to  say.

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  further  to  amend
 the  Indian  Income-tax  Act,  1922,
 be  taken  into  consideration.”

 The  motion  was  aJopted,
 Mr.  Speaker:  There  are  no  amend-

 Menta  to  clause  2.  The  question  is:

 “That  clause  2  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bit,



 Page  2,  lines  I6  and  /7,-—
 for  “shall  le  for  the  refund  of

 any  such  sum  of  money  or  the
 _  return  of  any  such  security”
 :  substitute  “for  the  refund  of

 any  such  money  or  of  the  return
 of  any  such  security  shall  lie  or
 be  allowed  to  continue”

 [Shri  Morarji  Desai}
 ’  Mir,  Speaker:  Clause  3A  is  out  of
 atder  as  it  is  beyond  the  scope  of  the
 Bill,  The  question  is:

 >  “That  clause  3,  as  amended,
 wtand  part  of  the  Bill”

 The  motion  was  adopted.

 Clause  3,  as  amended,  was  udded  to
 the  Bill.

 Clauses  4,  5  and  4  Enacting  Formula
 ह. ह  the  Title  were  added  to  the  Bill.

 Shri  Morarjl  Desai:  Sir,  I  beg  to
 move:

 “That  the  Bill,  as  amended,  be
 passed.”
 Mir.  Speaker:  The  question  is.

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted

 4.96  brs.

 PARLIAMENT  (PREVENTION  OF
 DISQUALIFICATION)  BILL

 The  Depaty  Minister  of  Law  (Shri
 Majarnavis):  Sir,  I  beg  to  move:

 “That  the  following  amend-

 Parliament  PHALGUNA  5,  ee  (SAKA)  (Prevention  of  3758
 Disqualification)  Bill

 liament,  be  taken  into  considera-
 tion:

 ‘Clause  3

 qa)  That  st  page  2,  line  21,  the

 (2)  That  at  page  2,  lines  37-38,
 the  words  “director  or  mem-
 ber”  be  deleted.

 (3)  That  at  page  3,  line  9,  for
 the  words  “clauses  (h)  and
 (i)"  the  words  “this  section”

 be  substituted.’  7

 400  hrs.

 (Mx.  Deruty-Spzaxer  mm  ithe  Chair}
 The  House  will  recall  that  after  we
 considered  and  passed  this  Bill,  it
 went  to  Rajya  Sabha  and  in  the  Rajya
 Sabha,  three  amendments  have  been
 made.  Out  of  these  one  is  merely
 verbal  One  is  substantial  and  the
 other  is  merely  carrying  out  the  prin-
 cipal  of  the  clause  Clause  3(f)  reads
 as  follows

 “the  office  of  Chairman,  mem-
 ber  of  the  syndicate,  seriate,  exe-
 cutive  committee,  council  or  cuurt
 of  universr‘'y  or  any  other  body
 which  is  an  advisory  body  con-
 nected  with  the  university  ”

 The  Rajya  Sabha  has  amended  clause
 (f)  so  as  to  exclude  the  expression
 “which  is  an  advisory  body”  which
 governs  any  other  body  m  clause  (f).
 The  object  of  that  amendment  is  that
 having  allowed  a  Member  of  Parlia-
 ment  to  occupy  the  office  of  chairman
 or  to  be  a  member  of  the  syndicate
 or  senate  or  the  executive  committee,
 there  is  no  reason  why  such  a  member
 should  be  excluded  from  any  other
 body  The  general  principle  which
 was  applied  to  the  exclus.on  of  Mem-
 bers  of  Parliament  from  various  bodies
 was  that  if  a  body  or  an  authority
 exercises  executive  ‘unctions,  then,  it
 should  come  under  the  ban.  If  it  was
 merely  advisory,  then  the  ban  should

 be  imposed.  Here,  you  will  see
 so  far  as  the  university  is  con-
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 senate  or  executive  committee.  Ag  the
 Members  of  the  House  are  aware,  all
 the  executive  authority  of  a  univer-
 aity  is  concentrated  in  the  syndicate,
 the  senate  or  the  executive  committee
 or  the  executive  council.  Therefore,
 fhaving  allowed  Members  of  Parlia-
 ment  to  be  members  of  syndicate,
 senate  or  executive  committee  or  exe-
 ecutive  council,  there  was  no  reason
 why  the  other  bodies  which  do  not
 have  so  much  power  should  come
 under  the  ban.

 It  appears  to  be  a  case  where,  having
 swaitowed  2  camel,  one  is  strafing  at
 a  gnat.  Then,  other  complicated  ques-
 tions  are  likely  to  arse,  namely,  whe-
 ther  a  body  of  which  we  are  consider-
 ing  the  membership,  is  or  is  not  an
 advisory  body.  It  is  a  difficult  ques-
 tion  to  determine  in  each  case.  If  it
 ‘was  necessary  to  decide,  it  would  be
 decided,  but  usually,  it  becomes  diffi-
 cult  to  separate  mere  advisory  func-
 tions  from  executive  functions.  There-
 fore,  the  Rajya  Sabha  has  excluded
 these  words,  “which  is  an  advisory
 body”

 Then,  I  will  come  to  the  third
 amendment.  The  third  amendment  is
 on  page  a  You  will  see,  Sir,  in  the
 explanation  we  have  said,  ‘for  the
 purposes  of  clauses  qh)  and  a),  the
 office  of  chairman  or  secretary  shall
 include  every  office  of  the  description
 ‘by  whatever  name  it  is  called"  The
 ‘word  “chairman”  occurs  in  (h)  and
 di),  but  we  had  forgotten  to  nofice
 that  the  word  “chairman”  also  occur-
 red  in  (f).  For  example,  in  a  certain

 a
 regards  clause  (i).  the  authori-

 ber",  from  clause  (i).
 lines  36  and  37.  These  are  the  amend-
 ments.  I  beg  the  House  to  take  them
 into  consideration.

 ae
 Deputy-Speaker:  Motion  mov-

 ‘That  the  following  amend-



 2yss  Parliament  PHALGUNA  5,  830  (SAKA)

 Shri  Hajarnavis:  Before  any  hon
 Member  begins  to  speak,  I  would  luke
 to  inform  you,  Sir,  that  thee  are  two
 other  verbal  amendments  whith  I
 intend  to  move  in  this  House—chang-
 ing  “1958”  to  “l959"  At  what  stage
 shall  I  be  permittrd  to  move  them’  I
 seek  your  guidance

 Mr.  Deputy-Speaker  After  the
 Motion  for  considcration  im  parsed,
 they  can  be  moved  Does  Pundit
 Thakur  Das  Bhargava  want  to  speik?

 Pandit  Thakur  Das  Bhargava
 (Hissar)  This  mot‘on  I  think,  is  for
 consideration  of  tn  Bill  as  well  as
 about  the  agrecment  of  thn  House
 with  the  amendments  mad  by  the
 Rajya  Sabha  But  0  far  as  the
 amendments  are  conc:  tuned  I  want  to
 oppose  certain  anuwndnont,

 Mr  Deputy-Speaker  The  Bill  has
 tome  only  for  consideration  of  the
 amendments

 Pandit  Thakur  Das  Bhargava.
 There  nw  no  separate  amendment,  as
 such  There  5  only  one  amendment
 and  that  also,  to  agree  with  the
 Rajya  Sabha’.  amendment

 Mr.  Deputy-Speaker.  That  would
 be  a  second  motion’  after  this  has
 been  adopted,  after  we  have  adopted
 that  the  amendments  made  by  _  the
 Rayya  Sabha  be  considered  m_  thi,
 House

 Pandit  Thakur  Das  Bhargava‘
 Then,  I  would  like  to  speak  at  both
 the  stages

 Shri  Mahanty  Mr  Deputy-
 Speaker,  Sir,  unfortunately,  this  Bull,
 the  Parliament  (Prevention  of  Dis-
 qualification)  Bill,  was  born  under
 inauspicious  stars  The  mnusfortune
 Was  not  of  the  Bill  or  of  those  who
 had  sponsored  it,  but  the  musfortune
 was  of  the  purity  of  the  Parliament
 itself  It  is  worthwhile  to  recall  the
 Wenesis  of  it  In  the  original  Bull,  the
 chairman,  the  director  or  members,  of
 all  statutory  or  non-statutory  bodies
 were  exempted  from  attracting  dis-
 Qualification  ynder  article  02  of  the
 350  (Al)  LSD--7

 (Prevention  of  2756
 Disquaitfication)  Bull

 Constitution,  provided  they  draw  no
 remuneration  other  than  compensa-
 tory  allowance  We  even  objected  to
 this,  because  the  one  strand  of  super-
 stition  that  has  been  running  through
 all  the  arguments  on  the  Government
 side  ts  that  the  only  determinant  would
 be  the  quantum  of  allowance  drawn
 If  a  director,  a  member  or  any  other
 office-bearer  of  a  corporation  draws
 a  salary  ora  remuneration  not
 exceeding  Rs  21,  then  of  course  he
 does  not  attract  any  disqualification
 I  believe  in  all  the  arguments  which
 have  been  advanced  from  the  Gov-
 ernment  side,  the  one  strand  that
 runs  ts,  the  determinant  is_  the
 quantum  of  allowance  or  remunera-
 tion  that  is  drawn  But  there  are
 offices  in  England  which  do  not  exist,
 there  are  offices  which  neither  exist
 ner  any  salaly  oor  allowance  38
 attached  to  those  offices  For  instance,
 the  office  of  steward  of  the  manor  of
 Chiltern  Hundreds  or  the  manor  of
 Northstead  does  not  exist  These
 offices  exist  merely  in  imagination
 In  view  of  the  fact  that  the  British
 law  docs  not  make  any  provision  for
 the  resignation  of  a  Member  from  the
 House  whenevcr  any  Member  wishes
 to  do  so,  he  has  to  meicly  apply  for
 these  offices  which  immediately
 attracts  disqualification  Even  though
 in  England  such  offices  cxist,  no
 allowance  is  attached  to  them  at  all
 But  still,  the  disqualification  is
 attracted  Therefore,  since  m_  this
 countiy  we  rely  so  much  on  the
 British  convintion,—as  was  evident
 the  other  day  when  the  question  of
 privileges  came  up  before  this
 House  —I  thought  that  such  deter-
 minants  would  also  be  eschewed  But
 even  then,  the  original  Bill  had  made
 this  provision  and  in  the  Jomt  Com-
 mittee,  in  spite  of  our  best  efforts,  we
 failed  to  mitigate  the  evils  of  these
 provisions  The  Joimt  Committee
 deliberated  over  this  matter  at  very
 great  length,  but  even  then  they  had
 to  appomt  a  sub-committee  to  go  into
 this  matter  in  greater  detail  The
 sub-committee  after  days  and  weeks
 of  labour  prepared  two  Schedules—
 Schedule  I  and  Schedule  II  In  Sche-
 dule  I,  the  office  of  chairman,  director
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 or  member  as  specified  in  Schedule  I,
 whether  they  draw  any  remunerative
 allowance  or  not,  were  to  attract  the
 disqualification  in  article  02  of  the
 Constitution  In  Schedule  II  only  the
 chairman,  secretary  or  member  of  the
 standing  committee  or  the  executive
 committee  were  to  attract  the  dis-
 quahfication  But,  Sir,  in  this  House
 itself  an  amendment  from  the  Com-
 munist  benches  was  sponsored  to
 exempt  the  members  of  executive
 committees  and  standing  committees
 of  the  corporations,  which  was  readily
 accepted  by  the  Government  For
 once,  the  Communists  and  the  Con
 gress  Party  united  on  a  common  issue
 to  exempt  the  members  of  the  execu-
 tive  committees  of  statutory  or  non-
 statutory  bodies,  for  what  reasons,
 Sir  I  do  not  know  But  we  fclt  very
 unhappy  over  it,  because  those  of  us
 who  had  considered  this  matter  from
 the  pot  of  view  of  punty  of  Parlia-
 ment  felt  very  much  distressed

 Sir,  we  have  promoted  hundred  and
 one  statutory  and  non-statutory
 bodies  If  the  500  Members  of  this
 House—of  course,  00  Members  have
 to  be  left  m  the  wilderness  of  opposi-
 tion  but  still  there  will  be  400  Mem-
 bers  left—af  each  of  them—I  am
 speaking  hypothetically—is  provided
 for  m  one  or  the  other  of  the  corpora-
 tions  in  one  o:  the  other  capacity,  you
 will  find  that  there  will  be  practically
 no  free  and  frank  debate  over  the
 public  sector  there  will  be  no
 scrutinv  of  the  public  sector  and  no
 eriticism  can  be  voiced  on  the  public
 sector  <A  lobbv  in  time  will  develop
 which  will  try  to  cover  up  all  acts  of
 omissions  and  commissions  in_  the
 public  sector  and  practically  there
 will  be  no  safeguard  against  it

 Moreover,  another  aspect  of  it  35
 this  It  is  not,  as  I  have  said  earlier,
 the  quantum  of  allowance  or  com-
 pensation  that  is  important  The
 matter  of  moment  here  is  to  consider
 the  power  of  conferring  patronage
 that  these  office-holders  will  derive
 and  the  obligation  to  the  authority

 FEBRUARY  24,  959  (Prevention  of  Dis  2768
 qualification)  Bill

 which  invested  them  into  such  autho-
 rity,  will  vitiate  the  purity  of  Parha-
 ment  ‘Ths  fact  will  not  be  disputed
 that  if  a  Member—for  instance,
 accepts  an  office  under  the  corpora-
 tions  listed  m  Schedule  I,  an  the
 Board  of  Directors  of  Hindustan  Steel,
 Hindustan  Machine  Tools,  State
 Trading  Corporation  of  Indha,  or
 Sindr:  Fertilisers  ete—let  him  not  be
 the  Chairman—you  can  well  imagine
 what  potential  amount  of  patronage
 he  can  wield,  how  he  can  vitiate  the
 very  proceedings  of  free  and  fair
 elections  Do  you  want  that  this
 Parliament  should  be  stuffed  with
 people  who  have  got  their  own
 interests  vested  in  the  Government.
 A  time  may  amse  when  this  Parla-
 ment  will  be  infested  with  persons
 who  will  have  very  little  of  freedom
 of  conscience  left  I  do  not  impute
 thereby  that  any  Member  of  Parha-
 ment  who  holds  any  such  office  will
 try  to  divest  tmself  of  his  own
 conscience  or  best  judgment  for  the
 benefit  that  he  derives  from  holding
 an  office  But  we  are  not  considering
 exceptional  cases  We  are  considering
 the  majoritv  of  the  cases  and  human
 nature  being  what  it  is,  we  have  got
 every  reason  why  we  must  oppose
 this  kind  of  amendments

 But  Si  भा  spite  of  all  the  opposi-
 tion  that  was  put  forward  by  no  less
 a  pcr  on  than  our  esteemed  colleague
 Pandit  Thakur  Das  Bhargava  who
 had  gone  into  this  question  with  great
 pan  and  =  patiencc,  Government
 thought  it  fit  even  to  exclude  Mem-
 b  ro  as  originally  was  provided  for  in
 dause  (h)  (n)  of  the  original  Bill
 Now  we  find  that  m  Rajya  Sabha  they
 havc  gone  still  further  and  the
 holders  of  the  office  of  directors  or
 membcrs  of  statutory  or  non-statut-
 ory  bodies  specified  in  Schedule  I  of
 the  Bill  even,  have  also  been  com-
 pletely  exempted  Its  effect  will  be
 that  the  directors  or  members  of  all
 statutory  or  non-statutory  corpora-
 tions,  begmning  from  Hindustan  Steel
 up  to  Hindustan  Shipyard  will  now
 jolly  well  enter  this  Parhament.  What
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 will  be  its  effect,  I  cannot  say.  I  do
 not  find  those  gentlemen  here  today,
 but  nothing  will  stop  them  from
 coming  here  tomorrow,  and  in  that
 event  my  only  apprehension  is_  that
 the  purity  of  Parliament  will  be  8
 matter  of  the  past,  it  will  be  a  matter
 of  archaeological  importance,  it  will
 have  no  reality  in  the  prevailing
 circumstances.

 Then,  Sir,  when  we  come  to  clause
 (f),  we  find  we  are  greatly  disturbed
 over  it  We  have  ourselves  seen  how
 the  universiués  have  been  converted
 into  arenas  for  Matadors  and  Bull-
 fighters  The  Banaras  University  is
 a  classical  example.  Now,  the  main
 charges  of  Government  were  that  the
 members  of  the  council,  court,  execu-
 tive  committee  and  other  bodies  of
 the  Banaras  University  were
 motivated  by  political  considerations
 and  the  whole  university  was  con-
 verted  into  a  cesspool  of  manipula-
 tions.  We  are  now  again  going  to
 throw  open  the  doors  for  “teacher-
 politicians”  so  that  persons  connected
 with  these  bodies  can  imdulge  in
 direct  political  manipulations,  Sir,
 my  simple  question  will  be,  why  then
 exclude  the  poor  Vice-Chancellor?  I
 do  not  understand  what  crime  the  poor
 Vice-Chancellor  has  committed  so  as
 not  to  come  to  this  Parliament.

 Practically,  Sir,  if  one  goes  through
 this  Bill,  one  will  find  that  the  Gov-
 ernment  were  caught  up  in  a_  blind
 alley  of  logical  fallacy  They  had  not
 made  up  their  mind  They  were
 hesitant  They  had  to  accept  various
 amendments  under  the  impact  of
 circumstances,  and  now  they  have
 come  back  to  the  original  provision
 so  that  there  can  be  no  disqualifica-
 tion  for  anybody.  The  best  thing  for
 the  hon.  Minister  to  do  under  the
 circumstances  will  be  to  come  to  this
 House  with  a  proposal  to  amend  the
 Constitution  by  deleting  article  02  of
 the  Constitution  so  that  there  will  be
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 provided  here  village  revenue  offices,
 home  guards  and  others,  goodness
 knows  what  not.  and  now  from  the
 scheme  of  things  we  find  that  only
 the  Vice-Chancellors  and  a  few  other
 persons  are  being  debarred  from
 seeking  election  to  Parliament  or
 continuing  as  a  Member  of  Parha-
 ment

 Therefore,  I  do  not  see  much  merit
 in  this  Amendment  I  know  what
 will  be  the  result  of  my  appeal,  but  I
 consider  it  as  a  matter  of  public  duty
 to  oppose  this  amendment,  and  =  I
 hope—of  course,  I  can't  believe  that
 the  Government  will  withdraw  their
 amendments—that  Government  will
 bear  in  mind  at  least  the  consequences
 which  are  going  to  flow  from  the
 acceptance  of  these  amendments.

 sat  जाधव  (मालंगाव)  उपाध्यक्ष

 महोदय,  माननीय  उपमंत्री  महोदय  ने  जो

 एमेंडमेट्स  राज्य  सभा  द्वारा  इस  बिल  में  को
 गई  है  शौर  जिनको  मंजूर  करने  के  लिए  इस
 सदन  में  पेश  किया  हैं,  मैं  उनकी  मुखालिफत
 करने  के  लिए  खड़ा  हसा  ह  ग्रभी  माननीय
 महन्ती  महोदय  ने  इस  विषय  पर  रोशनी  डाली
 है  t  पालियामेट  के  सदस्यों  से  हिंदस्तान  के
 भ्रव्वाम  जो  झाशा  रखते  है  या  जिस  काम  की
 इच्छा  रखते  हैं--इस  सदन  के  माननोय
 सदस्य  मुझ  माफ  करेंगे  अगर  में  यह  कह  कि
 उसकी  पूर्ति  हम  नहीं  करते  है  ।

 पालियामेंट  के  सामने  देश  को  बनाने  फका
 इतना  अहम  काम  होते  हुए  भी,  इस  सदन  में

 हो  या  दूसरे  सदन  मे,  जिस  तरीके  से  पालिया-
 मेंट  के:  माननीय  सदस्य  हिस्सा  लेते  है  उसे
 देखते  हुए  श्रगर  हम  इस  तरह  में  दिस्कवासि-
 फिकेशन्स  को  खत्म  करते  जायेंगे  तो  हमे  दस
 देश  का  भविष्य  अच्छा  नहीं  दिखता  हैं  tr

 सीजर्स  वाइफ  मस्ट  बी  अबव  सस्पिशन,

 ऐसा  कहा  गया  है  |  इसी  तरह  से  में  समननता

 हूँ  कि  हर  पालियामेट  का  सदस्य  जो  इस  सदन

 में  श्राता  चाहता  हैं,  उसका  कैरेक्टर  और  जो

 काम  करने  वह  जा  रहा  है  उसको  करते  वक्त

 उसका  बरताव  सस्पिशन  से  ऊपर  होना
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 [att  जाषव]

 आहिये  t  हमें  पांच  साला  योजनाशो  को
 कामयाब  करना  हैं।  उसको  कामयाब  करते
 कम्स  झलग  अलग  कमेटिया  होगी,  उनमें
 पालियामेंट  के  सदस्यों  का  हिस्सा  रहेगा,
 हमारे  माननीय  कानून  मन्त्री  साहब  ने  राज्य
 अभा  में  ऐसा  कहने  की  कोशिश  की  ।  मैं  समझता

 हूं  कि  पालियामेट  के  सदस्य  श्रलग  अलग
 कमेटियो  के  मेम्बर  रह  कर  ही  उस  हिस्से
 को  पूरा  कर  सकते  है  ऐसी  बात  नही  है  |

 डूसरे  तरीकों  से  भी  वे  उसको  मदद  पहुचा
 सकते  है  ।  आज  देश  में  जो  कुछ  कमिया  है
 उन  कमियो  को  हटाने  के  लिये  पालियामेंट  के
 सदस्यों  को  फुल  टाइम  वर्क  करना  चाहिये
 क्योकि  भ्ाज  हम  देखते  है  कि  जब  सेशन
 चलता  रहता  है  तो  जो  कानन  पास  होते  हैं,
 जो  मोधन्स  या  रेजोत्यूभझन्स  श्ाते  है,  उनके
 ऊपर  जिस  ढग  से  चर्चा  होनी  चाहिये  उस  तरह
 से  नहीं  होती  है  ।  जो  मैजारिटी  पार्टी  होती  हैं

 बह  समझती  है  कि  अगर  उसकी  तरफ  से  कोई
 चीज  सदन  के  सामने  झाती  है  तो  बह  उसको
 इस  हाउस  में  हो  या  उस  हाउस  में  हो,  मैजारिटो
 के  बल  पर  कामयाब  बना  सकती  है  ।  और
 इसी  वजह  से  इस  बात  की  तरफ  जितना  ध्यान
 जाना  चाहिये  उसे  वह  नहीं  देती  है  ।  इसका
 श्रसर  यह  होता  है  कि  जो  वोटर्स  हमे  चुन  कर

 यहा  भेजते  है  उन  पर  खराब  झसर  होता  है
 जब  वे  यहा  पर  पालियामेंट  की  कार्रवाई  को
 देखते  है  तो  यह  पाते  है  कि  इस  ५००  सदस्यों
 के  हाउस  में  २५,  ३०  या  ५०  से  कम  ही  लोग

 हाजिर  होते  हैं।  जिन  लोगो  के  हाथो  में  हमारा

 मुस्तकबिल  हैं,  उनको  हमारा  मुस्तकबिल
 बनाने  के  लिये  जिस  ढग  से  काम  करना  चाहिये,
 जिस  लगन  से  काम  करना  चाहिये,  जब  वह
 उनको  देखने  को  नहीं  मिलता  तो  उन  पर

 इसका  बुरा  भसर  होता  है  |  में  चाहता  हु  कि

 जो  भी  पालियामेंट  के  सदस्य  चुन  कर  यहा
 आता  चाहते  हैं  बाहर  जिस  किसी  भी  काम

 में  उनका  हिस्सा  हो,  च्याहे  बह  कितना  ही
 अच्छा  क्यों  4  हो,  पालियामेंट  के  सदस्य
 बनते  ही  बे  उसको  छोड  दें  |  कहा  गया  कि
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 अगर  कोई  सदस्य  कमेटी  म  जाता  हैती
 उसको  इनकम  भिलती  है,  उसको  ततकवाह
 मिलती  है,  कम्पेन्सेटरी  प्रलाउन्स  मिलता  है,
 उसकी  बहज  से  उसको  डिस्क्वालिफाई  कर
 देना  चाहिये  ?

 कुछ  लोग  जकालत  का  वेशा
 करते  हैं,  कुछ  लोग  डाक्टर  होते  है,  इंजीनियर
 होते  है,  वह  भी  तो  सदन  में  झाते  हैं,  क्या  उनकी
 इनकम  नहीं  होती  ?  यह  सवाल  भी  हमारे
 सामने  रक्खा  गया  t  लेकिन  उन  लोगो  से  भी
 हमें  यह  उम्मीद  है  कि  झगर  वह  पालियामेंट
 के  सदस्य  बनना  चाहते  है  ती  वे  वकालत
 छोड़  देंगे,  डाक्टरी  का  पेशा  छोड  देगे  ।  इजी-
 नियर  को  प्रपनी  इजीनियारिग  से  जो  प्रामदनी

 होती  है  उसको  उसे  छोड  देना  चाहिये  |  हम
 सारे  देदा  को  बनाने  के  लिये  यहा  श्ाते  है  तो

 हमको  झपना  सारा  दाइम  उस  काम  के  लिये
 देना  चाहिये  ।  जब  सेशन  चालू  होता  है,  झौर
 यहा  पर  कारंवार्ट  होती  है  तो  उनको  यहा  पर
 लगन  से  काम  करना  चाहिये  ।  लेकिन  श्राज
 एसा  नहीं  होता  है  |

 उपाध्यक  महोवष  माननीय  सदस्य  भी
 शायद  वकील  है  +

 भी जाघव  मैने  वकालत  छोड  दी  है
 झौर  भागे  करना  भी  नहीं  चाहता  हू  क्योकि
 जब  मैं  यहा  भ्राया  ह  तो  मेरा  फर्ज  हो  जाता  है
 कि  में  यहा  लगातार  बैठा  रहू,  ओ  कुछ  मेरी

 ताकत  हो,  दिमाग  की  ताकत  हो,  उसको  लेकर

 मुझे  इस  सदन  के  काम  को  भ्रच्छा  बनाते  की
 कोशिश  करनी  चाहिये  |  इस  के  बाद  जब  यहां
 पर  सेशन  नही  होता  हैं  तो  मैं  बाहर  जाता  हूं
 क्योकि  मुझे  अपनी  कास्टिटयूएन्सी  में  जाना

 चाहिये  भौर  जो  कुछ  यहां  पर  होता  है  उसको
 लोगों  के  सामने  रखना  चाहिये  |  अगर  किसी

 की  कोई  शिकायत  हो  तो  उसको  समझना

 चाहिये  और  जो  गवर्नमेंट  की  एडमिनिस्ट्रेटिव
 मैशीनरी  या  एम्जीक्यूटिव  मैशीनरी  हो,
 उसके  सामने  उनकी  चीजों  को  रखना  चाहिये  ।

 बह  मेरा  फर्ज  है  q  प्रथ  तक  मैने  इस  तरीके  से
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 झपना  फर्ज  दा  करमे  को  कोशिदा  की  है  1
 झगर  इस  तरीके  से  कोई  झादमी  करे  कि  यहा
 झाये  १४  दिन  बाद  शौर  रौल  पर  दस्तखत

 करने के  बाद  १४  दिन  के  लिये  फिर  गायब हो
 जाये,  फिर  भा  जाय  और  चला  जाय,  इस  तरीके
 से  देश  को  बनाने  का  काम  करे,  तो  मै  नहीं
 समझता  हूं  कि  द्द्स  सदन  के  माननीय  सदस्य
 देश  को  बनाने  का  काम  करेंगे  या  उसे  बनाने
 की  मुतीबतों  को  हम  उठा  सकेंगे  ।  हमे  इस
 काम  के  वास्तें  सब  देश  की  ताकत  को  इकट्ठा
 करना  पड़ेंगा  ।  इस  ताकत  को  हमें  मोटीव्

 (Motive)  पावर  देकर  इकट्ठा  करना

 होगा  तो  उम्र  मोटिब्ह  (Motive)
 पावर  के  लिये  हमें  भ्रच्छे  भ्रादमियो  की  जरूरत

 होगी  ।  ऐसे  लोग  होने  चाहिये  जिनमे  इस

 काम  के  लिये  लगन  हो  ।  भगर  वे  लोग  दूसरे
 कामों  में  हिस्सा ग्ते  रहेंगे  तो  वे  यह  काम  नहीं

 कर  सकते  ।  दे  विल  बी  जैक  ब्राफ  शाल  ट्रेड्स
 एण्ड  मास्टर  आफ  नन  t  इसके  भलावा  और

 कुछ  होते  वाला नहीं  है  t

 इसलिये  मै  यह  कहना  चाहता  हू  कि  अभी
 भी  मौका  है  |  हमें  यह  देखना  पड़ेगा  कि  जो
 लोग  इस  सदन  में  आये,  इस  सदन  जायें
 या  उस  सदन  में,  या  दूसरे  लेजिस्लेचर्स  में,
 वे  भ्च्छें  हों  ।  हमें  उन  आदमियों  को  भेजना
 चाहिये  जो  बहुत  काबिल  हो,  उनको  सही
 तरीके  से  इस  सदन  को  मदद  पहुचाने  के  लिये,
 देश  की  मदद  पहुंचाने  के  लिये,  उसके  कामों  में

 पूरी  तरह  से  शामिल  होना  भाहिये  t  इसलिये
 मै  इस  सदन  के  सामने  इस  बात  को  रखना

 चाहता  हु  और  इस  बिल  की  मुखालिफत  करता

 हूं  ।  में  चाहता  हूं  कि सदन  इस  बात  पर  जल्द
 से  जल्द  विचार  करे,  सोचे  और  तब  कोई
 निर्णय  करे  झगर  हम  कोई  कानून  बनाना

 चाहते  है  तो  मैं  भ्राशा  करता  हूं  कि  वह  भच्छा
 बनेया  ।

 Shri  Vasudevan  Nair  (Thiruvella):
 Mr,  Deputy-Speaker,  Sir,  I  would  be
 very  brief,  because  we  had  in  this
 very  Howse  a  prolonged  discussion  on
 this  very  Bill  At  the  very  outset,  I

 (Prevention  of
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 would  make  it  clear  to  my  friend,
 Shri  Mihanty,  that  I  cannot  agree
 with  his  views  on  this  subject.  He
 said  that  last  time  our  group  proposed
 certain  amendments  which  were
 readily  accepted  by  the  Government.
 He  is  not  perfectly  right  in  making
 that  statement.  Really  the  Govern-
 ment  did  not  readily  accept  our
 amendment  There  is  a  very  long
 story  behind  it

 From  the  very  beginning,  the  Gov-
 ernment  was  confused  in  its  thinking
 as  far  as  this  piece  of  legislation  55
 concerned  That  may  be  the  reason
 why  in  the  Select  Committee  itself,
 the  Government  representative  could
 not  take  up  a  strong  position  or  a
 well-defined  position  as  far  as  many
 of  the  important  provisions  in  this
 Bill  were  concerned.  Really,  when
 the  Bill  came  out  of  the  Select  Com-
 mittee,  it  had  many  contradictions,  I
 should  say  that  in  ths  House  our
 group  took  up  a  certain  position  from
 the  very  beginning  which,  I  claim,
 was  consistent;  even  today,  we  stick
 to  that  position  Our  view  from  the
 very  beginning  has  been  and  is  even
 today  that  we  should  not  preclude
 Members  of  Parliament  from  the  very
 important  corporations  and  other
 autonomous  bodies  that  we  have  bult
 up  during  the  last  so  many  years  and
 which  we  are  going  to  build  up  in
 future

 In  the  Lok  Sabha,  after  a  lot  of
 discussion,  we  came  to  the  conclusion
 that  था  Schedule  Hl,  Members  of  Par-
 lament  will  be  excluded  only  from
 the  post  of  Chairman  of  the  executive
 committtees  and  standing  committec~.
 We  did  not  make  any  change  so  far
 as  Schedule  I  was  concerned  There
 again,  we  had  our  amendment,  the
 very  same  amendment  which  was
 accepted  by  the  Rajya  Sabha,  that
 Members  of  Parliament  should  at
 least  be  allowed  to  be  directors  or
 ordinary  members  of  statutory  or
 non-statutory  bodies  specified  in  Part
 I  of  the  Schedule.  But  at  that  time,
 the  Government  did  not  *hoose  to
 accept  our  amendment,  I  am  glad
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 that  at  least  in  the  Rajya  Sabha  this
 amendment  was  accepted  by  the
 Government,  and  now  it  is  before  us.

 My  hon,  friend,  Shri  Mahanty,  said
 that  he  does  not  know  the  reason
 behind  this  line  up,  the  so-called  line-
 up  between  our  group  and  the  ruling
 party  on  this  issue.  I  should  say  that
 the  difference  is  that  of  the  approach
 to  the  very  problem.  It  is  true  that
 there  is  a  fundamental  difference  of
 approach,  as  far  as  this  question  is
 concerned  I  will  qualify  the  approach
 of  my  hon.  friends  like  Shri  Mahanty
 as  a  puritan  and  subjective  approach.
 He  looks  at  this  problem,  divorced
 from  the  realities  that  exist  2n  this
 country,  aivorcea’  irom  ie  momie-
 tous  changes  and  developments  that
 are  taking  place  in  this  country,
 divorced  from  the  very  decisions
 which  we  ourselves  have  taken  and
 divorced  from  the  great  task  that
 lies  before  us.  He  looks  at  the  pro-
 blem  का  an  entirely  subjective  and
 puritan  manner,  just  Jooking  at  it
 from  the  point  of  view  of  the  purity
 of  the  Members  of  Parlhament  I  am
 trying  to  understand  his  sentiments,
 his  arguments.

 I  am  conscious  of  the  fact  that  one
 of  the  most  prominent  members  of
 this  House  like  Pandit  Thakur  Das
 Bhargava  was  taking  a  very  consis-
 tent  position  from  the  very  beginning
 of  course,  contrary  to  ours  I  was
 just  trying  to  appreciate  and  under-
 stand  the  arguments  of  Shri  Mahanty
 I  am  sure  that  evéry  section  of  this
 House,  cviry  member  of  this  House,
 always  bestows  very  much  attention
 to  his  arguments.  I  am  sorry,  I
 could  not  agree  with  his  arguments

 The  question  of  purity  of  Members
 of  Parliament  should,  of  course,  be
 discussed  at  length  and  every  member
 of  this  House  is  interested  in  the
 question.  But  when  one  argues  that
 if  a  Member  is  allowed  to  occupy  a
 position  in  the  directorate  or
 managing  committee  or  standing  com-
 mittee  of  a  corporation,  then  and  then
 alone  is  there  a  chance  of  the  Member
 becoming  corrupt,  I  cannot  appreciate
 that  argument.  I  will  argue  that
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 being  a  Member  of  Parliament  itself
 ls  enough  to  corrupt  a  Member  if  he
 \s  going  to  be  like  that.  It  depends
 on  several  factors.  Using  this  very
 Membership  of  Parliament  a  Member
 tan  do  a  lot  of  things.  If  a  Member
 is  so  weak  or  so  bad.  I  should  say,  as
 to  take  to  corruption,  then  he  need
 hot  be  a  member  of  any  of  these  cor-
 borations.  The  very  membership  of
 this  House  is  more  than  enough.  So,
 \t  depends  on  other  factors.

 I  believe  that  generally  speaking
 the  Members  of  Parliament  are  the
 Servants  of  the  people  who  are
 4ctuated  by  certain  social  impulses.  I
 bebeve  that  most  of  the  Members  of
 Parhament  are  public  figures  who
 had  been  in  the  public  field  for  a  long
 time  in  one  sector  or  another  and
 they  are  here  because  of  their  service
 to  the  electorate  or  to  the  country  at
 large  They  are  here  because  the
 FReople  who  have  elected  them  have
 Certain  confidence  in  them;  they  are
 here  to  serve  this  country.

 I  do  not  deny  that  Members  will  go
 Sstray  and  that  there  will  be  cases  of
 Beople  using  their  positions  for  their
 Selfish  purposes,  for  the  benefits  of
 their  relatives  or  anything  like  that.
 But  we  have  to  bestow  confidence  in
 the  behaviour,  character  and  conduct
 Sf  public  figures,  Members  of  legisla-
 tures  and  then  only  can  we  proceed
 With  the  task  that  ६  before  us

 Now  the  functions  that  a  member
 Kerforms  m  such  bodies,  such  cor-
 Borations,  they  are  very  important
 functions  of  a  Member  of  Parliament.
 As  I  tried  to  make  out  last  time,  we
 87९  not  here  to  talk  and  talk  alone.
 By  talking  and  expressing  our  views
 Gn  the  Bills  that  come  before  this
 House  we  cannot  discharge  our
 quties  There  is  no  meaning  in
 Comparing  our  situation  with  that  of
 the  situation  in  the  United  Kingdom,
 because  we  have  taken  on  hand  a
 different  course  of  development.  We
 have  spent  a  lot  of  money  on  very
 important  sectors  of  economic  deve-
 lopment.  We  have  taken  a  decision
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 that  our  path  is  going  to  be  a  socialist
 path,  and  we  have  constituted  very
 important  bodies  which  will  definite-
 ly  play  a  very  vital  role  m  the  deve-
 lopment  of  this  socialist  path  If
 Members  of  Parliament  are  just  con-
 tent  with  talking  and  talking  alone
 and  they  are  not  prepared  to  take
 up  responsibility  im  the  field  of
 implementation,  then  I  think  we  are
 not  domg  justice  to  the  very
 electorate,  to  the  very  people  who
 have  sent  us  here  Let  us  not  try  to
 get  out  of  those  responsibilities  by
 thinking  that  the  moment  one  Mem-
 ber  gets  into  a  corporation  he  will
 become  corrupt,  he  will  always  try  to
 bestow  benefits  on  his  relations  and
 that  his  purity  will  immediately  be
 destroyed

 I  do  not  take  such  a  defeatist  atti-
 tude  I  have  more  faith  in  the  Mem-
 bers  of  this  House,  not  only  in_  the
 Membcrs  of  this  House  but  in  the
 people  at  large  ‘There  are  cases  of
 corruption  But  when  there  are  such
 eases  of  corruption  we  are  bold
 enough  to  come  out  with  a  strong  hand
 against  those  who  work  against  the
 interests  of  the  people  Now  suppose
 our  esteemed  member,  Pandit  Thakur
 Das  Bhargava  is  a  member  of  a  cor-
 poration  I  can  never  imagine  that
 by  simply  becoming  a  member  of  a
 corporation  or  some  such  body  he
 will  cease  fighting  the  Treasury
 Benches,  he  will  cease  expressing  his
 independent  and  firm  views  on  the
 many  important  subjects  that  come
 up  before  us

 Mr  Deputy-Speaker.  He  doc.  not
 think  like  that

 Shri  Vasudevan  Nair  Well  |
 cannot  help  it  We  have  had  occa-
 sions  when  perhaps  more  than  the
 Members  opposite,  certain  Members
 of  the  ruling  party  have  criticised  the
 Government  policies  On  almost  all
 alternate  days  or  even  on  all  days  we
 are  witness  to  such  occasions,  So,
 we  should  not  try  to  hide  ourselves
 under  this  ples.

 (Prevention  of
 Duqualfication)  Bill

 That  is  my  argument.  I  do  not
 want  to  elaborate  all  the  arguments
 that  I  advanced  and  that  other  hon.
 Members  of  my  group  advanced  last
 tume  when  this  Bill  was  being  discus-
 sed  in  this  House  Now,  I  really
 congratulate  the  hon  Munster  07
 accepting  this  very  wise  amendment
 that  the  Members  of  the  Rajya  Sabha,
 who  are  naturally  supposed  to  be
 wiser  than  the  hon  Members  of  the
 Lok  Sabha—they  are  older  and
 wiser

 Mr.  Deputy-Speaker.  He  should
 not  disciedit  all  the  hon  Members  of
 this  House  He  could  be  humble
 enough  to  say  about  himself  but  not
 about  others

 Shri  Tangamani  (Madurai)  This
 House  35  wise,  they  are  wiser

 Shri  Vasudevan  Nair:  The  Mem-
 bers  of  Rajya  Sabha  are  considered
 to  be  older  people  They  are  elders
 In  that  sense,  I  was  saying  and  not
 m  any  other  sense  It  is  not  that  we
 are  not  wise  enough  They  =  are
 elders

 So,  I  congratulate  the  hon  Minis-
 ter  for  accepting  this  very  wise
 amendment  and  I  hope  the  House  will
 okay  that

 Shri  9  C.  Sharma  =  (Guidaspur)
 Mr  Deputy-Speaker,  Sir,  we  are
 again,  after  so  many  months,  there
 from  where  we  had  started  and,  I  am
 afraid,  this  is  due  to  the  fact  that  we
 haye  not  been  able  to  evolve  any
 adequate  and  suitable  formula  so  far
 as  the  prevention  of  disqualification
 of  Members  of  Parliament  is  concern-
 ed  We  are  only  dealing  with  =  this
 problem  in  a  half-hearied  fashion
 We  ale  not  dealing  with  it  as  circum-
 spectly  as  we  should  That  i»  the
 reason  why  we  have  first  a  Bill,  then
 we  have  a  Select  Committee,  then  we
 have  a  sub-committee  of  that  Select
 Committee,  then  we  pass  this  Bull,
 then  we  send  this  Bill  to  Rayya  Sabha
 and  then  again  this  Bill  comes  back
 to  us  The  whole  basis  of  this  Bull
 is  not  well  thought  out  and  is  not
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 carefully  thought  out  This  Bill  uw
 not  as  well  planned  as  it  should  be
 and,  I  would  submit  very  respectfully,
 our  energies  have  not  been  directed
 m  those  constructive  channels  im
 which  they  should  have  been  directed

 What  do  J  find  today?  I  find  thal  a
 discussion  is  going  on  today  as  to
 what  an  ideal  Member  of  Parhament
 should  be,  what  a  Member  of  Parlla-
 ment  should  not  be  and  also  what  a
 Member  of  Parhament  can  be  The
 hon  Member,  who  spoke  before  me,
 gave  an  idealistic  picture  of  a  Mem-
 ber  of  Parhament  He  should  have
 no  other  occupation,  he  should  have
 no  other  business  to  deal  with,  he
 should  be  a  whole-timer—I  think  by
 whole-timer  he  meant  saying  that  he
 should  divest  himself  of  all  responsi-
 bilities  and  devote  himself  whole-
 heartedly  to  this  work  I  agree  with
 him_  I  believe  this  is  the  picture  of
 a  Member  of  Parliament  towards
 which  we  will  have  to  approximate
 as  time  rolls  on  A  day  will  come
 when  a  Member  of  Parhament  will
 be  a  kind  of  political  sanyas:  A
 sanyasi  is  supposed  to  have  given  up
 all  his  attachments  and  ties  with  the
 world  and  is  supposed  to  have  one
 thing  only  in  view,  that  i3,  service  to
 the  world  (interruption)

 Mr  Deputy-Speaker:  Order,  order
 The  hon  Member  talked  only  of
 doctors  and  lawyers,  that  13,  that  they
 should  be  sanyass  and  not  about
 professors

 Shri  D  ©.  Sharma:  I  think  a  Mem-
 ber  of  Parliament,  according  to  his
 view,  will  have  to  be  a  kind  of  a
 sanyasn  who  has  given  up  every  other
 activity  and  1s  concentrating  whole-
 heartedly  on  his  political  work  in  the
 Parliament  and  outside  the  Parha-
 ment  he  will  also  be  dealing  with  those
 things  which  concern  him  as  a  Mem-
 ber.  That  is  what  I  was  saying  But
 I  think  st  will  take  a  very  long  time
 before  we  can  be  able  to  put  into
 practice  the  great  vision  that  the  hon
 Member  has  given
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 At  the  same  time  it  has  been  said
 as  to  what  a  Member  of  Parlament
 can  be  For  instance,  if  a  Member  of
 Parliament  becomes  the  member  of  an
 autonomous  corporation,  a  statutory
 corporation  or  a  non-statutory  corpo-
 ration,  he  b  lable  to  abuse  his  privi-
 lege  He  may  dole  out  patronage  He
 may  do  things  which  may  not  be  in
 conformity  with  the  high  ideals  of
 purity  to  which  he  78  dedicating  him-
 self  Ths  also  had  been  urged  But  I
 would  say  that  this  does  not  put  a
 very  fine  point  on  the  obligations  and
 the  duties  which  the  Members  of
 Parliament  perform  Purity  sw  after
 all  a  question  of  value  Along  with
 this  question  of  value  there  is  also,
 what  should  be  called,  the  public
 opinion—the  vigilance  of  the  public,
 the  scrutiny  of  the  people  round  about
 a  Member  or  somebody  else  I  belreve
 that  from  that  poimt  of  view  a  Mem-
 ber  of  Parliament  is  the  most  happily
 aituated  person  Or  if  you  want  to
 put  it  in  a  different  way,  he  is  the
 most  unhappily  situated  person  A
 Member  of  Parlhament  is  under  the
 active  and  direct  gaze  of  at  least  seven
 lakh  persons  whom  he  represents  pro-
 yided  he  i*  returned  from  8  single
 member  constituency  if  he  is
 returned  from  a  double  member  con-
 stjtuency,  I  think,  he  is  open  to  the
 scrutiny  of  people  double  that  number
 Therefore  I  think  that  a  person  whose
 actions  are  watched,  whose  words  are
 watched,  whose  movements  §  are
 watched  by  such  a  large  number  of
 persons  apart  from  other  motives,
 cannot  but  practise  purity  and  cannot
 but  follow  that  line  of  conduct  which
 will  not  be  hable  to  misinterpretation
 and  misunderstanding

 I  believe  there  are  so  many  powers
 in  our  hands  and  there  are  30
 safety  valves  in  our  hands  to  see  to
 it  that  7  a  Member  of  Parhament  is
 made  a  member  of  some  autonomous
 bedy,  like  the  Hindustan  Steel  to
 which  a  reference  was  made,  he  func-
 tions  properly  I  have  no  doubt  about
 it  that  of  any  Member  of  Parliament
 is  made  a  member  of  a  statutory  body
 like  that  today,  he  will  function  very
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 honourably.  He  will  acquit  himself
 very  honourably.  After  all,  there  us
 the  unconscious  drive  behind  every
 Member  of  Parhament  to  act  properly
 and  nobly.  Therefore  I  think  that  this
 argument  about  the  misuse  of  privi-
 leges  is  not  wholly  valid

 38  hrs.

 Again,  it  has  been  said  that  we  have
 so  many  functions  to  peiform  here
 To  tell  you  the  plain  truth,  I  would
 say  that  we  should  have  that  type  of
 parliamentary  democracy  which
 George  Bernard  Shaw  had  m  view.  If
 we  have  that,  I  think  most  of  the
 criticism  that  has  been  levelled  and
 these  amendments  would  disappear
 If  I  remember  right,  he  had  in  his
 mind  three  types  of  parhamentary
 democracy.  There  should  be  a  Parha-
 ment  which  legislates,  passes  Bills  and
 does  things  of  that  kind  There  should
 be  a  legislative  function  of  Parliament
 and  for  that  there  should  be  one  set
 of  persons  Now,  our  Parliament  has
 also  to  discharge  economic  functions
 as  was  put  so  ably  by  my  hon  friend
 over  there  We  have  embarked  on  a
 big  programme  of  development  and
 that  programme  involves  economic
 considerations  and  other  considerations
 also  For  that  purpose,  you  can  have
 a  different  Parliament,  a  Parliament
 of  those  persons  .who  are  interested  m
 planning,  who  are  interested  in  deve-
 lopmental  programmes,  who  are  able
 to  scrutinise  these  thmgs  much  more
 adequately  than  we  can  do  Then,
 there  can  be  a  third  type  of  Parha-
 ment,  a  Parliament  which  looks  after
 and  looks  into  the  domgs  of  what  I
 call  our  Administrative  services.  As
 you  know,  our  Administrative  services
 have  grown  very  much  during  the
 last  0  or  72  years.  There  should  be
 three  types  of  Parliamentary  institu-
 tions  to  look  after  the  manifold
 interests  which  democracy  has  in
 view.  I  would  welcome  the  day  when,
 instead  of  one  Parliament  to  deal
 with  all  these  questions,  we  have
 three  Parliaments.  I  think  some  of
 us  will  be  happy  in  a  body  which  has
 to  deal  only  with  legislation.  Others
 will  feel  happy  in  a  body  which  has
 to  deal  with  development  work  Some
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 others  may  feel  happy  in  a  body
 which  oT  subjecting  the  administrative
 machinery  of  our  country  to  criticism
 or  to  some  kind  of  scrutiny.  But,  as
 things  stand  at  present,  we  have  one
 omnibus  Parliament  and  this  omnibus
 Parliament  has  to  deal  with  omnibus
 duties,  und  has  to  do  all  sorts  of  things
 to  all  sorts  of  men’  It  has  to  cater
 to  the  many  needs  of  the  admunuistra-
 tion  and  the  people  Therefore,  I
 would  say,  as  long  as  we  do  not  have
 that  kind  of  thing,  we  must  feel  that
 we  have  to  dischaige  all  these  func-
 tions,  legislative,  administrative  and
 developmental  and  that  we  should  do
 them  to  the  best  of  our  ability  and  to
 the  best  of  our  knowledge.  Therefore,
 if  some  persons  interested  m  develop-
 mental  work  are  to  be  eligible  for
 election  to  Parliament,  we  should  not
 grudge  that  Because,  we  should
 know  that  that  work  also  is  some-
 thing  which  concerns  us  vitally.

 Again,  I  would  say  that  in  this  Bull
 one  distinction  has  been  made  and
 that  distinction  is  very  fine.  It  was
 sald,  why  do  you  debar  Vice-Chancel-
 lors  from  seeking  election  to  Parha-
 ment  when  you  are  not  debarring
 members  of  the  Syndicate  and  Advi-
 sory  bodies  from  doimg  so  There  is
 once  difference  and  it  is  this.  An
 executive  office  is  one  thing.  An  office
 which  involves  consultation  is  another
 thing  An  executive  office  needs
 whole  tyme  attention  and  whole  time
 care  But,  the  work  of  consultation
 can  be  fitful;  it  need  not  be  permanent
 Therefore,  we  debar  Vice-Chancellors
 from  seeking  election  to  Parliament
 because  they  are  executive  officers  and
 they  have  to  keep  an  eye  on  the  Uni-
 versity  so  far  as  the  hour  to  hour  or
 day  to  day  functions  are  concerned
 When  we  come  to  Members  of  certain
 executive  bodies  or  Advisory  bodies,
 as  the  hon.  Minister  put  it,  they  are
 there  not  for  all  time  to  come.  But,
 they  are  there  to  take  part  in  those
 deliberations  which  are  not  of  a  per-
 manent  kind.  Therefore,  the  consul-
 tative  functions  in  these  amendments
 have  been  divided  from  the  executive
 functions.  This  rule  has  to  be  follew-
 ed  in  the  case  of  autonomous  bodies.
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 There  a  Member  goes  to  offer  his
 advice,  or  offer  suggestion  He  does
 not  go  there  to  administer  the  Cor-
 poration,  statutory  or  non-statutory,
 from  hour  to  hour

 Again  a  very  wholesome  provision
 has  been  made  An  hon  friend  said
 that  this  provision  about  allowances
 was  not  as  adequate  as  it  should  be

 I  believe  that  the  overriding  consider-
 ation  that  the  allowance  of  a  member
 of  these  bodies  should  not  be  more
 than  the  allowance  of  a  Member  of
 Parhament  is  the  most  wholesome
 provision  It  is  because  a  person  who
 goes  to  a  Corporation  as  a  Member
 does  not  turn  it  into  an  allowance
 earning  organisation,  does  not  turn  it
 into  a  profit  earning  organisation  He
 does  not  get  there  anything  extra  so
 far  as  money  is  concerned  He  does
 not  get  there  anvthmg  extra  so  far  as
 emoluments  are  concerned  He  does
 not  get  anything  extra  so  far  as  othe:
 things  are  concerned  Things  being
 equal  so  far  as  Members  of  Parlia-
 ment  are  concerned  and  so  far  as
 membership  of  these  bodies  is  con-
 cerned,  I  think  there  will  not  be  a  big
 ‘drive  for  getting  into  those  bodies

 At  the  same  time,  I  would  submit
 very  respectfully  that  it  has  been  said
 that  the  newspapers  of  the  world  are
 the  eyes  and  ears  of  mankind  They
 are  the  eyes  and  ears  of  mankind
 There  is  no  doubt  about  that  I  would
 say  that  Members  of  Parliament  are
 the  eyes,  and.ears  and  arms  of  the
 nation  They  have  also  the  conscience
 of  the  nation  Therefore  I  would  sub-
 mut  that  it  is  the  duty  of  a  Member  of
 Parliament  to  see  how  things  are  hap-
 pening  in  the  country,  how  legislation
 is  being  implemented  m  the  country
 how  Corporations  are  functioning  m
 the  country  I  tell  you  that  it  is5  much
 better  for  him  to  be  associated  with
 these  things,  so  that  he  gets  an  inside
 view  of  them,—very  often,  he  is  not
 getting  an  intimate  knowledge  of
 them—than  to  stand  outside  and  listen
 to  gossip  and  other  things  and  think
 that  things  are  going  not  too  well
 with  these  corporations  It  is  much
 better  that  we  are  associated  with
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 these  things  than  that  we  stand  apart
 from  these  things.  This  association
 will  be  conducive  to  the  effective
 functioning  of  Parliamentary  demo-
 cracy  The  hon  Minster  sad,  we
 have  swallowed  a  camel  but  we  are
 straming  at  a  gnat  I  do  not  know
 what  he  meant  by  that  But,  I  think
 that  the  amendments  which  the  Rajya
 Sabha  has  sent  up  for  reconsideration
 are  very  very  valuable  amendments
 and  that  they  will  make  the  function-
 ing  of  Parlamentary  democracy  much
 more  effective  They  will  not  make
 the  functioning  of  Parhamentary
 democracy  in  any  way  ineffective

 Mr  Deputy-Speaker;  Pandit  Thakur
 Das  Bhargava,  he  may  speak  sitting

 Pandit  Thakur  Das  Bhargava.  I  am
 very  grateful  to  you  Sir  for  the
 amenity  offered  to  me

 ious  most  unfortunate  that  this
 amendment  should  haye  come  in  the
 manner  in  which  it  has  come  to  this
 House  This  House  debated  this  ques-
 tion  for  seven  long  days  and  the
 matter  haz  been  before  the  House  in
 some  shape  05  othcr  for  the  last  eleven
 \ears  since  we  cnacted  our  Constitu-
 tion  and  this  article  302  has  been  in
 the  forefront  from  the  very  beginning
 It  is  true  that  when  power  was  wrested
 from  the  British  Indians  were  quite
 foreign  to  these  strategems  and  these
 processes  of  democracy,  but  at  the
 same  time,  even  the  British  Govern-
 ment  had  enacted  many  laws  m  this
 country  which  we  only  subsequently
 perpetuated  This  provision  about  this
 office  of  profit  was  in  the  Government
 of  India  Act  in  1909,  later  it  wes  in
 the  Act  of  9I9  and  again  in  the  Act
 of  935  and  again  in  the  Constitution
 So,  this  provision  has  remained  on  the
 statute-book  in  one  shape  or  other  for
 a  very  long  time  even  m  India

 If  you  look  to  the  histor,  of  other
 countnes—I  do  not  want  to  go  inte
 details—you  will  find  that  in  the
 Mother  of  Parliaments  for  several
 centuries  the  real  pohtical  struggle
 had  been  around  the  principles  which
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 were  subsequently  contained  in  the
 Act  passed  in  the  time  of  Queen  Anne
 A  short  lustory  of  it  has  been  pub-
 lished  by  the  Secretary  of  this  House,
 Shri  Kaul,  and  is  given  in  a  brochure,
 and  hon  Members  will  do  well  to
 read  it.  All  the  phases  are  given  in
 it  "Ultimately  Parliament  triumphed
 over  the  King  and  got  supremacy,  and
 how  was  it  settled?  This  was  one  of
 the  ways  m  which  the  matter  was
 settled  ultimately,  that  Members  of
 Parliament  were  not  allowed  to  accept
 offices  of  profit  As  soon  as  they
 accepted  it,  they  were  regarded  as
 having  accepted  something  which
 would  not  entitle  them  to  continue  to
 remain  as  Members

 Cutting  the  history  short,  because  I
 do  not  want  to  take  up  the  time  of
 the  House  on  this  and  because  I  have
 already  had  occasion  to  explain  this
 aspect  of  the  case  I  may  say  that
 when  we  started  as  a  Government,
 some  mistaker  were  made  and  Mem-
 bers  of  Parliament  were  appointed  to
 certain  offices  of  profit  without  the
 Government  realising  what  they  were
 doing,  or  the  Members  knowing  what
 they  were  doing  Ultimately  we  had
 to  pass  an  Act  in  1950,  again  another
 Act  in  95]  =A  third  Bill  was  brought
 in  953  and  passed  in  954  known  85
 Act  I  of  954

 Tt  so  happened  that  certain  Vindhya
 Pradesh  people  had  been  appointed  to
 offices  of  profit  some  were  residents
 and  some  were  non-residents,  an
 allowance  of  Rs  5  was  given  to  some
 and  to  some  others  a  Jittle  more,  and
 ultimately  it  had  to  come  to  the  Elec-
 tion  Commissioner  who  was  pleased  to
 say  that  because  thi,  accepted  some-
 thing  by  way  of  remuncration,  they
 tame  within  the  mischief  of  the  rule
 of  office  of  profit,  and  ultimately  a
 Bill  had  to  be  brought  here  to  give
 immunity  to  them  also

 Over  all  these  years  from  950  when-
 ever  these  Bills  were  before  the  House
 the  question  of  questions  arose  as  to
 what  ia  an  office  of  profit,  and  what  is
 the  effect  of  accepting  an  office  of
 Profit,  Ht  ts  true  that  our  Govarnment
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 gave  immunity  as  it  ought  to  have
 given;  we  were  all  parties  to  it,  the
 matter  was  discussed  in  detal  If  you
 kindly  look  at  the  proceedings  which
 culminated  in  the  Act  of  954  you  will
 be  pleased  to  observe  that  most  prom:-
 nent  Members  of  the  House  took  part
 in  those  discussions  including  you,  Sir,
 Shri  Ranga,  our  leader  Pandit  Nehru
 and  many  others,  and  Dr  Ambedkar
 and  Shri  Biswas  also  laid  down  certain
 principles

 One  thing  that  was  certain  m  those
 principles,  and  which  was  taken  as  a
 matter  of  course,  was  that  so  far  as
 article  02  is  concerned,  it  must  be
 regarded  as  sacrosanct  because  it
 secured  the  purity  and  independence
 of  the  Members  of  this  House  This
 was  never  doubted

 We  were  tven  then  living  in  the
 twentieth  century  We  had  =  given
 adult  suffrage  to  our  people  in  1950,
 and  al]  this  has  been  going  after  attain-
 ing  our  independence  In  England
 perhaps  adult  suffrage  was  introduced
 much  earlier  than  in  this  country,  and
 there  also  the  Members  of  Pai  hament
 have  their  duties  towards  the  electo-
 rate  But  now  I  find,  after  the  passing
 of  this  Bil]  by  this  House,  a  new  theory
 has  been  propounded  by  the  Law
 Minister  tn  the  other  House  that  adult
 franchise  had  been  given  to  this  coun-
 tiv—as  a  matter  of  fact,  it  had  been
 given  long  before  this  Bill  had  been
 passed  in  this  House—and  that  our
 present  dutics  uere  not  as  Members
 of  Parliament  as  thev  had  been  from
 the  start  or  as  in  other  countries  We
 think,  just  as  my  hon  friend  Shri
 Vasudevan  Nair  has  been  pleased  to
 say,  that  a  new  kind  of  duty  has
 devolved  upon  us,  and  that  Members
 of  Parhament  should  partake  in  the
 responsibility  for  doing  what  the
 Government  is  entiusted  with,  that
 Members  of  Parliament  are  iesponsi-
 ble  equal],  to  the  extent  that  Govern-
 ment  35  जहदाएरक

 Al:  these  years  wi  have  been  seeing
 that  the  Government  had  certain  res-
 ponsibilitres,  and  that  Members  of
 Parliament  had  different  responaibili-
 ties.  The  Supreme  Court  has  got  a
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 different  responsibility.  Supposing
 today  a  Member  of  Parliament  is  sent
 to  the  Supreme  Court  to  work  as  an
 Additional  Judge—the  duty  78  there
 and  we  want  that  the  country  should
 be  governed  m  the  right  way  and  the
 Supreme  Court  also  wants  it—-will  it
 be  just?  Supposing  a  Member  of
 Parliament  is  appoimted  manager  of
 Hindustan  Steel  or  the  Oils  India  Ltd
 or  some  other  concern,  will  it  be
 yust?)  Will  we  be  doing  our  duty?
 Let  him  give  up  his  membership  and
 be  appointed  and  do  the  work  of  the
 country,  we  would  all  like  it

 This  debated  matter  can  be  settled
 In  many  ways  and  some  ways  were
 suggested  by  the  committee  over
 which  I  presided  In  the  House  and
 in  the  report  of  the  Joint  Committee
 also  certain  suggestions  were  made
 What  is  the  difficulty?  The  Govern-
 ment  may  be  of  the  view  that  the
 talenis  of  these  Members  of  Parla-
 ment  should  be  harnessed  in  the
 interests  of  the  country  We  do  not
 say  it  should  not  be,  that  is  not  the
 position.  We  only  say:  let  this  House
 elect  the  Members  of  these  committces
 What  is  the  difficulty?  The  entire
 House,  in  its  wisdom,  elects  those
 Members  to  be  sent  to  particular  com-
 mittees,  and  the  whole  House  will
 have  confidence  in  them  and  will  look
 after  them.  Or,  in  the  alternative,  let
 the  Speaker  or  the  Chairman  select
 those  persons,  What  will  be  the  diffi-
 culty?  They  will  be  the  best  men,  on
 merits  and  people  will  have  confidence
 in  them.  They  will  not  have  to  look
 to  the  Ministers  for  being  appointed
 to  these  posts

 This  is  a  simple  question  on  which
 the  Law  Minister  was  so  eloquent  in
 his  speech,  and  it  can  be  settled  in
 two  minutes  if  he  really  meant  it,  but
 bre  means  something  else,  to  which  I
 shall  refer  subsequently.

 To  speak  of  these  amendments  as
 coming  from  the  Rajya  Sabha  is  also
 not  literally  right.  After  all,  what
 happened  in  the  Raja  Sabha?  The
 hon.  Law  Minister  stood  up  and  said

 FEBRUARY  a,  959°  (Prevention  of  Die  775
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 in  advance  that  he  accepted  the
 amendment  of  Shrimati  Reddy,  with-
 out  Shrimati  Reddy  having  opened  her
 mouth  or  given  any  reason,  good,  bad
 or  indifferent,  for  the  acceptance  of
 the  amendment.  To  me  it  appears  it
 was  perhaps  a  command  amendment.
 It  is  not  right  to  say  that  this  amend-
 ment  has  come  from  the  Rajya  Sabha
 in  the  sense  that  the  question  was
 debated,  arguments  advanced  on  both
 sides  and  ultimately  the  House  came
 to  a  decision  It  has  not  come  in  that
 way  J]  am  rather  ashamed,  I  am
 rather  pained  to  say  that,  as  a  matter
 of  fact,  the  Law  Minister  has  not
 treated  this  House  with  fairness  When
 he  brought  in  the  original  Bill  .  .

 Shri  Hajarnavis:  I  believe  there
 were  broader  amendments  than  those
 of  Shrimati  Reddy  I  am  only  speak-
 ing  from  memory

 Pandit  Thakur  Das  Bhargava:  I
 have  read  the  relevant  proceedings  of
 the  Rajya  Sabha,  only  yesterday

 Mr.  Deputy  Speaker:  What  the  hon
 Member  means  to  say  is  that  notice
 of  amendments  was  given  by  Shrimati
 Reddy  or  by  some  other  persons  as
 well,  but  before  there  was  an  oppor-
 tunity  of  discussing  those  amendments,
 and  before  the  Members  who  had
 given  notice  making  out  their  case
 and  the  whole  case  being  discussed  in
 the  House,  the  hon  Law  Minister  gave
 out,  without  hearing  other  parties.
 that  he  accepted  those  amendments.
 This  is  what  he  was  taking  exception
 to

 Shri  Hajarnavis:  Other  Members
 had  also  given  amendments,  and  I
 believe  they  went  further  than  Shri-
 mati  Reddy.  I  am  only  speaking  sub-
 ject  to  correction,  but  I  believe  they
 went  further  than  Shrimati  Reddy's
 amendments  and  there  was  consider-
 able  discussion,  and  speeches  were
 made

 Pandit  Thakur  Das  Bhargava:  There
 is  nothing  wrong  in  this.  My  bon.
 friend  is  rather  suspicious  of  me,  bat
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 I  aay  that  there  is  nothing  wrong  m
 the  hon  Law  Munuster  standing  up  and
 ‘accepting  any  of  the  amendments,  if
 he  was  so  minded  But  that  was  not
 all  If  that  were  all,  |  would  have

 even  mentioned  it,  I  would  rather  ad-
 mire  the  hon  Law  Mimister  for  having
 accepted  it,  if  he  was  satisfied  with  it,
 without  any  person  opening  his  mouth
 But,  here,  the  case  is  qute  different
 A  similar  amendment,  as  we  have  just
 been  pleased  to  hear  from  Shnm  Vasu-
 devan  Nair,  was  proposed  in  this
 House  and  defeated  by  the  hon  Law
 Minister  I  want  to  know  what  hap
 pened  in  between

 Shri  Naushir  Bharucha  (East  Khan-
 desh}  Wisdom  dawned

 Shri  Vasudevan  Nair
 they  wanted  to  accept

 Here  also

 Pandit  Thakur  Das  Bhargava  What-
 ever  may  be  the  reason  for  it  even
 then  I  would  not  object  But  what  I
 object  to  thn

 Shri  Easwara  ITyer  (Trivandrum)
 You  can  learn  by  experience

 Pandit  Thakur  Das  Bhargava  He
 has  entirely  forgotten  the  history  of
 this  Bill  and  the  circumstances  which
 led  to  its  introduction  In  April  954
 there  was  a  gat’  rin«  the  room  of
 the  hon  Speake:  and  many  Members
 attended  that  meeting  We  have
 appended  a  note  in  the  report  of  the
 Committee  on  Offices  of  Profit  where
 we  have  given  the  history  of  the
 whole  thing  All  those  hon  Members
 Suggested  to  Shri  Mavalankar  that
 though  the  Act  of  953  was  hing
 passed  yet  they  were  not  satisfied
 with  it,  it  was  too  wide,  and,  there-
 fore,  they  could  not  accept  it,  more-
 over,  it  gave  omnibus  power  to  Gov-
 ernment  to  appoint  any  Member  of
 Parhament  to  any  committee  That
 was  a  very  chaotic  state  of  things  As
 the  Act  did  not  satisfy  the  hon  Mem-
 bers,  the  hon  Minister  in  charge  of
 the  Bill  in  953  gave  a  specific  assur-
 ’nce  to  the  House  that  he  would  bring
 forward  a  new  measure,  efter  con-
 sidering  all  the  improvements  that  had

 (Prevention  of  2980
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 been  suggested,  and  ultimately  he
 would  give  a  practical  list—the  word
 ‘schedule’  Ss  not  there,  but  he  said—
 of  the  offices  which  would  disqualify,
 and  according  to  that,  people  had  to
 adjust  themse.ves  Matters  went  on
 for  two  or  three  or  four  years,  and
 every  year,  the  life  of  the  origmal  Act
 was  extended,  because,  as  a  matter  of
 fact,  the  hon  Law  Minister  could  not
 make  that  schedule  Every  time,  it
 was  said  that  he  was  making  it

 Under  those  circumstances,  in  1054,
 a  committee  was  appointed,  consisting
 of  fifteen  Members  And  there  were
 certain  terms  of  reference  for  this
 committee  If  you  will  be  pleased  to
 go  through  the  terms  of  reference,  you
 will  see  that  practically  this  com-
 mittee  was  charged  with  the  task  of
 studying  the  entire  question,  going
 thiough  the  data  and  the  circum-
 stances  ete  and  then  making  a  recom-
 mcndation  to  Government,  so  that  that
 iccommendation  mav  be  taken  as  the
 bass,  of  the  future  legislation  So,  it
 means  that  Government  gave  an
 assurance,  and  for  year.  that  assur
 ance  was  kept  up  Ultimat'ly  the
 repor*  was  made,  and  we  wanted  that
 Goveinment  should  give  us  a  schedule
 It  was  the  duty  of  the  hon  Minister
 to  keep  up  to  those  assurances  and
 in  fact  he  was  bound  by  the  assur-
 ances  given  by  the  previous  Ministers
 But  what  did  we  find?

 When  the  Bill  was  brought  forward,
 it  was  brought  forwa  4  such  objec-
 tionable  form  that  it  tock  the  heart
 out  of  those  who  were  parties  to  this
 assurance  and  all  those  complaints  etc
 The  Bill  was  totally  innoccrt  ef  any
 schedule  On  the  contrary,  it  went
 much  beyond  the  wording  of  the  Con
 stitution  As  a  matter  of  fact,  it  was
 a  very  great  strain  upon  the  meaning
 of  the  Constitution  itself

 Mr.  Deputy-Speaker:  Need  he  go
 into  all  this  history  about  what  that
 Bill  was?  We  have  discussed  it
 already

 Shri  Hajarnavis,  And  we  have  gone
 over  it  thrice  before



 2767  Parliament

 Pandit  Thaker  Das  Bhargava:  Al!
 right,  I  shall  not  go  into  the  history
 of  it.  I  really  took  a  good  length  of
 time  and  I  had  full  opportunity  to  say
 what  I  had  to  say  on  that  occasion.
 This  only  became  necessary,  as  the
 amendment.  te

 Mr.  Deputy-Speaker:  Now,  there  are
 additional  reasons  also  why  I  shall  not
 give  very  long  time  to  the  hon.
 Member.

 Pandit  Thakur  Das  Bhargava:  There
 are  very  good  reasons  why  I  cannot
 take  so  much  time  now.  I  am  very
 glad  that  I  am  also  restrained  by  you,
 that  you  will  not  give  me  long  time.
 I  do  not  want  to  take  any  long  time.

 Anyhow,  you  will  be  pleased  to  see
 that  this  present  provision,  by  taking
 away  the  words  ‘director  or  member’
 has  taken  the  soul  out  of  the  whole
 provision.  This  Bill  is  practically  a
 dead  thing  now.  I  cannot  touch  this
 Bill  now  even  with  a  pair  of  tongs,
 as  the  phrase  goes.  It  means  that  this
 is  a  very  illogical]  Bill;  it  means  that
 it  is  a  Bill  of  which  I  should  feel
 ashamed,  in  fact,  not  I  alone,  but  even
 the  hon.  Law  Minister  should  feel
 ashamed  for  having  produced  such  a
 Bill.  It  is  not  that  he  does  not  agree
 with  me,  and  I  shall  only  quote  his
 words  in  this  behalf.  You  will  be
 pleased  to  see  that  he  also  agrees  with
 me.

 Mr.  Deputy-Speaker:  Now  that  it
 has  been  passed  by  Rajya  Sabha,
 should  he  say  hke  that?  We  should
 exercise  greater  restraint,  when  it  has
 been  passed  by  Rajya  Sabha.

 Pandit  Thakur  Das  Bhargava:  When
 it  is  passed  by  the  Rajya  Sabha,
 whether  the  statement  has  been  made
 by  the  hon.  Minister  either  here  or
 outside,  or  anywhere  else,  I  respect
 it  equally.  If  he  makes  a  statement
 in  Rajya  Sabha  that  this  is  an  illogical
 Bill,  that  this  is  an  unreasonable  Bill,
 and  I  quote  him,  am  I  committing
 a  wrong  thing?  Now,  I  shall  not
 even  quote  it  if  you  do  not  want  me
 to  quote  it.

 FEBRUARY  24,  959  (Prevention  of  Dis-  2782
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 Dr.  Krishnaswami  (Kancheepuram):
 You  should  quote  it.

 Pandit  Thakur  Das  Bhargava:
 Though  he  hag  said  in  his  own  speech
 in  reply  to  Shri  Kunzru  Saheb  who
 said  it  was  illogical,  it  was  unrerson-
 able,  that  ‘Have  I  not  accepted?
 Have  I  not  said  so?  Need  I  repeat  it?’
 and  so  on.  I  would  not  quote  it.  This
 is  more  or  less  what  he  has  said  there
 on  8th  December  in  his  speech.

 I  shall  come  to  the  original  reason-
 ing  and  show  why  it  is  illogical.  What
 is  the  result  of  the  whole  Bill  now?
 The  result  of  the  whole  Bill  is  to  take
 away  the  words  ‘director  or  member’,
 leaving  aside,  for  the  moment,  the
 other  changes.  The  result  is  that
 every  Member  of  Parliament  can  be-
 come  a  member  of  any  corporation  or
 a  director  of  any  corporation,  in-
 cluding  the  Oil  India  Ltd.,  or  other
 concerns,  whose  names  have  been
 read  out  by  Shri  Mahanty.  [If  this
 reasoning  is  true,  as  Shri  Vasudevan
 Nair  has  been  pleased  to  say,  and  as
 the  Law  Minister  has  stated—and  I  do
 not  deny  that  they  are  motivated  by
 the  best  of  motives  in  this  regard—
 that  a  Member  should  be  enabled  to
 do  his  best  so  far  as  the  constructive
 activities  in  this  country  are  con-
 cerned,  then  may  I  humbly  ask  whe-
 ther  a  person  who  can  be  appointed
 as  the  chairman  wl]  be  less  useful
 than  the  person  who  is  only  ap-
 pointed  a  member  or  Director.  He  will
 be  al]  the  more  useful.  If  there  is
 an  eminent  person  who  can  be  made
 the  chairman  of  a  certain  corporation
 involving  the  investment  and  use  of
 crores  of  rupees,  I  think  he  will  be
 much  more  useful,  and  he  will  do
 much  better  work  than  as  an  ordinary
 member  or  a  director.  May  I  humbly
 ask  what  is  the  justification  then  for
 taking  away  this  disqualification  only
 from  a  member  and  not  from  a  chair-
 man?

 Shri  Jadhav:  There  is  dearth  of
 good  men  in  India.

 Pandit  Thakur  Das  Bhargava:  My
 hon.  friend  says  that  there  is  dearth
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 of  good  men  What  does  that  prove’
 There  38  dearth  of  good  Members  of
 Parhament  also  in  the  country,  as  my
 hon  friend  himself  has  stated  I
 humbly  say  that  if  this  i3  good  reason
 I  accept  that  argument,  and  I  would
 logically  say  that,  as  a  matter  of  fact,
 the  chairman  should  be  the  first
 person  who  should  be  qualified  to  be
 a  Member  of  Parliament,  and  his
 services  should  be  availed  of

 Even  now,  suppose  I  pass  this  Bill
 in  its  present  form,  what  does  it
 mean’  It  means  that  the  chairmen
 of  the  committees  and  other  bodies
 contained  in  Part  I  of  the  Schedule,
 and  chairmen  or  secretaries  of  bodies
 specified  in  Part  II  of  the  Schedule
 would  be  disqualified  from  becoming
 Members,  but  not  the  members  of
 those  bodies

 Shri  Mulchand  Dube  (Farrukha-
 bad)  May  I  remind  the  hon  Member
 that  he  ts  ill?

 Mr  Deputy-Speaker:  He  knows  it
 as  well  as  the  hon  Member  does

 Shri  Mulchand  Dube:  But  he  for-
 gets  it  in  the  heat  of  the  moment  He
 forgets  that  he  is  i

 Pandit  Thakur  Das  Bhargava:  I  am
 very  thankful  to  the  hon  Member
 who  has  reminded  me  I  am  really
 very  thankful  to  him  If  you  would
 excuse  me  for  diversion  for  a  mmute
 to  a  personal  question,  some  of  the
 hon  Members  have  been  kind
 enough  to  refer  to  me  in  very  affec-
 tionate  terms,  and  many  Members  of
 the  House  are  anxious  that  I  should
 not  exert  I  am  very  thankful  to
 them  Really,  the  improvement  which
 I  have  made  since  my  recent  illness
 is  due  to  the  good  wishes  of  my  hon
 tnends,  and  at  the  same  time,  I  shall
 keep  to  the  warnings  that  you  have
 given  me,  and  I  am  not  going  to  exert
 More  than  I  can  do  so,  I  shall  not
 do  so  But  for  the  fact  that  this  :s
 3  very  important  Bill,  I  would  not
 have  taken  part  m  it,  otherwise,  I

 (Prevention  of  27
 Disqualification)  छा

 would  have  kept  silent,  as  I  have  been
 silent  in  th  s  House  for  so  many  days.
 But  now,  it  is  exertion,  and,  there-
 fore,  with  your  permission  I  would  sit
 and  then  speak  about  this  Bill

 I  was  submitting  that  if  there  was
 good  reason  why  Members  of  Parlia-
 ment  should  be  qualified  to  go  on  these
 committees,  there  was  much  more
 reason  why  they  should  also  go  as
 chairmen  Therefore,  I  say  this  Bill
 is  illogical,  it  is  unreasonable

 A  question  was  asked  of  the  Law
 Minister  there,  ‘why  have  you  dis-
 qualified  the  Vice-chancellor?”  He
 said,  ‘Well,  my  personal  opinion  is
 that  he  should  not  have  been  disquali-
 fied,  but  the  majority  of  the  Members
 of  the  party  wanted  it,  and  the  majo-
 rity  of  the  Members  wanted  it’  We
 passed  this  Bill  after  considering  it
 for  so  many  days  And  we  are  about
 five  hundred  Members  here  Now,
 the  statements  of  500  Members  and
 their  votes  is  not  much  less  import-
 ant  than  the  amendment  by  a  lady
 Member  there  who  gave  no  reasons
 for  this  Setting  aside  al]  that,  that
 motion  is  accepted

 Mr.  Deputy-Speaker:  The  amend-
 ment  of  fhe  hon  lady  Member  now
 cannot  be  split  up  from  the  decision
 of  the  Rajya  Sabha  It  should  be
 now  taken  as  the  collective  decision
 of  that  House

 Pandit  Thakur  Das  Bhargava:  We
 respect  the  other  House  very  much
 and  I  for  one  respect  it  very  much  so
 that  whatever  comes  from  -  there,
 whether  it  is  from  a  ladv  or  2  gentle~
 mar  a  entitled  to  our  greatest  res-
 pect  But,  my  complaint  i>  quite
 different  In  this  struggle  thousand.
 of  iupees  will  be  lost  We  aie  hav-
 ing  in  this  session  a  two  hours  de-
 bate  At  the  same  time,  so  many
 persons  will  be  wasting  their  time  If
 the  hon  Minister  wanted  tni-,  he
 should  have  brought  :t  in  his  oxiginal
 Bill  that  only  the  Chairman  will  be
 exempted  and  not  uny  other  person
 He  did  not  really  want  that,  I  brought
 in  a  motion  here  that  it  should  be
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 [Pandit  Thakur  Das  Bhargava)
 referred  to  a  Select  Commuttee  But
 he  wanted  straightway  to  pass  this
 Bill,  What  was  the  motion  he  moved?
 He  moved  for  consideration  In  the
 ease  of  such  an  important  Bill  he
 straightway  moved  for  consideration
 I  am  thankful  to  him  that  he  accepted
 the  suggestion  of  the  Business  Ad-
 wisory  Committee  and  agreed  to

 Shri  Hajarnavis:  Sir,  may  I  explain
 that?  The  statute  mm  force  there  was
 to  expire  shortly  afte:  the  Bull
 ‘was  brought  and  it  had  to  be  extend-
 ed  twice  in  order  to  give  us  time  to
 consider  the  Bull

 Pandit  Thakur  Das  Bhargava:  |  am
 sorry  I  have  not  been  able  to  catch
 what  fell  from  the  hon  Minister  but
 I  do  not  want  to  catch  it  also  My
 point  is  this  It  went  to  a  Select
 Committee  You  were  the  Chairman
 of  the  Select  Committee  and  you  know
 very  well  how  we  tn  this  House  fought
 for  this  Schedule,  and  how,  though
 the  hon  Law  Munster  ultimately  ac-
 cepted  it,  from  the  very  beginning
 there  was  great  resistance  from  the
 Ministry  Perhaps,  it  was  rightly  so

 Mr.  Deputy-Speaker:  Why  should
 that  be  referred  to  here?  I  mean
 what  happened  there

 Pandit  Thakur  Das  Bhargava:  This
 happened  in  this  House

 Mr.  Deputy-Speaker:  The  hon
 Member  was  now  talking  of  what
 happened  inside  the  Select  Committee

 Pandit  Thakur  Das  Bhargava:  But
 about  that  statements  have  already
 been  made  in  this  House  Anyhow,  I
 will  not  talk  about  it  The  hon
 Minister  was  a  Member  of  the  Select
 Committee  We  all  know  how  we  res-
 pect  our  Law  Minister  Even  a  sug-
 gestion  from  him  carried  weight  with
 us  But  he  presented  the  select  com-
 mittee  Report  giving  his  blessings  to
 the  Report  Why  did  he  not  say  at

 FEBRUARY  ro  १9७७  (Prevention  of  Dis-  2786
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 that  time  that  the  Director  or  Mem-
 per  should  not  be  included  here  and
 only  the  Chairman  should  be  includ-
 ed”  During  the  discussions  here  the
 Government  were  goimg  to  have  a
 number  of  amendments  moved.  Did
 they  make  or  table  any  amendment
 here  on  a  matter  of  this  vital  smport-
 ance?  They  did  not  bring  m  any
 amendment  The  छा  passed  through
 this  House  and  it  went  there  to  the
 other  House  On  the  first  opportunity
 they  accepted  an  amendment  which,  I
 have  submitted,  takes  the  soul  out  of
 it

 Thi,  is  purely  history  If  you  are
 pleased  to  hear  what  I  am  going  to
 say  further  in  respect  of  this,  you
 will  be  convinced  that  the  Minister
 pas  forgotten  what  all  his  predeces-
 sor,  assured  about  us  He  brought
 im  a  Bill  which  dig  not  honour  the
 promises  which  were  made  He  said
 pefo.c  the  House  that  we  are  sup-
 posed  to  have  a  Wilfare  State  The
 Welfare  State  is  not  going  to  topple
 grom  the  Heavens  It  is  not  as
 if  we  do  not  know  what  it  is  If  you
 do  not  believe  in  this,  what  is  the
 yse  of  article  3027  You  are  defeating
 this  provision,  you  are  cicumventing
 }t  You  will  be  pleased  to  see  that
 article  02  says  that  a  person  shall  be
 disquahfied  for  being  chosen  or  for
 pemg  a  member  if  he  holds  छा  accepts
 an  office  of  profit  and  unless  such
 office  is  declared  by  Parliament
 to  be  a  not  disqualifying  one  It
 means  that  in  respect  of  every
 particular  office  this  House  alone  is
 competent  to  declare  whether  it  is  one
 which  will  disqualify  or  not.  The
 House  has  got  no  power  to  declare  in
 advance  about  al]  the  statutory,  non-
 statutory  or  advisory  committees  and
 other  committees  which  would  come
 yereafter  m  existence  as  attracting
 the  qualification  or  disqualification.
 The  House  is  not  competent,  I  submit.
 You  may  take  the  opinion  of  anybody,
 even  the  Supreme  Court.  The  House
 js  competent  only  to  declare  about
 particular  offices  and  not  about  a



 a787  ©  Porllament  =»  PHALGURA  &  990  (SAKA)

 elass  of  offices  e.g.  about  all  mem-
 bers  or  Directors  of  all  such  statutory
 or  non-statutory  bodies  whether  exist-
 ing  or  not  technically  beforehand.  This
 dis  not  my  view  alone.  This  is  the
 wiew  of  the  hon.  Law  Minister  him-
 self.  I  will  read  out  from  his  speech
 where  he  accepted  this.

 I  have  already  quoted  his  speech  in
 the  House.  Now,  I  will  only  give  re-
 ferences  because  reading  it  will  rather
 take  too  much  of  time.  I  will  give  the
 reference  wherein  he  stated  that  the
 law  is  that  only  for  specific  offices
 the  Parliament  has  to  declare.  It  is
 in  hig  speech  dated  the  l4th  Decem-
 ber,  ‘1957,  I  think  on  page  5487  while
 he  was  making  the  motion  for  send-
 ing  it  to  the  Select  Committee.

 If  that  is  so,  I  would  only  beg  of
 you  to  kindly  consider  this  Bill  with
 the  amendment  which  has  come,  All
 the  Directors  and  members  of  future
 committees  which  have  not  yet  come
 into  existence  are  exonerated  from
 this  disqualification.  Is  it  possible
 for  us  to  do?  I  therefore  submit
 that  if  this  is  accepted,  it  will  be
 against  the  Constitution.  This  will
 violate  the  Constitution.  Ths  is  ultra
 wires  My  first  submission  is  this.

 I  always  view  with  respect  the
 hon.  Law  Minister's  view  on  points
 of  law.  When  he  says  that  Parlia-

 not  look  into  that  office  or  its  composi-

 offices,  we  are  not,  I  humbly  submit,
 discharging  the  duty  which  the  Con-
 stitution  has  laid  on  us.  Therefore,
 this  is  circumventing  the  Constitution.
 It  is  a  fraud  on  the  Constitution  to
 lay  down  today  that  all  those  offices
 which  are  here,  which  have  not  been
 examined  will  not  attract  the  dis-
 qualification.  Let  the  hon.  Minister
 say  that  3  or  4  of  the  committees
 which  were  mentioned  by  my  hon.
 frieng  Shri  Mahanty  have  ever  come
 before  us.  Many  hon.  Members  raised
 the  question  of  many  State  Com-
 mittees  which  were  not  looked  into.
 A  Standing  Committee  of  Parliament
 for  going  into  the  composition  of  these
 Committees  not  examined  so  far  and
 recommending  to  the  Government
 was  also  proposed  to  be  set  up.  I  put
 in  an  amendment  here,  which  was  re-
 jected.  On  that  occasion  the  hon.
 Speaker  also  brought  to  the  attention
 of  the  bon.  Law  Minister  the  purport
 of  my  amendment  and  asked  him  how
 he  can  say  anything  about  committees
 which  have  not  been  looked  into
 and  say  that  those  offices  were  such
 as  will  not  attract  the  provisions  of
 article  102.  He  could  make  no  re-
 ply.  May  I  humbly  submit  that,  if
 that  is  the  position,  is  the  Parliament
 discharging  its  duty  as  contemplated
 by  article  027  Is  it  not  a  fact  that
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 to  seduction  but  only  the  chairman
 will  be  hable  After  all,  what  is  the
 sense  in  going  through  the  composi-
 tion  of  23090  committees  and  singling
 गा  of  them  This  has  been  with  the
 co-operation  and  under  the  very  nose
 of  the  hon  Law  Minister  He  knew
 what  we  were  doing  and  the  matter
 went  several  times  to  the  higher
 authorities  also  They  had  accepted
 that  a  schedule  has  to  be  made  Now
 that  a  schedule  has  been  made,  the
 only  short-cut  i8  to  take  away  the
 words,  ‘director  or  member’  and
 scuttle  the  whole  thing

 Mr.  Deputy-Speaker  {  would  ad-
 wise  the  hon  Member  not  to  strain
 very  much

 Pandit  Thakur  Das  Bhargava.  I
 would  not  strain  any  more  but  at  the
 same  time  I  am  sorry  to  say  that  I
 must  say  these  things  You  may
 kindly  allow  me  five  or  ten  minutes
 more

 Mr.  Deputy-Speaker.  I  am  _  not
 looking  towards  thc  time,  2  can  give
 hum  any  amount  of  time  I  was  look-
 ing  towards  his  health

 Pandit  Thakur  Das  Bhargava’  With
 your  permussion,  then  Sir,  I  will  end
 by  making  an  appeal  to  my  friends
 This  is  a  question  of  the  utmost  im-
 portance  as  it  affects  the  purity  and
 independence  of  the  Members  of  this
 august  House  I  do  not  say  as  my
 hon  friend  has  said  that  every  Member
 who  accepts  membership  will  become
 eorrupt;  not  at  all.  But  then  you  must
 respect  the  expenence  of  centuries  of
 the  Mother  of  Parlaments  and  all
 the  other  countries  which  have  got

 qualification)  Bilt

 such  provisions.  I¢  is  only  meant  to
 ensure  the  independence  of  the  Mem-
 bers.  For  hundreds  of  years  English~
 men  fought  for  this  provision  and
 they  have  got  it  The  entire  inde-

 this  House  be?  I  gave  on  a  previous
 occasion  the  history  of  an  incident
 which  happened  in  this  House  and  I
 do  not  want  to  see  it  repeated.  Woe
 want  to  keep  the  independence  of
 this  country  intact  If  you  want  to
 keep  the  purty  of  this  House  in  tact,
 it  ४७  absolutely  necessary  to  have  this
 m  view  We  are  as  good  Members
 of  Parliament  as  my  hon  fnend  Shri
 Vasudevan  and  it  5  open  to  us  to
 umiplement  and  to  have  our  powers
 exercised  over  matters  relating  to  the
 popular  movements  What  have  we
 done?  We  have  only  seen  that  the
 members  are  not  cxposed  to  tempte-
 tion  by  virtue  of  which  thew  judg-
 ments  may  be  influenced  and  they
 may  give  their  votes  feching  that  they
 are  under  an  obligation  to  the  Munis-
 ters  It  7४  true  that  I  want  that  the
 Ministers  should  be  deprived  of  thu
 privilege  I  do  not  want  that  Mom-
 bers  should  not  be  allowed  to  go  on
 these  committees  and  help  the  coun-
 try  Ixt  the  sclection  be  made  by
 the  hon  Speaker  or  the  Chairman  of
 the  Rajya  Sabha  or  Iect  this  House  be
 given  the  power  to  elect  such  mem-
 bers  Let  the  Government  bring
 forward  such  a  proposition  and  we
 will  pass  it  The  real  issue  i¢  not
 this  The  real  issue  is  that  the
 Members  want  to  keep  this  power
 Fortunately  this  Cabinet  consists  of
 Ministers  who  themselves  are  not
 corrupt  and  this  House  consists  of
 persons  who  cannot  be  corrupted,  so
 far  as  the  present  generation  goes
 But  what  will  happen  m  the  Statea?
 What  would  happen  in  the  commg
 generations?  We  have  to  take  the
 entire  thing  into  view  It  is  a  basic
 question.  I  would  beg  the  House  to
 kindly  look  to  the  prestige  of  the
 House  to  the  purity  and  indepen-
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 dence  of  the  House  and  not  succumb
 te  this  because  the  Government  has

 fhat  is  the  feeling.  If  the  Govern-

 accepts  an  amendment  at  the  division
 stage,  We  accept  that  amendment.  It
 happened  in  thir  Bill  also.  On  a
 momentous  occasion  like  thu,  when
 the  very  existence,  purity  and  in-
 dependence  of  the  Members  is  in-
 volved,  let  us  give  a  better  account  of
 ourselves  and  let  each  one  of  us  look
 into  the  matter  in  ow  own  indepen-
 dent  way.  It  is  not  at  all  a  party
 question  Every  Member  of  this

 Mr.  Deputy-Speaker,  I  am  sure  I  am

 Thakur  Das  Bhargava  has  made  just
 now.  He  once  again  enlightened  us  and

 tried  to  bring  to  our  attention
 and  common  focus  the  various  facts

 (Prevention  of
 Disqualification)  Bill

 But  we  have  reached  a  stage  now
 when  it  is  not  a  question  of  law.  It
 ig  a  question  of  certain  political  phi-
 losophy  and  as  MBhargavaj:  has
 pointed  out,  of  certain  morality  mn
 political  Life.  He  tried  to  place
 before  us  once  again,  as  he  has  done
 very  fully  on  a  previous  occasion  but
 never  ag  effectively  as  on  this
 occasion,  the  whole  history  of  this
 subject.  You,  Sir,  pointed  out  why
 it  was  necessary  to  go  into  the  history
 of  it  May  I  with  all  respect  to  you,
 Sir,  say  that  the  history  im  very  um-
 portant  because  this  matter  has  been
 gone  into  fully  and  thoroughly  by  us
 m  the  past  It  is  said  that  a  Gov-
 ernment  should  not  resign  when  there
 ig  a  snap  vote'  So  also  an  amend-
 ment  must  be  considered  whether  it
 48  a  snap  amendment  or  whether  79
 is  something  that  takes  into  conside-
 ration  all  the  facts  and  all  the  se-
 quences  that  have  been  before  us
 when  we  passed  this  particular
 measure  Unfortunately,  I  have  not
 gone  through  the  ful)  debates  m  the
 Rajya  Sabha  and  I  read  what  appear-
 ed  in  the  papers  at  that  time.  I  have
 not  gone  through  the  verbatim  re-
 cords  as  Pandit  Bhargava  has  done.
 He  says  that  his  mpression  is  that
 this  particular  amendment  was
 accepted  by  the  Rajya  Sabha  not  with
 full  dehberation  We  are  again  called
 upon  to  apply  our  mind.  We  had
 apphed  our  mind  very  fully  after  a
 very  careful  consideration  not  lasting
 over  a  few  hours  here  but  over  a
 period  of  ten  years  in  which  some  of
 the  most  eminent  Members  of  this
 House  took  part  We  came  to  certain
 conclusions.  Now,  we  are  asked  to
 reconsider  them.  No  argument  of
 substance  has  been  breught  forwari
 which  would  make  it  possible  to  re-
 consider  those  things.  It  75  absolu-
 tely  necessary  at  a  time  in  which  we
 are  living  now,  times  full  of  change,
 pregnant  with  possibilities,  that  the
 self-denying  ordinance  cee  maintamed
 by  us.  Pandit  Thakur  Da,  Bhargava
 us  very  right  when  he  says  that  tt
 can:  a  large  number  of  corporations
 will  come  up  and  a  large  number  of
 bodies  will  come  up,  and  it  is  not
 that  we  lack  any  confidence  in  the



 द

 Hmm

 erties

 मन्द

 #8

 H

 i

 a5

 ह ‘4

 a

 म

 has

 Hi

 स्क

 ja a

 ae

 Bo

 age

 ¥8

 bs

 4

 848

 Gan

 pat

 48354:

 ae

 ne

 ए

 flettenyFigts|

 द

 eel

 i

 ia"

 |

 7

 हल

 विन

 dt

 गए

 iy!

 प्

 मद्

 सिद

 77

 if
 Ss

 aie:

 9६5

 8285

 Cnn:

 2

 allan

 88

 प

 48348

 ४

 ap

 ag

 द

 A

 Err
 Le

 pee

 on

 is

 ‘WEBRUARY

 macnn

 S

 |

 gaglistattcaatt-cglatdplgabelastya

 yet

 an

 007

 thie

 aide

 |

 7

 matter

 4

 8489४

 price
 £

 i

 :

 :

 gst!

 bac

 TMT

 प्



 Ree

 ?

 gab

 asta

 Saf

 et
 §

 art

 Pe

 ui

 48

 emu.
 hea

 83
 8
 ६

 oii

 :

 [ate

 ३६

 if

 ma
 ij

 i

 his i

 =

 i

 ही

 |

 |

 फि

 द्

 सट

 प्

 Mi

 i

 स्

 i)

 Bare

 HR

 -

 प कं

 कि,

 :

 5

 प्र

 #

 है

 ;

 a4

 3

 nt

 es

 mae

 HE

 क

 न्जि

 क

 |

 Hen

 elisa

 <

 3

 sacs

 a

 ages

 .

 te

 गद

 5798
 है

 baie

 toe

 ie

 HUEAE

 ft

 द

 bilinear

 lina

 ्

 थ

 8

 ्

 :

 234]

 aR

 i

 Hf

 24848

 ii

 te

 8

 व.

 हलक)

 if

 धड

 i

 ei

 ag

 ट

 gy

 न

 पम

 of

 Bs

 ga

 ic

 2

 #

 HE

 :

 ह

 Bs

 20

 फि

 4274

 परी

 wad

 ,

 ta

 il

 ape

 द

 द

 ड

 क

 §

 नच
 |

 Hit

 ्

 थ

 THT

 सड

 प्



 I  shall  tell  the  House  how  certain
 consequences  will  ensue.  It  is  true

 very  soul  of  incorruptibility  and
 independence,  but  then  what  happens
 in  practice  might  be  something  diffe-
 rent  from  what  we  totally  bargained
 for.  I  realize  that  in  many  of  these
 carporations  the  directives  will  be
 jssued  by  the  Minister.  Directives
 will  have  to  be  issued  by  the  Govern-
 ment  and  no  matter,  however  inde-
 pendent  a  Member  might  be,  so  long
 as  he  continues  to  be  in  that  body
 we  will  have  to  obey  those  directives.
 And,  when  he  comes  over  to  this
 House  he  might  be  placed  in  a  very
 invidious  position;  there  would  be  a
 conflict  between  his  duty  as  Member
 of  this  House  and  as  a  director  of  the
 particular  corporation

 36  hes.

 Pandit  Thakur  Dag  Bhargava,  there-
 fore,  was  perfectly  correct  in
 having  invited  our  attention  to  this

 tion  is  devoted  to  these  facts  hon.
 Members  of  this  House  will  rise  to
 the  occasion  and  reject  the  amend-
 ment  that  has  been  moved  by  my
 hon.  fnend,  the  Deputy  Law  Minis-
 ter.  In  so  doing  they  will  be  only
 showing  their  high  regerd  to  the  cor-
 porate  dignity  of

 of  elders,  and  although  eloquent
 support  was  given  to  him  by
 hon,  friend,  Dr.  Krishnaswemi.  |
 would  certainly  say  that  I  cannot  see
 eye  to  eye  with  the  argumenty  that
 have  been  advanced.  The  argument
 proceeds  on  the  ground  that  if
 directorship  or  membership  of  any
 statutory  or  non-statutory  body  is
 declared  to  be  not  an  office  of  profit,
 the  independence  of  Members  of  this
 Lok  Sabha  or  Members  of  the  other
 House  will  be  warped  by  other  consi-
 derations.  To  put  it  in  a  nut-shell,
 the  argument  is  that  if  Members  of
 Parliament  become  directors  or  share-
 holders  in  a  statutory  corporation  at
 once  their  independence  will  be  cur-
 tailed  because  they  will  carry  in-
 fluence  with  the  Minister.  There  is
 nothing  in  the  enactment  to  show
 that  the  Minister  is  to  appoint  them.
 Of  course,  my  hon.  friend,  Pandit
 Bhargava  said  that  these  members
 may  be  elected  by  this  House  or  nomi-
 nated  by  you.  Certainly,  we  have
 no  objection  to  these  procedures.  We
 are  also,  as  my  hon.  friend,  Dr,
 Krishnaswami  would  say,  fighting  for
 a  principle.

 We  ere  saying  that  in  a
 economy  that  is  now  toma  ae
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 progressive  society  in  which  we  are
 Hving,  when  there  is  a  dearth  of
 able  men,  the  fact  that  a  pe  isa

 he  steps  upon  the  position  of  a  director
 of  a  corporation?  If  he  can  disagree
 with  the  Law  Minster  in  this  very
 House,  why  can't  he  dmwagree  with  the
 directives,  as  my  hon  friend  would
 say,  the  Law  Minister  may  put  upon
 him?  If  he  cannot  see  eye  to  eye
 with  the  directive  that  the  Law
 Minister  may  give  to  him  as  a  direc-
 tor,  if  he  9  aware  of  his  responsi-
 bilities,  ए  he  wa  aware  of  his  duty  to

 functioning  of  the  statutory  corpora-
 tions  in  which  he  ए  made  a  director?
 IT  cannot  for  a  moment  accept  the

 advanced  by  Pandit

 Article  02  says

 “(l)  A  person  shall  be  dusqua-
 hfied  for  bemg  chosen  as,  and
 for  bemg,  a  member  of  either
 House  of  Parliament—

 (a)  if  he  holds  any  office
 profit  under  the  Government

 or  the  Government
 RAR

 F
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 Privileges

 Committee  of  3800
 Privileges

 If  I  may  say  so  with  respect,  it  does
 not  say  that  Parliament  should  pres-
 eribe  the  offices  of  profit  which  will
 disqualify  the  holder,  In  other
 words,  we  may  enact  a  law  specifying
 the  offices  which  will  exempt  him
 from  disqualhfication  That  is  what
 sub-article  (a)  says  Looking  at  the
 schedule  attached  to  this  Bull,  we
 find  that  an  attempt  has  been  made
 to  enumerate  a  number  of  offices
 which  will  disqualify  the  holder.  Why
 should  we  at  all  give  a  schedule  us
 a  matter  I  am  thmlong  about

 I  am  not  in  any  way  disparaging
 the  good  work  done  by  my  learned
 fmend,  Pandit  Thakur  Das  Bhargava,
 and  the  members  of  the  Committee
 on  Offices  of  Profit,  but  [  am  only
 looking  at  the  provisions  of  article
 02  One  learns  by  experience  I
 have  been  reading  and  ie-leading
 ths  and  I  now  find  that  all  that
 article  02  yays  is  that  Parliament
 may  by  law  specify  those  offices
 which  will  not  disqualify  a  Member
 So,  the  amphed  meaning  of  article  02
 is  for  Parhament  to  specify  the
 offices  of  profit  which  will  not  dis-
 quahfy  a  Member  of  Parliament

 Of  course,  the  evil  has  been  done
 and  I  am  not  going  to  say,  scrap  the
 schedule  which  r:  attached  to  this
 enactment.  But  I  am  only  sub-
 mitting  that  I  cannot  agree  that  if
 the  words  “director  or  member  of  any
 statutory  or  non-statutory  body  spe-
 cified  in  part  I  of  the  Schedule”  are
 taken  away  from  this,  the  purity  of
 the  schedule  is  in  anyway  acstroy-
 ed  My  friend  has  been  saymg  that
 the  schedule  becomes  illusory  and
 that  the  independence  3s  affected
 Look  at  the  exemptions  given  in  the
 body  of  the  Act  itself  Section  3
 says

 “Tt  as  hereby  declared  that
 none  of  the  following  officcs,  in
 so  far  as  it  78  an  office  of  profit
 under  the  Government  of  India  or
 the  Government  of  any  State,
 shall  disqualify  the  holder  there-
 of  for  bemg  chosen  as,  or  for
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 those  points.  I  thought  I  can  defer
 them  till  we  deal  with  the  merits  of
 the  amendments.  So  far  as  I  can  see,

 ep |  8१
 to why

 i
 a

 the
 m  was  moved,

 have  objected  to  this  motion

 Bhargava.  The  point  that  he  makes
 is  that  ‘office  of  profit’  has  a  certain
 significance  and  his  idea  of  what  an
 office  of  profit  is  has  not  always  agreed
 with  what  we  consider  an  office  of
 profit  is.  The  basic  assumption  on
 which  most  of  his  objections  are  based
 f

 i
 :  8  i

 reached  that  decision,  the  question  in
 each  case  would  be  as  to  whether  the
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 {Shri  Hajarnavis)
 way.  It  is  no  use  our  trying  to  create
 any  disqualification  which  the  Consti-

 Shri  Easwara  Iyer:  I  would  not  like
 to  interrupt  the  hon.  Minister,  but  I
 want  to  pomt  out  that  the  Supreme
 Court  has  said  that  any  kind  of  ad-

 my  notice  As  I  said,  I  am  prepared
 to  learn  We  have  always  taken  our
 stand  on  the  basis  of  the  decision  of
 the  Supreme  Court.  But  if  the  Sup-
 reme  Court  has  gone  further

 Pandit  Thakur  Das  Bhargava:  What
 about  what  Shri  Biswas  and  Dr
 Ambedkar  said  about  this:  office  of
 profit?

 Shri  Hajarnavis:  As  far  as  I  under-
 stand,  what  the  Supreme  Court  says,
 ts  the  law  of  the  land  If  the  Sup-
 reme  Court  says,  as  what  Shri  Easwara
 lyer  says,  then  of  course  we  will  have
 to  take  it  into  consideration  I  do  not
 read  the  Supreme  Court  judgements  in
 that  manner

 Then  we  come  to  the  definition  of
 the  word  ‘compensatory  allowance’
 First  of  all,  we  might  note  the  fact
 that  what  :s  payable  is  merely  com-
 pensatory  allowance  The  allowance
 %  merely  supposed  to  compensate
 No  profits  mtended  to  be  made  Com-
 pensatory  allowance  means  any  sum
 of  money  payable  to  the  holder  of  n
 office  by  way  of  daly  allowance
 {such  allowance  not  exceeding  the
 amount  of  daily  allowance  to  which  a
 Member  of  Parliament  is  entitled
 under  Salaries  and  Allowances  of
 ‘Members  of  Parliament  Act),  any  con-
 veyance  allowance,  house-rent  allow-
 ance  or  travelling  allowance  for  the
 purpose  of  enabling  him  to  recoup  any
 expenditure  incurred  by  him  in  per-
 forming  the  functions  of  that  office.

 z he at द ि
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 Shri  Hajarnavis:  That  5  how  I  read
 it

 Shri  Goray:  I  thought  you  agreed
 with  Shri  Easwara  [yer  when  he  said
 that  any  advantage  means  profit.

 Pandit  Thakur  Das  Bhagava:  That
 was  not  mentioned  here  This  point  of
 view  ह  given  for  the  first  tume  in  this
 House  today.

 Shri  Hajarnavis:  I  have  said  it
 several  times  and  the  Deputy-Speaker
 will  recollect  that  I  said  it  several
 tumes  Not  only  that,  I  asked...

 Pandit  Thakur  Das  Bhargava:  Not
 here;  in  the  Rajya  Sabha.

 Shri  Hajarnavis:  If  I  remember
 aright  during  the  discussions  in  the
 Select  Committee  and  the  Sub-Com-
 mittee  I  have  pointed  out....

 Pandit  Thakur  Dag  Bhargava:  May
 I  know  if  this  is  the  position  f  the
 Law  Minister  also  that  that  profit
 means  pecuniary  profit  only?
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 straight.  We  can  put  those  offices
 which  do  not  entitle  a  Member  to  get
 more  than  the  compensatory  allow-
 ance  do  not  disqualify  at  all

 Shri  Hajarnavis:  I  will  deal  with
 that  aspect

 Mr.  Deputy-Speeker:  That  would  be
 a  difficult  position.

 Shri  Hajarnavis:  Then  the  question
 arises,  whether  assuming  that  in  no
 profit  is  earned,  no  pay.  no  salary  is
 attached,  yet,  is  at  an  office  of  profit
 because  there  is  patronage,  there  is
 influence.  That  uw  the  question.  I
 have  made  enquiries.  I  have  studied
 the  question.  There  are  speeches
 made  in  this  House  and  elsewhere
 where  it  has  been  assumed,  conceded
 that  the  fact  that  patronage  is  at  the
 disposal  of  an  office,  makes  it  an  office
 of  profit.  But,  m  no  book  on  Consti-
 tutional  Law,  so  far,  I  have  been  able
 to  find  that

 Pandit  Thakur  Das  Bhargava:  This
 ‘was  what  Mr.  Campion  said  in  the
 House  of  Parliament:  from  Mr
 Campion’s  evidence  you  will  see  that.
 even  a  place  of  honour  is  an  office  xf
 profit.  Here  is  Campion’s  evidence
 with  me  and  I  present  the  book  to
 3

 Shri  Hajarnavis:  If  the  passage  that
 the  hon.  Member  has  in  mind  is

 people  to  search  the  authorities—there
 offices  which

 Fe me  «3
 4  a  st, in

 a  i a  23  sf
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 Pandit  Thakur  Das  Bhargava:  May
 I  humbly  present  this  book  to  my
 friend  where  not  only  in  une  place
 but  im  many  places  he  will  find  tus
 definition—Offices  of  Profit  and  Dis-
 qualification  of  Members,—Lok  Sabha
 Secretariat,  New  Delhi,-of  this  Sec-
 retariat.

 Shri  Hajarnavis:  I  will  place  it  2
 app?  tion  to  the  Supreme  Court  deci-
 sion  and  draw  my  conclusion

 Pandit  Thakur  Das  Bhargava:  It  u
 said  that  if  there  is  some  advantage  it
 is  at  office  of  profit

 Shri  Hajarnavis:  The  third  class  of
 cases  which  I  have  been  able  to  see
 is  where  by  a  long  series  of  House  of
 Commons  decisions  certain  offices  have
 been  regarded  as  offices  of  profit.
 There  is  no  fourth  category

 Mr.  Deputy-Speaker:  Charman  of
 the  University  Grants  Commussion
 getting  one  rupee  a  month

 Shri  Hajarnavis:  That,  Sir,  छ  an
 office  to  which,  I  believe,  a  salary  ०९
 Rs  3000  is  attached  He  might  draw
 one  rupee,  he  might  not  draw  a  single
 pie  Yet,  he  is  within  the  second
 class  which  I  have  mentioned,  namely
 that  it  is  an  office  of  profit  to  which
 a  salary  :s  attached.  As  far  as  I  have
 been  able  to  see,  there  us  no  fourth
 class,  and  we  do  not  want  to  create
 it

 So  far  as  the  objection  to  patronage
 a3  concerned,  the  patronage  that  is
 objected  to  s  the  patronage  extended
 by  the  Mimster  It  »  objected  to  on
 the  ground  that  the  Minister  has  so
 much  patronage  at  his  disposal  that
 he  might  buy  over  or  seduce,  as  the
 phrase  has  been  used,  a  number  of
 Members  to  his  side,  and  might  create
 what  we  call  a  King’s  party,  and
 might  be  able  to  remain  in  position  by
 distributing  patronage,  the  patronage
 that  is  objected  to  in  all  the  constitu-
 tional  books  on  which  I  have  been
 able  to  lay  my  hands  is  the  patronage
 of  the  Minister  and  not  the  patronage



 galary  or  emoluments  and  allow-
 ances  is  attached  The  word
 ‘profit’  tes  the  idea  of  pecu-

 not  material.”

 This  uw  the  passage  on  which  I  rely,
 and  the  citation  is;  AIR  7954  Supreme

 Shri  Hajarnavis:  That  is  qualified
 by  the  word  “pecuniary”  ‘The  word
 “profit™  connotes  the  idea  of  pecuniary
 gain.’.

 Pandit  Thakur  Das  Bhargava:  Only
 that  idea  and  nothing  elee—doces  it
 may  sof

 Shri  Hajarnavis:  I  read  it  in  that
 manner.

 Mir.  Depaty-Speaker:  Is  this  only
 part  of  the  discussion  and  the  argu-
 ment  that  has  been  given  or  is  this
 from  the  judgment?

 Partiantent  FEBRUARY  a  we  (Prevvadtton-o}  Die  3235
 qualification)

 Shei  Hajarnevia:  I  will  Ieave  ६६  at
 that.  That  being  so,  I  submit  that  the
 iden  that  because  in  a  certain  office

 certain  appointments, i  :  E

 1
 i

 बस  म्यू
 3  R
 held  by  any  authority  or  any  court.
 This  is  as  far  as  [  can  go

 ,  we  are  within  the  spirit,

 him.  We  will  go  on.

 Ch.  Ranbir  Singh  (Rohtek):  Very
 difficult.

 Shri  Hajarnavis:  It  is  difficult,  but
 I  have  not  given  up

 Then,  I  must  make  it  clear  to  him
 and  to  other  Members  of  the  House
 that  we  yield  to  none  in  our  intense
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 im  force,  the  Parliament  (Prevention
 of  Disqualification)  Act,  ‘1958.  I
 tention  it  for  two  purposes  or  with
 two  objects  in  view.  First  of  all,
 there,  we  have  exempted  all  corpora-
 tions,  statutory  and  non-statutory,  pro-
 vided  compensatory  allowance  alone
 je  paid,  and  no  exemption  is  made  ss
 um  this  Bill;  and  that  measure  is  on
 the  statute-book  since  1953,  Not  a
 aingle  instance  has  been  mentioned  in
 this  House  to  show  that  our  experi-
 ence  of  the  working  of  that  Act  during
 the  last  six  years  has  resulted  in  any
 kind  of  abuse.  On  the  one  side,  there
 is  apprehension,  but  on  our  side,  there
 3s  experience.  If,  during  the  last  six
 years,  wider  power  than  is  sought  to
 be  taken  by  this  Bill  has  been  actuslly
 available  to  Government  and  it  has
 not  in  any  case  been  abused,  and  no
 complaint  has  so  far  been  made,  then,
 is  there  any  basis  for  the  supposition
 that  it  is  not  going  to  be  fairly  used
 subsequently?  I  shall  revert  to  this
 point  later  on.

 The  second  pomt  which  I  have  to
 make  is  this.  There,  the  clause  5
 perfectly  general,  and  covers  mem-
 bership  of  statutory  or  non-statutury
 bodies.  That  is  the  statute  since  1953.
 It  refers  to  bodies  in  existence,  bodies
 which  were  contemplated  then  to
 come  into  existence,  bodies  which
 were  not  contemplated  but  which
 came  into  existence  after  1953.  Well,
 it  has  not  occurred  to  any  one,  as  it
 has  occurred  to  Pandit  Thakur  Das

 Pandit  Thakur  Das  Bhargava:  it

 committee  was  appointed  by  the  Hon.

 Shri  Hajarnavis:  I  merely  suggest
 that  during  the  last  six  years,  such  a
 provision  in  perfectly  general  terms
 has  been  on  the  statute-book,  and
 Members  of  Parliament  have  enjoyed
 exemption  on  the  basis  of  that  very
 provision;  it  has  not  been  regaded
 as  vague,  it  has  not  been  regarded  as
 not  supplying  the  necessary  exemp-
 tion.  It  has  not  been  suggested  that
 it  was  a  fraud  on  the  Constitution.  For
 two  years,  it  has  been  extended  also.
 All  that  I  can  say  is  that  if  an  office
 can  be  exempted  singly,  similarly  it
 can  be  exempted  by  a  class  or  it  can
 be  exempted  by  description  of  its
 function,  Nothing  will  prevent  Par-
 liament  from  exercising  its  power  and
 saying  that  for  this  class  or  classes,
 the  disqualification  shall  not  be  incur-
 red.  I  do  not  think  that  there  is  any-

 in  perfectly  general  terms.  It  is  not
 necessary  that  each  single  specific  case
 has  got  to  be  decided,  and  has  got
 to  be  considered  in  order  that  the  dis-
 qualification  under  article  403  may  be
 removed.

 lf  there  was  any  substance,  if  the
 point  was  so  obvious  that  the  disquali-
 fication  which  was  removed  was
 itlysory,  or  it  was  merely  fraudulent,
 as  the  hon.  Member  said—in  fact,  very
 strong  terms  were  usei—-I  am  quite
 sure  some  objections  would  have  been
 raised  somewhere.

 Pandit  Thakur  Das  Bhargava:  It  was
 raised  during  the  discussion  in  this
 House.

 Shri  Hajarnavis:  I  am  not  quite

 Pandit  Thakur  Das  Bhargava:  I  ny-
 self  had  raised  this  very  point  several
 times  in  this  House.

 Shri  Hajarnavia:  ]  am  not  quite  eure
 whether  Pandit  Thakur  Das  Bhargava
 himself  was  not  a  member  of  any
 corporation,  and  whether  his  own
 exemption  which  he  has  enjoyed  so
 far,  was  not  under  any  of  those
 fraudulent  provisions.



 Shri  Hajarnavis:  We  can  aay  we  are
 eonvinced  and  we  have  no  doubt  that
 the  procedure  that  we  have  adopted,
 that  the  phrase  that  we  have  used,  is
 perfectly  potent,  is  valid,  and  is  in
 eompliance  with  the  Constitution.  We
 are  not  going  to  be  panicky  by  any
 sort  of  fears  that  Pandit  Thakur  Das
 Bhargava  may  attempt  to  create  The
 drefting  has  not  been  done  ...

 Pandit  Thakur  Das  Bhargava:  I  do
 not  want  to  create  any  panic  at  al)

 Shri  Hajarnavis;  It  is  not  that  he  is

 Mr,  Deputy-Speaker:  Order,  order.

 Shri  Hajarnavis:  Then,  there  are
 ather  objections  which  have  been
 rauwed.  I  will  try  to  deal  with  them
 to  the  best  of  my  ability  I  will  first
 deal  with  the  objections  raised  by
 Shri  Mehta  He  raised  a  vey  serious
 pomt—and  he  is  a  very  ses  ous  stu-
 dent  of  political  institutions—and  I
 vant,  if  possible,  to  meet  him  on  his

 own  ground  He  caid  we  have  got  to
 maintain  the  principle  of  separation
 of  powers  and  there  is  a  possibility  of
 the  Executive  trying—he  did  not  «ay
 n  exists,  but  he  did  say  that  there  38
 a  possibility—to  corrupt  the  Members
 of  Parhament  by  extending  patron-
 age  to  them.  I  would  Ike  to  invite
 him  to  look  at  this  matter  in  ths  way

 He  is  aware  that  the  theory  of  sepa-
 ration  of  powers  is  carried  almost  to
 its  logical  conclusion  in  the  American
 Constitution.  Here  the  “Legislature
 and  the  Executive  are  combined.  We
 have  a  perliamentary  executive.  We
 are  both  Members  of  Parliament  and
 also  members  of  the  executive  gov-
 ernment.  We  ere  members  of  the
 Government.

 Dr.  Krishmaswami:  The  Cabinet.

 of  Government.  No  one  can  be  in  the
 Executive  unless  he  is  a  Member  of
 this  House  or  of  the  other  House—
 that  is,  of  Parliament.

 As  I  gaid,  m  America,  at  the  iop
 they  have  almost  complete  separation
 of  the  judiciary,  the  Legislature  and
 the  Executive.  But,  when  problems  of
 modern  and  social  organisation  con-
 fronted  the  United  States  they  had  to
 devise  a  new  kind  of  organisation—
 what  was  called  the  autonomous  Cor-
 poration  A  famous  Dean  of  the
 Harvard  Law  school  said  that  these
 autonomous  corporations  were  brought
 into  existence  because  they  had  to  put
 into  effect  various  schemes.  It  be-
 came  necessary,  for  the  purpose,  to
 combine  together  the  judicial,  the  exe-
 cutive  and  icg'.lative  powers.  And,
 tt  is  the  chief  characteristic  of  these
 autonomous  corporations  that  in  them
 are,  to  a  certain  extent,  combined  all
 the  three  powers

 In  England,  the  problem  arose  in  &
 different  form  A¢  I  am  quite  sure
 Shr:  Asoka  Mehta  is  aware,  it  was
 probably  the  Labour  Government,
 which  under  the  inspiraticn  of  Mr
 Herbert  Morrison,  when  the  nationalis-
 ed  industries  came  into  being,  devised
 anew  form  of  administering  those
 departments,  the  new  autonomous  cor-
 porations.  The  question  which  arose
 there  and  the  question  which  arises
 before  us  and  which  we  are  now  con-
 adering—and  I  am  quite  sure  Shri
 Asoka  Mehta  will  make  his  contribu-
 tion  to  the  solution  of  this  problem-—
 as  to  how  this  Parliament  ls  going  to
 exercise  control  over  autonomous  cor-
 porations  It  arose  almost  simul-
 taneously,  both  in  England  and  here.

 If  you  read  Herbert  Morrison  or
 Jennings  you  will  find  that  in  the
 United  Kingdom—in  the  House  of
 Commons,—the  problem  of  having  ar
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 Shri  Hajarnavis:  I  am  obliged  to  the
 hon  Member  for  bringing  me  to  that
 point  which  I  was  probably  in  the
 danger  of  overlooking  I  may  submit
 that  the  approach  tof  Shri  Asoka
 Mehta  5,  ॥  I  might  say  so,  objective,
 political  but  Pandit  Thakur  Das
 Bhargava's  approach  is  purely  lega-
 hLstie  We  have  taken  the  view  that
 when  a  Member  of  Parliament  goes
 to  an  autonomous  corporation

 An  Hon.  Member:
 seat

 Shri  Hajarnavis  by  cuction  of
 the  House,  he  5  not  holding  that  post
 under  the  Government  The  words
 under  article  02  are  that  he  must
 hold  an  oftice  of  profit  under  the
 Government—that  ७  to  say,  the  ap-
 Ppointment  must  be  made  by  the  Go-
 vernment  and  it  must  be  one  which
 ig  Hable  to  be  terminated  by  the
 Government  When  the  House  elects

 He  loses  his

 the  short  answer  to  that  question  छा
 that  article  02  does  not  come  m
 for  considerahon  at

 atl  grne
 argu-

 Tent  would  be  that  in  case  we
 want  to  have  these  Members  elected
 rather  than  that  we  want  to  remove
 the  disqualification  That  ४8  an  argu-
 ment  which  we  can  understand  But
 we  are  considermg  a  different  ques-
 tion  Is  it  or  is  it  not  necessary  that
 Members  of  Parhament  should  be
 associated  with  the  working  of  these
 autonomous  corporations  That  is  the
 basic  question  to  be  considered  My
 friend  Shri  Asoka  Mehta  will  tell
 us  that  m  the  United  Kingdom  they
 have  a  Committee  of  the  Parhament
 which  supervises  over  the  working  of
 the  autonomous  corporations  That  ary
 the  method  which  they  have  devised
 We  have  devised  another  method
 From  953  onwards,  we  have  said
 that  we  shall  send  Members  of  Par-
 hament  who  are  so-minded  to  go  and
 work  mn  the  autonomous  corporations
 That  is  our  method  (Interrup-
 tions)  sometimes  through  the  Gov-
 ernment  and  sometimes  through
 Parhament  I  have  given  the  answer
 to  the  lawyer  but  as  a  student  of
 Pohtics  I  want  to  know  from  Shn
 Asoka  Mcht  whether  if  the  House
 elects  and  if  the  Minister  makes
 Nominations,  there  is  any  difference
 in  the  actual  iesult?  That  as  what  I
 meant  when  I  said  that  Pendit  Tha-
 kur  Da,  Bhargavia's  approach  was
 legalistic  whereas  I  want  Shri  Asoka
 Mchta"s  approach  to  be  different

 Pandit  Thakur  Das  Bhargava  We
 made  thi,  recommendation  to  the
 Government  in  our  Commuttee’s  report
 also  This  was  the  recommendation
 we  made  in  the  Jo  nt  Committee  also
 This  is  not  the  first  tume  that  I  am
 saying  this

 Shri  Hajarnavis.  Sir:  Asoka  Mehta
 lg  a  scrious  student  of  politics  I  want
 him  te  consider  thi,  question  If  a
 Tight  38  given  to  the  Howe  to  elcct
 a  person,  mstead  of  the  Mbnister
 nominating  him,  would  it  make  any
 difference?

 Dr,  Krishnaswami:  I  want  only  to
 ask  one  questron,  if  the  hon  Minister
 will  permit  me  He  thinks  that  if  the
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 ame

 nae  "  s
 that  a  certain  indi-

 makes  no  difference  in  substance..
 (Interruptions.)

 Shri  Hajarnavis:  I  am  merely  dis-
 cusaing  with  all  the  seriousness  with
 which  Shri  Asoka  Mehta  raused  the
 question.  I  am  trying  to  answer  it.
 The  question  would  be,  even  today,
 if  a  Minister  actually  makes  an  ap-
 pointment  which  the  House  does  not
 approve  or  a  section  of  the  House  has
 a  certam  objection  to  it,  it  can  be
 surely  taken  up  in  the  Ho  use  ५

 whatsoever.  The  basic  question  is,
 should  or  should  not  the  Members  of
 Parliament  be  associated  with  the
 autonomous  corporations?

 Shri  Ponnovse  (Ambalapuzha):  That
 is  the  only  question.

 Bhri  Asoka  Mehta:  Two  questions
 have  been  put  to  me.  I  hope  I  am  not
 interrupting  the  Minister.

 Shri  Hajarnavis:  We  have  not  yet
 arrived  at  a  final  answer,  We  are  still
 at  the  exploratory  stage.

 Shri  Asoks  Mehta:  Two  questions
 are  involved.  The  first  question  is,
 what  is  the  best  method  of  exercis-
 ing  parliamentary  supervision  over
 autonomous  corporations.  The  Minis-
 ter  argues  that  we  have  come  to  the
 conclusion  since  95]  or  952—what-
 ever  be  the  year—that  the  best
 method  would  be  that  our  Members
 should  go  and  work  the  corpora-
 tlons.  A  little  earlier  he  said  that

 )  Bid
 self.  है  remember  in  the  previous
 Parliament  this  question  was  brought
 up.  In  this  Parliament  also  my  friend
 Shri  Rajendra  Singh  wanted  to  bring
 it,  I  think  that  Congress  party  had
 appointed  a  Committee  and  it  was
 suggested  that  it  would  be  in  a  better
 Position  to  discuss  the  whole  prob-
 lem,  and  that  committee  has  been
 permitted  to  conclude  its  delibera-
 tions.  I  do  not  think  whether,  as  far
 as  the  ruling  party  or  those  of  us
 who  are  in  the  Opposition  are  con-
 cerned,  we  have  come  to  the  conclu-
 sion  that  this  particular  method  sug-
 gested  by  the  Minister  is  the  one
 which  this  House  has  adopted  or
 approved  of.  It  we  stall  an  open  ques-
 tion.  I  will  not  go  into  that  beyond
 this.

 Secondly,  there  is  a  vital  difference
 between  the  House  nominating  some-
 one  to  a  position  and  the  Minister
 doing  it.  Supposing  there  are  20,  30
 or  even  00  posts,  the  tendency  might
 grow  up  in  a  Member  to,  so  to  say,
 aoft-pedal  the  criticism  of  the  Min-
 isters  because  he  expects  the  Minis-
 ters  ultimately  to  do  him  a  favour.

 ous  stream  of  policy  in  the  adminis-
 tration,  This  relationship  makes  it
 very  necessary  to  see  that  there
 should  not  be  even  a  breath  of  sus-
 Picion  or  breath  of  teeling  that  by
 any  kind  of  soft-pedalling  or  kawto-
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 Shri  Hajarnavis;  Taking  it  es  a
 pure,  abstract  question  of  politics,  I
 am  putting  it  to  him:  does  it  make
 a  difference,  30  long  as  there  ig  one
 majority  party  on  the  one  side  and
 a  minority  party  on  the  otner  side,
 between  the  House  itself  proceeding
 to  elect  and  the  Minister  nommating?

 Mr,  Deputy-Speaker:  Now,  he  may
 move  further.

 Shri  Dasappa  (Bangalore):  If  there
 are  two  Members  to  be  elected  and  it
 is  by  proportional  representation,  it
 may  be  that  it  does  make  some  differ-
 ence.

 Shri  Hajarnavis:  The  question  5s
 this.  Whether  it  concerns  this  House
 or  the  other  House,  as  Pandit  Thakur
 Das  Bhargava  rightly  pointed  out,  each
 time  when  a  corporation  is  creat  -d,  I
 think  we  might  direct  our  attenticn  to
 the  constitution  of  that  particula:  cor-
 Poration  and  address  ourselves  to  the
 consideration  of  the  question  whether
 any  parliamentary  representatiun  is
 necessary  and,  if  so,  what  should  be
 the  procedure.  So  far  as  that  parti-
 cular  corporation  is  concerned,  that
 statute  itself  will  govern  it.

 I  believe,  Sir,  I  have  dealt  with
 most  of  the  serious  points  that  have
 been  raised.

 ;
 Mr.  Deputy-Speaker:  The  question

 a:
 “That  the  following  amend-

 ments  made  by  Rajya  Sabha  in
 the  Bill  to  declare  that  certain
 offices  of  profit  under  the  Govern-
 ment  shall  not  disqualify  the
 holders  thereof  for  being  chosen
 as,  or  for  being,  members  of  Par-
 Hament,  be  taken  into  considera-
 tion: —

 ‘Clause  3

 (l)  That  at  page  2,  line  2l,  the
 words  “which  is  an  advisory
 body”  be  deleted.

 (2)  That  at  page  2,  lines  ‘37-38,
 the  words  “director  or  member”
 be  deleted.
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 Disqualification)  Bill

 (3)  That  at  page  3,  line  9,  for
 the  words  “clauses  (h)  and  (i)”
 the  words  “this  section”  be  sub-
 stituted’.

 The  motion  was  adopted,
 Clause  3

 Shri  Hajarnavis:  I  beg  to  move:

 “That  at  page  2,  line  2i,  the
 words  “which  is  an  advisory
 body”  be  deleted.

 That  at  page  2,  lines  37-38,  the
 words  “director  or  member”  be
 deleted.

 That  at  page  3,  line  9,  for  the
 words  “clauses  (hk)  and  1"  the
 words  “this  section”  be  substitut-
 ed.”

 Pandit  Thakur  Das  Bhargava:
 Those  of  us  who  took  part.  in  this
 debate  have  indicated  earlier  our
 mind  that  as  a  matter  of  fact,  the  two
 are  parts  of  the  same  motion  The
 hon.  Member  has  divided  them  and
 advanced  arguments.  As  a  matter  of
 fact,  thig  should  not  be  agreed  to.  The
 arguments  are  all  the  same,  almost
 analogous.  Therefore,  I  do  not  think
 we  should  have  separate  argument
 over  that.

 Mr.  Deputy-Speaker:  That  is  all
 right.  Is  it  the  desire  of  the  House
 that  I  should  put  these  amendments
 one  by  one?

 Some  Hon.  Members:  Yes.

 Mr,  Deputy-Speaker:  Then,  I  shall
 put  the  first.

 The  question  is:

 ‘That  at  page  2,  line  21,  the
 words  “which  is  an  advisery
 body”  be  deleted.’

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  The  question

 is:
 हु

 ‘That  at  page  2,  lines  87-88,  the
 words  “director  or  member”  be
 deleted."

 The  Lok  Sabha  divided:  Ayes  66;
 Noes  16,
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 Division  No,  3

 Alves,  Shri  Joachim

 qualification)  Bitt

 AYES
 Khedher,  Dr  a  B.  Raddy,  Shri  Narape
 Kritbna,  Sbri  M.  zm  Reddy,  Shr]  Remi
 Lechhi  Rem,  Shri  Rey,  Shri  Bishwanath
 Mahanty,  Shri  Rup  Narain,  Shel
 Malti,  ShtiN  8  Sedbu  Rem,  Shri
 Mandal,  Shri  J.  Sehodrabel,  Shrimeti
 Mother,  Shri  M  D.  Saments,  Shri  s  C.
 Mehta,  Shrimati  Krishna  Sat  yebhama  Devi,  Shrimat!
 Mohammad  Akbar,  Shatkh  Sen,  Shri  P.  a
 Morarka,  Shri  Sheh,  Shrimatl,  Jayaben
 Munisamy,  Sher  N.  हि,  Sherma,  ShnD  C.
 Musafiz,  Gan  G  5  Starma,  Shri  RC.
 Nur,  Shri  Vasudevan  Siddieh,  Sho
 Narasimhan,  Shri  Bingh,  Shri  D.  N
 Oza,  Shri  Sinke,  Shr:  K.  P.
 Pande,  Shn  C.D  Sinha,  Shri  Satya  Narayan
 Patel,  She:  Rajeshwar  Subbarsyan  Dr  P,
 Puel,  Sushrs  Maniben  Taotea,  Shr:  Rameshoret
 Prabhakar,  Shri  Naval  ‘Thomas,  Shri  A.  M
 Punnoore,  Shri  Tiwary,  Pandit  D.  N.
 Reo  Shri  Jeganatha  Tule  Rero,  Shei
 Rao,  Shn  TT  98  Vittel  Venkstatubbmah,  Shri

 NOES

 Galkward,  Su  OK  Kerishoseweln!,  Dre.
 Ghoul,  Shn  Mansy,  Shri
 Ghose,  Shri  Bimal  Mehra,  Shri  Asoka
 Gorey,  Sht:  Menon,  Dr  K.  8.
 Jadhav,  Shri  Rasendra  Singh,  Shui

 Sonule,  Shm  H  ON.

 The  motion  was  adopted

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  at  page  3,  line  9,  for  the
 words  ‘clauses  (h)  and  (+)’  the
 words  ‘this  section’  be  substitut-

 q)  Page  1
 (i)  in  line  3,—

 omit  *  ql)  *
 (ii)  omit  line  5.

 (Shri  Hafarnawts;
 Amendment  made:

 (2)  Page  i,  tne  14—
 for  “Ninth  Year”  substitute

 “Tenth  Year”
 {8hrt  Hafarnavis}

 Amendment  made
 (3)  Page  i,  lme  4,-—-

 ‘

 for  “1958"  subststute  “}950"

 (Shr  Hajarnavis}

 Ww  brs.

 Shri  Hajarsavis:  I  move:

 “That  the  amendments  made  in
 the  Bill  by  Rayya  Sabha  be  agreed
 to,  and  that  the  Bill  as  further
 amended  by  this  House  be  return-
 ed  ta  Rajya  Sabha  with  the  request
 that  they  do  conourin  the  amend-
 ments  made  by  this  House.”

 on
 Deputy-Speaker:  The  question

 “That  the  amendments  made  in
 the  Sill  by  Rajya  Saba  be  agreed
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 to,  and  that  the  Bill  as  further
 amended  by  this  House  be  return-
 ed  to  Rajya  Sabha  with  the  request
 that  they  do  concur  in  the  amend-~
 ments  made  by  this  House.”

 The  motion  was  adopted.

 Disqualification)  Bill
 .8l  bre

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 February  25,  959|Phalguna  6,  890
 (Saka).
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 [  Tuesday,  February  ‘24  t959/  Phalguna  3880  (Saka)]
 ORAL  ANSWERS  TO  QUES-  WRITTEN  ANSWERS  TO

 TIONS  *  +  2563-=2600  QUESTIONS—-contd,
 8.0.  Subject  COLUMNS  sQ.  Subject

 No  No.

 569.  Economy  measures  on  .  a  trans-
 Railways  2563-66  499  ६.०  एक  हि

 570,  Trunk  Telephone  2566-70  600.  Bailadilla-Rapur  Rail
 57i.  Race  producing  methods  Link  .  =

 in  Chinas  257०-73  6or,  Subndised  hostels  for
 572  Trans;  Coopcratnve  Children  on  Northern

 Societies  for  the  educa-  Rail  way  नि  .
 ted  unemployed  .  +  2$73-—~76  602.  Punctuality  Awards

 §73.  All  India  Institute  of  Schemes  .  नि  .
 Medical  Sciences  2576-80  603.  Lockers  at  big  stations

 ‘STA.  Jamuna  Hydel  Project  2580-—~82  604  Khanf  Campugn  .  .
 §75.  Salem-Bangalore  Link  2g82—84  605  Sleeping  coaches  in
 577.  Rahway  wagons  in  Fer-  Janata  trans  .

 rezepur  Division  2585-87  606
 Reemod:  tung

 of  Kazip*t
 581  Houses  for  labourers  in  Railway  Y:

 New  Delhi  +  «5857-89  607  Foreign  exchinge  for
 583.  Be

 gtr
 nuisance  =  in  sugir  co-operative  fac-

 Railways  .  .  +  2589-92  torics  in  Punjah  .
 585  Forest  R-searchCentre  (2592-93  603  Use  of  Inditi  airports
 586  Bridge  across  Gandak  By  ES

 AC.  tor  jet  ope-
 Rover  2594-95  वि 588  Nagarjunisigar  Project  2595-97

 609  Sugar  द
 oT $89  School  Health  Service  2597-98

 610  Glider  crash  m
 D

 In  .
 ‘61T  Kathut  feeder  canal. $93  Betel  Pests  2598-2600,  6i2  Indian  Aurlines  Corpora-

 WRITTEN  ANSWLRS  TO  non
 K QUESTONS  2*00—%9  613  Younsm  m  Kerala

 6rq  Bridges  on  Piph- SQ  No.  Konarak  Road
 576.  Accident  at  Mahaluxm:  2600—or  6i5  Indian  Pharmacy  Act,
 ‘$78.  Bus-engine  collision  260I-02  1948  «  हु
 579.  Conversion  of  metre  616  Sugarcane  prices.  ls

 gauge  line  2602  67  Integral  Coach  Fac  orv
 $80,  Bombay-Kanya  Kumar:  Pe  .  .  नि

 Road  .
 .

 द  «  2602-03  618  Production  of  paper
 582,  Rail  link  with  ‘Tripura  2603  aad  boards  .
 5384  Storage  of  foodgrains  2603-04  ‘619  Telephonic  hnes  bete
 587.  Procurement  of  rice  and  ween  Chandigarh  and

 paddy.  क  .  2604  Commercial  centres
 ' »  Derailment  of  good  620.  Extention  cf  Service  0 =

 trains
 on  Bgoes

 2604-05  Railway  employees  .

 gor.  Fishing  iesorts  2605  62t.  Lecusts  न  नि
 592.  Rural  University  in

 Ouse  .  .  *  2605  us  Q.  No
 $94.  National  Highways  m

 the  Andamans.  2605-06  735-  Late  running  of  trains-
 595.  Price  of  sugarcane  2606-07  736.  Family  Planning  Clinics
 596.  Price  of  paddy  2607  737.  Telephone  facilites  at
 $97.  Panmer  Project  .  +  2607-08  stations  .  ar)
 g98.  State  Electneity  Board  738.  Approach  roads  .

 for  Orissa.  2608  739.  Rural  electrification

 Cotto

 2608-09

 2609

 2630

 26I0-2
 262
 26I2

 2612-13

 २6573

 2613-14

 डा  4
 2614-15,

 2615
 2615-16

 2636
 2657

 (2617-18

 2618-19
 269

 2०१9

 2023-34

 2625
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 0.S.Q.
 No.

 749

 4a
 742.

 743-

 144.
 745-
 746.
 747.

 748.

 749.

 759.

 78h.
 ‘752.
 7153+

 754
 755

 756

 नपा

 758

 759
 760.
 76I.

 762.

 77»
 773

 Foreign  exchange  for
 Pro}

 Subject

 *
 Masulipatam-Guntur  Line

 ह ल
 Dae  Vinge
 Matermty  Centres  in

 tural  arcas of  Delhi
 Telephone  connections
 Telephone  connections
 Construction  of  drams
 Sugar  factories  in  Bom-

 bay
 Under-bridge  at  Waran-

 ga
 Assistance  to  private  schools

 on  Northern  Railway
 Monthly  and  quarterly

 passes
 Arr-conditioned  Coaches
 Wanting  rooms
 Agneultural  Schemes  in

 Mysore
 Bombay  Harbour
 Paddy  and  rice  exported

 from  Punjib
 Wheat  with  roller  flour

 mills  in  Punjab
 Reducuon  im  running

 tume  of  trains
 Incidence  of  Kala-azer

 in  India
 Cholera
 Livestock  progeny
 Railway  staff at  Ambala

 Cantt
 Specialists  in  Construc-

 tion  work
 Health  Minister's  Duis-

 cretuonary  Funds
 Message  Rate  System

 Agneultural  Prices  Enquiry
 Commutree
 Tram  Service  im  Deiht
 Bridge  over  Brahmputra
 Road  —  yab poration  for
 Power  su  Ty  to  cement

 plant  at  Bd  nm
 Tube-wells  m  Delhs
 Stace  Bank  of  India
 Accidents,
 Babrala-Rosa  Line

 350  (Ai)  LSD—i0

 {  Dany  ‘Diarr}

 ANSWERS  TO
 QUESTIONS—coned.

 Conumus
 wu  8.Q,  Subject

 No.

 2625-26  qe  Arrangement  for  ane
 2626  nouncement  at  airports

 775.  Dujana  House,  Delhi
 2627-28  776.  Hindustan-Tibet  Road

 TT  Nagarjunasager  Project
 2628  978.  Indian  Road  Congress
 2629  779.  Tramng  of  Medical

 2629-30  Saenusts  in  U.S.S.  KR.
 2630  780.  Storing  of  foodgrains

 78x.  All  India  Institute  of
 2630-37  Medical  Sciences

 782.  Left  luggage  on  Railweys
 2637  783.  Godown  in  Hapur  (U.P.)

 fitted  with  silo-clevator
 2637-32  784.  Pihbhit  Colonisation

 Scheme  .

 ‘
 785.  Derailments

 -2632-  786,  Dev
 pc  eal

 of  ports
 2633  m  And

 787.  Fimng  at  Raichur  Rail-
 2634  way  Station

 2634-36  788.  National  Rural  Water
 Supply  Scheme

 2636  789.  Uttariya  Railway  Maz
 door  U:

 2637  790.  Chlonnated  water  supply
 im  Delhi

 437  7.  National  Highways  im
 Madras  State

 (2637-35  792  Rehef  and  rehabilitation
 2638-39  of  the  handicapped

 2639  7193.  Fishermen  in  Manipur
 794.  Medical  benefits  to

 2639  Railway  employees
 795.  Pedanand:padu  High  level

 2640  canal  schem
 796.  Minor  immgation  schemes

 2640  in  Tripura
 3640-42  797.  Over-crowdmg  on  Sou-

 thern

 2642  799  Dental  Colleges
 geo.  TB.  m  Himachal  िछ-

 6  2642  desh
 43०43  80r.  Panchayats  in  Himachal

 264  Pradesh 3  B02  Loan  for  N.E.S.  and
 CD.  Blocks

 ow
 803.  Loan  for  Kumhar  Block

 Paochayats  in  Himachal
 2644-46  8०4  Prades!

 7546  fos.  Power  projects  in  Hhma-
 2647  chal  Pradesh

 2660-6r

 2665
 2661-62
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 WRITTEN  ANSWERS  TO

 QUESTIONS—cont®
 ए  8.0  Subject

 No.
 Fruit  nurseries  in  Hima-

 chal  Pradesh
 806.

 807.  Potatoes  purchased  by
 ianecal

 State  Feders-

 Cooperative  socieues  in
 Himachal  Pradesh
 Sheep  breeding  scheme

 in  Himachal  Pradesh
 Rams  of  Palwarth  Breed
 Irrigated  Land  in  States
 T.B  wm  Del
 Stock  of  foodgrans
 Procurement  of  rice

 aed
 CD  andNLS

 New  railway  hoes
 Irngation  rates
 Fangra  Valley  Railway
 Double  cropping  <
 Acquisition  of  land  in

 Tripura
 Food  stocks  in  Himachal

 Pradesh
 Reclamation  schemes  in
 Bhal
 Puri  Rathvay  Statwn
 Vaneues  of  foodgrams
 Compensation
 Clams
 Price  inden  of  foodgrains
 Sugar-cane  in  Punjab
 Pre  of  wheat  in  Punjab
 Hotel  industry
 Dehydration  of  bananas
 DVC  water-tax
 Agricultural  hemes  in

 Punyab
 R34.  Booklets  and  brochures
 ¥35  Rad  bv  dacoits  जा

 Jindpur  Railway  Station
 836.  Medical  College  at

 Gauhati
 837  Non-payment  of  godowns

 rent
 838.  Farr  prce  shops  in

 8  Delta  Sewage  Treatment
 39  Plant

 840.  Embankments  in  Kerala
 Sqr  Smoke  nuisance  in

 Calcutta

 C  Dany  द  3

 PAPERS  LAID  ON  THE  गहमा ट्न्मुक
 :

 CoLumne

 2669

 2669-70

 2670

 (2670-71
 2671
 2072
 2672

 2672-73
 2673-74

 2673-74
 2674
 2675

 2675-76
 2676-77

 2677

 2697

 2677-75
 2678-79
 2679-ho-

 2600
 265I-492
 2661-8
 2692-43

 2683
 2OR3Kg

 264
 2684

 a  Bngnr  5
 2684

 26R  86

 26.6

 2696-27

 2687-82,

 26x7
 268BSG

 2509

 A
 7  Aa

 of  the
 N  was  ied  ot
 of  Secten's  of  tae Bans Commodines  Act  955  :—
 ()  G.S.R.  No,  62  dated  the 17th  Jamiary  3959
 (५)  G.S.R.  No,  3202  dated the  24th  January,  1959.

 BILL  INTRODUCED
 The  Appropriauon  Bill,  7949

 RLPORT  OF  COMMITTEE

 78

 2691

 ON  PRIVILEGES  ADOPTED  2692-27I5
 Shri  Naustur  Bharucha  moved

 for  of  the  eighth Report  presented  on  20-2-59 Ihe  motion  was  adopted Sarvashn  Bharucha  and  Ma- hanty  moved  two  amendments to  the  said  Report  After  some discussion  the  amendments wére  ruled  out  of  order  and the  Report  was  adopred

 BILI  PASSED

 Further  discussion  on  the  mo- tion  to  consider  the  Indian
 income-tar  (Amendment) Bill  was  concluded  The
 motion  was  adopred  =  After
 clause-by-clause  Wonuderanon
 the  Bill  as  amended,  was
 passed

 AMLNDMENIS  BY  RAJYA SABHA  AGRELD  ro

 The  amendmen.  made  by
 haya  Sabha  to  the  larka-
 ment  Prevention  of  Dis-
 qualiheation)  Bill,  r95g,  ax
 passed  by  Lok  Sabha,  were
 taken  into  consideration  and
 agreed  to,

 AGEN  Ska
 WEDNESDAY

 EBR  25,
 Re 9 शा  पक GUNA  6,  i880  f  A)

 Consideration  and  pasung  of
 the  Appropriation  Bill,  १959
 and  general  discussion  on
 the  Budget  (Railways)  ,
 I9$9-60

 lt

 27ES-§I

 2751-2423


